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LOK SABRA DEBATES 

LOK SARHA 

WedneJday. March, 20. 1985, 

Pha/guna 29 t 1906 (Saka) 

The Lok Sabha mel at Eleven of 
the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[Tran.r/ationj 

Places linked with Vayudoot Senices and tbe 
Routes funDing in Loss 

III 101. SHRI MOOL CHAND DAGA : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be plt'ased to state: 

(a) the names of places linked wi th the 
Vayudoot services in the country; 

(b) the routes which are running in 
loss alongwilh tbe extent of loss suffered 
on each of these rou les ; and 

Cc) whether Government propose to 
continue the services which are running in 
loss? 

[EngliJh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(a) to (c). A statement is laid on the 
Table of the House. 

Statement 

(a) At present Vayudoot operates to 
and through the following stations in the 
country: 

I. Delhi 

2. Ludhiana 
3. Dehfadun 

4. Chandigarh 
S. Kulu 
6. Pantnagar 
7. Lucknow 
8, Rae Bareli 
9. Bombay 

10. Kandla 
H. Surat 

12. Bhavnagar 

J 3. Ahmedabad 

14. Aurangabad 

lS. Nanded 

16. Ratnagiri 

17. Calcutta 
18. Shillong 

19. Gauhati 

20. Silchar 

21. Cooch Behar 

22. Jamshedpur 

23. Rourkela 

24. Ranchi 

25. Bhubaneshwar 

(b) The routes running at a loss dur. 
ing the current year and the loss incurred 
on each route for the period April to De. 
cember, 1984 are indicated below: 

(Rs. in lakhs) 

1. Delbi·Pantnagar·Delhi 0'95 
2. Bombay-Kandla-Bombay 7'62 
3. Calcutta-Cooch Behar-Calcutta 1'01 
4. Calcutta·Jamshedpur·Calcutta 4'35 
S. Calcutta·Rourkela·Ranchi 10'25 
6. Calcutta ·Shillong·Oauhati. 

SI I char & back 6'66 
'. Rourkela-Bhubaneshwar. 

Rourkel. 



3 Oral Anmr, MARCH 20. 198' Oral AnIWtr' 4 

(c) The discontinuation of services on 
losing routes might have to be considered if 
the traffic and revenue genera tiOD on such 
routes do not pick up over a period of 
time. 

(Translation) 
SHIU MOOL CHAND DAGA: Mr. 

Speaker, Sir. the motive behind laying the 
Itatement on the Table is to hide the facts. 
I had as ked about the extent of loss. Vayu-
doot service was introduced in 1982. What 
has been the total loss since then? There 
are some figures relating therelo. You may 
please tell whether they are correct or 
wrong. 

[E:lglish] 

In 1981·82, you have suffered a loss of 
Rs. 66'6 lakhs, in 1982·83 you have sutrl!-
red a loss of Rs. 109'2 lakhs, 1983·84, up 
to December 1983, you have suffer~d a loss 
of Rs. 50'47 lakhs and today also you have 
shown ,the losses. 

[Translation] 
This total loss is for 3 years. Whom do 

you consider responsible for it 1 

THE PRIMB MlNISTER. (SHRI 
RAJIV GANDHI) : The figures given by 
Shri Daga for the first 2 years arc correct. 
When the service started showing profit, 
his figures started showing some diffe-
rence. There was a profit of Rs. 3'75 lakhs 
in 1983-84. The complete figures for 1984-
85 are yet to come but there will b~ profit 
in this year also. 

Tbe Vayudoot Service was not introdu-
ced merely for the sake of earning profit. 
It was started to connect stations of the 
North-Bast. It was a national requirement. 
a requirement for social integration, It was 
locial requirement. Even i r this Service is-
near loss, we must continue it, but other 
rO\ltcs are givina orofit. Those are being 
run completely on comml!rcial lines. 

SHRt MOOL CHAND DAGA : I 
would like to point out how the bureau-
cracy can misguidp. the hon. Minister. In 
1971-

[EngUsh) 
Ooe Committee was appointed which is 

called Gidwani Committee. Mr. B. S. 
Gidwani. Director-General of Civil Avia. 

. tion, was apPOinted as its Chairman and be 
gave the report in April 1978. Another 
Committee was appointed in 1979 by the 
Planning Commission and that Committee 
was headed by Mr. S. Zaheer, Air Marshal. 
Then, Barganza Committee was appointed 
again in 1980 and they have also submitted· 
a report. 

[Tlon lation} 

The three reports leart one the conclusion 
that you have not used aircraft built witb 
latest technology. The aircraft used by you 
were obsolete and they con~umed more 
fuel. You did not try to ascertain the 
number of passengers who could travel in 
it. Due to this lapse even after appoint. 
ing there committees, the conclusion was 
three it was a mistake, ll:forl! 1980. a com-
mittee was appointed in 1973 and according 
to this committec-

[English] 

-In the latesl article which has been 
published, it is stated: 

"The second conclusion is that while 
making a choice of an aircraft, it is 
necessary to take into consideration 

the fa~t growth in aviation tecbnology. 
B~tween July 1978 when the Gidwani 
Committee submitted irs report and 
now ... II 

lTrQlIJ/allon] 

SHRI RAJIV GANDHI : Three types 
of aircraft were evaluated. Two of them 
were very old, We purchased the new one. 
The aircraft purcha!lcd by us is more fuel-
efficient than others. The olhers stand no 
where in comparison in it. 

[E"glis/zl 

SHRI V. SOBHANADREESWARA 
RAO : Sirt for some other Slates. the 
Vayudoot services are operated (or two or 
three or f()ur place:;. D~spite the fact that 
Andhra Pradesh is thickly populated. there 
is no one place where the Vayudoot services 
are being operated. So, I would request the 
han. Prime Minister to say Whether the 
Oovernment will operate the Vayudoot 
services (0 Cud.appa Rajhmundry whero 
the airport facilities are alrcady availablo. 
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SHRI RAJIV GANDHI : Actu~lJy. as 
I said in the beginning, the idea of operating 
Vayudoot services W:lS not based on the 
population of a Stn Ie. it is because the 
Indian Airlines is ther~ to do that. But the 
Vayudoot services wer,! started specifically 
as feeder service to hdp national integra-
tion in the North East region. After that. 
they started the Vayudoot services to other 
sectors also where they thought that it was 
a feasible commercial venture. Tn some of 
those places, the services were successful. 
And in some places where the services were 
not successful, they have bl!en closed down. 

In Andhra Pradesh, I bel icv~, we afe 
starting our Vayudoot services and one air-
craft will be posted in Hyderabad. 

[Translation) 

SHRI PRATAP BHANU SHARMA: 
Mr. Speaker, Sir, the Prime Minister has 
stated in his r('ply tint ex~epling Vayudoot, 
other routs running in lo~~ could be closed 
down. I want to say that talks are going 
on for the last 2-3 years for starting Vayu-
doot services in Sanchi, Kanha, JagdaJpur 
in Madhya Pradesh which is the biggest 
Slale. May I know whe:ha the GovJrn:nent 
propose to consider thl! proposal this year 
or next year 1995-86, in view of the their 
importance as places of tourist attraction? 

SHRI RAJIV GANDHI : There is no 
such proposal at prescnt. But it will be 
looked into next year. It will Dot b~ possi. 
ble to take the plane to a place like Kaaha 
because it can disturb the wild life there. 

DR RAJENDRA KUMARI BAJPAI : 
Mr. Speaker, Sir, Allahabad had played 8 
prominent role in the freedom struggle but 
even after so many years there is no daily 
air service for Allahabad. , want to knolli' 
from tbe Prime Minister whether he would 
make arrangements for daily air service to 
Allahabad at least during this centenary 
year, keeping in view the interest of the 
people there ? 

MR, SPEAKER ,: Which service, Va,u-
doot Of some other service? 

SURI R.AJ~N GANDHI We will 
consider both tbe services. 

[English] 
SHRI MANORANJAN BHAKTA: Just 

now, the hOD. Prime Minister bas men-
tioned fiJat the Vayudoot services have beeD 
commenced for the national integration. In 
view of the fact that the Union Territory 
of Andaman and Nicobar Islands is also 
one of the inaccessible areas, may I know 
whether the Vayudoot service from, 
Port Blair to Car Nicobar would be intro-
duced ? 

SHRI RAJIV GANDHI : We can have 
a look at this. 

Plan for Ne" Airports In Cocbin, Mysore 
aDd Callcut 

·102. SHRI THAMPAN THOMAS: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether there is any proposal to 
plan new airports in Cochin and Mysore; 

(b) whether the proposed airport at 
Cochio would be an international airport; 
and 

(c) whether another airport at Calicut 
is practicab::.! in view of increasing gulf 
traffic 1 

THE MINLSTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AViATION (SHRI ASHOK OEHLOT): 
(a) to (c). A statement is laid on tbe tablo 
of the Sabha. 

Statement 

(a) The runway at the eX'isting CochiD 
airport is not fit for Air Bus operatiolJ' 
which are contemplated by the Indian Air-
lines. There are probJems jn extending the 
runway to make it suitable for the purpose. 
OOCA has. therefore" approached tbe Jocal 
revenue authorities for identifyi nB a suitablo 
site for the construction of a new airport. 
Subject to availabili" of a suitable site aDd 
resources, the development of a Dew civil 
airport at Cocbio to receive AirbUI aircraft 
will be considered. 

There is no plao to ~oo.lruct a new 
airport at Mysore. The existiDI airport at 
Mysore will be devclop:d to mako' ~., 
suitable for Vayudoot ICrviQCI_ . : 
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(b) No, Sir, 

(C) A new airport at Calicut suitable for 
Boeing 737 operations is being constructed 
which will adequately meet the traffic 
demand of the area. 

SHRI THAMPAN THOMAS: Sir, in 
Cochin there was a proposal to start a new 
airport at Edakattuvayal or Shertalai. The 
proposal was there and it was under the 
consideration of the Government much 
earlier. At present, the airport is working 
at the naval area, defence area in Cochin 
Though this airport was d.eveloped, still 
the airbuses are not landing in Cochin. The 
same difficulties which were there earlier 
are being felt now. An aircraft Ylhich is 
to land in Cochin airport has to take a 
U·turn passing ov~r Cochin and then come 
back. and land. There are no traffic facili· 
ties for evening take-off or night landing in 
Cochin. 

In the Cochin airport, about 95% of 
the traffic is to and from abroad, i.e. from 
Dubai and other Gu If countries and other 
countries also. They are feeling much 
difficulty in their travel because of the inad· 
equate traffic facilities in Kerala, especially 
in Cochin airport. Therefore, I request the 
Government to cosider the report of the 
Technical Committee which was submitted 
earlier, and a new airport be ,coostructed at 
the earliest possible opportunity so as to 
avoid difficulties of the air travelling public 
in Kerala. 

[Translation] 

SURf ASHOK GEHLOT : Mr. Speaker, 
Sir taking into consideration what the hon. , . 
Member has said, a uni .. directional operation 
can be there. D.O.C.A. personnel went 
there and have gone into all the possibili. 
ties. Uni .. directional operation can be arra. 
nged there on account of technical reasons. 
The revenue authority has been contacted in 
this connection. If another site is made 
available there, the proposaJ for construct· 
ing a new airport can be considered. We 
have set apart Rs. 20 lakhs in tho Seventh 
Five Year Plan for this purpose. Our effort 
is to get the new site allotted so that this 
work could be started soon. 

(EngUrh) 
SURI THAMPAN THOMAS Tbis 

airport has to be planned in or such a way to 
make it an international airport. Earlier, it 
was suggested to make Trivandrum airport 
as an international airport. But in a 
previous answer, it was stated by the 
Government that there was no proposal to 
make Trivandrum airport as an inter. 
national airport. In that case, my 
suggestion is to make Cochin airpor t as an 
international one and commence the develop. 
ment work accordingly. Keeping that in 
mind, the developmemt work in the begin. 
ning itself may be laid down on that 
basis. 

[Translation) 

SHRI ASHOK GEHLOr: Mr. Speaker, 
Sir, we have been receiving demands for 
international airports from many quarters. 
I would like to inform the hon. Member 
that it is not necessary that international 
flights are permitted from an airport only 
after it has been declared an internalional 
airport. International flights take off from 
Trivandrum airport. Our ministry has 
appointed a committee on instructions 
from the Prime Minister to look into the 
congestion-problem at Bombay airport and 
how to minimise it. This Committee is 
Jooking into (his aspect also as to which 
airports can be used as international 
airports. It is, not therefore necessary to 
declare an airport as international airport. 

[Ellg/i.l/zj 

SHRI M. RAGHUMA READY: Is 
the Government considering to set up illter. 
national airport at Hyderabad ? 

SHRI RAJIV GANDHI: Sir, this is 
about Cochin airport. 

MR. SPEAKER: Shri K.P. Unoikriahnao 
Jet the member from Kerala get a chance. 

SHRI NARAYAN CHOU DE : West 
BeoMa} also. 

MR. SPEAKER: Are you concerned 
about Cochin ? 

SHRI NARAYAN CHOUBE : Cocbin 
and Calcutta botb. 

SHRI K.P. t)NNIKRlSHNAN : My 
supplemcotary relates to part (c) of tho 
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Question. In this very House, during the 
days of Provisional Parliament, in 1950, 
Mr. Rafi Ahmed Kid\\ai gave a prcmi8e re .. 
garding Calicut airport. It is 3S long years 
now. In 1980, in this very House, they said 
that the construction of this airport for 
which we have been agitating for long 
would commence. It did commence and 
it was to be completed in 1982 and open for 
traffic. But we are in the year of grace of 
1985 and still I find that there is hardly 
any work going on there. This is an area 
of the highest traffic density. Most of the 
passengers originating in Cochin or Manga· 
lore or Coimbatore come from this airport 
because of the Gulf traffic. May I, there-
fore. know from the Prime Minister what 
exactly are the difficulties and when it would 
be finally commissioned? 

[ Trans/ation] 

SHRf ASHOK GEHLOT ; Mr. Speaker, 
Sir, previously, the proposed airport was 
intended only to receive avro-services but 
Jater on it was decided that Boeing servjc~s 
should also be operated from this airport 
and now the work is being done in two 
phases. The work which is gOing on in 
phase one will be completed by June-July 
and thereafter by December, '87 il will 
started. 

[English] 

SHRI K.P. UNNIKRI"HNAN: What 
exactly are the difficulties? 

[Translation] 

SHRI ASHOK GEHLOT: The art=a is 
rocky and filling·work is going on. 

[English] 

SHRI K.P. UNNIKRISHNAN: That 
has been filled up. I request the hon. 
Minister to visit the place. 

MR. SPEAKER: After doing away with 
the difficulty. they are processing it. 

SHRI SURESH KURUP: Everybody 
knows that the promise of Calicut airport 
goes back to 1950. 

MR. SPEAKER: That has already been 
answered. 

SHRI SURESH KURUP: Now the 
work is movi nB in a very slow pa~e. I wanl 

to know from tbe hon. Minister whether 
Vayudoot services can be made from Madras 
and Mangalore to Calicut. What we aro 
asking for is only a small air strip for the 
people of Kerala. It is only a temporalY 
arrangement. 

[ Trans/ation] 

SHRI ASHOK OEHLOT: No such 
proposal is under conisderatioD. 

[Eng/ish] 

Dr. K.G. ADIYODI: There was an 
assurance that the Calicut airport would be 
ready by 1985, but the assurance was 
shifted to 1987. But now the work bas been 
stopped due to paucity of funds. Will the 
Government take urgent actil)n in this 
regard? 

[Tlons/afion] 

SHRI ASHOK GEHLOT : I assure the 
hon. Member that there is no paucity of 
fund~. Rs. 39.20 lakhs were spent in 
1982-83, Rs. 137.50 lakhs were spent in 
]983·84 and Rs. 1 crore are likely to be 
spent in J 984·85. This has been included 
in the Seventh Plan. We are providing all 
the required funds. There will not be any 
delay even for a single day due to paucity 
of funds. 

[English] 

Unlrormlty In retirement age or State 
Government and Central Government 

Employees 

*103. PROF. P. J. KURrEN : Will the 
PRIME MINISTER be pleased 10 state: 

(a) whether there is a proposal to 
bring uniformity in the retirement aae of 
the State Government and the Central 
Government employees; Dnd 

(b) if so, the reaction of Government 
thereto 1 

THE MINISTER OF STATE IN THB 
DEPARrMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K.P. SINGH DEO): 
(a) and (b). No such proposal is under 
consideration of the Government. As 'State 
Public Services' are included in tbe LI.t 
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II-State List of the Scventh Schcdule 
to the Constitution, the conditions of 
service, including ase of retirement, of 
State Government employees are the 
concern of the' resj)l!ctivo! State 
Governments. 

PROP, P. J. KURIEN: As tbe hon. 
Minister has pointed out, it is true that 
the question of the retirement age of 
Slate Government employees is the concern 
or the Stale (JOVl!rnments. Some State 
Oovernment~ retire their employees at S5, 
some others at 56 and the C~ntral Govern-
meot a,t 58 years of age. In some states, 
the SIa te Ooveromen t reduced the 
retirement age of their emloyees 10 S5 as 
in Andhra Pradesh and again increased it 
to 58. This sort of ullcertainty regarding 
the retirement age is call~il1g great concern 
and anxiety for the Government employees. 

When the civil servants arc doing the 
same type of work in all the States, there 
is no ju~tifkation for some State GOV2rn· 
ments to retire thdr employe~s at 55 ye~lTS 
of age and for some others to retire at 58. 

In view of this situation, it is advisable 
to hav~ a n I(ioil]) fnlj,:y r~gHdin~ r~tir~· 
ment age of Gov:rnm!nt emtJloy-:es. I 
would 1ik~ to know th~ rCiC ~ion or the 
Governm~nt in this rcg::Hd. 

SHRI K. P. SINGH DBO: At th~ 
ml')tno!nt, tll..: retir..:m=nt ag~ of GovccnlU.;:ot 
employees ill th~. State Govcrnm-:nts of 
Jammu and Kashmir, Kerala and Nagaland 
is 55 years. In Sikkim. it is 60 years. The 
ref.t of the States retire their employees at 
58 years of age. The suggestion give,n by 
the hon. Member can bl~st be 'l'ltalnlned. 
It is a suggestIOn for action which can be 
examined. 

PROF. P. J. KURIEN : Will you agree 
with my advice ? 

SaRI K. p, SINOH DEO: Yes. 

PROF. p, J. KURIBN : Thank You. 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : We can, give it to tbe 
Sarkaria Commission for rxaminatioo, 

, PROF. P.l. KUR[EN : For tbe last 37 
year. of independence, our longevity of liCe 

has increased. Due to medicaJ care and 
other facili[ies. our health also has impro-
ved. Again, the age of marriage used to be 
18 years at the time of indenpedence, but 
now bardly anyone marries at that age and 
people marry after the age of 2S years or 
even more. Therefore, at the age of 58, the 
education of the children of the government 
employees is Dot complete, and naturally 
they ar~ not quite pr~pared or ready for 
retirement from service at tbat age, I would 
like (0 know whether Government is pre· 
PJred to exam in.! this aspect and extend 
the age of [(!tln:mcn( from 58 years to 60 
or even more. 

SHR[ K,P. SINGH DEO : The hon. 
M::mb<!r is right. It wa~ 00 the basi, of 
th~ question of longevity and aU that, the 
previt)us PtlY ClJm:llissions had raised tbe 
ag~ of retirement from 55 to 58. Now the 
Fourth Pay Commi)sion is looking into it. 
It can b~ examined. 

SHRf ANANDA GAJAPATI RAJU : 
S0m~ Illne back. {he han. Prime Minister 
r~ft:rr,;d La the Sarkaria Commission. That 
Commis~ion was nppionted two years back 
and still it has not corn~ up eVl!n with an 
in!(!rim rep0rt. So, if this issue of retire-
ml!nt age is giv;!n 10 the Sarkaria Commi-
s'lion, th~n I do not think we will be able 
to S-!I! any report In the next few years. 
That is one thing. 

The second thing is this. In Andhra 
Prad~sh we reduced the retirement ale from 
58 to 55 with a view to providing employ .. 
ment to younger people, to sec that certain 
dYllamic ekment was brought into adminis· 
trafion, But stililhis issue was hanging 
fire for two years and it was not decided 
ultimately. What I Would request the hoo. 
Minister is this. If he puts the issue rcgar· 
ding retirement age in fhe Ninth Schedule, 
perhaps the State Government can bear 
more responsibilities and do their duties 
mort! effl!citvely. Will tne hOD. Minister 
consider this 1 

SHRI K.P. SINGH DBD : 'CondHjons 
of savicc, also include age of retirement. As 
I have said earlier, the Slate civil service. 
are th~ ~xclusjve purview of Stale Govern-
ments where the Centre does Dot interfere 
at all. I do not know why for two years le 
was .baoling fire in Andhra Pladcab aDd" 
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'they could not decide. For that, the Central 
Government cannot be held responsible. 
But the other suggestion can be examined. 

MR. SPEAKER: Mr. Vyas. Do you 
want to propagate the cause of the elders 1 

(Trans/at ion] 

SHRI GIRDHARl LAL VYAS : Mr. 
Speaker, Sir, unemployment is the most 
acute problem of the country and many 
States are raising the retirement age from 
5S years to 58 years and thereby they are 
making it aU the more acute. 

Secondly, persons below the age of 5S 
years have more vigour than the persocs 
above S5 years of age and the Prime 
Minister wants efficient and clean adminis-
tration. The Government of India has fixed 
retirement age at 58 years and many States 
have also raised retirement age to 58 years. 
So, with a view to involve youth in the 
administration I want to know whether 
Government will reduce the retirement age 
to S5 years so that the work is done with 
great vigour. 

I would like to mention one·more point. 
The civil servants are burdcnd with more 
responsibilities in the last years of their 
service, i.e., in 3 years bet·Neen ~5 and 58. 
And with a view to mert those responsibi· 
lities they pay most of their a ttention in 
accumulation of w~alth. So it is quite 
necessary that retirement age should be 
fixed at 55 years. I want to know whether 
you propose to take steps in this respect? 

[Englishl 

RROF. N.O. RANOA: I am still as 
active and as effective as my hon. friend 
and various other younger people here. 

SHRI K.P. SINOH DEO : It is very 
aratifying to note that the hon. Member is 
championing the cause of the youth in the 
ser"ices. But, as I said, the Fourth Pay Com· 
mission is looking into this aspect whether 
as (ar as the age of retirement is concerned, 
BOY chanle is necessary. Since there are diver-
pnt views among the hon. Members-one 
bon. Member has said tbat it Ihould be 

,reviled wblle another hOll. Member said 
that it should be increaaed-I think it is 

bettor that we await the recommenda'tions 
of tbe Fourtb Pay Commission. 

[Translation) 

THE PRIME MINJSTER (SHRI 
RAJIV OANDHl) : I would only like to 
add that We want to en~ure efficient and 
quick disposal of work. We will see that 
tbe efficiency of elders aDd vigour of the 
youth are combined in carryina out ,bCl 
work. 

[Engli;,h] 

SHRI HAROOBHAI METHA : I 
support my friend. As we see on tbe one 
hand dead wood is sticking to the chair in 
the services and on the other, many young 
people are knocking at the doors for em. 
ployment, there is a good case for the 
reduction of the age of retirement. My 
Question is : willihe Government look into 
the matter that the re is a lot of divergence 
in the mattcr of conditions of service 
regarding pension and gratuity in tbe 
States and in the Centre and whether any 
attempt is being made to bring about uni· 
formity in t he matter of retirement. benefits 
which can very well be done in consultation 
with the Statts. 

MR. SPEAKER : J think the real 
solution lies in creating more avenues of 
employment-not alonc in services. How 
far can you do that l 

SHRI K.P. SINGH OED: It is a (US-

gestion which be wi II examine. 

MR, SPEAKER : Nexl question-Mr. 
Piyush Tirki .... Not here. 

Next question-Mr. Saiifuddin 
Chowdhury. 

8caadlaavlaa Airlines System on Calcutta-
CoptDbaKeD Roule 

+ .105 SHRI SAIFUDDIN CHOWDHARY: 
SHRI AMAL DATTA: 

Will be . Minister of TOURISM AND 
CIVIL AVIATION be pleased to state : 

(a) whether Goveroment have refused 
to allow tho kaDdinavian Airlioos . System 
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(SAS) to operate a tbird flight on the 
Calcutta.Copenhagen route; 

(b) if 80, the reasons therefor ; and 

(c) whether tbis decision will adversely 
afrect the Calcutta Airport and also tbe 
economy and tourism of Eastern Region ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION' (SHRI ASHOK GEHLOT) : 
(a) No, Sir. No request of tbe SAS to 
operate a third service between Calcutta 
aod Copenhangen has been received by 
Government. 

(b) and (c). Do not arise. 

SHRI SAIFUDDIN CHOWDHURY: 
I want to know whether it is a fact that 
the Scandinavian Airlines have decided to 
shift their office from Calcutta to Dolhi 
and ir so, what are the reasons therefore. 
[Translation] 

SHRI ASHOK GBHLOT : We have no 
information regarding this and they have 
al80 not requested us that they want to 
operate a new flight. So the question of 
refusal does not arise. 

(English) 
SHRI SAIFUDDIN CHOWDHURY: 

Is the Government aware of the fact that 
many foreign airlines want to operate from 
Calcutta ror different destinations. Now, 
in spite of the ract that the international 
traffic to and from Calcutta atiport is 
increasing. there bas been a steady decline 
in the operation of flights by foreign 
agencies and also by Air India to different 
parts of the world from Calcutta airport. 
In view of that fact, I want to know 
whether some foreign airlines want to 
operate from Calcutta to different desti· 
nations Via London and New York-which 
would have been beneficial for the passen· 
Diers who orilin8te from Calcutta and 
there has been no direct flight from 
Calcutta to London or New York, Have 
any such suggestions been received by the 
Government and if so, what are they going 
to do about tbat 1 

(TrCIIIIlQtlonl 

SHIt ASHOK GBHLOT I have 

complete Hat of places with me ·where 
International Airlines operate their 
respective services. If the hon. Member 
wants to know. I can tell him about it. 
Any sU8gestion received in this regard is 
discussed at the time when bilateral 
agreements are concluded. If the hon. 
Member wants to talk about some parti-
cular Airlines ,hen he should put the 
question separately. I will reply to it. 

[English) 

SHRI AMAL DATI'A; I think tbe 
Government follows the policy in regard 
to stoppages of foreign airlines by which 
they allow only one stoppage for a flight 
in India. I think that is the system that 
has been evolved because the European 
Continental countries are small and they 
do not aIJow more than one stop. Now, in 
India which is a big country I have spoken 
to the foreign airlines people here. If two 
stops are given to air-flights then many of 
them would like to stop in Calcutta. They 
are told either you take Delhi, Bombay, 
Calcutta or Madras. Any of these four. 
You cannot have two stops. If the govern-
ment is prepared to change that policy in 
which case only CalcuHa airport which 
has become quite horrible so far as inter-
national flights are concerned can be 
revied. 

[Translation] 

SHRI ASHOK GEHLOr: The issue 
of Calcutta airport has constantly been 
brought to the notice of the Central 
Government. The hon. Members have raised 
this matter several times earlier also. I 
assure you that we ourselves want that 
international flights should stop at Calcutta 
and traffic is generated there. Recently Air 
India was asked to conduct a marketing 
survey. I want to read it out to you. You 
will come to know the reasons why flights 
are not operated there. 

[English] 

UAt the instance of the Government, 
Air India conducted a market survey 
In February 1984 to assess the traffic 
potential and the future prospect. of 
the travelling market iD Calcutta. 
Tbe findioas of the survey have 
revealed that due to tbe deterioratiD, 
economic profi Ie or the ci ty and tbe 
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State al1 manufacturing and indus-
trial activity in tho! Stale has come 
to a virtual standstill. This has 
directly aff~cted the Bow of passengers 
and cargo to and from Calcutta." 

[Translation] 

I would submit that these are the main 
reasons. I can give the percentage and 
figures of the fljght which operated there 
earlier. Thai Airways-44.2 percent, Air 
India-21.2 percent, S.A.S. 16.2 percent, 
British Airwars-l0 percent and Aero Flot 
8.3 percent .•• 

[English] 

"This market h~s grown at a sluggish 
pace of 3, per cent from 1979 
onwards. It is not expected to 
show signific3nt growth in the 
coming years until ... " 

(1I11errUplions) 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : Sir, there arc interna-
tional agreements according to which airlines 
operate from different cities and the agree-
ments are ~uch that if we operate to one 
city in their country then they operate to 
one city in our country. [f you are 
suggesting that we dilutl' our side of the· 
agreement without getting anything in 
return the government wi II not do that. 

SHR[ AMAL DATTA: There is no 
dilution. Where is the dilution? Pl!ople of 
Calcutta will gel bencfilted ... tlnrerruption.) 

SHRl RAJIV GANDHI: TIlt!re arc 
certain national mtnests that we have to 
keep in mind and Calcutta we will keep in 
mind. But if you r<.!ally want traffic to 
develop in Calcutta than you hav~ to 
develop Calcutta. You cann't kill Caiclitta 
and expect traffic to grow. 

SHRI AMAL DATTA: That is not 
true. Traffic in Calcutta has grown ... 

(Interruptions) 

SHRI TARUN KANTI GHOSH: Sir, 
there are four major metropolitan lowns-
Bombay, Calcutta, Delhi and Madras. 
Delhi and Bombay airport~ have become 
very over-crowded. So, why don't you 
divert some of the planes to Calcutta 

where the airport is very developed but it 
remains unused. Congress people al!§o Jive 
in Calcutta. (InttrruptIO,'ls) I would request 
tbe hon. Prime Minister to find out whether 
it is possible to divert some of the airlines 
flights which make Delhi and Bombay 
airports over·crowded. 

SHR[ RAJIY GANDHI : We are 
already looking at how to increase tbe 
traffic in Calcutta and we arc starting two 
fljghts of Indian airlines going to Thailand 
which will start fairly soon. 

Boundary Commission (or N.E. States 

·106. SHRI 0.0. SWELL: Will tbe 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether there are many residual 
border disputes calling for adjustment and 
settlement as bctwcl~n not only Nagaland 
and Manipur but also Assam and all its 
sister adjoining States; and 

(b) whether Governmcl1t propose to 
appoint a boundary commission for all the 
North-Eastern States so as to promote 
goodwill and cooreration in this sensitive 
region? 

THE MINISTER OF HOME AFFAIRS 
(SHRl S. B. CHAVAN): (a) There exists 
a boundary dispute bctw~en the States of 
Assam and Nagaland on the basis of a 
cliam· la ic by Nagn land to certain 
territories which constitutionally form part 
of the State of Assam. Assam has also 
boundary problern$ with Mt:ghalaya and 
the Union territory of Arunachal Pradesh. 
These however, prim1rily rdale to physical 
demarcation of the inter·Stale boundary 
on ground. There is no boundary dispute 
as such between Nagaland and Manipur 
States. 

(b) No such propos31 is under consi· 
deration of the Government at present. 

SHRI 0.0. SWELL : Mr. Speaker, 
Sir, I would first like to draw your atten-
tion to the fact that this Question has been 
cannibalised. The first three parts have been 
removed. The head has been taken away. 
Only tbe torso remains. You would notice 
that there is a certain aburptness in the 
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question as printed, a certain dichotomy. 
The first part of the question was this. 
namely. whether 11 official of the Manipur 
Government were arrested inside Nagaland 
territory on February 21 and reasons there. 
fOf. and whether the offi~ials were released 
only after intervention by the Central 
Government. This question has not been 
answered. I would like to know whether 
their release was effected after the C~nlral 

Goveromenes intervention. How was it 
that officials of one State were arrested in 
the territory of another State 1 

SHRI S.B. CHAVAN : It is a fact that 
the Chief Minister of Manipur has' written 
to Central Governmt:nt as wdl as to Chief 
Minister of Nagaland saying that 9 officials 
including one Deputy Conserva tor of 
Forests wl!re taken to Kohima more with a 
view to give thl!m protection. But later 
on they were regularly arrested and they 
were in jail for 4 days. This happened on 
21-2·85. We have requested thl! Govern-
ment of Nagaland to look into the mltter 
and to settle it amicably. 

SHRI G.G. SWELL: Sir, the reply of 
the Hon. Minister only confirms that there 
is lot of bad blood and lot of tension bet-
ween the people of the various States i 

that area. The hon. Minister said that 
the officials were taken to Kollllll a , the 
capital of Nagaland, for their protection. 
Protection agilinst whom 1 Now, the report 
says that the people of Nagabnd were 
agitated by the presence of these T\4anipur 
officials there and they wal! going to take 
the law into their own hatlJs. This had 
cllled for police intervention and they wl!re 
taken to Kohiml. This indicate., the kind 
of tension which is prevailing there. This 
is not the first time that this thing has 
happened. A couple of years ago-I do 
not remember th~ exact timi! -th:rio! were 
some armed clashl!s bet ween the police 
forces of Nagaland and the police forces of 
Maoipur and Assam It is unfortunate. This 
part of our country is a Very ~ensitive part 
full of troubles and internal insurgencies. 
Some neighbouring countries are interl!sted 
in muddying the WJters even more. There· 
fore it is necessary thlt there should be 
peace, cooperation and understanding bet· 
ween the various sister Stales there and the 
people of the various area~. Manipur has 
DO common boundary with Assam. A~sam 

WI. tho parent State in those days. 

The hOD. Minister admitted that there 
are dispute~ or troubles as between Assam 
and Nagaland, as between Assam aDd 
Arunachal Pradtsh and as between Assam 
and Meghalaya, I know of Megbalaya be-
cause I com~ from that State. There are two 
spots which are hotting up. Police from 
one Slate had been encroaching into another 
State and arresting people there. I would 
like the hon. Minister to look into this. I 
am mentionlOg arras in Mcghalaya, for 
example, Block-I and Block-II of Jaintia 
hills and Rambrai area of Khasi hills, I 
think it is time for the Central Government 
to intervene and If} to bring about under-
standing. We should not allow tensions to 
fester as something more serious might 
happ~n. I would request the hon. Minister 
to cons ida this o.,ugge<;tion l)f appointing 
either a high power committee or a Com-
mission to go Into thi, question and 
mutually sertle this malter. Now, these 
States are being ruled by thl.: Congress \1) 
government. Would you kindly look into 
t~is and orealc a new climate by appointing 

Commission to bring about II settlement? 

SHRl S.B. CHAVAN : So far as the 
boundary dispute is concerned it is only 
between Nagaland and Assam. For the 
rest of the areas, it is merely a question 
of demarcation of the boundaries on the 
grovnd. We have been requesting the State 
Governments concernd to appoint appro-
riale authorities and set! that this 
d~marcation is done at the earliest. The 
Survey of India is trying to help them in 
this matter and so far as out' approach of 
Government of India in all these. disputes 
is concerned, it is a matter between two 
State Governments. We are prepared to 
use our good offices in order to bring them 
together and try 10 solve the problem. 

SHRI P.K. THUNGON ; May I know 
from the hon. Minister whether there 
was a High Power Tripartite Committee to 
solve th~ boundaries demarcation problem 
betwl!en A~"am and Arunachal Pradesh 1 If 
it is so. (a) what is th·~ present position of 
the rep'ort of that Committee and (b) is the 
Central Government gc)ing 10 advise the 
respective State Governments there to acce· 
lerate th! mutu~1 consultations so that 
these minor irritants in North·Eastern 
Region, where most of the time there is 
turmoil. could be avoided 1 
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SHRI S.B. CHAVAN : I am in full 
agreement with what the hon. Member bas 
suggested that we should try to rdmove the 
irritants to the {'x!cnt it is possible. In fact, 
I am thinking of going to those areas and 
having a meeting with tht.: Members of the 
North-Eastern Council as also all the Chief 
Ministers of those "r..:as and request thl!m 
tbat they should try to settle this dispute 
to the extent possibk', and if any assistance 
is required on bch:df of the Government of 
India, W~ are prepared to give them. 

MR. SPEAKER : Q. No. 108. Shri 
Mohd. Mahfooj Ali Khan-Absent. 

Next question No. 109 -Shri Satyendra 
Narain Sinha. 

SHRr AMAR ROY PRADHAN : Mr. 
Speaker, I would IJk~ to draw Yllur kind 
attention to question No. 107. It is in my 
name. 

MR. SPEAKER : I t has been 
postponed. 

SHIH AMAR ROY PRADHAN : You 
have postpon-:d thh que.~tion overnight. 
But no reason It!s b~cTl given on what 
grounds you have po.rp,)lld thi~ q~l.!stion 

and when it will be Llhn up. According to 
Rule 43, you hav.! admitted it. Once! you 
have admitted it, it cannot be postponed 
without assigning fl!(lSon. I know the 
difficulties reglrdlng the Rlne Commi-
ssion report and agit:lIions arc going on in 
Assam. 

MR. SPEAKER It will be answered, 
Don't worry. 

SHRI AMAR ROY PRADHAN; In 
your Secretariat's Jetter nothing has been 
mentioned. 

EYaluatioa or Integrated Rural Development 
Programme 

·109. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of PLANNING 
be pleased to slate: 

(a) whether any monitoring and evalua .. 
tion of Integrated Rural Development 
Programme and other schemes of rural 
employment programmes have been under-
taken by tbe PJanning Commission; and 
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(b) if so, the detaild thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (a) and (b). The regular 
monitoring and assessment of the progress 
of these programmes is primarily tbe func-
tion of the administrative MInistry concer-
ned, namely, the Ministry of Agriculture 
and Rural Development. However, tbe 
Planning Commission monifors the progress 
of lhe$e programmes as part of its monito. 
ring of the Twenty.Point PI·ograrnmc. The 
Programme Evaluation Organisation of the 
Planning Commission undertakes evaluation 
studies of st:lected programmes. It has 
currentty in hand the preparation of two 
separate evaluation studies, one relating to 
the Integrated Rural Development Pro-
gramme (lnd the olher to the National Rural 
Employment Programme. 

SHRI SATYENDRA NARAYAN 
SINHA: According to the written reply, 
it appears that the Planning Commission 
has made evaluation of certain programmes 
and at present, evaluation studies are under 
preparation. Thl.: Government ought to 
have given some findings as 8 result of 
these studies already carried out. May I 
know, if (he Govanmcnt ar~ awan: tlut 
the allocation of funds to the block has 
been made without any regard to the level 
of poverty of the blocks with the result 
that in many blocks only less than five per 
cent of the poor have been covered? [f su, 
are the Government considering any pro-
posal to revise the criteria for allocation 
of funds 

SHRJ K.R. NARAYANAN: At the 
moment. the allocation of funds is made 
on a block to block basis. We are exami-
ning the question of reviSing this criteria 
of allocation in the 7th Plan so that the 
incidence of poverty could be one of the 
major considerations for the allocation of 
funds. 

SHRI SATYENDRA NARAYAN 
SINHA: Are tbe Government aware as a 
result of tbe monitoring carried out that 
middlemen have come up between the de-
partments concerned with developments and 
the beneficiaries with the result that the 
benefits or these schemes are not reaching 
tbe poor and on tbe other hand, the funds 



10 to the not so poor people or better off 
people and consequently the poor are 
deprived? 

SHRI K. R. NARAYANAN : There 
have been, complaint$ that part of the fllnds 
under these programmes has gone to the 
better off ~op)e. small farmers or marginal 
farmers who are better off than the land-
less labourers. But the diversion has been 
limited in this respect. According to our 
information, not more than 10 to 2\} p\.:r 
cent of funds have been diverld in this 
manner from the b::neficiaries. As a matter 
of fact. major part of the funds allotted 
bas gone to the really poor people. In 
fact. this is thl! fi:·,t time in India that the 
Government has undertaken a programme 
which is directed towards the improvelllent 
standards of living of the poorest people 
in our country. According to our statistics, 
around 40 per cent of the people covered 
belonged to the schedul~d castes and srhc· 
duled tribes of our population which shows 
that in spite of minor diversions to the 
better off people, fl considerable amount 
has gone to the poor<.'st of the poor. 

[ Translation] 

SHRI RAMSWAROOP RAM: Mr. 
Speaker, Sir, the Gov:!rnment had resolved 
that undt:r tbe Rural Dcvc]oplnent Scheme, 
effort would be made to raise 600 families 
above the poverty line every year in the 
Sixth Five Year Plan. The Sixth FIve Year 
Plan is coming to an end and the Sevt!nth 
Five Year Plan is about to slart. I want 
to know from the Government through you 
whether the Government would place its 
report on the Table of the House in which 
details are given regarding the number 0 f 
people who have been broush above the 
poverty line in the last 6 year~, the number 
or people who could not be brought above 
the poverty line and what progrJmmc has 
been formulated to bering them above the 
poverty line? 

[English] 

SHRI K.R. NARAYANAN: Sir, tbe 
targct laid down in the Sixth Plan was that 
over the fivc·ycar period. fifteen million 
families would be enlisted untler IRDP and 
raised above the povcny Iinc 8S a result. 
AccordiD& to the information available so 
far. 14'5 milljon families have been helped 
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in that way. So, we expect to reach tbe 
tar~et and I understand that it may, eveD, 
slightly exceed the target. 

MR. SPEAKER: Shrimati Mamta 
Banerjee. 

SHRIMA Tl MAMTA BANERJEE : 
I would like to know whether the Govern ... 
ment is aware that in West Bengal. tbe 
poorer people arc not getling proper just. 
ice from the IRDP programme. I would 
also like '0 know whether the Government 
have any prosallo properly investigate about 
the money which is given for the Central 
Government 20 Point Programme. 

SHRI K.R NARAYANAN:, I hope 
the State Government would take into 
account the policy of the Central Govern-
ment in this mZltter and really implement 
the policy so that the poor people in Bengal 
arc b~ncfiL;d by this programme. 

SHRIMATI MAMTA BANERJEE; In 
West Bengal, poor people are not getting 
any facilities from the Marxi,,1 Government. 
There is no prop~r investigation. 

SHRIMATI GEETA MUKHERJEE: 
In West Bi!ngaJ an overwh~lming part of 
th~ poor p"oplc have voted for the Left 
Front Oov.::rnmen~. 

MR- SPEAKER : Is that the answer 
to the qlll:stion ? 

THE PRIME MINISTER (SHRI RAlIV 
GANDHI) : WI! ar!! aware that in certain 
States. the full benefit'l arc !lut flowing to 
the p\!ople as they should be flowing. 

(lnle~ruption,) ) 

SHRI RAJIV GANDHI : Why are you 
Quilty about it 1ln certain SI,ates. tbeso 
benefits are not going to the people aDd we 
are looking into the matter. 

SHRI K,P. UNNIKRISHNAN : Please 
specify them. 

SHRI RAJIV GANDHI: I will specify 
them at the appropriate time. We arc 
lookjo8 ioto 'he problem. 

SHRI K.P. UNNIKRISHNAN; It is 
the appropriate time. If you have chOlea 
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to intorvene, instead of baving this innu· 
endo, if you please specify, it is well and 
lood, and say there are certain States 
where your party is rulins, tbere also bene-
6t3 are Dot going to the poor people. 

SHR( RAJIV GANDHI : We have 
received c~rtain complaints. We are 
looking into them and when we: get a 
proper report, we will let you know. In tbe 
meantime, we wi II try and evaluate me-
asures to see that the funds allocated for a 
proper programme do, in fact, get their 
destination. 

PROF. MADHU DANDAVATE: You 
should congratulate the young lady who 
provoked the Prime Minister to reply. 

MR. SPEAKER: Well done Sir. 

SHRI RAllV GANDHI : It is my 
Ministrv. 

MR. SPEAKER: Shri Kamal Nath 
please. Is hi! absent? Next, Shri K. Rama. 
murthy. Again no ! Shrimati Kishori Sinha. 
She is also not there. Really; it is a hat 
trick. 

PROF. MADHU DANDAVATE: Mr. 
Sinha may be allowed to represent her Sir. 

MR. SPEAKER: What about you? 
What will you do now ? Next, Shri 
Ramakrishna More. Absent. Shri Anand 
Singh. It is going to be a sixer. Next, 
Shrimati Jayanti Patnaik. There you are! 
She is ever-present. 

Maintenance of Lord Jagannatb Temple at 
Purl 

+ 
.115. SHRIMATI JAYANTI PATNAIK : 

SHRI SOMNATH RATH : 

Will the minister of CULTURE be 
pleased to sta te : 

(a) whether Government bave taken 
steps fGr the proper conservation of 
centrally protected temples having relis ious 
and tourist importance; 

(b) if so, the amount sanctioned by the 
Centr! and spent during last three years 
lor the proper maintenance and conser-
vation of Lord Jagannath TompJe at Puri 
whj~b falls under tbe above oltclOry; and 

(c) what are the conservation and' 
r~pairing works done during tbese years ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF PERSONNEL AND 
ADMIN(STRA TfVB REFORMS AND 
CULTURB (SHRl K. P. SlNGH DBO) : 
(a) Yes, Sir. 

(b) Against the allocation of Rs. S 
lakhs during the years 1981·1984, an 
amount of Rs. 4,95,264 hits b.:cn spent for 
lbe conservation and maintenance of Lord 
Jagannath Tempi!;) at Puri. 

(c) Deplasleriog of the walls, grouting 
of voids and cracks, water-tightening of 
leaky roors and r:stoTation of the missing 
and weathered stones have b~'en completl..'"d. 
In additions chemical prescrvatio:1 of 
expo~ed structures and hl)rticu!tural op..:ra· 
tions have also been und~l'Iakcn. 

SHRIMATI JAYANTl PATNA1K: 
Aga inst the ii ilOCHI i 011 of Rs. 5 lakhs 
during the years 198 i -84 an amount of Rs. 
4195,264 hJS b::~n spent rOT lh~ conservation 
and rna i n lena nc~ of LorJ J aga n na th Temple 
at Puri. I think Ihe work has been taken up 
very slowly. It is such an huge lI.:mple. Has 
the govern men I prcpul..!d any estimate 
for uncov.:ri!'!g the pl.lsler on tbe entire 
temple of Lord Jagannath at Puri; if so, 
what is the amount? 

SHRI K.P. SINGH DEO : I don't 
have the figure readily available at the 
moment. 

SHRlMATI JAYANTl PATNA1K: 
Wh~t is the tim8 schu.lllic for! undilJS and 
comp]etlon of this entirl! \\olk? I do not -
know whether this IS also readily available 
with the Minister. I wallt to know 
regarding parI (a) of the Question. This i. 
the general question and the Minister has 
replied by saying only yes. But I want to 
know about the whole of Ori~5a and tbe 
conservation of Konark Temple. It should 
be prescrv~d; it is getting decayed day by 
day. 1 want to know about I .. ingaraj 
Temple and other temples also. What 
is the policy of the government witb 
regard lO these temples? Has the gov~rn· 

ment decided to have a separate 
archaeological circle so th1t they can pay 
more atteution towards them? 
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SHRI K.P. SINOH DBO : We are 
aware, just like Puri Temple. that Konark 
also does g~t affected by sea breeze, 
weathering and erosion. I will come to that 
later on. But, as far as the Puri Temple, 
about which she has asked. is concerned the 
bon. memb;:r is very much aware that 
because of the intervention of the High 
Court, things got delayed. An expert 
committee which has been formed ;8 
looking into it. The hon. judges of the 
High Court have also visited the Puri 
Temple; they have satisfied themselves. The 
work is in progress. I do Dot know how to 
satisfy the hon. lady member as to the rate 
and pace of work. These are things which 
are imponderable on which no one c!\n put 
a specific time and date a~ to the work to 
be completed. But the work is going on 
and we shall ensure that there will be no 
undue delay in the conservation and 
protection of Lord Jagannath Temple. As 
far as other Temples which she has 
mentioned are concerned, it is not relevant 
to this questio,l. of Puri Temple. But, as I 
said. Konark Temple also hlS the problem 
of salty air, weathering and erosion; and 
the department is looking into them how it 
can be comcrvcd and protected; and we 
shaH come forward with more det.ails when 
the repor1s arc available with us. 

SHRI SOMNATH RATH: The hon. 
Minister has rt:plied lhat within three 
years, the allocation was only Rs. 5 lakhs 
and almost the same amount has been 
spent. This is the world famous tem?le. 
Will the hOD. Minister allocate suffiCient 
fund and see that the incomplete work is 
completed very soon. 

SHR[ K.P. SINGH OED: [f and 
when required, it shall be made ava ilable. 
Ends. 

MR. SPEAKER: Sbri Cbhitubhai 
Gamit-not present. Shri C. Madhava 
Reddy. 

SHRI C. MADHAVA REDDY : Q. 
No. 117. 

MR. SPEAKER: The Question Hour 
is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Price of Colour T.V. 

·104. SHRI PIYUS TIRAKY = Will 
the PRIME MINISTER be pleased to 
statl! : 

(a) whether Government are takinl 
steps to bring down the price of colour 
TV t.) Ri. 5000/.; 

(h) if so, the ddails of the import 
relief granted fo[, the purpose; 

(c) the details of the colour TV picture-
tubes and kits bdng imported for the 
purpnse. with name, of the manufacturers 
and their country and the foreign exchange 
involvt'd; and 

(d) when adequate qu~ntity of colour 
TV picture tub.:s and tilt! necessary kits 
wlll bl! manufactured indlgcnou'dy ? 

THE PlUME MINISTER (SHR[ RAJIV 
GANDHl) : (a) Various steps arc being 
taken to bri ng down the price of Colour 
TV Sets. These include: 

(i) hsuing industrial approvals liberally, 
without any upper limit on capacities 
so that economically viable I~vel of 
production could b.! achiev~d and 
competition encouraged. 

(ii) Reducing Gov.:rnment levices like 
customs duty on imported raw 
mat~rials/cornponents, reduction in 
excise duty t etc. 

(iii) Dl!partment of Electronics has set 
up a high power TV Coordination 
Committee under the Chairmanship 
of Secretary. Electronics with 
representation from Indian TV 
Manufacturers Association, and 
Electronic Components Industries 
As'sociation, to review and monitor 
the progress of manufacture orTV 
sets. The question of maximum price 
to be charged for a crv set bas 
b.: .... n discussed in the various 
meetings of the above Committee 
ID the m(etiDI of this Committee. 
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heJd on 16 .. 8.1984, ITMA committed 
that from 15th October, 1984, cost 
of the Cry to the customer with all 
tues and one year guarunlee in 
Delhi will not be more than Rs. 
7S00/- with electronic tuner and 
Rs. 70001· with turret tUller. 

Further, in the meeting of this 
Committee heJd on 21·12·1984, ITMA 
was requested to advise all their 
members to provide the list of their 
crv dealC!fs aJJ over India and their 
ali-inclusiVe customer prjce inclusive 
of 1 year warranty. of various 
models of cry sets. IrMA agreed 
to do so. The lists would be made 
public. 

(iV) ElcctroTlic~ Trade and Technology 
Development Corpora (ion (ET and 
T), a public sector undertaking under 
the D:!pH~'l1Cnt ot' Electronic"" under 
thdr "Material Technology Brand 
Name" (MTS) programme will 
provide help 10 indu'llry to produce 
quality products at rea~onable cost 
by supplying malerial procured by 
them in bulk along with necessary 
technology. It is expected that CTVs 
manufactured under this scheme will 
be available at a privc kss than the 
price at which tht! CTVs are being 
sold in the market. 

(V) ET and T sl1.ll1 supply Colour Picture 
Tubes in ad.:quafe quantities to the 
various Co!\)ur TV manufacturers. 
It is expected that with the above 
steps and the market forces operating, 
CTV sets will becom~ available to 
the consumers at a reasonable price. 

(b) As per announcement made in 
Parliament on August 18, 1983. Customs 
Duty 00-

(i) Imported components such as Colour 
. TV Tubes, ICs, Resistances, Capa-

citors, etc. ha~ been reduced rrom 
158% to 75%. 

(ii) Capital equi,Jment needed for maou-
facture of Colour TV Receivers has 
been reduced from 35% to 25%. In 
addition. excise duty on Colour TV 
l.eceiver aets bas b~en reduced from 

25% (plus 5% surcharge) to 15% (or 
a Colour TV set with screeQ size 
upto 51 ems. 

(c) Colour Picture Tubes have been 
jmported by Electronics Trade and Tech. 
nology Development Corporation from-

(i) Mis Samsung, South Korea; 

(ii) Mis Philips, Holland/Taiwan; 

(iii) Mis Toshiba, Japan; 

(iv) Mis Videocolour, Prance/Italy; 

(V) MIs ITT, West Germany; and 

(vi) Mis Gold Star, South Korea. 

A total quantity of 15,97,900 Colour 
Picture Tube., have been contracted since 
September. J98~ at an FE value of approxi. 
mately 96 million U. S. Dollars. No crv 
kits ar~ being imporled by ET and T for 
as~embling CTV Sets. 

(d) It is expected that indigenous 
manufacture of Colour Picture Tubes will 
commence bdore and of 1987. 

"Pollution rrom OiJ8eldsio Assam" 

*108. SHRI MOHD. MAHFOOJ ALI 
KHAN: Will 'he PRIME MINISTER be 
pleased to sta te : 

(a) whether the attention of Government 
has been drawn 10 the news item appeared 
in the 'Economic Times' of 28 February. 
1985 regarding pollution from oilfields in 
Assam assuming serious proportions; and 

(b) if so, the measures taken by Govern-
ment in this regard? 

THE PRIME MINISTER iSHRI 
RAJlV GANDHI) : (a) Yes, Sir. 

(b) The Oil India Limited has a closed 
system of operation which does not cause 
pollution problems. The Oil and Natural 
Oas Commission has installed an eft1uent 
treatment plant at Lakwa siDce, September, 
1984. Another plant is beioa installed It 
their Rudrssag.r oil field. 
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Poor occapancy In ITDC Hotels 

.110. SHRI KAMAL NATH : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether the rate of occupancy has 
been very POOl' in (TDC hotels during the 
curlcnt financial year; 

(b) if so, the reasons therefor; 

(c) whether maintenance and service in 
Government run hotels leave much to be 
desired; and 

(d) if so, the steps being taken by 
Government in this regard ? 

THE PRIME MINISTER (SHRI 
RAllV GANDHI): (a) Out of 24 hotels 
run by the lTDC throughout India, stret-
ching from the p~'riod of April 1984 to 
February 1985, 13 hotels have maintained! 
improved their occupancy over the corres-
ponding p~riod of the pr,!vious y~ar. Only 
9 hotels show~'d [l decline in occupancy. 
Of the balance 2 hotels, Hotel Janpath was 
under renovation for a sub~tantial part of 
tbe year, and the A~hok Yatri Nivas 
incr~ased its room capJclty considerably. 
Hence, occupancies of these two hotels are 
not comparable wi th t he figures of the 
previous year. 

(b) Of the 9 hotels affected. three are 
located in New Delhi· and one in 
Bangalorc. The main reason for tht fall in 
occupancy in these four hotels is creation 
of surplu') hotel capacity in these 2 cities. 
In the rWHining 5 hotels whose locations 
were decided for purely promotional 
reaSOlH, the low occupancy is due to the 
overall tlecline' in tourist traffic in 1984. 

(C) and (d)- No, Sir. How"ver, improve-
ment of service and maintenance is a 
continuous process in all hotels, and this 
is monitored both by the ITDC and the 
Government on a t:ontinuing basis. 

R~alar Utilization of Sports Stadia and 
Equipments 

*111. SHRI K. RAMAMURTHY 
Will the Minister of YOUTH AFFAIRS 
AND SPORTS be pleased to state: 

(8) how the varivus stadia and other 

sports arena constructed for Asia,n Gamel 
held in New Delhi are being utilised lince 
the conclusion of Aiian Games till date; . 

(b) the steps taken to keep secure 'the 
valuable sports equipment and machinery 
imported for Asian Games; 

(c) whether any CODst ructive plan has 
been formulated (or regular and constant 
use of such stadia and sports arena in New 
Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEVELOPMENT YOUTH AFFAIRS AND 
SPORTS (SHRI ~, K. JAICHANDRA 
SINGH): (a) to (d). The various stadia 
and other sports arenas constructed for IX 
Asian Games held in Delhi have been utili-
sed since the holding of the Games, mainly 
for holding sports events coaching in 
sports, and, in the case of some stadia, 
also for providin,!( residential accommoda-
tion at concessional rates to sports-persoDs. 
The sports equipment and machinery 
imported for Asian Games are kept under 
proper security and maintained by techni-
cally qualified staff. 

The Sports Authority of India t which 
is concerned with the utilization of the 
stadia constructed for the Asian Games, is 
already ensuring. ~hcir utilization in co-
operation with the national sports federa-
tions concerned. With a view to promoting 
greater utilizntion of the stadia for holding 
sports events and coaching camps, the 
Authority has introduced a plan in which 
no fee would be charged from organisers 
for holding sports events without gate-
money. Et'r::n where gate-money is charged 
by the organisers, the rent payable by them 
to SAl would be modest. 

Special Tours to Places of Baddhlst Interest 
for Japanese Toarl.t. 

*112. SHRIMATI KISHORI SINHA: 
WiIJ the Minister of TOURISM AND 
CIAIL A VIA TIO N be pleased to state: 

<a) whether special tours are boilll 
organised for Japanese tourists to cover 
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places of Buddhist interests in the country; 
aDd 

(b) if SOt whether these tours have 
received good response from Japanese 
tourists 1 

THE PRIMB MINISTER. (SHRI 
RAJiV GANDHI) : (a) and (b). India 
Tourism Development' Corporation in 
collaboration with thet. Indian Railways 
have organised package tours using a 
specially introduced luxurious air-condi-
tioned lrain called the 'Great Indian Rover' 
which covers Calcutta-Nalanda-Rajgir-
Bodhaaya-Sarnath-Kushinagar and Lum-
bioi fin Nepal). 

Various travel agents and tour opera-
tors also organise special package tours 
for Japanese tourists to visit places of 
Buddhist interests in India. 

Meeting of Indo-Iranian Jot nt Commission 

*113. PROF. RAMKRISHNA MORE: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state = 

(a) whether a meeting of Indo·Iranian 
Joint Commission was held in November, 
J984 ; and 

(b) if so, the outcome thereof? 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI) : (a) Yes, ~ir. 

(b) The two sides agreed to take steps 
to strengthen bilateral co-operation in 
various fields including industry, trade, 
culture, consular matters, information and 
education. 

Statement 

81. No. Date and Place No. Killed 

Terrorist Actf.'tfes by Tribal NatJoDiI 
Volanteen 

• J 14. SHRI ANAND SINOH: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the so-called Tribal Na-
tional Volunteers have again started their 
terrorist activities in recent months; 

(b) if so, the number of terrorist 
incidents which have taken place duriog the 
last three months and the details thereof; 

(c) whether any evidence of foreign 
hand has come to light behind such 
activities ; and 

(d) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHR( S.B. CHAVAN) : (a) The Tripura 
National Volunteers (TNV) have been 
engaging in their terrorist activities in the 
recent months. 

(b) The number of incidents during 
the last three months is 17. The details of 
the incidents are given in tbe statement 
at~'ached. 

(c) and (d). According 10 information 
available, insurgents of the organisation 
Tripura NationaJ Volunteers are operating 
from bases within Chittagong Hill Tracts 
of Bangladesh. These are also reports of 
their being trained in Bangladesh. The 
matter was taken up with the Bangladesh 
Government repeatedly. The Bangladesh 
Government, however, denied that the TNV 
had set up bases in Bangladesh or that the 
organisation was receiving Iraining or any 
other kind of assistance from the Govern. 
ment there. 

Brief Details 
--._,--~--

SF/Police CiviJians. 

1 2 3 4 5 

1. 8·1-85 6 6 Bengali Labourers were killed 
NU,ocbbara t, PS when they bad SODe to the loreat 
ICaila8babar, to cut srass. 
North Tripara.' 



2. 

3. 

4. 

s. 

6. 

7. 

,8. 

9. 

10. 

2 

12·1-85 
Sonachhara, PS 
Birganj, 
South Tripura. 

4·1·85 
Batirambari, 
PS Birgaoj, 
South Tripura. 

21.1·8S 
Rambali Reangpara 
PS Kanchanpur, 
North Tripura. 

19-1-85 
Mitrajoypara, 
Chandipur, 
PS Kanchanpur, 
North Tripura. 

22·)·85 
Paikhola, 
PS BeJonia, 
South Tripura. 

5·2·85 
Near Mandai, 
P.S. Jirania, 
West Tripura. 

5 .. 2-85 
Bhrigudasbari, 
and CHARGARIA 
viJ1a8es 
PS Jirania, 
West Tripura. 

7·2·85 
Kasku, 
PS Birsanj, 
South Tripura. 

14·2·8S 
Nesr Barkathal, 
PS Sidbai, 
West Tripurl. 

3 4 

1 

2 

2 

5 

~_ Non.tribals were .ttacked by 
TNV extremists. Extremists a1l0 
snatched away from them 
Rs. l3.000. 

Rs. 600/· and wrist 'watch were 
snatched by the TNV extremietl 
from ,Bomboo traders. ., 
A Group of TNV extremists mur· 
dered Rambali Reang Orampra-· 
dban and assaulted his 80D. Rs. 
700/. in eash and some silver 
ornaments were also snatched. 

TNV extrernsits alongwith Kaha· 
ram Reang sna tched away Rs. 
300/. from Paiha Reang and al,o 
demanded more before 15·2·1985, 
othewise his family member would 
be killed. 

Former Gaonsabha member who 
was active worker OMP (CPM) 
was done to death. 

TNV extremists raided the bouse 
Rashi Ra m Deb Barma (MLA· 
CPM) and 00 not finding him, 
they shot dead one labourer and 
injured two others. One of the 
injured later succumbed to 
injuries. 

Extremists made forcible colJee-
tion/looling amouDting to Rei. 
15,000,00. 

Tribal extremists raided the 
house ,in which Binlnda Jamatia 
alonlwith 7 or his associates "'ere 
sleeping. Dead body o( one 
Kr'isbiya Kumar Iamatia was 
recovered and the deadbody of 
Binanda Jamatia. former President 
ATPIO. baa been recovered from 
nearby JUDale. 

ODe Tribal extremists was killed 
in an encounter with tbe capp 
Ind hi. arm. recevered by the 
ClPP. 
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J1. 33·2·85 
Kanchanbari, 
PS Fatikroy, 
North Tripura. 

12. 21/22-2-85 
BaizaJbahi Primary 
Healah Centre, 
Khowai, 
West Tripura. 

13. 1-3-85 
Chailtachera 
PS Manu, 
North Tripura. 

14. 3·3·85 
ORIACHERA 
Viii. 
PS Kancba~pur 
North Tripura. 

15. 7·3·85 
Lakhan Das Para 
PS Takarjola 
West Tripura. 

16. 7·3-8S 
CAHIRAMPAKA 
PS TakarJola 
West Tripura. 

17. 8·3·85 
BELBARI 
PS JIRANIA 
West Tripura. 

[Tranl/ation] 

Facilities to Foregin TOllrlsts DurlnM 
'loternatlonal Youth Yter' 

','116. SHRI CHHITUBHAI GAMlT : 
WiU the Minister of TOURISM AND 
CIVIL AVIATlON be pleased to state: 

(8) whether the Department of Tourism 
has announced some schemes olerinl acco· 
mmodatioD aod certain other facililies at 
CODcessioDal ratcs to attract (oreilD touris'. 
durin, the currellt 'International Youth 
Year' ; and 

(b) if 80, the details thereof? 

THB PRIMB MINISTER CIHII 
LUfV GANDHI): (a) aDd (b). A 
prc.poul for orpnisil,ll 000 NatioDlI 
Youth 'acival 'and 4 RelloDd Youth 

4 

2 

2 

Wrltttll An""" ,. 

s 
Two persons including a forester 
were killed when a group of (20/25) 
armed tribal extremist raided the 
place. 

Doctors and Nurse of Health Centre 
were kidnapped by suspected TNV 
extremists. 

Tribal extremists adbudcted two 
Chakmas and chopped off their 
heads. 

Non Tribal money lender was kid-
napped and his dead body with 
multiple injuries was recovered. 

Armed tribal extremists raided 
the bouse of a surrendered extre-
mists and tired 7/8 rounds towards 
him. However he escaped unhurt. 

Armed Tribal extremists kjdnapped 
Brijmohan Deb Barma who was 
colJecling funds from the area in 
the name of TNV. 

Passengers bus was intercepted by 
tribal extremists and passengers 
looted. One pregnenl woman and a 
boy (10) sustained injuries. 

Festivals is being comidered by the Depart .. 
ment. These will be organised iu collabo-
ration with Ihe State/Union Territory 
Governments and Youth Hospitels Associa .. 
tion of India. Youth from all over tbe 
country will be invited to participate in 
the above festivals. Youth from roreigD 
countries will be invited to participate in 
the National Youth Festival. 

IT DC is offering "Asbok Young ExpJo-
rers Travel Plan" which is a package lour 
available duriog the International Year of 
Youth at U~ ,10 per day per head which 
includes accommodation and breakfast. 
nis is opea to sroups of IS booafide 
Itudenta (below 30 years of age) aloDg with 
abo teacher with .pous~ beiDllivcn compli. 
mentary facility. 

lad laD Airline. bas alto iatrodUCtd 
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concessional fares for foreign tourists and
Indian residents abroad for visiting India.
Under this scheme a tourist can travel by
Indian Airlines a number of stations in
anyone of the four regions : Western,
Southern, Eastern or Northern for seven
days by paying US $209 only.

Air India is also organising trekking
programme in collaboration with the De-
partment of Tourism and Youth Hostels
Association of India. These are open to
all individual members and groups from
member associationsif IYHF (International
Youth Hostels Federation) and other
similar clubs and organisations.

Government of Sikkim has also orga-
nised treks, during March/Apri l and May/
June, 1985 which are open to foreign as
well as domestic tourists.

[English]

, Memorial and Library for Freedom
Fighters

*117. SHRI C. MADHAVA REDDY :
Will the Minister of CULTURE be pleased
state :

(a) whether many M,Ps, and national
leaders had been writing for setting up of a
Memorial and Libraray to commemorate the
memory of freedom fighters who were
lodged in Andarnan & Nicobar Island
jails and if so, details thereof;

(b) whether these long pending sugges-
tions have now been put into effect; and

(c) whether Goverment wi 11 bring out
a suitable publication with photographs of
all freedom tlghters-jailwise in the
country?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PERSONNeL AND
ADMINISTRATrVE REFORMS AND
CULTURE (SHRI K.P, SINGH DEO) :
(a) Yes, Sir. Requests have been
received for the setting up of a museum
and library at Port Blair in honour of
Freedom Fighters. These arc looked into
by the local !'Gm:nistratiQn as and when
received.

(b) The Cellular Jail has already been

converted into a national memorial; the
administrative block is being maintained as
a Museum; photographs of Freedom Fighters
and other materials have already been
exhibited in the Museum, Acquisition of
materisals of historic importance and setting
up of the Library is in progress.

(c) Several Official Publications givmg
particulars of Indian Freedom Fighters
have already been brought out from time
to time.

Proposals to States on Administration

*118. SHRI B.Y. DESAI: Will the
PRIME MINISTER be pleased to state:

(a) whether Union Government have
sent proposals to all State Government for
streamlining official machinery to ensure a
clean aud efficient administration;

(b) if so, the proposals forwarded to
the States and how many State Govern-
ments have replied to the proposals; and

(C) the action taken by Union Govern-
ment in this regard?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): (a) to (C). A Con-
ferenee of Chief Secretaries was convened
to discuss measures to streamline the
machinery of Government so as to secure
a clean and efficient administration. Tbe
measures discussed included streamlining
the development administration, improving
. delivery of supplies and services, arrange-
ments for redress of grievances, personnel
management policies, training needs,
modernisation of offices, simplification of
rules and procedures especially which affect
the public, delegation and decentralisation,
State Governments have been requested 10
implement the conclusions arrived at in
the Conference on a time bound basis.
This is being followed up.

[Translation]

Programme for Rural Youth during
International Youth Year

*119, SHRI • DILEEP SINGH
BHURIA : Will the Minister of YOUTH
AFFAIRS AJ:-.ID SPORTS be pleased to
state:

(a) whether Government have allocated
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IDY fundi for organising the International 
Youth Y~ar; 

(b) if so, tbe amount thereof; 

(c) whether any special schemes or 
programmes for the rural youth have also 
been chalked out as a part of the Inter-
Dutional Youth Year celebrations; 

(d) if so, the nalure and broad details; 

(e) whether youth from the rural areas 
would be specially selected for sending 
them abroad under the International Youth 
Exchange Programme and such youth 
exchange programme has also been chalked 
out; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R.K. JAICHANDRA 
SINGH) : (a) to (0. The Department of 
Youth Affairs and Sports allocated a sum 
of Rs. 10 lakhs in 1984-85 and has proposed 
an allocation of Rs. 50 lakhs for 1985·86 
exclusively for the observance of 1985 as 
the 'Vear of the Youth'. These sums are 
in addition to the anticipated expenditure 
of about Rs. 14 crores on youth pro-
grammes during the year 1984-85 and the 
proposed allocation of about Rs. 17.5 
crores in the year 1985-86 for these pro· 
grammes which have been intensified in the 
light of the International Youth Year. 

Special programmes for rural youth 
have beeD undertaken and will continue. 
Some of the important programmes 
inter.a/Ia include: Holding of the National 

Youth Forum and seminars and exhibition~ 
of interest to young peoplc in th", districts; 
organisation of national integration camps 
in dift'er~nt parts of the country; observance 
of National Youth Day aDd National 
Youth Week lhroughout the country 
involving activities like special work.pro. 
jccts, elocuation contests, essay and drawing 
competitions, cultural and sports activities; 
otlanisation of local youth festivals 
iDvolvina differcnt facets of rural life such 
as exhibitions of handicrafts mado by 
rural youtb; bolding of rural sports compe-
thioDS and festivals; activities aimed at 
ereatina aWirene~s alainst social evils like 
dowry. castciam., communalism etc. and in 

favour of nationa lIy accepted values lueb 
as pridl} in lndianness, secularism, 
discipline, democracy, unity, etc; intro-
duction of new vocational training pro-
grammes, preservation and improvement 
of environment by tree plantation. clean-
liness drives, etc.; grant of special railway 
concessions to youth groups; and strenJ· 
'hening of rural youth club and Nehru 
Yuvak Kendra movement to promote youth 
.programmes by opening during the Seventh 
Five Year Plan Kendras in all such districts 
as do not already have tbem. 

Under Cultural Exchange Programmes 
small youth delegations are sent abroad for 
exchange of views and sharing or 
experience. Under such programmes youth 
delegations were sent recently to Egypt. 
Bahrain and Hungary. While selecting 
young p",rsons for inclusion in such dele-
gations. due consideration has been given 
to youth from rural areas. 

[EngliJh] 

Activilie" of Nuslites 

*120. SHRI VILAS MUTTEMWAR: 
Will the Minister (If HOME AFFAIRS 
be pleased to state: 

(a) the names of the places in the 
country Where Naxalitcs are operating 
actively at prescnt; 

(b) whether Government arc aware that 
Naxalates arc very aClive in the 
Garhchiroli dilltrict in Maharashtra 811\0 
and their number is growing very fast; and 

(C) if ~o, the reasons thereof and the 
steps being taken by Government to check 
the activities of Naxaliles there 1 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : ,(a) to (C). 
Different naxallte groups are operatinl 
actively in the districts of Adilabad. Karim 
Nagar, Warangal, Khammam and 
Nizarnabad in Andhra Pradesh and in the 
districts of Patna, Gaya, Bhojpur, Naland. 
and Aurangabad in Bihar and in Gadchiroli 
district of Mabarashlra. Naxalite acllvities 
have also come to notice in some pocket. 
of West Denaal, Kerala, Punjab, Tamil 
Nadu and Madbya Pradesh. 

2.' Accordioa to information receive'" 
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from, tbe Government of Mabarasbtra. 
naxalites are takiJll advantage of thick 
jungles, backward economic and social 
conditions of ndivasis and lack of commu-
nication facilities in Gadcbiroli district of 
the State. Following steps have been taken 
by the State Government to check Dualite 
activities : 

(a) State Reserve Police Porce party 
deployrd at vari'ous places of 
Gadchiroli district. 

(b) New police Stalion and out·post 
created in the area. 

(c) Patrolling by police parties by jeeps 
was intensified. 

(d) A numbe,r of VHF sets have been 
Installed in affected area. 

(e) Inter state m.:ctings of senior Police 
Officers from Andhra Pradesh, 
Madhya Pradesh and Orissa were 
held to discuSS the problem. 

(f) Loea I persons of affected areas 
knowing Telugu, Gandia. Madia 
IRngllag~s have been recruited as 
police constables. 

(g) Photographs of absconding naxalite 
were given to concerned officers for 
maintaining watch; and 

(h) InlCflltale liaison with bordering 
slates is maintained by sendiDJ 
monlhly/fortnightly rc¥iew of extre-
mist activities. 

Public Sector Enterprise for Helicopters 

571. SHRI PIYUS TlRAKY : Will the 
MinistCf of TOURISM AND CIVIL 
AVlATION be pleased to state : 

(a) wbether Government are proposioa 
to ftoat 8 public sector enterprise to acquire 
aod maintain " fleet of helicopters for 
operation within ,the country; 

(b) if 501 the details of the plan: 

(c) the details of tbe countritt Ind 
helicopter manufacturing companies ftom 
~berc ~licoptel1 ""II be purcbased for the 

~,.,~~~~j~~~.~ 

(d) wbllt will be tbe total Dumber of 
helicopters in the fleet 1 " 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOr): 
(8). It is proposed fo set up a 
He!Jc~Pter Corporation, with the primary 
objective of providing air transport 
suport to the petroleum sector including 
~xplo,rati(ln and inspection of pipelines 
~n dl~cult terrains. The other objectives, 
mteralra. are operations io hilly 
terrains, tourist charters passenger trans-
p.ort from airports to cenllal points in 
CIties and relief operations during natural 
calamities, A committee was constituted by 
Government to formulate a detailed project 
report, The Committee has submitted its 
report on J5·3·1985. 

(b) to (d). The plans in this behalf arc 
yet to be formulated. 

Excavation at A groba, Haryana 

572, SHRI R.P. DAS : Will the 
Minister of CULTURE be plt'used to 
Slate: 

(8) whether Haryana Archaeology and 
Museums Dl'partment has restarted the 
excavation' at Agroha; and 

(b) if so, in view of its antiguityand 
past glory, why the Archaeological Survey 
of India has not come forward with a 
hdping hand to the Sta te to explore 
further this historical site with its expertise 
and resources 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K. P. SINGH nEO) : 
(a) Yes, Sir. 

(b) The State Departments or 
Archaeology fur.ction outside the adminis .. 
trative control of the Archaeological 
Survey of India. In case, any specific 
request for assistance is received, it is 
favourably considerrd. No such request bas 
been received from the State Department 
of Archaeology, HarYlma. 

Recommeaclatlool Made by Seml8lr 
Orpnlsed by CSMeRI, DhlV.lpr 

574, SHRI MANIK RBDDY: Will the 
PRIME MINISTER be pleased to ~tate : 

(a) wbether a Seminar WII oraaDised 



by Central Salt Iud Mafine Cbemical. 
R.arch losdlute, Bbavnagar (CSIR Lab.) 
recently; 

. (b) if so, details of r~commeodatioDS 
made and steps taken for implementation 
tbereof; and 

(c) details or participants and total 
expenditure incurred, including TA/DA 
etc. ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF SCEINCE AND TECH· 
NOLOGY AND IN THE DEPAR.TMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) A 
National Conference on Water Desalination 
was organised by Central Salt and Marine 
Chemicals Research Institute (CS and 
MeRI), Bhavnagar from 10th to lltb 
February, 1984. 

(b) A Statement is attach(.'d. 

(c) (i) 93 External delegates and '48 
Scientists of the Institute participated in 
the Conference. 

(ii) The details of expenditure are as 
uDder :-

(1) Inauguration: 5,836.50 

(2) Distribution of 55,SS7.55 
Conference! Material to 
participents : 

(3) Transport : 6,385.22 

(4) TA/DA : 2,826.80 

(5) Secretarial: 1,640.20 

(6) Advertisement: 2,300.00 

(7) Lunches/Dinner/ 36,306.40 
Refreshment: 

(8) Miscellaneous; 3,172.33 

---
1,14.025.00 

--.--.---
Statelneat 

A. RecommendatjoDl made in the 
Conference :-

. (I) There i. a necessity o( eatabli.lJiDI 

Immediately demonstration plants in 
tbe (dut affected States of Gujarat. 
R.ajasthan. Tamil Nadu, Andhra 
Pradesh with a view to obtaininl Beld 
data one the techn-oeconomic per· 
formance aod social acceptability. 

(ii) Based on the experiellce of these 
plants more number of demonstration 
plants in several States may be 
installed in the ensuing financial 
year. 

(iii) It is arso necessary to install large 
capaci&>, desalination plants based 
on inqes'!oeoIJs technology to cater 
to the needs of bigaer villages) urban 
conglomeration and industrial com-
plexes during Vllth Plan period. 

(iv) (a) For the succrssful imple-
mentation of the above pro. 
gramne it js absolutely necessary 
to embark upon the trainins 
prosramme for various category 
personnel to be conducted at 
Central Salt and Marine Chemi. 
cals Research Institute, 
Bhavnagar, In the first instance. 

(b) Periodical Workshops are to be 
held in selected fields related 
to water desalination. 

(v) Industry sbould come forward and 
Government should give encouraac. 
ment in terms of some concessions 
to (he industry manufacturing water 
desalination plants for potable 
purpose, based on indcseneous tech-
nologies. 

(vi) The Conference recognises the need 
(or more It and D efforts in this 
field and recommends that the 
necessary financial support may be 
extended during the VIIth Plan 
period by the Central as well as tbe 
State Governments. 

B. Follow-up action laken by Central 
Salt and Marine Chemicals Rl'search Jnati. 
nICe. BbavDa •• r. 

0) The Institute has undertaken settinl 
up t"o lteverae Osmosis aDd t\fl) 
Electrodialysil pJan~ for desalination 
oIlnctflb/saltDo water .vaUtbl, at 
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source in Andhta Pradesh. Tamil 
Nadu, Oujarat and Rajasthan States. 

(if) The Reverse Osmosis plant of 30,000 
litre per day capacity (product water) 
hu been installed at village 
Melakodamulur, Paramkudi in 
Ramnad Circle of Tamilnadu and is 
ja operation since 15th January, 
1985. 

(iii) The other Reverse Osmosis plant is 
to be installed in village which is yet 
to be identified in Rajasthan. 

(iv) The Electrodialysis plant of 30,000 
litre per day capacity are expected 
to be installed very loon at vilJasc 
Nochivayal at the outskirts of 
Ramnathapuram in Tamil Nadu and 
at village Adishar in Oujarat State. 

(v) It is also proposed to install two 
large scale Reverse Osmosis plaTlls of 
50,000 litre per day capacity in 
Andbra Pradesh and Tamilnadu. The 
Reverse Osmosis plant a t village 
Puthaaaram 2S Km from Madras is 
expected to be commissioned by 31st 
March, 1985. 

(vi) A short term Desalination Training 
programme was sponsored by the 
Ministry of Works and Housing was 
organised by the Central Salt and 
Marine Chemicals Research Institute, 
Bhavnagar from 21st January to 25th 
January, 1985 for the benefit of 
publ ie Health and Environmental 
Engineers nominated by the State 
Government. 15 Engineers from 
Oujarat, Tamilnadu, Andbra Pradesh 
anc! Rajasthan participated in tbe 
above training programme. Certi-
ficates were awarded to Trainee 
Ensineers. 

"Loal Ranae Elect or tbe Products of 
Maltlaatlogal Compallel on 

EovlroaDleat. " 

"S. SHRI N. DENNIS : Will the 
PR.IME MINISTER be pleased to state: 

(a) whether Government arc aware 
that multinational compaDicl holdina bis 
bind in tbe market seJ) tbeif products 
without thiDki.lll about their Ion. ranp 
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effect 012 environment and tbeae peaticid~ . 
are Dot ooly hazardous to human and other 
creatures but affect soil fertilify and loil 
fiora; 

(b) whether Government feel that 
continou9 use of chemicals results in 
increased resistance to these chemicals by 
insects and weed plants resulting in a very 
delicate balance of natute; and 

(c) if so, the. steps Government have 
taken in this regard so that this work couJd 
be done at the proposed 'PestiCide Research 
and Development Centre' established by 
Government? 

THE MINISTER 0 F STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN): (a) The use 
of pesticides is regulated through In-
secticide Act, 1968 and the rules framed 
thereunder. No pesticide whether of a 
multinational or national company. is 
registered for use in the country without 
scrutinizing its long-range toxic effects. 

(b) Yes, Sir. When indiscriminately 
used, these chemicals can disturb the 
delicate balance in nature. 

(c) Pest control authorities are advised 
to usc these chemicals judiciously. Efforts 
are also being made in different scientific 
organisations like lCAR, CSIR, ICMR and 
some universities to study the effects of 
these chemicals as also to develop chemicals 
and approaches, which are ecologically 
safe. Pesticide Research and Development 
C~ntre which is being established by the 
Hindustan Insecticides Ltd., a Public under-
taking, for development of technology for 
production and formulation of pesticides 
as well as their safe use. 

Rural Development Programme for 
West Beaaal 

576. SHRi ZAINAL ABED IN : Will 
the Minister of PLANNING pleased to 
state: 

(a) whether the Government of Weat 
Bengal submitted any proposal to the 
Planning Commission for rural dovelopment 
in that State in 1985·86; 

(b) if so. tbe salient features of the 
aaid proposal; 
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(c) when it was submitted to the 
Commission; 

(d) whether the Commission has cleared 
the said proposal; 

(e) if so, when and the details thereof; 

(0 if not, the reasons for the delay; 

(g) in what time it would be cleared by 
the Commission; and 

(h) steps so far taken to clear the said 
proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. 
R. NARA Y ANAN); (a) Poposals for 
Rural Development were received from the 
State Govcrmcnt of West Bengal as a part 
of the Annua 1 Plan proposals for 1985·86 
for the State. 

(b) The proposals relate to CentraJJy 
sponsored Programmes such as Integrated 
Rural D~velopment Programme and 
National Rural Employment Programme 
and other Rural Development progrJmmes 
like community development and Pan-
chayats and Land Reforqls. 

(c) The proposals were received in 
January, 1985. 

(d) to (h). The Annual Plan proposals 
for 1985·86 of all State Governments in-
cluding the Government of West Bengal are 
to be discussed with the State GOVl'rnments 
and finalised shortly. 

Dowry Deaths 

577. SHRI MOHAN LAL PATEL: 
Wi)) the Minister of HOME AFFAlRS be 
pleased to state : 

(a) whether the number of dowry deaths 
is increasing steadily in the country; 

(b) what is the total number of dowry 
deaths in each sta te during the last 3 yeaTS; 
and 

(c) what measures are being taken by 
Government to put an end to this mal· 
practice? 

THE'MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(8HRIMATI RAM DULARI SINHA) : (a) 
to· (C). The State Governments aDd Union 

Territory Administrations are respoDsible 
for enforcing law relating to offences. The 
available information regarding dowry 
death cases committed during the years 
1982, 1983 and 19~4 is given in the State-
ment laid on the table of the House [Placed 
in Library See No. LT-591/851. Detailed 
instructions were issued to all State 
Governments and Union Territory Ad .. 
ministrations (except Jammu and Kashmir 
and Sikkim) on the subject. A copy of 
these instructions in attached ht:rewith us 
Stalement laid on the table of the Howe 
[Placed in Libray See No. LT·S91/85]. 

2. The Indian Pena I Code, The Code 
of Criminal Procedure, 1973 and the Indian 
Evidence Act, 1872 have been amended by 
the Criminal Law (S(!cond Amendment) 
Act, 19~3 (Act No. 46 of 1983) to deal 
effectively not only with cases of dowry 
deaths but also cases of cruelty to married 
women. 

Introduction of Solar Energy 10 
Rural Areas 

579, SHRI AMARSINH RATHAWA : 
SHRI CHINTAMANI JENA : 

Will the PRIME MINISTMR be pleased 
to state: 

(a) (he Government's policy for popu .. 
larising usc of solar ei1ergy in the country; 

(b) whether any experiment has been 
made for introducing it in rural areas, if 
so, the details thereof and how far it is 
successful; and 

(c) the details of the subsidy given to 
the State Governments for the programme? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) Govern-
ment is actively promoting and populari. 
sing use of solar energy and othar 
renewable soures of energy in the country 
witb a view to supplementing conventional 
sources of energy and providing energy for 
decentraJhied use for a variety of appli· 
cations. The programme includes Research 
and Development, Demonstration, Com-
mercialisation and Utilisation of Solar 
Enersy technologies. 
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(b) Solar Photovoltaic systems have 
been instaJled in rural areas for appli-
cations such as water pumping for irrlgation 
and drinking water supply, street lightios, 
community lighting, comrnunity radio and 
TV sets, etc. Small solar power units have 
also been installed. in a few villages for 
purpo~e of trial and demonstration. Other 
solar systems such as solar driers, timber 
kilns and solar cookers have also been 
demonstrated in rural areas. The perfor-
mance of systems bas in general be!,D 
satisfactory with normal maintenance. The 
re8ponse has also been generally favour-
able. 

(c) The following ~ubsidY/support is 
being provided to State Governments for 
installation of various solar devices: 

(1) For solar thermal systems such as 
water heating, air heating, desali-
nation systems, timber kilns, crop 
driers and community solar cookers 
the Central Government can met:t 
75% of the cost. 

(2) Solar Photovoltaic water pumping 
systems and community lighting 
systems for use in unelectrified 
remote areas are being supplied at a 
subsidised price of Rs. 2S.000/~ to 
State Govel nments and their 
agencies. 

(3) In respect of street lighting units 
supplied to State Electrici ty Boards 
and other State Government agencies, 
the cost of the photovoltaic modules, 
tubelights and tImer sensor devices 
is being met by the Central Govern-
ment. 

Administrative Tribunals for Government 
Servants 

~80. SHRI G. V. RAMA RAO: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whethetr Government have set up 
Administrative Tribunals as provided in 
tho Constitution for all Central Govern. 
ment Servants located throughout the 
conntry; 

(b) if so, details thereof; and 

(C) whether Oovcrnment propose to 

consider settinR up specialised separate 
tribunals, State-wise and in Union Te'rri .. , 
tories to cater to the noeds of sdentifi c/ 
technical institutions such as leAR/leMR/ 
CSIR, etc. ? 

THE MINISTER OF STATE IN THB 
DEPARTMFNTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K.P. SINGH nEO) : 
(a) and (b). The Administrative Tribunal 
Bill ha~ been passed by both Houses of 
Parliament in January, 1985. Action is in 
hand to sct up the various benches. 

(c) No such proposal is uDder consi-
deration of the Government. 

Efficiency througb Computers and 
Electronics 

581. KUMARI PUSHPA OEVI: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Government have a pro-
posal to bring about greater productivity 

and efficiency through the usc of computers 
and electronics; 

(b) if so, the plan and programme of 
Gevcrnment in this regard; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATlL): (a) Yes, 
Sir. 

(b) and (C). Departmeut of Electronics 
has planned I through the computers and 
control activities, a number of promotioDal 
programmes in this direction which broadly 
are :-

1. la·bouse Programmes : 

1.1 Promotional activities sucb as 
National Informatics Centre. 

1.2 TecboololY Developmeat PrOlr •• ..-
Under this, several specific project. 
have been indentified, funded and 
implemented in industries .\Jch .~ 



mining f sugar, etc. to bring about 
greater productivity and effi:iency. 

2. Inter-acting '!lith user organisations 
in the procurement of appropriate 
computer and electronics equipment. 

3. Through the lic~nsing mechanism. 
initiating manufacturing programmes 
geared for aVlilability of the 
l'equisite hJrdwarl! nnd software 
within the country. 

While the above activities have been 
pursued over the last decade. with a view 
to provide an accelerated tempo significant 
steps have been taken in the last few 
month!!. A comprehensive package of new 
policies were announced for the computer 
and computer relateci activities in 
November, 1984. A whole package of 
proposals in th'.! entire area of computer. 
control and electronics instrumentation 
have b~cn propo'L'd as part of the overa II 
7th plan r;trategy aimed at providing 
prodllctivity and efficiency. 

Declaration of TOllrl~m ns Export Industry 

582. SHRI CHINTAMANI JENA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether the tourism industry has 
urged G~)Vernment tl) include and declare 
tourism industry an t'xport industry and 
grant all the amenitks as are given to any 
unit, which is engaged in exporting its 
products; 

(b) if S(}, the stepf{ that have been takeD 
by Government i I) thi) regard; 

(c) whether the Tourism D~parlm~nt 
has suggested improvo::ment of a irports on 
lool.tC'rm basis, more air capacity, quality 
transportation on ground and more beds 
io destinations favoured by the tourists; 
and 

(d) the action taken by Government 
'hereon? 

THB MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
Gl!HLot): (a) and (b). The Approach 
Paper for the Seventh Five Year Plan 
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approved by the National Development 
Council (NOe) in July 1984 recommended 
that Tourism should be accorded the 
status of ao industry. The Department has 
accordingly taken up the qtl~stion of 
declaring tourism as an Industry, both witb 
the State Oovernmcnti and the concerned 
Ministries of the Central Government. The 
industry has also mad~ certain suggestions 
for gralnt of concessions/incentives which 
are presently under the examination of the 
Department. 

(C) and (d). The International Airport 
Authority of India and the Department of 
Civil Aviation have proposals for improve-
ment of airports in the country. The 
Indian Airlines have also proposals to 
increase its existing air capacity during 
1985·86. To improve the quality and 
number or" surface transport, the Depart-
ment grants loans to ,private transport 
opera fors for purchase of cars and coaches 
ror usc by tourists. Similarly. for 
augmenting the hotel bed capacity, tbe 
Dt~pal"lment grnnts subsidy on holel loans 
~dvanced by IFCI. Further, the Department 
in collabomtion with I.hc State Govern. 
ments has schemes for providing accommo· 
dation at places visited by tourists, both 
intcrnational3nd doml.:Slk. Tlti.' D.:parlmellt 
also has a scheme to provide inexpensive 
accommodation at the major pilgrim 
centres through Bharatiya Yatri Avas Vikas 
Samiti, a registered Society, In th~ Seventh 
Five Year Plan, the Department has 
proposals to construct economy class 
hotels. 

Infiltration of Bangladesbls In Assam and 
North East India 

583. SHRI ANANTA I'RASAD 
SETHI : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whethe!" infiltration of Bangladeshis, 
particularly in Assam nnu North East 
India. is continuing unabated despite all 
precautions; 

(b) if so, whether it is also a fact that 
While the vulnerable Dhubri and Cachar· 
Karimaanj districts of Assam are the 
favourite entry points for infiltration, 
Kisbaoganj sub-division of Katibar district 
of Bihar and the eastern borders of the 24 
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Paraanas, Murshidabad and Nadia districts 
of West Benga1 are among favoured areas; 

(c) if so, the number of infiltrators 
who have got entry into border areas 
during the last three years; and 

(d) tbe reaction of Government and 
tbe steps taken to check the entry of 
infiltrators there 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI~ATI RAM DULARI SINHA) : (a) 
Infiltration of Bangladeshis in Assam and 
North.East IndJa has come down in recent 
years due to increased vigilance of security 
forces on the border. 

(b) Does not atise. 

(c) The number of infiltrators inter. 
cepted by the BSP as well as received by 
the BSF from other agencies during the 
years 1982 to 1984 was 3076 in th~ case of 
Assam, 395 in the case of Meghalaya, 5668 
in the case of Tripura aDd 5591 J in the 
case of West Bengal. All the infiltrators 
mentioned above were sent back to 
Bangladesh. 

(d) Constan vigil is maintained by the 
BSP in the border, Additional BSF units 
have been inducted and more border out-
posts have been established. More watch 
towers are being erected and patrolling over 
land and riverine routes has been intensi-
fied. 

Setting up of Electronics IDdustry in 
Kerala 

584. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be plca~ed to 
state: 

(a) whelher any proposal has been 
received from fhe Kcrala Government for 
setting up of electronic industries; and 

(b) if so, the details thereof and the 
decision of the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (8) No 

proposal has been received from .be 
Oovernmeot of Kerala for setting up of 
Electronics Industry. However, during tbe 
past 1 Year, Kerala State Electronics Deve .. 
]opment Corporation hd's made application 
for a Letter of Intent sn respect of the 
following: 

---'---'"-"----------
Item Capacity Location Application No. 
."._----_.,-------
EPABX 50,000 Connanore 

lines Distt., 
KeraJa. 

2231 (84)/IL 
dt. 1·12·1984 

(b) The case has been recommeded for 
rejection as a number of State Electronic 
Corporations have already been issued With 
Letter of (ntent for EPABX/EPAX equip" 
ment. 

Direct Flight between Trfvandrum aad Gulr 
Countries 

585. SHRI K. KUNJAMBU: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the names of countries in the Gulf 
regon to which direct flights are operating 
from Trivandrum at present; 

(b) whelhpr there is any demand from 
the Indians working in Gulf for more direct 
flights between Trivandrum and the Culf .. 
countries; and 

(c) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OP TOURISM AND 
CIVIL AVIATION (SHR( ASHOK 
GEHLOT) : (a) Air India is presently 
operating direct flights from Triv8ndrum to, 
Dubai, Abu Dhabi, Sharjah, Ras-al .. 
Khayamah, Kuwait, Dhahran (Saudi 
Arabia). 

(b) and (c). Yes, Sir. Requests have 
been received for arranging direct Bights 
from Trivandrum to Doha (Qatar), Muscat 
(Oman) and Jeddah (Saudi Arabia). 

Air India had filed flight schedules with 
the aeronautical authorities of Qatar and 
Oman for operating services between 
TrivandrumjDoha and Trivandrum/Muscat 
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respectively. These however were not 
approved by them as the latter have 
demanded reciprocal rights for Gulf Air to 
operate to Trivandrum. Gulf Air is not 
entitled to operate to Trivandrum under 
the existing bila tera I air services arrange-
ments. This has been pointed out to them 
and efforts are being made through diplo-
matic channels to obtain the requisite 
permission for Air India to operate to 
Doha and Muscat. 

Direct operations by Air India between 
1eddah aod Trivandrum are not feasible 
due to technical/operational reasons. 

Sale of Cheaper T.V. Sets 

586. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government took a decision 
some 18 months ago to bring down the 
prices of both colour :Ind black and white 
TV sets to Rs. 5.000/- in case of 51 em. 
colour TV set aDd Rs. 1,000/- for 35 CIlI. 

black and white TV set; 

(b) the setps which Guvernmcnt propose 
to take tv ask: the Electronics T, ade II nd 
Technology Development Corporation to 
make cheaper colour sets available at not 
more than Rs. 5,500/-; and 

(c) whether keeping in view the ex-
pansion in TV coverage and country's 
social and educational needs particularly 
in the farflung rural and tribal areas, 
Government will promote the sale of 
cheaper black and white TV sets through 
its own under takings? 

THE MINISTER OF ST ATB IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATlL): (a) Based 
on tbe reduction in customs and excise duty 
forming part of the "Measures to further 
Accelerate the Development of Electronics 
Industry" announced by the Government 
on August 18, 1983, Government had fclt 
that cry sets of 51 cm. screen size should 
be available around Rs. 5,000/- + local 
taxes. 

(b) and (c). Electronics Trade and 

Technology Development Corporation (ET 
and T), a public se,tor undertaking under 
Department of Electronics, has taken UJ) a 
programme for supply of material, techno-
lOllY and brand name with the obje~tive 

of providing olack and white and colour 
TV sets at reasonable prices. It is expected 
that CTVs manufactured UDder this scheme 
will be available at a price leSS thiln the 
pric~ at which the CIVs are being sold in 
the market. It will also promote sale of 
Black and White TV sels under irs popular 
brand names as a part of I he MTB scheme. 

"loltaJiation of Sewage Treatment Plants 
10 Cities Situated on Banks of Ganga 

587. SHRI SANAT KUMAR 
MANDAL : Will the PRIME MINISTER 
be pleased to state the name of cities 
situated on the banks of the Ganga in West 
Bengal where sewage treatment plants will 
be ins~alled und\!r the action plan and the 
agency to whom their proper operation and 
maint~llance will be enlrusted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVJRON~IENT AND 
PORESTS (SHRI UIR SEN) : St:vcnteen 
Cities in West Bl!ngal where trl!:ltment 
plan~s will be installed under the Action 
Plan are: 81!hramfJur, Nabadwip, Hugli· 
Chuchura, Chandan nagar, Bhatpara, 
Barrackpore, Srirampur, Tllagarh, Panihati, 
Bali. Karnarhati, Baranagitf. Soulh Dum 
DU''', Jad.avpur, Ganl.:n Reach, Naihati, 
South Suburban. 

1 he executing agencies for (he action 
Plan will be rhl.~ respective State Gl)Vern-
ments and State Board) for Prevention and 
Control of Water Pollution. 

Acquiring of Harpoon Missifes by Pak 
from USA 

588. SHRI AJOY BISWAS: Will the 
Ministar of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Govl!fnment are aware that 
Pakistan will get 'Harpoon' missiles very 
soon from USA; 

(b) wh:ther after procurement of this 
type or sophisticated m:ssiles, the Davel 
strength of Pakistan will increase consi· 
derably; and 
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(C) if so, further steps proposed to be 
taken by Government of India to counter 
this effort of Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEBD ALA M KHAN) : 
(a) to (c). According to a statement by an 
official of the US Department of Defence 
before the US House of Representativcl; 
Sub·Committee on Asian and Pacific Affairs 
on 28th February, 1985, the United States 
had supplied "Harpoon" missiles to 
Pakistan in late 1983. Government have 
also seen reports regarding the possibility 
of furtber supply of such missiles to 
Pakistan in the near future. 

Government '8 serious concern at 
Pakistan's continued induction of such 
weaponry hall been conveyed on severa I 
occasions to the Governments of Pakistan 
and tbe USA. Government continu~ to 
keep a close watch on all developm~nt!i 

huving a bearing on the country's security. 

Monuments In the Qutab and Tughlakabad 
Area 

589. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of CULTURE 
he pleased to state: 

(a) whether Government's attention has 
heen drawn to the news item appearing in 
the Hindu,tan Times,' Sunday dated 17 
F.:bruary, J 985 wherein it has been staled 
that monum'!ots in Qutab and Tughlakabad 
arera are in dilapidated condition; 

(b) jf so, whether Government propose 
to take over all these monuments to protect 
them to attract the tourists: and 

(c) if not, the reason thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K,P. SINGH DEO) : 
(a) Yes, Sir. 

(b) and {CJ. Some monuments have 
already been protected. Tho~e referred to 
in the news Item will be examined and 
such of them as are found to be of natioDal 
importance will be cODsiderrd for protection 
by the Archaeological Survey of India. 

Manuscripts la the Asiatic Society, C.1cItta 

590. SHR[ CHITTA MAHATA: Will 
the Mi nister of CULTURE be pleased to 
state: 

(a) whether thousands of manuscripts 
now housed in the Asiatic Society. Calcutta, 
are in a pathetic condition; and 

(b) jf so, the details in this regard find 
steps so far taken far their preservation? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K,P. SINGH J)EO): 
(a) and (c). A good number of manuscript~ in 
criental I3nguages were lying unattended in 
the Asiatic Society, Calcutta before it was 
declared as an institution of national 
importance ill Murch, 1984. Physical stock-
taking of these manuscripts has been taken 
up recently. Sit p:. have n I'io be('n initiated 
for phy~ical security and p"eservation of 
manuscrip:s_ including appointment of 
CJtaloguers. installation of machineries, 
air conditioners, G:nerator etc. ~lnd pro-
vision of more space. 

App:lintment of Ex·Governors/Ex·Ministers 
as Diplomats 

591. SHRI VIJAY KUMAR YADAV: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether Ex-Govcrnors/Ex-Ministers 
on their appointment as diplomats are 
given the rank of Cabinet Ministers, 
Ministers of State, etc. 

(b) if so, since when this practice was 
started. 

(C) whether Ex-Governors, when 
appointed as diplomats, have also ADCs 
to help them; and 

(d) if so, names of diplomats having 
ADCs, etc. ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN): 
(a) Yes, Sir. 

(b) The practice was started in 1975. 

(c) and (d). No, Sir. However, the ADC 
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to the former Governor. Shri Homi J.H. 
Teleyarkhan, who is India's Ambassador to 
Itafy since last year, has been posted to 
the same Mission as Second Secretary. 

Therts of Pa rsengers' Propert, Including 
Pick.Pocketlng OD RailwDYs 

592. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether tbefts of passengers' 
property and baggage, including pick-
pocketing are on the increase and if so, 
reasons thereof; 

(b) bow many cases of such thefts have 
been recorded year-wise during last 3 years, 
indicating number of cases where property 
was restored to the passengers; 

(C) what was the average time taken to 
restore goods to the passengers; and 

(d) whether any compensation is paid by 
the Railways to the victims and if so, 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS 
(SHRIMATJ RAM DULARI SINHA) : (a) 
to (c). As the subject 'Public Order' and 
'Police' are in the State List of the VlIth 
Schedule of the Constitution, it is tbe 
responsibility of the State Governments and 
Union Territory Administrations to enforce 
law relating to offences. No data in regard 
to thefts of passengers' property and 
baggage a nd pick-pocketing and other 
details thereof is compiled on all India 
basis. Therefore, there is no data available 
to show that such incidents are on the 
increase and about the number of cases of 
theft and restoration of property to the 
passengers. 

(d) No compensation is paid to victim 
passengers for theft of their personal 
property aod ba88ages. 

Wasteland Project 

593. SHRI M. RAGHUMA REDDY: 
Will tbe PRIME MINISTER be pleased to 
state: 

(a) whether the wasteland project baa 
beoD 10C coo hiSb aDd i, unrealistic; 

(b) \\helber the ~'rojcct is to be beDded 
by a eeo-sociologist of the Ford Founda-
tion; and 

(c) whether Government have plans 10 
get expertise from countries such as ISrael 
which has pioneered in this area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BJR SEN): (a) to (c) 
No •. Sir. 

Refugee RfSettlement Programme of 
West Benga) 

594. SHRI PRIYA RANJAN DAS 
MUNSHI : Will the Minister of HOME 
AFFAIRS be pleased to sta te : 

(a) whether Government propose to 
review tbe total refugee reba bilitalion 
programme of West Bengal immediately to 
consider the problems of housing agri. 
culture and jobs; and 

(b) if so, ,what are the objectives 
thereof? 

THE MINIS1ER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) 
(a) No, Sir. 

(b) Question docs not arise. 

West eland Development Boards at 
Central and Sta te Levels 

595. SHRI BARISH. RAWAT: Will 
the PRIME MINISTER be pi, ased to 
state: 

(a) whelhcr a Wa~teJand Development 
Board has been constituted at tbe Central 
level; 

(b) if so, whether such boards are 
proposed to be set up at the State level 
also; and 

(C) jf so, thdr propo ... ed working and 
financial implications thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN): (a) Tbe 
Government bas decided to Bet up a 
NatjoDlJ Waat~laDds Development Board. 
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(b) and (c). Details are being worked 
out. 

[Translation] 

Rape Cases 

596. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(8) the total nU,mber of rape cases 
registered during the Jast three years year. 
wise and Iodate,' State-wise and Union 
Territery-wise along with the number of 
cases out of these registered against the 
police; 

(b) the number of cases in which 
prosecutions were launched and the number 
of cases in which culprits were convicted; 
and 

(c) the percentage of Harijan and 
Adivasi Women among thl'se victims of 
rape? 

THE MINISTER OF STATE INTHE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). The Criminal Law (Amendment) 
Act, 1983 (43 of 1983) has amended the 
Indian Penal Code, the Code of Crjminal 
Procedure, 1973 and the Indian Evidence 
Act, ]872 to make the law relating to rape 
more stringent. The implementation of the 
provisions of the Act falls within the 
sphere of the respon sibility of the State 
Governments and Union Territories. Tbe 
available informatioJ! on the number of 
rape cases including rape cases registered 
against Police during the years 1982, 1983 
and 1 Q84 State-wise and Union Terrilory. 
wise is given in Annexure-I. No separate 
data regarding rape cases registered against 
the Police and number of cases in which 
prosecutions were launched and the number 
of cases in which culprits were convicted 
is compiled on all India basis. 

The information regarding number of 
cases of rape committed against Scheduled 
Castes/Schedule Tribes during the years 
1982, 1983 and 1984 (State.wise and Union 
Territory·wise) is given in Annexure.II/III 
respectively. 

A NNEXURE· [ 

Staltment Showing the number a/Casts of Rape In India Durir;g 'he years 1981, lQ83 
Gild 1984 (State.wise and Union Terrltory.wise). 

S1. No. States/UTs. 1982 1983 1984 ----------------------_._ .. _-.. -_._---_., .. _---
2 3 4 5 

STATES 

1. Andhra Pradesh 245 309 199 Upto July 1984 

2. Assam ]98 168 112 Upto June 1984 

3. Bihar 348 339 Not received 

4. Gujarat 97 89 140 

S. Baryana 90 85 110 Upto Nov. 1984 
6. Himachal Pradesh 25 29 25 
7. Jammu and Kashmir ItS 146 Not received 

8. Karnataka 60 8S 97 
9. Kerala 78 103 124 

10. ~8dhaya Pradesh 1,113 1,221 1,138 Upto Oct. 84 



1 2 3 4 

11. Mabarashtra 504 557 
12. Maoipur 20 9 
13. Meghalaya 17 8 
14. Nagaland 9 8 
l5. Orissa 137 146 
16. Punjab 53 56 
17. Rajasthan 339 378 
18. Sikkim 4 4 

19. Tamil Nadu 169 191 
20. Tripura 22 28 

21. Uttar Pradesh 773 700 
22. West Bengal 489 488 

Total (States) .4,905 5,147 

U.Ts. 

23. 
24. 
25. 
26. 
27. 

28. 
29. 

30. 
Jl. 

A. and N. Islands 
Arunachal Pradesh 
Chandigarh 
D. and N. Haveli 
DhJhi 

Goa, Daman and Diu 
Lakshad weep 

Mizoram 
Pondicherr.y 

6 
S 

2 
69 

3S 
4 

4 
8 

3 
1 

78 
10 

39 
7. 

Total U.Ts. 121 lSI 

Grand total: 5,026 5,298 

NOTB : Figures may be trcated as Pcovisional. 

ANNEXURE-II 

Writ,,,,.,,,,,, " 

675 
12 
14 

s 

2 Upto Nov. 1984 
161 Upto Nov. 1984 
S6 Upto Nov. 1984 

379 
7 

169 Upto Sept. 1984 
19 

833 Upto Nov. 1984 
Not received 

4 Upto July 1984 
7 

102 
7 

3S 
8 

Statement showing tile number of emil 0/ rap, commltte4 again.t Scheduled Cast~.' 
during the yearl, 1982, 1983 and 1984 (Statlw;" and U. T.·wlse), 

SI. No. Name of State No. of rape casel rCliatored duriog 
-----------. ..... _----,_...----

1982 1983 1984 

2 3 4 , 
STATES 

1. Aodbra Pradesb 17 ~ 12 (Upto Nov. 1983) 
2. Blbar 97 81 83 
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2 3 4 S 

3. Gujarat 06 08 10 

4. Haryana 59 23 26 

S. Himachal Pradesh 02 03 . 04 

6. Jammu and Kashmir 05 02 OJ (Except Sri nagar 
Dist.) 

7. Karnataka 06 09 13 

8. Kerala 07 18 11 (Upto Ausust, 1984) 

9. Madhya Prad~sh 148 183 200 

10. Maharashtra 48 35 39 

11. Orissa 11 07 09 

12. Punjab 08 (,7 10 

13. Rajashan 58 75 63 

14. Tamil Nada 0: 08 17 (Upto Nov. J984, 

15. Tripura 01 Nil Nil 

16. Uttar Pradesh 152 ]48 176 

17. West Bengal 04 OJ 04 (Upto Nov. 1984, 

U.Ts. 

1. 

2. 

3. 

Delhi 

Goa, Daman and Din 

Pondicherry 

Total: 

01 

01 

02 

635 

Nil 

Nil 

01 

640 

Nil! 

Nil 

Nil 

678 

NOTE: Information in respect of States of Assam, Manipur, MegbaJaya, 
Nagaland, Sikkim and Union Territories of Andaman and Nicobar 
A Islands. runachal Pradesh, ChandigJrh, Dadra and Nagar Haveli 
Lakshadeep, Mizoram is 'NILS', 

ANNF.XURE·lll 

Number of cases of rape against Members 0/ Scheduled Tribes Com milled by Mtmbe" 
0/ Non·Sche1ult d Trjb~s I,ased 0'/ data furni Ihed by the Stale Gove"nml!nt/ UTs. 

SI. No. State U.T. Number or rape cases registered in 
--------------.-._ 

1982 1983 1984 upto _ ... ---------,--.-~---------_._ .. -
2 3 4 5 6 

1. Andhra Pradesh 11 8 16 September 

2. Assam Nil Nil Nil 

3. Bihar 21 12 37 

4. Gujarat 2 7 9 
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2 3 4 5 6 

S. Himachal Pradesh Nil Nil Nil 

6. Karnataka Nil Nil 

7. Kerala 2 4 8 April 

8. Madhya Pradesh 164 177 24 Nov. 

9. Maharashtra 20 20 Nil 

10. Manipur Nil Nil Nil 

11. Mcghalava Nil Nil Nil 
12. Nagaland Nit Nil Nil 

13. Orissa J5 8 15 

14. Rajasthan 14 19 11 

15. Sikkim Nil Nil Nil 

]6. Tamil Nadu Nil Nil Nil 

17. Tripura Nil Nil Nil 

18. Uttar Pradesh Nil Nil Nil 

19. West Bengal S 7 8 November 

20. A and N Islands Nil Nil Nil 

21. Arunacha J Pradesh Nil Nil Nil 

22. Dadra and Nagar Haveli Nil Nil Nil 

23. Goa. Daman and Diu Nil Nil Nil 

24. Lakshadweep Nil Nil Nil 

25. Mizoram Nil Nil Nil 

Total: 255 262 128 

NOTE: No data in respect of the States of HarYJn8, Punjab and Jammu and 
Kashmir and Union Tl!rl'ilories of Delhi, Chandigarh and Pondjch~rry 

is compiled as the Dumber of Scheduled Tribes· arc either non·exlI;lant 
or negligible. 

[En,lish] 

Pat Nationals with Valid VII. 

'97. SHRI AJIT KUMAR SARA: 
wm the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whctheor the Pale nationals with 
vllid ·\'ill are allowed to fly to Delbi and 
Bombay and not Calcutta; and 

(b) ir 80. the teasons ther~ror 1 

THE M[NISTER OF STATE IN THB 
MINrSTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) = (a) 
and (b). In terms of th~ Indo-Pat Visa 
Agreement of 1974, Ddhi and Bombay A\.ir-
ports are designated chcckposls for entry 
of Pakistani nationals into India. Dum 
Dum Airport, Calcutta ill not a designated 
check post for such entry. Similarly. under 
tbe same a8reement. Indians can enter 
Pakistan only througb specified cbtlctPOSh. 
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AGluirlDl of E-2C Hawkeye froID USA by 
Paklataa 

598, SHR1 AMAR ROYPRADHAN: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(8) whether Pakistan is acquiring B .. 2C 
Hawkeye from USA; 

(b) if so, the Details thereof; 

(c) whether it is also a fact that these 
B.2C Hawkeye could be used in the plians 
of Punjab; and 

(d) if so, the details there of and steps 
taken in the matter? 

THE MINlSTBR OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN): 
(a) and (b). According to press reports 
Pakistan bas sougbt "Grummao's E·2C 
(also known all 'Hawkeye') Early Warning 
Airborne defence system from USA and a 
Pakistan Air Force team is expected to visit 
tbe United Srates this month for follow·up 
discussions in the matter. 

(C) and (d). According to US experts 
tltbe 'B·2e' could look into Indian eVen jf 
deployed on the Afghan frontier." Govern-
ment's concern on tbe acquisition of 
~ophisticated weD pons by Pakistan from the 
US, has been conveyed in ur.mistakablc 
tl'rms to the Governments of both the USA 
and Pakistan, Government are mointoring 
with utmost vigil all developments having 
a beating on the country's security. 

RecopiUoD to Associations and UoioD9 of 
eeatral Government Employees 

'99. SHRI LALIT MAKAN : Will the 
PRIME MINISTER be pleased to state: 

(a) whether membership of the associa· 
tions and unions of Central Government 
Employoes has Dot been verified for the past 
30 year.; and 

(b) Whether because of this reason, 
many associations having the support of 
majority employees. could not set the 
recoanition ? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REPOR.MS AND 
CULTURE (SHRI K.P. SINGH DEO) : 
(I) No~Sir. 

(b) Recognition of service AssociatioDs! 
UniODI il arlDted 00 tbe basis of fulfilment 
of the conditions and stipulations made: in 
the relevant guidelines on the subject. Such 
recongnition has in fact been granted in 
appropriate cases. 

Grant of Autonomy for Three Hill Sub-
Divisions of District DarJeeUDaln Welt 

Bengal 

600. SHRI ANANDA PATHAK: Will 
the Minister of HOME AFFAIRS be 
pleased to srate : 

(a) whether Government are aware that 
there is a penistent demand for granting 
regional autonomy for the people of three 
hill sub-divisions of the District of Darjee-
ling in the State of West Bengal; and 

(b) if so, the reaction of Government to 
this demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
Yt's, Sir. 

(b) The matter is still under examination. 

"Air and Water Pollution by Chemical Based 
Industries in and Around Baroda" 

601. SHRI RP. GAEK WAD: Will the 
PRIME MINISTER be pleased to state = 

(a) whether concentrati'on of chemical. 
based industries in and arollnd Baroda in 
public and private sectors has created air, 
land and water po'llution problem to a great 
extent ,ill recont years; 

(b) whether eflluents from these 
chemical·based units have polJuted sub-soil 
drinking water of villages situated arouDd 
these units; 

(c) whether due to air pollution standinl 
agricultural crops of round about vill'le, 
were damaled; 

(d) whether any monitoriol system to 
aSles' air polluUon by these cMmical unitt 
bas been iDltaned; and 

(e) if Dot, the ItCpt taken or pro,oaed 
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to be taken to control Jand, air a-nd water 
pollution by Pub!ic/Privare sector Industries 

. Jocated in and around Baroda? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN) : (U) Yes, 
Sir. 

(b) Though ground water contamination 
on some locations was detected, no 
conclusive evidence is available with the 
Gujllrat State Board. 

(cl According to the State Board 
occasional incidents of croo damage were 
reoorted around industrial zones. 

(d) and (e). Yes, Sir, Regular monitoring 
system to assess ambient air quality is in 
operation since the two last years. The State 
Board is enforcing the provisions of Air 
&Dd Water Acts to rt'gulule the discharge 
of pollutanls. Water and land pollution 
have been reduced Ihrough insiallation of 
the Baroda Effluent channel. 

Acceptance of Recommendations Made by 
Minorities Commission 

602. SHRf NARSINGRAO SURYA· 
WANSHI: WilJ the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government are considering 
the recommendations regarding interests of 
Scheduled Castes, Scheduled Tribes and 
other backward classes/Minorities made by 
the Minorities Commission under the 
Chairmanship of Justice M.H. Beg; 

(b) if so, what arc the acc~p(ed recom-
mendations; and 

(C) what 8r~ the non-accepted aspects 
and rl!as~ns for their non-acceptance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARJ SINHA) : (a) 
As, per Government'S Resolution dated 12th 
January, 1978 regarding setting up or the 
Minorities Commission, the Commission 
deals ,with safeguards relalins only to 
minoril_ies whelher based on langUiJIC or 
reJiaioo. 

(b) aftd (c) .. The Minorities Commissi'on 

has so far submilttd five Annual Reports 
for the years 1978, 1979, 1980, 1 .. 1 .. 1981 to 
31·3·1982 (the Minorities Commission 
switched Co financial years basis with ~ffect 
(rom their Fourth Annual Report) and 

1·4·1982 to 31·3·1983. its four Annual Reports 
containing Its various recommendations 
tosether with the Action-Taken M~mor.Dda 
have already been laid on the Table of the 
House on 9.7.1980,22 .. 12.1980,3.8.1982 and 
9·5·)984, respectively. The Fifth Annual 
Report of the Commission hall recently 
been submitted to the Government. The 
printed copies of the Report have not so 
far been .received. The Report ill beinl 
processed by the Government. 

Road Accidents in Delhi 

603. SHRT MANIK REDDY: WiJI tbe 
Minister of HOMi AFFAIRS be pleased to 
state: 

(a) whether road accidt'nts in the capital 
have increased despite introduction of new 
police system; 

(b) whether Government are aware that 
Delhi traffic police have created traffic 
bottlenecks in the city by introducibg ont 
way traffic, blocking roads, construction of 
road dividers, introduction of traffic lilbts 
instead of existing traffic islands; and 

(c) whether Government propose to set 
up Advisory Committees in the capital 
with public representation 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARJ SINHA) : (8) 
Nt), Sir. 

(b) In an effort to remove the truffle 
bottlenecks and accelerate the movement ,of 
vehicles, one way tratHc was recently 
introduced in the walled city and the same 
has been appreCIated by the public. No 
traffic is1and has bren recently removed to 
install the traffic lights. Wherever it WIS 
done in the past, the decision was taken 
after a detailed sfudy conducted by various 
agencies viz. National Transportation 
Planning and Research Centre and Ccntral 
Road Resrarch Institute in colJaboratioo 
with Delhi Traffic Police. 

(c) At present there is no proposal to 
set up an Advisory Committee. 
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Curb OD Untouchability 

604. SHRI R,P, DAS : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the measur~ in cu~bin8 
untouchability has become diluted wuh a 
larle Dumber of cases ending In acquitlal$; 

(b) the reasons behind 5uch acquittals: 

(C) whether Government have any 
proposal to deal with such cases 
expeditiously; and 

(d) if so, details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
to (d). Sir, it caDnot be said that measure 
in curbing untouchability bas beco~e 

diluted since there are also cases of convIc-
tions. The main reason for acquittals, 
however, is that the victims do not come 
forward fl) give evidence in the courts. In 
thi. matter the following measures have 
been taken by State Governments :-

(a) Schemes for providing legal aid to 
Scheduled Caste victims have been 
btroduced. 

(b) Officers have been appointed. ~or 
speedy investigation and superVISion 
of peR Act cases, at different 
levels, 

(c) Committees for reViewing th~ wOlkillg 
of peR Act machinery have been 
aet up. 

(d) Sp~cialjMobic Courls fur prompt! 
on the spot disposal of cases of peR 
Act and crimes agsist Scheduled 
Castes have been set up. 

"Declaioa to Kefp Delbi Free from Industrial 
Pollution" 

60S. SHRI'MATI JAYANTI PATNAIK : 
Will the PRlME MINISTER be pleased to 
state: 

(8) whether Government had decided 
to keep New Delhi frce from industrial 
pOllution; and 

(b) if so, Ibe steps taken therefor 

during the last three years; the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINlSTRY Of' ENVIROMBNT AND 
FORES 1 S (SHRr BIR SEN): (a) and (b). 
The mea~ures being tilken for reducing 
industrial pollution in New Delhi include 
the following: 

(i) Industries are persuaded to instal 
pollution control equipment. and 
kgal actions are taken against rhe 
erring units; 

Oi) Incentives are provided for instal-
lation of pollution control equip-
ment and shifting of pollution 
units from the c,ongested areasj 

(iii) Under 'he industrial Jiccnsin, 
system, for site sekction and issue 
of licences, a procedure has been 
cSlabliShtd for ~nvjronmentaJ eva .. 
luation of industries which are 
polluting in nature. 

(iv) Sleps are also being taken to main-
tain adequate tree cover for acting 
us a protective barrier against air-
borne dust. 

"Eslablfshment of a Plant Resource Centre 
in Orissa" 

606. SHRIMATI JAYANTl PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount sanction~d so far for 
the establishmelll of a Plant Resource 
Centre named as "Ekamra Kanan" near 
Bhubaneswar in Orissa; 

(b) the total cost of the project; and 

(c) Ihe amount proposed to be sanc. 
tioned for that project 1985 86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIROMFNT AND 
FORESTS (SHR[ BrR SEN): (a) to (C). 
According to the proposal received from 
1he D P:lI tment of Science, Tecbnology and 
Environment, Oovt. of Orissa. the total 
outlay of the project has been shown an 
Rs. 116 lakhs non·recurrlna and Rs. 8 laths 
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recurring per year. No grant has been 
released yet by the Department of Environ-
ment for the project. The amount proposed 
to be sanctioned in 1985·86 is not 
finalised. 

Propolal for Establishment of an Elephant 
~aDctuary iu Orissa 

607. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
~tate : 

(a) whether Government of Orissa have 
sent a proposal for the establishment of an 
eJephant sanctuary in the d~graded forest 
of Chandka·Dampara Reserve Forest; 

(b) if so, the estimated cost of the 
project; 

(c) the amount proposed to be sancti-
oned by the Union Government for the 
project; and 

(d) the decision fa ken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FORBST (SHRI BIR 
SEN) : (a) The Slate Government has 
already established the Chandka·Dampara 
Sanctuary in December, 1982. 

(b) While the estimated cost the esta-
blishment of the Sancluary is not known, 
tbe State Government sought an amount of 
Rs. 567.50 lakhs by way of Central 
assistance. 

(C) and (d). Under the Cenla"y spon-
sored Scheme for the assIstance to National 
Parks and Sanctuaries, an amount of Rs. 
16 lakhs has been approved for the year 
1984·85 on essential items in Ihe proposal 
of the State Government Central share of 
Rs. 8 lakhs bas been released already to 
the State Government. 

NatloDal Sports Policy 

608. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of YOUTH AFFAIRS 
AND SPORTS bt" pleased to state: 

(a) whether Government have a propo-.,1 to introduce National Sports Policy; 

.(b) if so. when it is expected to be 
iDtrodUClCcf; and 

(c) the steps proposed to be taken fot 
the development 0 f sports and pmes in 
'various Sta,es ? 

THE MINISTER OF STATE IN THB 
DEPAR'rMENT OF YOUTH APPAllS 
AND SPORTS (SHRI R.K. JAICHANDRA 
SINGH) : (a) and (b). The Natio~al 
Sports Policy, in the shape of a Govern .. 
ment Resolution was laid on the Table of 
the Sabha on the 21st August, 1984. 

(c) Besides cont inuing the ellstinl 
schemes of National Coaching Scheme, 
Sports Talent Search Scholarships, Regional 
Coaching Centres. Grants to State Sports 
Councils, Rural Sports Tournaments and 
All India Women Sports Fastivals. on a 
more extensive scale, it is also proposed. 
subject to the availabilily of resources, to 
start new schemes like setting up of sporta 
Hostels, Sports Talent Search Contest and 
adoption of selected schems etc. with a 
view to developing Sports and Games in 
various states. 

UNESCO Assistance for DevelopmeDt~ 01 
IndiaD NadoDal Parks 

609 KUMARI PUSHPA OEVI : WiIJ t be 
PRIME MINISTER be pleased to state: 

(a) whether Government have a pro-
posal to undertake the development of 
!)ome na tiona I parks; 

(b) whether some national parks have 
been considered for inclusion in UNESCO·S 
list for their protection and development; 

(c) whether Kanha National Park of 
Madhya Pradesh has also been included for 
UNESCO assistance; 

(d) jf not, whether the above national 
park of Madbya Pradesh will be included 
in view of its importance; and 

(e) the other Iadian National Parb 
considered for inclusion for UNESCO 
protection? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOREST (SHRI BIR SEN): (a) 
Development of National Parks it an 
on.oing activity. The Central Govern-
meDt provides fiDanacial alli.tBncc to the 
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Nlttional Parkl. 

(b) to (e). The (ollowing Nati;nal Parks 
an,d,Sanctuaries, in Jndj. have beon proposed 
for ii,Uq under tbe Convention (or the 
Pt,"~tiOD of. the Wor~d Cultural and 
N.tiol1,l Heritage, which is operated by 
UnHc4 Nations Educational, ScieDtific and 
Cuhural Organisation :-

-KazlraDga Nalional Park, Assam 
.-Manaa Santuary, Assam .. ' 
-Keoladeo Ghana National Park, 

Bharatpur, Rajasthan. 
'-Ranthambore National Park, 

Rajasthan. 
-Gir National Park, Oujarat. 
-Sullderbans National Park, West 

, Bengal. 
-Kanha National Park, Madhya 

Pradesh. 
--Nanda Deyi National Park, Uttar 

Pradesh. 
-Little Rann of Kutch Sanctuary. 

Gujarat. 

Statement 

However the Interoatiollal Uuioo ,for 
Conservation of Nature and Natural~. 
sources will be prepareinl evaluation dudns 
1985 for the first three sites only. 

.4lDdustrles ViolaUina Envlrollmtotal RIle," 

610. KUMARI PUSHPA DEVI : Will 
the PRIME MINISTER be pleased to state: 

(a) the names of the industries which 
have been violating environmental rules 
during the last two years; 

(b) the action taken against those in. 
dustries; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN) : (a) to (c). 
These are about 400 industries in various 
States against whom Court proceedings have 
been launched by the respective State & the 
Central Board for Prevention and Control 
of Pollution for violating environmental 
rules. Their Statewisc break-up and present 
stalus is given in the stalement. 

Status ofCaseJ of VJrlous Pollution Control Boards (Asn" 31-12-1984) 

S. No. Name of the Slat~ 
Board 

1. Andhra Pradesh 
?. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Kerala 
8. IKarnataka 
9. Madhya Pradesh 

10. Maharashtra 
11. Punjab 
12. Rajasthan 
,U. Tamil N~du 
14. Uttar Prndesh 
15. West Bangal 
16. Central Board 

total : 

No. of Cas~~ 
launched 

20 

6 
52 

109 

7 
3 

21 
12 
78 

109 
1 

31 
6 

60 
515 

._---_._--_._---_ 
No. of Cases 

decided 

in favour against 
of the the 
Board Board 

S 2 

6 
24 

1 
2 

2 

No. of Cases 
pending 

13 

6 
46 
85 

5 
1 

21 
12 
76 

6 7 96 

10 

49 

1n~ 

1 
21 
6 

11 

10 400 
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Rate of Afore.tltton 

611. SHRI V.S. VUAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the rate of afforestation during the 
last four years; 

(b) how docs it compare with the de-
forestation that has taken place during 
this period; 

(c) the special measures being takeD to , 
increase the forests 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN) : (a) The 
average rate of afforesta tion during the last 
four years has brcn 0'83 mill ion hectares 
per aUDum, 

(b) Figures on the exact extent of de-
forestation due to various reasons are not 
available. The averag~ rate of deforest.a-
lion authorised under the Forest (Conserva-
tion) Act, 1980, has been 5896 hectares per 
annum. 

(C) The annual pace of afforestation 
both within and outside forests was 
stepped up from 0.4 mi lion hectares in 
1980-81 to 1'2 million hectares in 1984-85. 
This tempo will be further intensified during 
the ensuing VUth Five Year Plan. It is 
proposed to afforest 5 million hectares per 
year during the VII plan period. With the 
setting up of the National Wasteland Deve-
lopment Board, this effort is proposed to 
be substantially augmented with people's 
participation. 

Deciphering pI Indus Script 

612. SHRI V.S. VJJA Y ARAGHA VAN: 
Will the Minister of CULTURE be pleased 
to state: 

(a) whether efforts are being made at 
present to decipher the Indus sucript; 

(b) if so, whether any success bas been 
achieved in this matter; and 

(c) if not, the nature of difficulties be .. 
iDa experienced in decipberinl tbese 
scripts? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K.P. SINGH DBO): 
(a) Yes, Sir. 

(b) and (c). While a number of valuable 
studies have been made, there is a lack of 
unanimity amonst the decipherers them-
selves regarding the nature of the Harappan 
language and script. In the absence of any 
positive eviuence like a bilingual seal or 
epigraph, the claimed decipherment of 
Indus script can be regarded as an effort. 

De,elopment of More Tourist Sports In 
Kerals 

613. SHRI K. KUNJAMBU : Will the 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state . 

(a) whether Government of Kerala has 
sent any schemes for developing more 
tourist spots in Kera]a; and 

(b) if so, the details thereof and the 
decision of Government thereon? 

THE MINISTER OF STATt IN THE 
M1NISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(a) and (b). The State Government of 
Kerala had forwarded 28 schemes for 
implementation with central assistance 
amounting to Rs. 647.70 lakhs. In view of 
the constraints on resources, the Depart-
ment agreed to provide assistance to 4 
schemes relating to parking facilities Bnd 
Wynad and provision of boats/equipment 
for introduction of water sports at Thek· 

kady, Quilon and Kumarkom at an estimated 
cost of Rs. 52'42 lakhs. 

Tourism Tratflc to Orissa 

614. SHRI K. PRADHANI : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to stale: 

(8) whether any measures have been 
taken by the Ministry to fully exploit the 
vast potential demand for tourist traffic to 
the BhubaDeswar/Konark/Pud Sector in 
Orissa in consultation with the Government 
of Orissa, Railways and the Indian Airlines; 
and 
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(b) if 10. the details thereor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHill ASHOK OEHLOr): 
<a> and (b). To exploit the tourist 
poteD,till of various centres in Orissa, the 
Central Department of Tourism in consul-
tation with the State Government have 
identified the following two circuits: 

1. Bhubaneswar - Puri - Konarak 
-Dabuli-Ratnagiri- Lalilgiri-
Udaigiri -Bhadrak - Chandipur-
Chiching-Joshipur (SimJipal) and 
back. 

2. Bhubancswar-Chilka Lake-Go-
paipul on-Sea-Taptapani-Koraput 
-Bolangir-Jharsuguda _,_ Angul 
-Tikkarpara- Talcher - Bhuba· 
neswar. 

In order to cater to ther tourist traffic 
Indian Airlines operate following sel vices 
to/from Bhubaneswar : 

1. 4 times a week with B·737 and on 
remaining 3 days week wi th F- 27 
on Calcutta·Bhubaneswar sector. 

2. 4 times a week with B·737 on Hy· 
dcrabad Bhubaneswar sector. 

3. S times a week with B·737 on Delhi/ 
Bbubaneswar via Varanasi. 

Report of Roy Bur man CommIttee on 
Forests aDd Tribals 10 India 

615. SHRI K. PRADHANI : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have got 
examined the Report of the Roy Burman 
Committee on Forests and Tribals in India 
(1982) with a view to have an appraisal of 
the succt:ss of the strategy of Ihe sub-plan 
approach to triabl development advocated 
in the Fifth and Sixth Five Year Plans; 

(b) bow for the investment on tribal 
development has actually led to tribal 
devdopment: and 

.(c) the conclusions arrived at and how 
these will be followed up in baving a more 
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dynamic approach towards tribal develop. 
ment in the Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI· 
MATI RAM DULARI SINHA): (a) Yes. 
Sir. 

(b) T~e investment h3S led to the 
economic social and educational advance .. 
ment of tribal,. 

(c) The Working Group on the develop-
ment of Scheduled tribes for the Seventh 
Plan proposed to continue the strategy of 
sixth plan with,sharper focus 00 develop-
ment of vulnetable areas and groups, 
improvement of tribals, environment and 
protecting the distinctive culture and way 
of life of the tribals. 

Acute Fuelwood Short age 

616. SHRl K. PRADHANI : Will the 
PR IME MJNISTER be pleased to state: 

(a) whether India is likely to face an 
acute fuelwood shortage by the end of this 
century; 

(b) jf so, whether Government have 
framed a ny Ions-term plan for launching a 
massive bio-gas programme in the country 
which will also have an impact on the 
hygiene and health of the Indian rural 
environment; 

(c) if so, broad outlines of the plan 
and whether alonwith this. any programme 
for raising treelands and fuelwood planta-
tions and raising of potential productivity 
of natural forests for deriving more fuel. 
wood has been drawn up and will be 
implemented; 

(d) if so, the main features thereof; 
and 

(e) whether bt'ginning of these pro-
grammes will be made in Ihe tribal areas of 
Oriss" and Madh~a Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOL03Y AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT t ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (8) India 
is Ifkely to face an acut~ fuelwood sbortase 



by the end of this century if remedial 
multi-pronged efforts to mitiga te the 
~carcity are Dot taken. 

(b) The promotion and large scale 
extension of biogas has been included in 
the New 20·Point Programme and is 
proposed to be greatly stepped up in the 
Seventh Five-Year Plan and beyond. 

(c) to (e). Under the National 
Proj~ct on Biogas Development. 1.5 million 
family size biogas plants are proposed to 
be set up in the Seventh Plan period. 
Under the Community and Institutional 

~Biogas Programme, 1200 plants have also 
been proposed. Besides, in the Seventh 
Five-Year Plan, a target of 10.2 m.ha. of 
afforestation has been proposed under the 
Forestry Sector. This does not include the 
likely ati'or.!station programme through 
activities of other agencies. In addition it 
is proposed to cover I.S mittion ha of waste 
and denuded land for growing energy 
plantations for purposes of fuelwood, 
foddl!r and power during the Seventh Plan 
pedod. All lhesc programme5 will be 
implemented in all suitable areas including 
tribal areas of Orissa and Madhya Pradesh. 

Study of West Bem:al Social Forestry 
Project 

617. SHRI SANAT KUMAR 
MAND'AL: Will th~ PRIME MINISTER 
be pleased to state: 

(a) whether a study of the Wl!st Bengal 
Social Forestry Project in 1974·77 had 

Particulars 

shown that tbe State forelts produced 
annually an average of 1 million tonnes of 
firewood. which implied a productivity of 
roughly 0'85 lonnes a hectare; 

(b) whether in view of the spectre of 
fuelwood shortage by 2000 AD, Government 
have formulated allY long-term piau to 
transform the existing Jow.yielding forest 
land into well-maoased pIJntations of 
appropriate tree species and increase the 
yield from areas under natural forests to 
atleast the levels possible in degraded forest 
Jand~ that is UPIO 3 tonnes a hectar~ 
annually; and 

(C) if so, tbe broad outlines thereof 
and its anticipated c~pital oUllay 
involved? 

MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHR[ BIR SEN): (a) Yes, 
Sir. 

(b) Yes, Sir. There is a plan to increase 
the production from degraded f()fests akin 
to the level of natural forests. 

(C) The broad outlines to increase the 
supply of fuelwood, fodder and small 
timber for the rural population and to 
improve the environment art' planting acti-
vities for raising village woodlots. strip 
plantations, rehabilitating degraded forcsts 
and encouraging farm forestry for full 
utilisation of wastelands. The physical 
and financial targets for the Sixth Five 
Year Plan are as follows : 

Sixth Five Year Plan 
Targets Physical (ha.) 

(1) Social Forestry Project 
(World Bank assisted) 
(1981-85) 

(i) Village woodlots 
(ii) Strip plantations 
(iii) Farm Forestry 
(iv) Rehabilitation of 

degraded forests 

3S80 
9500 

25520 

7S00 

46100 

(2) Centrally Sponsored Scheme (i) VilJalc Woodlots 
00 Soci~1 Forestry including 

6925 

Rural Fuelwood Plantations. 
(1980.85) 

Total outlay is Rs. 1175'8 lakbs. (VI Plan period) 
, The outlay for the Seventh Five Year Plan in respect of the above is yet to be 

, la.Used. 
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Tfgerl Population io the Country 

~8. SHRI ANANTA PRASAD 
SETHI': Will the PRIME MINISTER be 
pleased to state: 

(a) the number of tigers in the country 
it prescnt; 

(b) whether there has been any increase 
, in the number of tigers in the Tiger 

Reserve; 

(c) if so, the extent thereof; and 

(d) the percentage of its increase during 
Jast five years? 

THE MINISTER OF STATE IN THE 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI BIR SEN): (a) In the 
AII·lndia Tiger Census conducted during 
1984, 4005 tigers were counted. 

(b) Yes, Sir. 

(C) and (d). There were only 11 tiger 
reserves five years ago, i. e. in 1979. The 
population of tigers in these 11 Reserves 
was estimated to be 711 in 1979. In 1984, 
960 tigers were counted in these reserves, 
thus showi ng an increase of about 33'5%. 

In the other four tiger reserves estab-
lished after 1979, the total number of 
tigers counted in 1984 was 161. 

Crimes in Running Trains 

619. SHRI MOHD. MAHFOOJ ALI 
KHAN: 
PROF. RAMKRISHNA MORE: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether crimes in running trains 
have been on the increase for the past 
sometime; 

(b) if so. the nllmber of robberies aDd 
other crimes committed in the 'funning 
trains during the last six months and how 
doe') it compare with the crimes commilted 
during the previous six months; and 

(c) measures taken by Government to 
check the incidents of crime in the running 
tra ins and for the safety of passengers and 
tbeir belODliolS ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (C). A statement is Jaid OD the 
Table of the House. 

,Statement 

The State Governments and UnioD 
Territory Administrations are resposible for 
enforcing law relating to offences. The 
available information relating to Crime 
committeed in running 'trains during the 
periods from March 1984 to August 1984 
and September 1984 to February 1985 is 
given in tbe Annexure. 

2. The Railways are taking following 
measures to prevent incidents of crimes 00 
the Railways :-

(1) The drivers of the trains have 
been directed to sound the distress 
whistle if the train is brought to 
a suddell unscheduled halt so that 
the escort parly is put on the 
alert. 

(2) Coach attendants have been ins-
trucfed to remain vigilant and 
prt:vent entry of unauthorised 
passengers into reserved compart. 
ments. 

(3) The Research. Design and 
Standards Organisation of the 
RaIlways has been advised to 
suggest improvement in the lock. 
ing arrangements of sliding doors 
of compartments. imprevement in 
the vestibules to prevent unautho. 
rised entry and provision of better 
lighting facilities in and outside 
the compartments. 

3. The following measures have been 
taken for the safety of passengers and 
their belongings ; 

(1) All night passenger/Mail/Express 
trains are escorted by armed 
police. 

(2) Plain clothes staft' bas been de-
puted to watch suspicious 
persons. 

(3) At way side railway station, 
where there i. no ThaDa or Out-
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Post, District Police Staff have 
been dir~cted to remain prrst"nt 
at Railway Sfation at train timing~ 
to watch the suspicious persons. 

(4) History sheets of active criminals 
are being opened. 

(5) Police escort parties have been 
directed to detrain at every stopp· 

. age, where train stops aDd take a 

round of the train and watch 
suspicious persona. 

ANNEXURE 

Crimes commltltd in runniug trains during the period. from March, 1984 10 AUKU$'~ 
1984 and Septemhtr, 1984 to F,b,,,,'y, 1985. 

SI. Description of crime March 1984 to September, 1984 
No. committed in running August, 1984 to February, 1985 

trains 

1. Robbery 78 27 

2. Dacoity IS ]6 

3. Murder 5 13 

4. Professional poisoning 3S 37 
-_._------ ------- -------------_.----

Total: 

UDemployment AmoDg Rural and Urban 
Youth 

620. SHRI S,M. BHATTAM: Will 
the Minister of YOUTH ANFAIRS AND 
SPORTS be pleastd to state: 

(a) whether Government propose to take 
specific measures for tacking the problem 
of unemployment of rural and urban youth; 

(b) If so, the details and nature of 
programmes; 

(c) the special steps or schemes plO· 
posed to be underlaken (0 utilise the 
services of and involving the unemployed 
youth in the nation building programmes; 
aDd 

(d) when are they p~oposed to be imple-
mented and what is the estimated cost of 
such programmes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R.K. JAICHANDRA 
SINGH) : (a) and (b). Yes, Si r. The 
Approach Paper to the Seventh five Year 
Plan a Iready emphasis~ the need to 
iDcrease employment opportunities. 
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Programmes for tackling the problem of 
unemployment of yourh arc. however, 
undertaken in several Ministries/Depart. 
ments of the Government. Information 
with regard to tile details and nature of 
these is being collected and will be laid OD 
the Table of the House in due course. 

(c) Special ~teps for involvement of 
unemployed youth in nation buildinl 
activities have been taken. Some of the 
important programmes; inte.r·alia. include: 
organisation of national integration camps 
in different parIs of Ihe cOII~trr: observance 
of National'Youlh Day and National Youth 
Week throu~hout the country involvinl 
activities like special work projects; acti-
vities aimed at creating awareness against 
social evils like dowry~ casteism. commu-
nalism, etc. and in favour of national 
accepted values such as pride in Indianness. 
secularism, discipline, democracy, unity. 
etc.; introduction of Dew vocational 
training programmes for upgrading the 
functional capability of unemployec youth; 
preservation and improvement of environ-
ment by tree plantation, cleanliness drives, 
etc.; and strengthening of rural youth clubl 
aDd Nehru Yuvak Kendra movement to 
promote youth programmes by openiol 
durina seventh Pive Year Plan Keodta. i. 
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all such districts as do not already have 
them. 

. (d) Most of these programmes are 
already 'being implemented, Some, how. 
ever, are proposed to. be implemented from 
1985·86. The allocation for youth 
programmes of the Department for the year 
1985·86 is Rs. 18.00 crores approximately. 

ReJu,enation of Forests 

621. SHRIO.O. SWELL: Will the 
PRIME MINISTER be pleased to 
state: 

(8) wbether the perccntase of acreage 
under forests in India is lowest in the 
world; 

(b) if so, the reasons for not preventing 
denudation of forests whi(:h goes on una-
bated owing to collusion of contractors and 
officials and use as fuel by poor; and 

(d) the steps being taken to stop these 
evils and rejuvellat~ the forests? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN): (a) and 
(b). The percentage of total land area 
under forests in India is not the lowest in 
the world. India bas nearly 23% of its 
area under forests. whereas it is as low as 
3% in s()me or the neighbouring countries. 
However, the per capito availability of 
forest is low (0'1 hecta re) and the conse· 
quent pressure on forests to meet the basic 
requirements of the people is over the 
threshold limit of its bearing capacity. 
This has resuJtl'd in diminution of the 
forest cover for meeting the present 
demand of timber and fuel. 

(C) The steps being taken to relieve 
pressures from forests arc: 

(i) A massive programme of afforesta-
tion and hee-planlina within and outside 
(orest areas is bc:ina taken up; 

(ii) The end-uses of wood are beiog 
indentified so that substitution by other 
materials can be encouraged; 

(Iii) Vulnerable areas are being identi-
fied, in order to implement an adequate 
ptolection mechanism; and 

(iV) Effort~ arc being made to prevent 
denudation of forest land under the provi-
sions of the Forest (Conservation) Act-1980 . 
The agency of contractors has been 
eliminated in most areas of the 
country. 

Permanent Title Deed to Refllgees tn West 
Bengal 

622. SHRI PRIYA RAJAN DAS 
MUNSHI : Will tlte Minister of HOME 
AFFAIRS be pkased ;0 state: 

(a) since Govel nment COD fer equal 
citizenship right to ev~ry Indian including 
refugees who came and settled in India 
specially in West Bengal, whether it would 
provide them permanenl title deed like 
other citizens in their homeland instead of 
a conditional lease deed documents; 

(b) if so, steps Government propose to 
take; and 

(C) if not, the reasons therefor? 

HIE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). The land in Government 
sponsored a nd approved squatters colonies 
is being given to displaced persons free 
of cost. Instructions were issued to the 
State Government on 17·5·1974 to confer 
right and title on displaced persons 
over lands in Government sponsored 
and approved squatlels, colonies. The 
land in rura I areas was to be given 
on free·hold basis, whereas land I in 
urban areas was to be given on lease·hold 
basis for a period of 99 years on a nominal 
ground-rent of Re. 1/- per one hundred 
square yards or a fraction thereof per 
annum. These conditions arl ' in accordance 
with the general policy followed by the 
Government of India in other areas also. 
HOWC\'(T, Paschim Banga Udbastu Sangati, 
a Society registel'C'd under the Societies 
R( gistratiun Act, 1965 have filed a writ 
r.etit i(1n in the High Court Calcutta 
again'! the conferm{'ut of right and title 
through lease d('('d on di~ptaced penor,s in 
urban areas. The malltr is now sub .. 
judice. 



Total Settlemerlt of East Bengal Refugees II 
West Beaaal 

623. SHRI PRIYA RANJAN DAS 
MUNSHI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether total settlement of East 
Bengal rdugces who came and settled in 
West Bengal in 1950, 1952, and up to 1965 
has not been completed so far; and 

(b) if so steps Government propose to 
take in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
About 41.17 Jakh persons upto 31·3·195M 
and about 11.14 Jukh persons from 1·1·64 
to 25-3-1971 migrated from former East 
Pakistan to India. Of these, 31.32 lakhs 
persons from the first category culled 'old 
migrants' nnd al"out 6 lakhs persons of the 
latter catt:gory called 'new migrants' 
stayed on in W(;st Beng;lI. In the case of 
'new migrants', il was decidl:d that ntces· 
sary rehabilitation assistance would be 
provided to only those who were prepared 
to move to camps outside West Bengal for 
rese It I erne n t. 

(b) A wid~ range of rehabilitation 
Sleps wen.: undertaken for the rcsctlh:ment 
of migranls in WcSl Bengal. This inclu-
ded agricultural schemes, industrial schemes 
rehabllitalion loans for sma)l trade, housing 
etc., development of colonies and provision 
for educational and medical facilities. The 
nature and sizl! of rt.!siduary problem of 
rehabilitation in West Bengal was assessed 
from time to time in consultation with the 
State Government, the last of such assess· 
ment was undertaken in 1975.76 by the 
working Group set up by the Government 
of India. Based on the recommendatioDS 
of the working Group, as accepted by the 
Government, various schemes were sanc-
tioned, The schemes for mc:dical facilities 
for old and new migrants have aileaay 
beeu implemcnled. The work relating 10 
the development of d. p. colonic..; in Wt'st 
Ben,al is being c.fealt with in thl! Ministry 
of .Works and Hou~jng. Schemes for 
aCil.Jilition of land fer Government SpOil· 
sQted and approved squatters, colonies, 
,x-cqmp Stsite families and rehablllttta-
don of families from Indian Bnclaves in 

W,ltllII M,,,,,, 94 

former East Pakistan are in the process or 
being implemented, These schemes aro 
being implemented by the State Government 
with funds provided by the Central Govern. 
ment. Powers have also been delegated to 
the Slate Government for total remission 
of "Type" loans i.e. loans for noo-contri. 
butory house-building, homestead 1 Jand, 
agricultural land and small trade siven to 
displaced persons before 31st March, 1964. 
The question of remission/wri ~c off loans 
advanced upto 31·3-1984 to the State 
Governments for relending to displaced 
p~rson! for their resettlement is under 
considera tion. 

Cases Registered Uaclet Arm. Act 

624. SHRI MOOL CHAND DAOA: 
Will the MinIster of HOME AFFAIRS be 
pleased to state: 

(8) the number of cases registered 
under the Arms Act in the country givinl 
State-wise position during the last three 
years with year-wise break·up; 

(b) action taken by Government to 
check the sa Ie and purchase of unauthorised 
Arms; and 

• (c) the. number of factories manufac-
turing unau~horlsed arms which have been 
unearthed during the lUl)t Ihree years giving 
State-wise and year-wise break-up? 

THE MINISTER OF STA TB IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
These figures are not collected nnd main. 
tained by the Central Governmeill. 

(b) The Stale Governments have been 
requested from time 10 time to take sus-
tained and effective measures to unearth ' 
unlicensed weapons and 10 check tbe 
manuFacture, sale and possession or illicit 
arms. The Arms Act, 19'59 was amended 
in J983 and under the amended prOVisions 
of the Act, punishment for offences involv· 
ioa manufacture, sale and posscuion of 
illicit arms has been enhanced in order to 
act as a deterent against such offences. 

(t) A statement is Jaid on the Tablo of 
the House. 
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Statemellt 

S1. St!tcs/UTs 

No. 

1. 2 
---------

I. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

,. Haryana 

6. Karnataka 

7. Kerala 

•• Maharashtra 

9. Madhya Pradesh 

10. Meghalaya 

11. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

IS. Uttar Pradesh 

16. West Bengal 

17. Delhi 

Number of factories uDearthed • ..__----._-------
1981 1982 1983 

3 4 5 

Nil 1 Nil 

1 6 

82 53 29 
2 X 

Nil Nil 2 

Nil NiJ 

Ten cases were registered during the last 
three years. 

21 cases were detected in the state during 
the ~ast three years. 

X 

2 2 

6 2 

3 

5 

2 

S 

Nil Nil 

251 177 

FOllr cases were detected. 

Nil 

Nil 

x 

Nil 

3 

124 

3 
---- .-.-,,-.-,,-.,----.----.-,.-.~ .. -----.. 

Notes: (1) Information in respect of 1984 is not available. 
(2) Information in respect of other States/UTs is nil. 
(3) 'X' indicates information not furnished by the State Government/ 

Union Territory Administrations. 

Elpenses of Foreign Teams Played in IDdia 

62S. SHRI MOOL CHAND DAGA: 
Will the Minl!ller of YOUTH AFFAIRS 
AND SPORTS be pleased to lay a statement 
sbowins : 

(a) the number of foreign teams which 
played matches in our country duriDa the 
lalt three years Bivins country-wise and 

lyear-wise break up for eacb sport; and 

(b) the details of amount spent by our 
Government for the above matches ahowina 
separately the amount to the said teams 
country-wise, year-wise and sport-wise 7 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFPAIRS 
AND SPORTS (SHRI R.K. JAICHANDlA 
SINGH) : (8) and (b). R.equired in-
formation is beina collected and will be 
laid on the Table of tbe Sabha. 
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BlaDket AlllHlt, for Undergrouad MNF 
Actl,ists 

626. SHRI SAIFUDDIN CHOW-
DHARY: WiJI the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have agreed 
for a blanket amnesty for all the under-
ground MNF activists; and 

(b) if so. what are Qther points on 
which broad general agreement has already 
been reached between Government and the 
MNF? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
,SHRIMATJ RAM DULARI SlNHA) : (a) 
and (b). The talks with MNF are still 
continuing. It will be premature to give 
the details at this stage. 

Talks wltb Laldeoga. Mizo National Fruot 
Leader 

627. SHRI G.G. SWELL: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI SATYAGOPAL MISRA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether talks with the Mizo 
National Front leader. La ldenga have 
reached final stage; and 

(b) whether, despite the talks, sections 
of the MNF in their hideouts a~e still 
bolding firm to their demand for 
sovereignty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
Talks with Mi'Zo National Front Leader 
Shri Laldeoga are slilJ continuing. 

(b) According to the information 
available. at present there are nO such 
indications. 

AddictioD to DrulI of Youtb in Maoipur 

628, SHRI 0.0. SWELL: Wall the 
Miniltcr of YOUTH AFFAIRS AND 
SPORTS be pleased to state; 

(a) wbether he mado a speecb iu Impbal 

deploring the growing addiction to drugs of 
youns people in Manipur; 

(b) whether the increase is due to the 
fact that Manipur and the Mizo Hills 
bordering Burma are now the main entry 
points of hard drugs from the Golden 
Triangle of Burma, Laos and Thailand and 
thus drugs in these areas have become 
cheap and easily available; and 

(c) whether he has drawn the attention 
of other authorities of the Government to 
this and sought their cooperation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R,K. JAICHANDRA 
SINGH) : (a) Attention of students was 
invited to the problem of increasing drug 
addiction among the young people in 
Manipur. 

(b) Whereas the seizures of the drug 
made in Indo-Burma border do not indicate 
that there is significant increase in the 
smuggling on the Indo-Burma border, India 
has, for some time past, been facing the 
problem of transit traffic in some drugs, 
particularly opiates and cannabis from 
some neighbouring countries. The report 
of the International Narcotics Control 
Board (1983) indicates that India, situated 
between two illicit supply areas-Soutb 
East Asia and the Ncar Middle East-is 
mainly a trans it country for heroin and 
cannabis resin. 

(c) Yes, Sir. 

Treatment of Space 8S the Common Heritage 
of Mankind Free of Military Ins(aliatloD 

629. SHRI G.O. SWELL: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether in the context of increasinsly 
strident talks about 'star wars' he intends 
to lake an international initiative at the 
UN to urge for the treatment of space as 
the common heritage of mankind free of 
any kind of military installation; 

(b) whether he intends to initiate for 
internationaJ action to clear space of ftyina 
debri. that is endaDIerin8 apace reaeareb 
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and movements of satellites manned and 
unmanned; and 

(c) whether he also intends to call for 
a limitation of satellites that anyone power 
cao place in the geostationary orbit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): (a) 
The Outer Space Treaty of 1967 already 
provides that Outer Sp:~ce shall be the 
province of all mankind and that no nuclear 
weat-'olls or weapons of mass destruction 
should be deployed in Outer Space. India 
has expressed concern in several forums on 
the dangers posed by an extension of the 
arms race into Outer Space. Our concern 
bas recently been slressed in (he Delhi 
Declaration of Jal1ucllY 28, 1985, and Ctt 
th~ Conference on Disarmament in March 
1985 at Geneva. 

(b) Studies made so far indica Ie that 
the danger posed by debris in space is, 8 t 
present, minimal. The matter will bc kept 
under constant review. 

fc) India, along with many other 
countries, has advocated un equitable 
allocation of posi(ion~ in geostatIOnary 
orbit to all countries. 

Setting up of Nuclear (lower l'roject in 
Eastern Region 

6~O. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER b~ 
pleased to stale: 

(a) whether Atomic Energy Commission 
is planning to set up a nuclear power genera-
tins unit In the Easlc;rn Region; 

(b) if so, whether this will be Jocattd 
in Bihar; and 

(C) the locations of other simil~r units 
pJanned for the: Seventb Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCEINCE AND TECH-
NOLOGY'AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PAT1L) : (a) and (b), 
Tbe Report of the Site Sdection Com-
mittee constituted by tbe Department of 

Atomic Energy for evaluatings 8uit.blo siles 
for setting up nuclear power stations in 
respect of the Bastern Region of which 
Bihar is a part is a wai ted. 

(C) Eltpansion of the existing station ~ 
Rawatbhata in Rajasthan with two units of 
235 MWe and opening of a new site at 
Kuiga in Karnataka consisting of two unitt 
of 235 MWe has been approved by tho 
Government. Additional sites in tbe 
Northern, Southern and Western regions for 
location of the 235 MWe and 500 MWe 
units forming part of the Nuclear Power 
Profile are under consideration of tbe 
Government. -Programme to Send an Ilidian into Space 

631. SHR[ KAMAL NATH: WiJI the 
PRIME MINISTER be pleased to state: 

(a) whether details of an Indian to go 
into space in collaboration with U.S.A. 
have been finalised; 

(b) if so. the salicnt features thereof; 
and 

(c) whether there is any pr08ramme 
for India to undertake its own manned 
space tlight in (he ncar future 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMBNTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHlVRAJ V. PATIL) : (a) aDd 
(b). Details regarding the procedure of 
selection, qualificatioD, training proarammc 
and schedule for the Indian to 80 ioto 
spaco in collaboration with U.S.A. have 
been finalised. The prime function of. tbe 
Indian payload specialist will be to service 
as In adviser-cum-observer durin8 tbe 
check~out and development of INSAT -I-C 
in low eartb orbit of tbe space shuttle. In 
addition, a salient feature of this mission 
is that the Indian payload specialist will 
carry out certain joint IS RO-NASA 
scientific experiments in the field of eartb 
observation and life sciences. The .,Iec-
tion of payload specialist as we'll as the 
finalisatJon of tbe trainin. am:! elperimcnll 
plaD are expected Co be completed by Jllly 
of this year. 

(e) No. Sir. 



Vtll.tlel or Welt GermaD Alrmft bouaht 
by Vayadoot 

. 632. SHRI K. RAMAMURTHY 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stale : 

(a) whether Vayudoot has bought three 
brand new West German 19-seater Dornier 
Aircraft each costing Rs. 2.6 crores and 
one aircraft out of those has been put on 
Rae Barclly route and another on Jodbpur 
route; 

(b) if so, where the third aircraft is 
proposed to be utilised; and 

(c) whether there is any proposal to 
buy more such aircraft by Va~udoot so that 
more cities can be linked by air? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRl ASHOK GEHLOT) : 
(a) Vayudoot h~s recently acquired 3 West 
German 19·seater Dornier-228 aircraft 
costing approximately Rs 1.6 crores each. 
One of these aircraft is based at New 
Delhi and operates to (i) Delhi-Rae Barelly-
Lucknow and back and (ii) Lucknow-
Dehradun-Lucknow. This a ircrafl will also 
be utilised to operate on the route Delhi-
Jaipur.]odhpur-Bikaner. The second .. ir-
craft has been based at Bombay for opera-
tions in the Western Region. 

(b) The third aircraft will Qe based at 
Hyderabad for operations in the Southern 
Region. 

Cc) Ves, Sir. 

P,"erty Alleviation Proarammes 

633. KUMARI PUSl' A DEVI : Will 
tbe Minister of PLANNING be pleased to 
st.te : 

(a) various poverty Allevia lion 
PrOiramtnes undertaken in the country 
durini the Sixth Plan; 

(b) the achievement made under those 
prolrammes in different States during the 
.1)~vc plan period; and 

(c) tbe defai Is tbereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (a) The major Poverty 
Alleviation Programmes operaling in tbe 
Si)(th Plan are, Integrated Rural Develop. 
men t Programme (lRDP). National Rural 
Employment Programme, and Rural Land-
less Employment Guarantee Programme 
(RLEGP). Of these, the RuraJ Landless 
Employment Guarantee Programme was 
introduced during the year of 1983-84. 

(b) and (c). Three statements indicat· 
ing the physical and financial achievements 
under these Programmes during the first 
four years of th~ Sixth Plan, i e., 1980-84, 
are laid on thl! T:lble of the House. 

[Placed in LIbrary See No. LT-S92/85]. 

Safeguarding tbe Interests of Indians 
in Hongkong 

634 PROF. RAMKRISHNA MORE: 
Will Ihe Millhkr of EXTERNAL 
AFFAIRS b,' pleasl!d to state: 

(a) whether Indians in Hongkong face 
uncertain future dul' to Sino- British joint 
declaration on Hongkong; 

(b) if so. Govnnmcril's reaction there-
to; and 

(C) the steps being taken to safeguard 
the interest of Indians settled in Hongkons 
when it comes under Chinese Government's 
control? 

THE MIN(STER OF STATE IN THB 
MlNISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHro ALAM KHAN) : (a) 
to (c). According to the Sino·British Joint 
Declaration on the Future of Hong Kong, 
which was signed by the Governments of 
United Kingdom and the People's Republic 
of China in Beijing In Decl:mber 1984, all 
those persons who are permanently resident 
in Hong Kong on the date of its reversion 
to China on 1st July 1997, wi11 have the 
continued right of abode in Hong Kong 
thereafter. It has al.io been stated in tbat 
document that th: current economic system 
and life style in Hong Kong will be allow-
ed by the Chint'se Government to continue 
unchanged for a period of SO years after 
1997. The Chinese Government bave 
stated their intention to abide by the :)fovi· 
sions of the Agreement signed by the them 
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with the Government of the United King. 
dom on the future of Hong Kong. There 
are as yet. therefore, no indications to 
sUllest that rhe interests of Indian citizens 
permanently resident in Hong Kong will be 
jeopardized in the post.1997 period. 

Pakistan Rocket LauDcblDK Experiments 

635. SHRI B.V. DESAI: WiJ) the 
PRIME MINISTER be pleased to state: 

(a) whether Pakistani Space and Upper 
Atmosphere Research Commission is plann. 
ing high-altitude scientific rocket launching 
experiments and analysis and interpretation 
of data receivzd through such experiments; 

(b) whetlkr the Commission has so far 
launched more than 150 rockets into tbe 
upper atmosphere and space; 

(c) if so, whether such scientific rockets 
show that pJkistani nuclear capacity has 
been increased much higher than India; 

(d) if so, whether this will pose a great 
threat to our ~icientific research; and 

(e) if so, the steps Government propose 
to take to see that Pakistan scientific 
researches arc not used against India 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCJENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DBVELOPMEN~ ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) Since 
1962. Pakistan Space and Upp~ r Atmosphere 

Research Committee (SUPARCO). which later 
became a Commission, has been conducting 
High.Allitude Scientific Sounding Rocket 
Experiments and analysis and interpretation 
of data rece ived through such experiments. 

(b) Yes. Sir. 

(c) and (d). Sounding Rocket Experi· 
ments for upper atmospheric studies have 
00 co-relation With nudear capacity. As 
such. no thrent to our scientific research is 
expected. 

(0) Government of India is always 
watchful of any threat to Indian iDI~re.ts. 

"Damage to Nature Despite eentnl'" ' , 
State Laws" 

636. SHRI BALASAHEB VIKHE 
PATIL : WiH the PRIME MINISTER be 
pleased to state : 

(a) whether at a Seminar held recently 
in New Delhi it was pointed out that 
despite 200 Central and State laws, incal-
culable damage to nature persi sts; 

(b) if so, whether Union Government 
would call a meeting of State representa-
tives to find out the ways to make the exist· 
ing laws more meaningful and effective; 
and 

(c) if so, the lime by which this will be 
done 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN) : (a) to (c). 
The proceedings of the Seminar hdd in 
New Delhi during 1·3 March. 1985 on 
"Law and Science in the protection of the 
Environment''. organised by the Jawaharlal 
Nehru University, with financial support 
from the Department of Environment, have 
not yet become available. Ho\\ever, it may be 
stated that one of the recommendations of 
the Committee under the chairmanship of 
Shri N.D. Tiwari, constituted by the Govern-
ment of India in 1980 to recommend 
legislative measures and administrative 
machinery for ensuring environmental 
pr~tcc'ion, was that a systematic and 
cpmprehemiv:! review should be m:lde of 
Central and State legislations which have 
inte,-alin objcctivt:s related 10 thl! protec· 
tion of the environment, for removing their 
weaknesses. The State Govts. have already 
been addressed to quickly carry out such a 
review of the legislation at State level. The 
Govt. of India has come forward with 
amendments in respect of the folJowinB 
Central Act" expected to come up possibly 
during the current session of the Biahth 
Lok Sabha/133rd Session of the Rajya 
Sabha : 

(i) The Mines and Mintrals (Rc,ula. , 
tion and Development) Amend-
ment Bill, 1985. 

(ii) The Water (Prevention and Cont.ol 
of PollutioD) Amendment Bill, 
1985. 
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(iii)' The Water Cess CAmendmeDt) Bill, 
1985. 

UUse 01 AI~bolln Can" 

637. DR. G. VIJAYA RAMA RAO : 

Will the PRIME MINISTER be pleased to 
state : 

• (a) whether the Central Water Pollution 
Board has been trying un-successfully to 
limit thl! level of telre-ethyllead in Petrol to 
O.lS gm.jlitre as against lSI's outmoded 
IillJit of 0.55 gmlitre; 

(b) whether Brazil is now operating 100 
per cent alcohol-driven cars successfully and 
ir so, whether India has any plans to switch 
over to renewable sources of energy; and 

(c) whether there is any proposal under 
the consideration of his Ministry to stop! 
delay use of alcohol in car~ ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN) : (a) The 
Central Board is working with the 
Petroleum industry to minimise the use of 
lead in petrol and progressively bring it 
down to 0.15 gm/litre. 

(b) and (C). No, Sir. 

InDllration of Eltrfmi6ts into Indian 
Territory from Pakistan 

638. SHRI LAKSHMAN MALLICK: 
SHRI AMARSINH RATHA WA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(8) whether Government's attention 
has been invited to the news-item which 
appeared in the 'Hindustan Times' dated 
9th February, 1985 that about 3.000 extre-
mists have snea'ked into Indian territory 
a(ter receiving in various Pakistani camps 
and t~at some of the nabbed extremists are 
DOW being interrogated in Delhi's Red 
Port; 

(b) if so, tbe details in Ihis regard; 
and 

(c) the steps taken by borde!' security 
authorities 10 check 1he menac: of 
c:lUremlsts? 

THE MINISTER OF ,STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). The report referred to has come 
to notice. Strict vigilance is beinl main-
tained in this regard by the authorities. 

Inadequate Strellltb or B.S.F. to Cheek 
loDltratlon 

639. SHRr AMARSINH RATHA WA 
WiJI tbe Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether tbe present strength of BSF 
is adequate to protect our border alonl 
Bangladesh from infiltration entry and 
smuggling; 

(b) if not, what steps are being taken 
by Government to increase the strength of 
BSF and also to establish mor~ check post 
to narroW down the distance between two 
order outposts for strict vigil over unautho-
rised entr, and smuggling; and 

(c) what steps are being taken to 
tighten the security on other border along-
with Pakistan to check the illegal entry of 
extremists 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
Yes, Sir, 

(b) Does not arise. 

(C) Vigorous pelrolling and extra VIII-
lance are being maintained on Ihe borders 
by BSF. Ambushes and special patrols 
are carried out on suspected routes. DoS 
Squads ar.d mounted patrols on horses have 
been pressed into service to apprehend illeaal 
entrants/extremists. 

Cut on Seventh PJan 

640. SHRI CHITTA MAHATA : Will 
the Minister of PLANNING pJeased to 
state: 

(8) whether thert! is a proposal to cut 
tbe size of the S~vcn(h Five Year Plan 
(1985-90) of Rs. 1,80,000 crores as envisa-
ged in the Approach Paper; and 

(b) if so, the details aod rcaao.o. 
thtreof? 



TMB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (8) and (b). The plan 
.izt cnvi.aged in the Approach Paper is 
Rs. J ,80,000 crores. The Plan is now in 
the process of being finalised. 

Penoas Lf.lng below Poverty Line during 
FIYf Year Plans 

641. SHRI CHITTA MAHATA : Will 
the Minister of PLANNING be pleased to 
state: 

(a) the number of persons who lived 
below the poverty line during all Five 
Year Plans. planwhc figures; and 

(b) step~ proposed to be taken in the 
Seventh Five Year Plan in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K.R. 
NARAYANAN) : (a) The concept of 
poverty line and the estimates of percentage 
of persons below it were at tempted for the 
first time for the Sixth Five Year Plan 
(1980 .. 85) These were basl"d on the recum· 
m.:nd3tions of a Ta'lk Force 011 Minimum 
Needs and Elf,:ctive Constlmption D'!mand 
appointed by the Planning Commission in 
1977. Ttt:! tnJin data source for these 
estimates in the quinqennial Consumer 
Expenditure Survey of the National Sample 
Survey Organisation (NSSO). The estimare 
of S1.12% of the population bei ng below 
the poverty line.' in 1979·80, made for the 
Sixth Plan, was based on the 1977-78 NSSO 
Survey. 

(b) A number of programrnc~ under 
implementation like the Integrated Rural 
Development Proe;rnmmc (IRDP), National 
Rural Employment Programme (NREP) and 
lural Landless Labour Employment 
Guaranfee Proaamme (RLEGP) are aimed 
at increasin~ the income of the weaker 
sections by creation of either assets leading 
to a steady flow of income or of employment. 
In tbe first four years of the Sixth Plan 
(1980-84). 12'58 million families have been 
assisted through the IRDP and 1428 million 
mlndays of employment have b~en genera. 
ted through the NREP and RLEGP. The 
Approach ~o the Seventh Five Y~ar Plan 
envisages that the packago of poverty 
allevialion proarammes wiJI continue at an 

accelerated pace in the Seven,tb Plan 
period. 

Annual PlaD~ for States for 1985-86 

642. SHRI CHITTA MAHATA : Will 
the Minister of PLANNING be pleased to 
sta te : 

(a) whether Government have finalised 
the Annual Plans of States for 1985·86. 
and 

(b) if so, the details thereof, State-
wise? 

THE MIN[STER OF STATE IN THE 
MINISTRY OF' PLANNING (SHRI K.R. 
NARAYANAN) : (8) and (b). The 
Annual Plans 1985-86 of the States have 
not yet been finaljs~d. 

Pension and other Facilities to Freedom 
Fighters 

644. SHRr C. MADHAV REDDI : 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government will look into 
long p~nding cases of increase in pcn~ion 
and tlthl'r medical and accommodation 
facilities to the fre~dom fighters; and 

(b) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). The matter of further enhance-
ment in monthly pension to the freedom 
fi~hters under the Swatantrata SainiJc 
Samman P~nsion Scheme, 1980 is under 
consideration. 

Most of the State Governments/V.T. 
Administrations already provide froe medi-
cal facilities to frctldom fisbters. 

There is no scheme in genera] at tbo 
Cenrre for the granl of accommodatiod 
facilities to freedom fighters. In deserviDI 
cases, prominent freedom figbters are 
a lIotted accommodation for General Pool 
in D!lhi/New Delhi by the Directorate of 
Bstatc~, \Iinistry of Works and Houlin. on 
specific recommendation of the MiDi.tr)' of 
Home Affairs. Bach and every case fa 
considered on meri ts. 
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··Ia.lltrlal Vilts MaaufaeturlBI Liquid lad 
NOll-Liquid rosfe Cbemicals" 

645. SHRI C, MADHAV REDDI : 
Will the PRIME MINISTER be pleased to 
stato : 

(8) whether 500 Industrial Units in 
Delhi alonc are located in Non-conforming 
are •• , including 20 units manufacturing 
liquid and non-liquid toxic chemicals; and 

(b) the total number of such plants 
thtoulhout the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN) : (a) No 
census of Industrial Units located;n Non-
conforming areas of Delhi has been 
conducted recently. However, according 
to Delhi Administration there are nearly 
50,000 Units (including house hold) func-
tioning is non-conforming areas. These 
include 30 industries manufacturing liquid 
aDd Non-liquid toxic Chemicals. 

(b) The total number of industries 
located in non-conforming area throughout 
tbe country is nol available. 

"Protection or Environment aDd AtTorestation 
Programme during Seventh PJao" 

646. SHRI MOHAN LAL PATEL: 
W ill the PRIME MINISTER be pleased to 
state: 

(8) tbe specific programmes envisaged 
in the Sevel1th Five Year Plan for prottet· 
ina Environment from pollution and 
damage; 

(b) the special steps being taken by 
Government for afforestation programmes; 
, •• d 

(c) the total amount allocated for 
afforestation during the Seventh Plan? 

THE MINISTER OF STATE IN THB 
MIt-fISTRY OF ENVIRONMENT AND 
FORBSTS (SHRI BIR SEN): (8) The 
prosrammes envisaged in tbe Seventh Five 
Year Plan for prolection of environment 
'rOAl pollution and damage include Ihe, 
rOliowinl : 

(I) Action plan to prevent pollution 
ortbo GaD,.; 

(if) River basin-wise pollution control, 

(iii) Phased implementation of Minimal 
National StaDdards for poJJuljDI 
industries; 

(iv) Creation of Biosphere Reserves (or 
protection of representative 
ecosystems; and 

(v) Field action projects for 'rcclama-
tion of degraded area. 

(b) These include : 

National Wasteland Development Board 
is being set uo to take up intensified 
afforestation programme. Ir is proposed 
to afforest 5 million hectares every year 
duriug the YH plan period. AfforestatioD 
on wastelands, strips on roadsides and 
lands on both sides of the rail-lines in pro-
posed to be intensified. 

(c) A tentative outlay of Rs. 5nO 
erores is proposed for the forestry sector. 

Tourism Schemes during Seveath FI" 
Year Plan 

6t7. SHRI B.V. DESAI: Will tbe 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to ~Jtatc : 

(a) whether for the first time in the 
country's planning history, fourism will be 
recognised as a vital sector of economy; 

(b) if so. the schemes that will ~ 
undertaken by Gov"rnment during the 
Seventh Five Yenr Plan in regard to the 
development of tourism in India; 

(c) if so. the amount proposed to be 
allocated for the same; and 

(d) tbe details of the proposed schema 
that will be undertaken? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM AND CIVIL 
AV[ATfON (SHRI ASHOK GEHLOT) : 
(8) to (d). The Approach Paper of the 
Seventh Five Year Plan as formulated by 
the Planning Commission and subsequently 
approved by tbe National DevelopmeDt 
Council has made the foUowins recommeo-

dation: 



uThere is a vast potential for develop. 
men( of tourism in the country. 
Tourism sbould be accorded the 
status of an industry. Private sector 
investment will have to be encouraa· 
cd in developing tourism and public 
sector investments should be focussed 
onJy 00 development of support 
infrastructure. " 

Tbis has beeh convey~d to all the State 
Government and the concerned M:nistries 
of tbe Central Government. 

The Seventh Five Year Plan bas not yet 
been fi~alised. Only for 1985.86 which 
will be the first year of' the Seventh Plan, 
the Planning CommissioQ has allocated 
Rs. 1382.00 lakhs as Plao Budget in the 
Central Sector (as against Rs. 600.00 lakhs 
for 1984-85). The Department in its draft 
Seventh Plan outline has recommended a 
selective approach for development of 
tourism infrastructure under the following 
broad beadings : 

Development of infrastructure at the 
centres of tourist interest in consul-
tation with Strlte Governments, 
development of beach resorts, 
imprOVement of facilities for 
Himalayan trekking and water sports, 
preservation of national heritage 
areas, floodlighting of monuments, 
development of tourism along 
Buddhist circuits, construction of 
yatrikas/dharamsalas at pilgrim 
centres, improvement in the quality 
of surface transport facilities, 
development of wildljfe tourism, 
professionalisalion of services in 
tourism and travel industry, produc-
tion of quality publicity material, 
and increased overseas promotional 
efforts and publicity. 

Details of the schemes under these head-
in,. are being finalised in consulation with 
the State Governments. 

_ease or Border Outposts to Cbeck 
IDJIltraUoD and Smuggling 

648. SHRI B. V. DESAI: Will the 
Minister of HOME AFFAIRS be pleased to 
atate : 

Cl) whether Government arc seriously 
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consider;", to iocrease the border outpOSt. 
to deal firmly with the problems' including 
infiltra tion; 

(b) whether the Border Security Force 
has already increased outposts in Weat 
Bengal. Tripura. Punjab and Rajasthan; 

(c) if so. to what extent these border 
outposts have increased on tbe borders of 
Indo·Pak and Indo-Bangladesh; 

(d) to what l"xtent the increasiog o( 
border outposts has reduced the SDlUIIUoa 
and infiltration to India; and 

(c) what other measures are being taken 
in this regard? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). Anti-infiltration measures are 
reviewed by Government from time to time 
and border outposts of BSF have been 
increased in West Bengal, Tripura. PUDjab 
and Rajasthan. 

(C) The additional border outposts 
opened by BSF during the last two years 
were 38 on Indo·Pak border and 86 on 
Indo.Bangladesh border. 

(d) The establishment of new border 
outposts has helped in stepping up vigilance 
on the borders with the result that more 
infiltrators aDd smugglers were apprehended 
and more smuggled goods seized. The 
increase in (he border outposts is likely to 
discourage potential infiJtrators and 
smugglers, 

(e) Constant vigil is maintained by the 
BSF. Ambushes and special patrol. are' 
carried out on suspected routes. More 
watch towers are being erected. DOS 
squads and mounted patrols on horses have 
been pressed int.o service. 

(Trans/arion] 

Cases Pending Against I.A.S. otrlcen 'I Stares 

649. SHRI DILEBP SINGH DHURIA: 
• Will the PR(ME MINISTER be ple.sod .to 

state: 

(a) the number or tA.S. omeen, 10 
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the country. State-wise, agaiost whom 
inquiries or court cases are pending at 
present; 

(b) whether any time .. bound programme 
ia beina implemented for disposal of these 
case5; and 

(c} if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OP PERSONNEL AND 
ADMINlSTRATIVE REFORMS AND 
CULTURE (SHRI K P. SINGH DBO) : 
(a) The information is being collected and 
will be laid on the Table of the House. 

(b) and Ccl. Court proceedings and 
departmental proceed ings being Judiciall 
quasi·judicial in nature, no time bound 
programme has been prescribed for their 
disposal. 

[Engllsh] 

De'flopment or the Unll of Central Institute 
of Medicinal and Auromatic Plantll 

in Darjeellng 

650. SHRI ANANDA PATHAK: Will 
the PRIME MINlSTER be pleased to 
state : 

(a) whether a unit of the Central 
Institute of Medicinal and Auromatic 
Plants is functioning at Tung in the District 
of Darjeeling; and 

(b) if SOt what are the proposals of 
Government to develop it further during 
the Seventh Plan 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENBRGY, SPACE AND ELECTRONICS 
(SH RI SHIVRAJ V. PA TIL) : (a) Yes, 
Sir. 

(b) The project would be further 
BtreAlthened during the seventh PJan 
period provided suitable la:ld is made avail· 
able by the Government of Wtst Bengal. 

Oat lay for States 

651. SHIU CHINTAMAN[ lENA : 
Will tbe Ministc:r of PLANNING be pleased 
to stale: 

(a) whedur tho) outlay r\)r ~ lC~ .'"to: 

for tbe Seventh Five Yeaf Plan bas heeD 
finalised; 

(b) if so, the amount for each State. 
approved by the working group; and 

(c) wha t steps are being taken for the 
dev.:lopmenl of backward districts of each 
state during the period? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRt K.R. 
NARAYANAN) : (a) to (e). The Seventh 
Five Year PlaD& of the States have oot yet 
been finalised. 

Pr~edure for Disposal or Passport 
Applications 

652. SHRI R.P. GAEKWAD: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(8) whether Government propose to 
streamline the existing procedure for 8rant 
of passports in order to ensure speedy dis· 
posal of passport appli::ations: 

(b) whether it is a fact that normally 
applicants have to wait for three to four 
months for their passports even though 
document submitted by them are complete 
in all respects; 

(c) whether any in~tructions have been 
issued to the passport officers for disposal 
of passport applications within the time 
limit prescribed; and 

(d) if so, the details thereof and the 
action proposed to be taken to streamline 
the c:xisting procedure for speedy and time-
bound disposal of applications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): 
(a) The present procedure for arant of 
passports is fairly streamlined. Government 
is continuously reviewing procedure with a 
view to further streamlinina this procedure 
aod to reoder expeditiously miscellaneous 
passport services. 

(b) No Sir. If the applicatioDl are 
properly filled io and all formalitiel are 
completed, the Passport Issuing Authorities 
are under instructioDJ to i88ue paaaporu 
'Witbin a period ~of .even worklDl da,t. 
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(c) and (d). Yes Sir. General instruc-
ti'ems have been issued that once a1l the 
formalities are completed the passports ate 
to be iasued within seven working days. 
Further, 'instructions have been iSSUF!d to 
render miscellaneous passport services 
within three working days. 

Hotel Projects of ITDC 

653, KUMARI PUSHPA OEVI : Will 
the Minister of TOURISM AND CIVIL 
AVIATION bt' pleased to state : 

(a) whether his Ministry has changed 
its policy of constructing hotel projects by 
India Tourism Developmpnt Corporation; 

(b) whether the IDTC is now permitted 
to enter into joint sector hotel proj("cts with 
prtvate sector companies; 

(c) if so, the reasons of changing the 
policy decision in cons'lucting hotel 
projects; and 

(d) since when this new policy has 
come into force? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) The Approach Paper for the Seventh 
Five Year Plan approved by the National 
Developmellt Council (NDC) in July 1984 
recommended that private sector investment 
will have to be encouraged in developing 
tourism and public sector investments 
should be focussed only ·on development 
of support infrastracture. 

(b) to (d). The ITDC is providing its 
consultancy, management and marketing 
services to the private sector companies. No 
proposal for joint sector hOle Is with private 
sector companies has been received. 

"Action Plan to Control Pollution of 
Orissa RI,ers" 

654. SHRI K. PRADHANI : Will the 
PRIME MINISTER be pleased to state 
whether an action plan leading to all-round 
tnvironmental improvement in respect of 
some of the Orissa rivers, which are highly 
PQIIUled. will be drawn up at som~ stage? 

THE MINIS1'ER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI BIR SEN): Yes, Sir. 

Studies havd already been initiated in 
respect of the rivers Brahmani arid 
MahanadL 

Subsidy for Installing Devjceslor Renewable 
Sources of Energy 

655. SHR( BALASAHEB VIKHE 
PATIL : Will the PRfME MINISTER be 
pleased 10 state : 

(a) whether Government gives any 
subsidy for installing devices which makes 
use of renewable sources of ener~y; 

(b) if so, the details thereof; and 

(C) whether the subsidy has generated 
adequate response in popularising sueh 
devices and if l1ot, whclha Government 
propose to increase the subsidy amount? 

THE MINISTER OF STATE IN THE 
MINlSTKY OF SCIENCE AND TECHNO~ 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
D~tails of C~ntrltl subsidies provided 
through Department of Non-Conventional 
Energy SourC~st for installing various 
devices making use of renewable sources 
or energy are shown in the enclosed state-
ment. In ~ddilion~ in Photovollaic area~ a 
small pilot project for the! supply of 100 PV 
pumps to individual farmers is being imple-
mented as a part of National Solar Photo-
voltaic Energy Demonstration Program~e 
(NASPED). The pumps are bci,ng suppli.~d 
at a subsidised price of Rs. 4000/5000 to 
small marginal/SCIST/ .farm~·rs A subsidy 
scheme for Wind pumps has also -bean 
introduced by tbe Department of Irrigation. 
The State Governments/Union -Territories 
of Bihar, Delhi, OUjrat, Karnataka, 
Maharashtra, Madhya Pradesh, Orissa, 
Rajasthan, Tamilnadu aud Uttar Pradesh 
give financIal subsidy for'SoJar Cooker over 
and above the central subsidy. The State of 
Uttar Pradesh, Madhya Pradesh, Gujarat, 
Tamilnadu, HBryana and Union T~rrjtor)" of 
Delhi are providing subsidy (or solar water 
heaters in addition to central subsidy. Some 
State Governments like Bihar, Oujarat, 
Hilnachal Pradesb, Madhya' PradeSh; live 
financial subsidy to certain catclOI'ia',of 
bene8claries in addition to Central subsidy 
(or bio,asplants. 
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(c) In solar thermal area, the revised 
scheme of subsidy was inrroduced in April 
1984. Adequate response in popularising 
solar thermal devices has been recieved. 
Under National Project for Biogas 
Development (NPBD), response has been 
encouraging, as may be leen from the 
(ollowing figures 

Year 

1981·82 

No. of Biogas PJants 
completed 

25,369 

1982·83 

1983·84 

J984·85 

57,498 

92,590 

1,17,820 (Up to 

Feb., 1985) 

In respect of improved chulhas, 
provision of subsidy h:ts generated a good 
response in popularising the usc of Improved 
Chulhss in households throughout the 
country. 

Statement 

I. FlIl1dlng/lncent(ves by Central Govt. Ji,r instal:atifm!use of Solar Th(rmai System/devices 
if cludil g Commlillity solar covhrs during J ':I1S~·85 

S. No. Details 

2 

Rate of Central 
Govt. SharI! 

3 
_-----_ .. _- ., .. _------- . __ ------_.--------

l. Funding in respect of Solar Thermal 
systems on Central Govt. own Jandl 
buildings wh,:re cost of conventional 
fuel replaced otherwise would have 
been met out of the consolida ted 
funds of India. 

2 Funding rn respect of Solar Thermal 
Systems on State Govt. la nd /bui Id i ng~ 
where the cost of conventional fuel 
replaced otherwise would have been 
met out of the consolidated Fund of 
the State. 

3. FUnding or Institution! Public Trusts and 
bodies like UTI, Universities etc. 

4. Funding in respect of Co·opera tive 
Societies for milk, tea and otber simi-
lar activities in respect of water heat· 
ing air heating desalination systems/ 
timber kilns/crop dryers/community 
solar cookers. 

S. Domestic water heating systems. 

6. Private House Building SOCieties-In 
respect of centralised solar water 
beating systems/community solar 
cookers. 

7. Gott. Public Sector Eaterpri.et-Water 
heltina/air beatiDI/desaJiriatio'n timber 
tiln./dryera/community solar cookers, 

100% 

100% 

75% 

50% 
50% of the 
cost of the 
systems. 

S~% 

Remarks 

4 
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1 2 
.~'-------.- .. ---

8. Autonomous bodies e.g. Municipal 
Corporations-Water heating/air heat· 
ina/desalination timber kilns/dryers! 
community solar cookers. 

9. Private Sector Industrial/Commercial 
Units-Water heating/air heatin8/desal~ 
ina tion/timber kilns/dryers/communi ly 
solar cookers. 

10. Educational Institutions/Agricultural 
Uni,er'ities{College,,/Schoolsl ADgan"a. 
ries/Balwarles/Cbaritable & religious 
bodies-Water heating/air beatin8/de~· 
alioatioD/timber kilos/dryers/commu-
ni Iy solar cookers. 

11. Solar desalination systems in villages/ 
backward arcas. 

12. Solar Dryers for agricultural produce 
for agricultural farms/rice/da) mills 
and indiyidual farmers. 

13. Family types solar cookers 

II. Solar Photo'lolloic 

3 4 

75% 

. 100% 

SO% 

(a) Solar Pbotovoltaif: water pumping systems, community lighting syslems ure 
being supplied at a subsidised price of Rs. 25,000/. to Slate Governments and 
their agencies. 

(b) In respect of street lighting units supplied to State Electrici ty Boards and 
other Slate Government agencies, the cost of the photovoltaic modules lube-
lights and timer Isensor devices is being meet by the Central Government. 

Ill. Funding by the Slate Government lor lmtallal(on of Community Bloga, Planul 
lnSlltuI;onal B .. agas PJant~ 

Plants 

(a) Communily Biogas PliJnts 

tb) Institu~ional Biogas Planls 

Extending of subsidies 

2 

JOO% of capital cost including cost of the 
controlled operation upto a period of six 
months to one year. 

(i) For Central/Stale Govt. institutions or 
Co-operative tru:ats/instilutions or insti-
tutions tied to such bodies upto 7S~o of 
capital cost. 

(ii) In case of charitable organisation. higher 
contribution could also be considered iD 
deserving cases. 

(iii) For private prout makinl iostitutioDS-
31 .. 1/3% of capita'l cast. 

(c) Eftluent Based. Biogas (Incremental 33% of incremrntal cost. 
cost Biolas System) 



d. Wrltt,,. A"lw,,, 

(d) Sewage Gas Plants 

PHALGUNA 29.1906 (SAKA) 

2 

500/0 to 75% of incremental capital 
cost of Biogas generation, conyer. 
tion and distribution. 

IV. National Project on Biolas Development Patter" of Central Subsidy 

Size of For North Eastern 
Plant Region States 

(cum) Sikkim & Notified 

2 

3 
4 
6 

8 

10 

IS 

20 

25 

Hilly Areas & 
desert districts 

2 

2940 

3660 
4390 
5350 
6460 

8080 

11440 

15260 

17640 

Amount of Central Subsidy (in Rupees) 
For other areas ---- ... _ .. -_ ...... _------

For Scheduled For Scheduled For all 
Tribe/Small & Castes others 
Marginal Far-
mers including 
landless labourers 

3 4 S 

2350 2350 1560 
2860 2860 1900 
3220 3220 2140 
3920 ~61O 2610 
4640 3100 3100 

5540 3700 3700 
8150 5430 5430 

10960 7300 7300 

12280 8190 8190 

(V) Narional Project on Dt'monstrfaion of Improved Chulhas Pattern of Central Sublidy 

Type of ChuJhas 
~-A. Fixed-M~o-d-e-Io-f----

Other Areas SC/ST & Hilly Areas 
'--FUllc-ost-oTmateriiis---' . "Fulfcostof material 

Chulhas (Wood 
Stoves) 

(Chimney. Grates (Chimney. Grates 
dampers) dampers) 

B. Portable Model 
of Chulbas (Wood 
Stoves) 

7S% of the approved 50% of the approved 
unit cost of model. unit cost of tbe model. 

Feder atloa of 1DC1lan Chamber of Commerce 
uel Industry for Monitorial the Plan 

Progress in Ditfereat Sectors 

656. SHRI R. ANNANAMBI: Will 
tbe Minister of PLANNING be pleased to 
state: 

(a) wbether the President of Federation 
of Indian Chamber of Commerco! and 
Induttry bas urled the {lnion Government 
t~ coastitute Committees consisling of 

Members of Parliament for monitoriol tile 
Plan progress in diff~rent sectors; and 

(b) if so, the reaction of Government 
to the suggestion 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SURI K.R. 
NARAYANAN): (a) No. Sir. 

(b) Does not arise. 
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Settbq up NPP in Mlda.pore 

6S7 .. SHRIMATI GEETA MUKHER .. 
ISS: Will the PRIME MINISTER be 
pleased to state : 

(8) whether there is a m:clear power 
project in Ihe Eastern Region of the 
country; 

(b) if not, whether Governmenl propose 
to include such project in the Seventh Plan; 
and 

(c) whether such project would be set 
up in West Bengal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OP OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATlL) : (a) No, 
Sir. 

(b) and (C). The r~purt of the Site 
Selection Committ('c for the Eastern 
Region of which West B~ngal forms a part 
is awaited. 

Damage to Trucks Carrying Fruits from 
Srinagar to Delhi 

658. PROF. SAfF·UD·DIN SOZ 
Will the Minister of HOME AFFALRS bt: 
pleased to sl ;tIe: 

(n) whether Governlllellt arc aware of 
the fact that a sizedbl<; lluilIb:.:r of trucks 
carrying (rui t from Srinagar to Delhi were 
burnt/damage between 1st Nlwemb~r to 51h 
November .on the way to Delhi or around 
Azadpur market; 

(b) whether Government had provided 
or propose to provide any relief to truck 
owners or/and fruit merchants who suffered 
losses; and 

(C) if so, the details thereof ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(~alMATI RAM DULARI SINHA): 
(I) .18 truc:k$ laden witb fruits/were found 
purnt 'damaged. However, there is no 
iorormati on whether they had come from 
Sri na,a r. 

(b) and (e). No Sir, 

Import of Colour TV 

659. SHRI K. KUNJAMBU : Will 
the PRIME MINISTER be pleased to 
Slale: 

(Cl) whclher colour TV is bcin8 impor. 
tcd at present; 

(b) whut is the demand projection for 
colour TV for lhe coming five years; 

(C) ",·hclher adequate technological 
capadly ('xis(s in lndla to meet the projec. 
ted dt'mand; and 

(d) if not, .the Sfeps being taken in 
thi!; regard? . 

THE MINISTEft OF STATE IN THE 
MINJS1 RY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS, 
OF OCEAN DEVELOPMENT, ATOMIC 
ENEr{GY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) (a). Govern. 
nl('nl is not pcrmilting any import of 
Colour TV oth:'r than under the provj~jons 
cOl1lainni in ImpoIt/Export Policy under 
gift scheme, which allows import of VCRI 
VTR with or wilhollt monitors from blood 
rdali\)n~, illld through personal baggage. 

(0) The e:ilimalCu dt!mand for Colour 
TV sets for the Seventh Plan is siven 
below:-

Year 

1985 86 
1986·87 
1987·88 
1988·89 

1989·90 

(c) Yes, Sir. 
(d) Does not arise. 

Nos. in Million 

o 4S 
0'55 
0'70 
0'85 

1'00 

Bhabba Atomic Research Cenlre's Break • 
,brought in Plaat Breedlnl 

660. SHRI SOBHANADRESSWARA 
RAO: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Bhabha Atomic ResealCJl 
Centre. has made breaktbroup i.n .. PJao.c 
Brecdina recently aod if so, details thereof: 
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(b) whether the new seeds developed 
are available to . public and if so, the 
quantum lind sources of supply for the 
public;: • 

(C) whl!lher HARC had made similar 
"breakthroughs" ~9rlier and if so, details 
thereof and quantum of seeds rekar.cd so 
f~r,; and 

(d) whether Government are also aware 
of similar claims of breakthroughs and near 
"breakthroughs" by lCAR a nd whether 
Government will furnish details of Rand 
D results, indicating the fi~ld application 
of these findings for important fi.!ld crops? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
BNERGY. SPACE AND ELECTRONICS. 
(SHRI SHIVRAJ V. PATIL) : (a) BARe 
hag been using radiations to bring about 
genetic irnprovment in pulses, oil seeds and 
cereals. AtI. a result, several .1ew varieties 
have been devt!loped ill Arhae (Tur). Moong, 
Urid, Groundnut and Jute. Arhn varieties 
Trombay.Vishakha 1, TAT·10, Mung TAP·7 
and Jut TKJ·40 have been notified by the 
Miuisrty of Agriculture, Govt. of India. 
Urid TAl.t and groundnut varil!IY 10·(7 
have been approved for release by the 
Manarashtra Slate Seed Committee. Ground· 
nut varieties TO·3 and TO·14 haw been 
approved by the Kerala State Seed Com· 
mitter. TAT-5 variety of Arhar has been 
identified for Norlh Plain West Zone by 
the All India Coordinated Programme on 
Pulses. Rice cultures developed at BARe 
are in mini·kit trials in MahLirashtra and 
Andhra Pradesh. 

(b) Seeds of new varieties approved by 
Cen(ral or Slate Seed Committee are multi-
plied by the National aod State Seed 
Corporations for distribution to the 
farmers. For pulses and groundnut, BARe 
Punjabrao Krishi Vidyapeeth (PKV). Akola, 
Mahatma Phule Krishi Vidyapeeth (MPK") 
Raburi in Maharashtra, and for Jute Orissa 
Uoi~ersilY of Agriculture and Technology 
produce the breeder's and foundation seed 
or these varieties. Seeds are available to 
the publio throu&h the Seed Corporations 
and Aaricultural Universities. About 36,000 
~Q seed or Arbar (T.Visbakha.l). 45,000 
Ito of MUDg, TAP·' was produced by PRV, 

, 'I • ;~ \ 

Akola and Maharashtra State Seed Corpo. 
ration during 1984. 

(c) Oroundnut variety TG·l waif appro-
ved by tbe Central VarietIes Release 
Committee in 1973. It is a large seeded 
variety suitable for HPS (Hand·picked 
selection) export, Its seed multiplication 
programme was taken up by the National 
Seed Corporation. Vanaspati Manufac-
turers Association l (YMA) and Indian Oil· 
seed Produce Exporters Association 
(IOPEA). Because of restrictions OD tbe 
export of groundnut including bold-seed 
types, seed multiplication was not continued 
by IOPEA. According to VMA reports, 
1,40,683 KG and 37,000 KG seed of 
Trombay grounllnut verities was distributed 
during 1980 and 1981 respectively. 

(d. All new crop varities dt:veloped in 
the country are lesled under the coordina. 
ted research pro!lrammc of leAR. This 
part of (he question relates 10 leAR 
Agriculture Ministry. 

12.00 brl. 

[EII,lisk] 

PAPERS LAID ON THE TABLE 

NotiDcatloD under Air Corporation'. Att, 
1958, Anoual Reportl Annual Accounts aDd 
Review on tbe Working IndiaD Airlines for 
1983.84 and Statemeot for delay 10 la,lnl 

these pipers etc. 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : I 
beg to lay on the Table. 

(l) A copy each of the following 
Notificalions (Hindi and Enali5h 
versions) under sub-section (4) of 
section 4S of the Air Corporations 
Act. 1958 :-

(i) The Indian Airlines (Flyiul 
Crew) Service (Amendment) 
Regulations. 1984 published 
in Notificatilon No. Finl 
Rules/38/2 jn Gazette of 
India dated th~ 29th Septem" 
ber. 1984 together with an 
cXlftana tory note. 
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(ii) The Indian Airlines (Elying 
Crew) Service (Amendment) 
Regulations, 1984 publisbed 
in Notification No. Fi n/Rules/ 
37/in Gazette "Of India dated 
the J5th September, 1984 
tosethcr with an explanatory 
note. 

(iii) The Indian Airlines (Flying 
Crew) Service (Amendment) 
Regulations, 1984 pub!ish(d 
in Notification No, Fine/Rules/ 
73/3/987 in Gazelle of India 
dated the 15th Dtcember, 1984 
together with an explanatory 
note. 

[Placid in Library. See. No. LT·508/85J 
~2) 0) A copy of the Annual Report 

(Hindi and English versions) 
of the Indian Airlines for the 
year 1983·84 under sub-section 
(2) of 'section 37 of the Air 
Corporations Act. 1953. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Indian Airlines for the 
YCl:lf 1983·~4 and the Audit 

Report thereon, under sub·section 
(4) of section 15 of the Air 
Corporations Act, 1953. 

(iii) A copy of the Review (Hindi 
Bnd .tnglish versions) by the 
Government on (he working 
of the Indian Airlines for the 
year 1983·84. 

(3) A statement (Hmdi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(3) above. 

[Placed In Llbra,y. See No. LT·S09/8S] 

(4) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (I) of section 619A of 
the Companies Act, 1956 :-

0) A statement regarding Review 
by tb( Government on the 
working of the India Tourism 
Development Corporation 
Limited, New Delhi, for tbe 
year 198,3·84, 

(ii) Annual Report of the India 

Tourism Development Corpora. 
tion Limited, New DeJhi. 
(or rhe yeRr 1981·84 aloOl 
with Audited Accounts aDd 
the commt!nts of the Comp .. 
troller and, Auditor General 
thereon. 

[Placed In Library. See No. LT.SI0/85J 

(Interruptions) 

MR. SPEAKER: What has happened 1 

PROF. MADHU DANDAVATE 
(Raja pur) : In Gujarat there is 8 serious 
situation. Army has been deployed there. 

MR. SPEAKER: r have already 
. admitted a Calling Attention for tomorrow. 

PROF. MADHU DANDAVATB: I 
would like the Home Minister to make a 
sta tement. (Interruptions) 

MR. SPEAKER: I have already 
allowed a Calling Attention for tomorrow. 

(Interruptions) 

PROF.MADHU DANDAVATE: We 
cannot hear what you are saying. 

MR. SPEAKER : We have already 
Ddmiltl!d a Calling Attention for tomorrow. 
He is going to ... 

SHRI NARA YAN CHOUBEY 
(Midnapore) : Why not a discussion under 
Rule 193 ? 

MH. SPEAKER: If you want that ••• 

(Interruptions) 

SHRI K.P. UNNIKRISHNAN 
(BDdagara) : The Prime Minister wants to 
say something. VrrlerrupliollS) 

MR. SPEAKER: I am sayinl lome-
thina 7 

PROF. MADHU DANDAVATB: 
There is an agitation there and tbe Army is 
de ployed .. ,I nttrruptions) 

MR. SPEAKER: LiUen to l1)e pleue, 
Why do you Dot listen to me ? 

PROP. MADHU DANDAVATB: You 
are Dot Jisteninl to mo. 
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MR. SPEAKER : I bave already 
listened. I was oOly replying to you. Tbe 
Home Minister ~as left for Ahmedabad 
just DOW and when be comes back we can 
have the Callina Attention. If you want 
to have a statement from him, we can have 
it and then we can have a discussion. If 
you like, we can have a Calling Attention. 

SHRI AMAL DATTA (Diamand 
Harbour) : We want an adjournment 
motion. 

PROF. MADHU DANDAVATB: 
Induction of the Army calls for an adjourn-
ment motion. Is into a serious matter 1 It 
calls for an adjournment motioo. 

MR. SPEAKER : No adjournment 
motion. 

SHRI AMAL DATTA: What are the 
criteria for ad adjournment motion 1 

(/nrerruplions) 

MR. SPEAKER: He is already making 
a statement. 

PROF. MADHU DANDAVATE: On 
the very land of Mahatma Gandhi, anti-
reservation agitation is going on, and Army 
had to be called. Is it not a serious 
matter? 

(Interruptions) 

MR. SPEI\KER : Nothing is going on 
recor:d. 

(lnttrruptio"" ). 

MR. SPEAKER: I have already asked 
him, be is willing. No adjournment motion. 

( lnterruption.f) 

MR. SPEAKER: We can agree to Mr. 
Choubey's suggestion and you can have a 
discussion under Rule 193. 

PROF. MADHU DANDAVATB : That 
will entail us to press for an adjournment 
motion. What is the norm fOf an adjourn-
ment motion? 

MR. SPEAKER: It js a State subject. 
He has to 10, find out and come back. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI) : As tbe Members are aw~re, 
the situation in Gujarat bas turned serious 

and we have sent the Home Minitter to 
Gujarat for a first hand evaluation of the 
position there. He would have lone 
earlier, but 8S he had the Question Hour 
here and as the situation was reportedly 
under control Ihis morning we thought It 
did not matter if he was delayed by an 
hour. Straight from here he is goinl to 
the airport and he will be going to Qujarat. 
He will come back and we will inform you 
of his report. 

PROF. MADHU DANDAVATB: Do 
you expect a statement on the return of 
the Home Minister 1 

SHRI RAJIV GANDHI: We will giye 
you a statement. But you must keep in 
mind that certain matters which are State 
subjects should be kept as State subjects. 

PROF. MADHU DANDAVATB 
Deployment of Army is a serious matter. 
It is a Central subject. 

MR. SPEAKER : Army was called in 
because ... (/nterruptfonJ) 

PROF. MADHU DANDAVATE: His 
position is acceptable to us. But he should 
not say that it is a State subject. Deployment 
of Army is a Central subject. 

MR. SPEAKER: Army is called in ••. 

(Interruptions) 

MR. SPEAKER: Nothing goes OD 
record. 

SHRI RAJIV GANDHI : Will you 
p~rmil us to discuss matters pertainilJl 
to law and order in other States as well ? 

PROF. MADHU DANDAVATB: 
When the Army was deployed in Punjab it 
was taken up by the Government, and it 
was accepted. (Interruptions) 

, I wiH be happy if the Home Minister 
makes statement. 

, [Translotion) 
SHRI RAllV GANDHI: 1 have already 

said about it, but I want to tell you only 
this . ,,(lnrerrllptlonl) 



131 Pap'" Laid 

[English] 

PROP,MADHU DANDAVATB: Do 
not briDS in the State subject, because 
deployment of Army is a Central subject. 

MR. SPEAKER: That is for the help 
of the personnel there. 

SHRI AMAL DATTA: I have raised 
a matter about a bogus degree. 

MR. SPEAKER : It is under my 
consideration. 

Shti Khurshid Alam Khan. 

12.OS brl. 

PAPERS LAID ON THE TABLE-Contd 

[English] 

ADDual Report and AnnUli Accounts or IlNlian 
Society of International law, New Delhi 

for 1983·84 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl KHURSHID ALAM KHAN): 
I beg to lay ou the Table 

(1) A copy of the Annual Report (Hindi 
and English versions) of the 
Indian Society of International 
Law, New Delhi, for the year 
1983·84. 

(2) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Indian Society of IntellOational 
Law, New Delhi. for the year 1983· 
84 together with Audit Report 
thereon. 

[Placed in Library. Set. No. LT .511/85J 

PROP. K.K. TEWARY (Buxar) : I'have 
a couple of points. Yesterday, you made 
Bome very important observations about the 
activities and the statements of certain 
AkaU leaders. It Is unfortunate tbat the 
important national dailies like The Timos 
of India. The Statesman and the Indian 
Express which arc published from Delhi, ha'e 
blacked out your observations. The matter 
concerned tbe Jives of the Prime Minister 
and the President of lodla, I leek your 
observation as to how tbe proceediDls of 
thiS House arc covered. 

MR. SPEAKBR : It i. the discrection 
of ther press. There is freedom of tbe press. 
Whether it is negative or positive it is 
their outlook. What can I say about it. 
If a national ist point of view is taken by 
them, it is well and good. If it is not there, 
it is for them. What can I do ? 

PROF. K.K. TEWARY : You have 
made an observation-the Prime Minister 
also said-about the Gujarat affair ... 
(Interruptions) In West Bengal the State 
Government has given a caJl for rail roko .. 

(Inttrruplions) 

MR. SPEAKER: No. 

PROF. K.K. TEWARI : We want to 
have a debate on what has been happening 
in West Benga I. 

SHRI SUDINI JAIPAL REDDY 
(Mahbubnagar) : About loans to Rajendra 
Setbia ... 

MR. SPEAKER : We will do it. I 
have already promised. Why are you gett-
ing up? We will have a discussion on this. 

SHRI V. SOBHANEDREESWARA 
RAO (Vijaywada) : I gave a notice under 
rule 184 about unremunerative prices and 
it is coming under Rule 193 ... 

MR. SPEAKER: We will see. 

[Tran,datlon] 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Speaker, Sir, I had 
given you a notice under Rule 388. 

MR. SPEAKER: That has lapsed 
now. 

SHRI KALI PRASAD PANDEY: I 
was sitting on the back bench, I was 
shoutina, but you did not bear. I am a 
new Member. 

I would like to say that an Indian 
plane was hijacked to a foreign country 
wbere abe bijack~s are beinl tried. In 
these circumstancos, an organisation of our 
country bas announced that a team from 
India would be sent there to pJead the 
case of tbe hijackers in tbe court tbere. It 
i. I question of the future of the country. 
I would request our Home Minister tbat he 



should disclose the name of that organi7;a. 
tion as also the action being taken by the 
Govc:rnment in tbis regard. So for as that 
organisation is concerned, M,P. should be 
aware of it and we should be informed as 
to what action is being taken by the 
Government in this regard. 

[English] 

PROF. K.K. TEWARY : Ye;terday, 
you directed the Government to make a 
statement on the happening) in Punjab and 
arrest of extremists in the U,K. and what 
the Akali leaders have been saying. But 
tbere is no response from the Government. 
Then there is the Gujrat affair ... 

MR. SPEAKER: I have already obser-
ved on it. I think, the Home Minister has 
gone and he will be coming forward with a 
statement. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Yesterday. when the matter 
was raised by Tew.lfyji. you had made certain 
observations on the question of threat to 
the Prime Minister's lik Today in The 
Times of India a London based weekly's 
report has come'-You might have seen it-
where it has been said that a warning has 
been published that in the case of those 
Akali leaders who may seek a compromise, 
their families will be murdered and the 
London Police ... (lnlerrupt,o'l,\) 

MR. SPEAKER: All (his will be 
covered in the Home Minister') statement. 

12.06 hrs. 

PAPERS LAID ON THE TABLE-Colltd. 

[English1 

Notifications under AlIlndil Services Act, 
1951, Kbud. Bakbsb Oriental Public Library 

Dolrcl (Delegation of Financial Powers) 
RelulatioOl, 1984 etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K.P. SINGH OEO) : 
I bel to lay OD the Table : 

(I) A tOpy each of the foUowiDI Noti· 
. ,ficacioDS (Hindi and EUllilh 

.. :..'l'aillo .... ' I1nA~1' luh.l~tioD (2) of 

section 3 of the AJI India ServIces 
Act, 1951 : 

(i) The Indian Forest Service 
(Pay) Amendment Rules, 1985 
published in Notification No. 
O.S.R. 94(E) in Gazette of 
In~ia dated the 19th February, 
1985. 

(ii) The Indian Administrative 
Service Fixation of Cadre 
Strength) (Second Amendment 
Regulations, 1985 published in 
Notification No. G,S.R. 106 in 
Gazette of India dated the 
20th February, 1985. 

(iii) The Indian Administrative 
Service (Pay) Second Amend .. 
ment Rules, 1985 published in 
Notification No, Q,S,R. 107 
in Gazette of India dated the 
2nd February, 1985. 

(iV) The Indian Forest Service 
(Cadre) Second Amendment 
Rules, 1985 published in Noti. 
fication No. G,S.R. J02(E) 
Gazette of India dated the 26th 
FebJuary, 1985. 

(v) The Indian Pores! Service 
(Pixation of Cadre Slrength) 
First Amendment Regulations, 
1985 published in Notification 
No, G.S,R, 126(E) in Gazette 
of India dated the 28tb 
February, 1985. 

(vi) The Iodian Forest Service 
(Pay) Second Amendment 
Rules, 1985 published In Noti· 
fication No. O.S.R. 127(E) in 
Gazette of India dated the 28th 
February, 1985. 

(Yii) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Third Amendment 
Regulations, 1985 publisbed in 
Notification No. O.S.R. 249 in 
Gaze He of India da ted the 9th 
March, 1985. 

(viii) The Indian Administrative 
Service (Pay) Third AmeDd .. 
ment Rules, 1985 published in 
Notification No. G.S.R. 2~ III 



Gazette of India dated tbe 9tb 
March, 1985. 

(ix) The Indian Police Service 
(Fixation of Cadre Strength) 
First Amendment Regulations, 
1985 published in Notification 
No. G.S.R. 251 in Gazette of 
India dated the 9th March, 
1985. 

(x) The Indian Police Service (Pay) 
First Amendment Rules, !985, 
published in Notification No. 
G.S.R. 252 in Gazette of India 
dated the 9th March, 1985. 

{Placed In Library. Su No. LT. Sll/S5] 

(2) A copy of the Khuda Bakhsh 
Oriental Public Library Board 
(Deiega tion of Financial Powers) 
Regulations, 1984 (Hindi and 
English versions) publisned in Noti-
fication No. II·KBL·Reg (DEP)/84 
in Gazaue of India dated the 22nd 
December, 1984 under sub-seclion 
(4) of Section 28 of the Khuda 
Bakbsh Oriental Public Library Act, 
1969. 

(Placed in Library. see No. LT·513/85J 
(3) (i) A copy of tbe Annual Report 

(Hindi and English versions) 
of the Central Civil Services 
Sports Control Board, New 
Delhi) for the year J983·84 
along with Audited Accnunts. 

(ii) A statement (Hindi and 
English versions) resarding 
Review by the Government on 
tbe working of the Central 
Civil Services Sports Control 
Board. New Delhi, for the 
year 1983-84. 

[Placed in Library. Set No. LT-514jS8} 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of tbe Grib Kalayan Kendra. 
New Delhi, for tbe year 
1983.84 along with Audited 
Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
tbe Government on the work· 
ins or the Grih Kalayan 
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Kendra, New Dolhi. (or tbe 
year 1983·84. 

(PlacId in Library. Se, No. LT.515/85) 

(5) 0) A copy of the Annual Report 
(Hindi and Bualish versions) 
of tbe Central Institute of 
Higher Tibetan Studies. 
Varanasi, for tbe year J983·84. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Central Institute of 
Higher Tibetan Studies, 
Varanasi, for the year J983·84 
together with Audit Report 
thereon. 

(iii) A COpy' of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Central Instilute of Higher 
Tibetan Studies, Varanasi, for 
the year 1983·84. 

[Placed in Library, See No. LT·S16J8SJ 

(6) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(5) above. 

{Placid In Library. See No. LT.516/85j 

(7) 0) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Government 
Employees Consumer Co"ope. 
rative Society LimHed, New 
Delhi, for the year 1982·83 
along with Audited Accouo(s. 

(ii) A statement (Hindi and 
English versions) regarding 
Review by the GoverDment on 
the working of the Central 
Government Employee's Con" 
sumer Co-operative Society 
Limited, New Delhi, for the 
year 1982·83. 

(Plactd I" Lfbrary See. No. LT·S17/8S] 

(8) A statement (HiDdi and EOIlish 
versions) sbowioa reasons for delay 
in laying the papers mentioned at 
(7) above. 

[Placed I1r Library. Sn No. LT·517/8S1 

(9) A statement (Hindi and Bnglish 
versions) sbowluS reasons· for delay 
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in laying the * Annual Report and 
Audited Accounts of the Sahitya 
Akadami, New Delhi, (or the year 
1983-84. 

[Placed in Library See No. LT .. S18/851 

Border Security Force (Assistant Comman-
dants) Recruitment Rules, 1985, Sikh Guru-

dW8ras Board (Election or Office Bearers 
and Executive Committees) (Amendment) 
Rules, 1985, Cenlral Reserve Police Force 

(Amendant) Rules. 19.' 5 etc. etc. 

THE MINISTER OF STATE IN THE 
MJNISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DlJLARI SINHA) : 
I beg to lay on the Table: 

(l) A copy of the Border Security Force 
(Assistant Commandants) Recruit-
ment Rules, 1985 (Hindi and English 
versions) p~blished in NotificaliCln 
No, G.S.R. 137 in Gazette of India 
dated tIle 9th February, 1985, under 
sub~section (3) of section 141 of 
the Border Securi ty Force Act, 
1968. 

[Placed in Library. See No. LT-519/85] 

(2) A copy of the SIkh Gurudwara 
Board (Election of Officers Bearers 
and Executive Committee) (Amend-
ment) Rules, 1985 (Hindi and 
English versions) published in 
Notificatjon No. a.s R. 91 (E) ill 
Gazette of India dated thi! 16th 
February. 1985 under sub·section (3) 
of section 146 of the Sikh Guru-
dwaras Act, 1925. 

IPlacid in Library. See No. LT-Sll, /85] 

(3) A COP) of the Central Reserve Police 
Fone (Amendment) Rules, 1985 
(Hindi and English ver~ions) 
published in Notification No. G.S,R. 
J 17 (E) in Gazette of India dated 
the 28 February, 1985 issued under 
section 18 of the Central Reserve 
Police Force Act, 1949. 

{Placed in Ltbrary Stt. No. LT-511/85] 

(4) A copy of the Delhi Police (AppoiDI~ 
ment and Recruitment) (Amend. 
ment) Rules, 1984 (Hindi and 
English versions) publisbed in Noti-

Bstt. in Delhi Gazette dated the 
23rd November, 1984, under sub .. 
section (2) of section 148 of the 
Delhi Police Act, 1978. 

[P/actd in LtbralY See No. LT.511/RS] 

(5) A copy of the Annual General 
Administration Report (Hindi and 
English versions) of the Andaman 
and Nicobar Adminislration. for 
the year 1982·8). 

[Pla(led in Library, See No. LT-S?3/85) 

Annual Reports and Reviews on the worklol 
of Tata Memorial Centre, Bombay for 
1983-84, Indian Science Congress Associatioo, 
Calcutta, for 1983·84, Tropical Meteorology I 
Pune for 1983-84, Bose Institute Calcutta for 

1983-84 etc elc. 

THE MINISTER OF STATE 1N THE 
MINISTRY OF SCJENCE AND TECH. 
NOL03Y AND IN THE DEPARTMENTS 

. OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONJCS 
(SHRI SHIVRAJ V. PATIL): J beg to lay 
on the Table; 

(I) (i) A copy of the Annunl Report 
(Hindi and English versions) 
of the Tata Memorial Centre, 
Bombay, for the yeJr 1983.84 
along with Audicd Accounts. 

(ii) A statemenl (Hindi and English 
versions) regarding Review by 
the Government on tbe 
working of the Tala Memorial 
Centre, Bombay, for the year 

1983·84. 
[Placed in Library. So:e No. LT.524J8S1 

(2) (i) A copy of {he Annual Rt'port 
(Hindi and English varsions) 
of the Indian Science Congress 
Association, Calcutta, for tbe 
year 1983·84 along with 
Audiled Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the workin, 
of the Indian Science Congress 
Association, Calcutta, for tbe 
year 1983·84. 

fication No. F. 5/46/84.Home (p) [Placed in Library. See No. LT.515185) 
......... .. -_ .. _, n ____ • • ...... I ... ", A.. • ... _ "' .... 1 __ ... 'JJ\.h 1 •• \1111"" 1 UII( 



(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of tbe Indian Institute of 
Tropical Meteorology. Pune. 
for the year 1983·84. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Indian Institute of 
Tropical Meteorology, Pune, 
for the year 1983·84 together 
with Audit Report thereon. 

(iii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Indian Institute of 
Tropical Meteorology, Pune, 
for the year 1983·84. 

[Placed in Library. See No. LT-S16/8S] 
(4) (i) A copy of the Annual Report 

(Hindi and English versions) 
of the .Bose Institute, Calcutta, 
for the year 1983·84 along 
with Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Bose Institute, Calcutta, 
for the yea r 1983·84. 

[Placed in Library. See No. LT·t17/8S] 

(S) (i) A copy of the Annual Report 
(Hindi and English' versions) 
of the National Institute of 
Immunology, New Delhi, for 
the year 1983·84 along with 
Audiled Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the National [nstitute of 
Immunology, New Delhi, for 
the year 1983-84. 

[Placed In Library. Sfe No. LT-318f85] 

(6) (i) A copy of tbe Annual Report 
(Hindi and English versions) 
of. the Indian Association {or 
the Cultivation of Science, 
Calcutta, for th~ year 1983a84 
along with Audited Accounts. 

(ii) A statement (Hindi and Bnllish 
versions) relardiol Review by 
tbe Government on tbe workina 
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of the Indian Association for 
the Cultivation of Science, 
Calcutta, for the year 1983-84. 

[Placed In Librar)'. Ste No. LT·S29/8S1 
(7) (i) A copy of the Annual Report 

(Hindi and English versions) 
of the Indian Institute of 
Astrophysics. Bangalore, for 
the year 1983a84. 

(ii) A copy of the Annual Accounts 
(Hindi and English Versions) 
of the Indian Institute of 
Astrophysics, Banga lore, for 
the year ]983·84 together with 
Audit Report thereon. 

(iii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the"working 
of the Indian Institute of 
Astrophysics, Bangalore, for 
the year 1983·84. 

[Placed in LIbrary. See No. LT~S30/85] 
(8) (i) A copy of the Annual Report 

(Hindi and English versions) 
of the Indian Institute of 
Geomagnetism, Bombay, for 
the year 1983·84. 

(ii) A copy of the Annual Acconnts 
(Hindi and English versions) 
of the Indian Institute of 
Geomagnetism, Bombay, for 
the year 1983·84 together with 
Audit Report thereon. 

(iii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Indian Institute of 
Geomagnetism, Bombay, for 
the year 1983·84. 

[Placed in Library. Set No. LT-S31/85] 

12.09 bra. 

ELECTION TO COMMITTEES 

[Englisla] 

(I) Olielal LanauIYe5 Committee 
THE MINISTER OF STATB IN THE 

MINISTR Y OF HOME AFFAIRS 
(SHRIMATI R.AM DULARI SINHA) : I 
be, to move : 

uThat in pursuance of .ub~lectioD (2) 
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of Section 4 of the Official Languages 
Act, 1963, the members of Lok 
Sabha do proceed to clect, in 

'accordance with tbe system of 
proportional representation by means 
of the single transferable vote, twenty 
members from among themselves to 
be members or the Committee to 
review the progress made in the use 
of Hindi for the official purposes of 
the Union and sumit a report to the 
President making recommendations 
thereon in accordance with sub-
section (3) of Section 4 of tbe said 
Act. " 

MR. SPEAKER ; The question is : 

"That in pursuance of sub·section (2) 
of Section 4 of the Official Languages 
Act, 1963, the members of Lot Sabha 
do proceed to elect, in accordance 
with the system of proportional 
representation by means of the single 
transferable vote, twenty members 
from among themselves to be members 
of the Committee to review the 
progress made in the use of Hindi 
for the official purposes of the Union 
and submit a report to the President 
making recommendations tbereon 
in accordance with sub"section (3) 
of Section 4 of the said Act." 

The motion was adopted. 

SHRI O.M. BANATWALLA (Ponnami) : 
Protect me also, Sir. 

MR. SPEAKER: I will be there to 
guard you all tbe time. 

SHRI O.M. BENATWALLA : A Parlia· 
mentary delegation can go to Ahmedabad ••• 
(Interruptions). You bad sent a team to 
Meerut earlier. 

MR. SPEAKER: No.' the Home 
Minister has gone, let him find out, Let 
the things come, out. 

01) AIIllIllls Welfare Board 

. THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : Sir, I bel to movo : 

'·That in pursuance of Section' (I) 
(i) of the Prevention of Cruelty to 
Auimals Mt, 1960. tile aaemben or 

this House do proceed to eJect, in 
sucb manner as the Speaker may direct, 
four members from among themselves 
to serve as members of the Animal 
Welfar~ Board for the next term 
commencing from the da Ie of noti-
fication by the Government, subject 
to the other provisions of the said 
Act. " 

MR. SPEAKER : The question is : 

"That in pursuance of Section S (1) 
0) of the prevention of Cruelty to 
Animals Act, 1960, the members of 
this House do proceed to eject, in 
such manner as the Speaker may 
direct, four members from among 
themselves to serve as members of the 
Animal Welfare Board for tbe next 
term commencing from the date of 
notification by the Government, 
subject to the other provisions of 
the said Act." 

Tne motion was ad()pted. 

(lU) Sret Chltra Tiruna) Institute ror 
Medical Sciences and TetbaoloU, 

Triv80drum 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENTS, 
OP OCEAN DEVELOPMENT, ATOMIC 
ENEROY. SPACE AND ELECTRONICS 
(SHRI V. SHIVRAJ PATJL): Sir, I be. 
to move: 

"That in pursuance of Section S(j) of 
the Sree Chitra Tirunal Institute for 
Medical Sciences and Technology. 
Trivandrum, Act, 1980. the memben 
of this House do proceed to olect. 
in such manner as the Speaker IDa, 
direct. two members from amool 
themselves to serve as members 01 
the Sree Chitra Tirunal Institute for 
Medical Sdences Ind TcchnoJOI)'. 
TrivandruJb, subject to tbe other 
provisions of tbe said Act." 

MR. SPEAKER : The question is : 

"That in pursuance of Seotion 5 (j) 
of the Sree Chitra Tiruall Instit"" 
for Medical Sciences and Technolou. 
Trivandrum. Act, 1980. the member. 
of this House do proceed to al.ef, 
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in such manner as the Speaker may 
direct, two members from amonl 
themselves to serve as members of 
the Sree Chitra Tirunal InRtitute for 
Medical Sciences and Technology, 
Trivandrum, subject to the other 
provisions of the said Act." 

Thr motion was adopted. 

n.IO hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC TO IMPORTANCE 

[&Iglish1 
Reported unrest amongst labourers In stone 
quarries at Farldabad and attack on tbem by 

armed gaolS 

PROF. MADHU DANDAVATE 
(Rajapur): I call the attention of the 
Minister of Labour to the following matter 
of urgent public importance and request 
that he may make a statement thereon :-

II Unrest amongst labourers in the 
stone quarrits at Faridabad and 
attack on them by armed gangs 
resulting in Ihe death of a Harijan 
Labourer and injuries to several 
others and the steps taken by the 
Government in the Matter." 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANIIAH): An agitation of mine labou-
rers organised by the Bandhua Mukti 
Morcha was held in Faridabad on the 14th 
March, 1985. The main demand was imple-
mentation of the Awards of tbe Central 
Government Industrial Tribunal. Chandi-
8arh• 

Swami Agnivesh, the leader of the 
Bandhua Mukti Morcha met the Dy. 
Commissioner on 15.3.1985. The Dy. 
Commissioner filed a meeting between the 
Contractors, Labour~rs and th~ concerned 
officers o( the State and Central Govern-
ment on 18.3.1985. On 16.3.1985 Swami 
A.nivesh again met the Dy. Commissioner. 
The Dy. Commissioner advised him to wait 
till tbe 18.3.198S. 

On 17.3.1985 the Crusher Owners wan. 
ted to start the crushing operations. About 
300 workers were also willing to start the 
work. In the meanwhile about 500 labou-
rers arrived at the scene. They wanted tbe 
crushers to be stopped. III the scuffle thal 
followed, stones were thro"n and latbi 
blows were exchanged. Unfortunately, one 
person Shri Dhoom pas was killed and 16 
persons were injured from both the sides. 

Two rounds were fired by a Sub· Ills-
peetor of Police in tbe air to scare away 
the agitating mob. The crowd dispersed 
thereafter. The dead body and the injured 
'were taken to the B.K. Hospital, Farida-
bad. Four persons ',vere admitted in the 
'Hospital and the others were discharged 
a fter first-aid. 40 persons were arrested 
and two cross-cases have been registered. 

The CentraJ.. Government Industrial 
Tribunal, Chandigarh has given 3 Awards. 
The first Award was given on 10.9.1984. 
By this MIs. A.G. & Company was directed 
to forthwith stop making unauthorised 
deductions from the wages of the workers 
engaged in Quarries. This award could not 
be implemented because Mis. A.a. and 
Company has not been opera t i og the 
quarries since May, 1984. 

The other 2 awards were given on 
22.1.1985 agai!lst Mis. G.S.C. and Com .. 
pany, Faridabad and MIs. Pioneer Crushing 
Company. In these awards the Tribunal 
not only directed that the unauthorised 
deductions should be stopped forthwith 
from the wages of workers but also direc .. 
ted that the deductions made in the past 
shOUld be refunded. 

These 2 a ~ards have been publishl."d in 
the Gazette on 16.2.]985 and became 
enforceable from 18.3.1985. 

I share the deep concern of the Hon'ble 
Members on this tragic incident and we 
now propose to go into the entire issue 
relatiog to lease and working of these 
quarries with the State Government, 80 as 
to safeguard the interest of workers. I 
would also like to bring to the Dotice of 
the HOD'ble Members tbat we have already 
taken steps to comply with the directives 
of the Supreme Court issued in DecelJ'her, 
1983. 

1113bn. 
,[Mr, Deputy-Speaker in the Chair) 
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PROF. MADHU DANDAVATE : Mr. 
Deputy·Speaker, Sir, I am constrained to 
observe, at the very outset, that on 12th 
March 1982, I had tabled a Calling Atten-
tion Notice on a similar subject, when tbe 
Labour Minister was kind eneugh to assure 
the House that the Centre will come in 
cont,act with the Har}ana Government, the 
problem will be explored in depth and 
whatever situation arises in Haryana, and 
particularly in the stone quarries, as a 
result of the treatment that is meted out to 
the migrant labour in bondage at the stone 
quarries, justice will be done to them. 
Sir, three years have passed, the same 
Government continues and we find that 
there is an urgent need to call the Atten-
tion of this House again to a similar inci-
dent at the Faridabad stone quarries. 

) want to tell you with all the serious-
ness at the very outset, that the tragic 
story that I will narrate bdore the House 
for the benefit of the hon. Members, will 
be a heartrending story and, if Minister's 
sympathy is not roused and his tears do 
not shed, I have not the least doubt tha t, 
after listening to my observations and the 
questions that I pose, the tears in his eyes 
will be totally frozen; so colossal is the 
tragedy that has taken place at Faridabad. 

Uufortunately. the majority of the 
bonded migrant labour at the stone quar-
ries in Faridabad happen to be harijans 
and tribals, or belonging to the weaker 
sections. When this question came up long 
back, on the 12th March 1982, I had 
raised the question through a Calling 
Attention Notice, where I had given a II 
the details, which I do not want'o repeat, 
because there arc some members in this 
House, who were in thc last Lok Sabha 
also, and fortunately there are some Minis-
ter t • .f Interruptions) Hon. Minister, why 
don't you allow me to continue? It is too 
serious a tragedy and ) think I do deserve 
the attention of this House. 

I would like to point out that this very 
serious question arose even a number of 
year. back and today it has been inten-
sified. I would like to recall the experience 
of those who are connected with an orga .. 
nisation dealing with bonded labour, the 
Bandhua Mukti Morcha. They had already 
I9DO to tbe Suoreme Court to SC',,"1c indi~_ 

Imporrance 

Whtn they found tha t the administration 
is not prepared to give them justice, when 
they found that the quarry owners are Dot 
prepared to give them justice and when 
tbey found Ihat the contractors have com-
plicated their problem, they went to the 
Supreme Court. Here I would like to Quote 
a very significant Supreme Court judgment 
that was delivered on the 16th December 
1983. The whole judgment is nothing but 
a sea of pathos. I Will read out a part of 
the Judgment. Justice Bhagwati said in the 
Judgment: "They are non-beings." He 
refers to the bonded migrant Jabour as 
non-beings. 

"They are non-beings, exiles of civi-
lization living a life worst than that 
of animals, for animals are at least 
free to move abou r as they like and 
they can plunder or grab food 
wherever they are hungry. But these 
outcasts of society are held in bon .. 
dage, robbed of freedom and consig-
ned to an existence where they have 
to live either in hovels or under the 
open sky." 

This is what Justice Bhagvati had said 
in his Judgment. And then there was an 
operative Clause to the Judgment and it is 
here that the Centra) Government comes 
into the picture. In the operative Clause 
of tbe Judgment delivered on 16th of 
December, 1983, Judgt"s of the Supreme 
Court observed : 

"The Slate of Haryana is duty-bound 
to take action to cnforet the provi· 
sions of Mines Act 1952 and Mines 
Rules 1955 and other rules aDd regu-
lations made under that Act for the 
benefit of workmen. Though we 
have given these directions to the 
Central Governmcnt ... " 

Please note : 

"Though we have given these direc-
tions to the Central Government and 
the Slate of Haryana and we expect 
them to strictly comply with tbese 
directions, we need not state tbat if 
any of these directions are Dot pro-
perly carried out by the Central 
Government or tbe State of Har. 
yana, we shall take a very serious 
view of the mattfr. because we 
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firmly believe that it is no use 
baving "welfare laws on the Statute 
Book, jf they are not going to be 
Ilnpltmt!nlt:d. w~ must not be 
conttnt wIth tbe law In books, but 
law ID action." 

After reading out the operative clause 
ot' Ih~ Judgment, I do not want to read 
out ali lho~e twentyone directives that the 
Judges have given. fhere were lwentyone 
dlrectlons that were given to the Central 
and State Governments. 

But the Supreme Court did not stop at 
that. Very often in the Administration we 
find ~erlain assurances are glv(!n, but there 
is no time frame prt!scri bed. As a result 
of that, injustice drags on and people con-
tinue to sutfcr and the bonded labour 
continued to be in agony. In order to 
prevent that "gony, the Supreme Court 
went a step ahead and laid down a timt:~ 

frame. The Suprem~ Court directed the 
Centre and the Stale that within six weeks 
of the date of Supreme Court Judgment, 
bonded labour must bi! sent back to their 
homes in differt:nt States and minimum 
wages to quarry workers and power crush-
ers should be made available by raising 
necessary funds. 

The directive was clearcut. The time 
prescribed was clear-cut. On 16th of 
December. J983. the Judgment was delive-
red and the Supreme Court Judge had 
categorically said: 

"I am giving a six·week time for the 
implementation of various directions 
concerning housing, concerning sani-
tary facilities, concerning the imple-
mentation of minimunl wages and 
concerning Ihe Te~t of the amenities 
to be provided to all of them." 

Now, I would t'xplain what wele the 
conditions of wagt!s due to bribt!ary and 
corruption and so many irregularities by 
unauthorised agencies working in the qua-
rries due of an accepted wage packet of 
Rs. 71/- to be given to these migrant 
labour working in the stone quarries at 
that particular place, Faridabad, what is 
'he BelUal pat.:ket thal they get? On 161b 
of this month, I and two my of mv <.:ollea-
gues from palliament-one from the Rajya 
Sabhu and ()oe from the Lok Sabha - went 
on tbe spot. Tho workers were or,poising 

a Dharna in front of the Office of the 
Deputy Commissioner. We met a large 
number of them. They were illit~rate per-
sons. Many among lhl:m Were women 
carrying children in their arms. We asked 
them separately: Rs, 7J/· is the wale 
packet prescribed for you. When you 
carrry the wage packet at home. what is 
the amount that you carry? So many 
women with tears In their eyes told' us 
that 'only on papers we sign that we have 
received Rs. 71/- for gage packet, but 
when we carry the packet at home, it is 
only Rs. 27/- that We carry.' 

What happens to the rest of the 
amount? Fifty per ceIit of that wage 
packet is swallowed by nlafia gangs, part 
of it is taken by the contractors, or when 
it is takt:n by th~ other middlemen, they 
threakn the women that if they do Dot 
purt with part of their wage packet, they 
arc liktly to be molested and raped. That 
is wha t they are thren tened with an'd out 
of the wage packet of Rs. 71, a wage 
pJ('ket of Rs. 22 is carried home by the 
bonded labour. 

In order to find out whether the "Sup-
reme Court Judgment is impkmeDted or 
not. the Judges had an inkling that pro-
bably the directives, the 2]·point direc-
tives that were given were not likely to be 
implemented and, therefore, the Judges of 
the Supreme Court directed that bonded 
labour should get drinking water, sanitary 
facilities, residential houses, ration shops, 
free medical aid, and maternity benefits, 
and in order to find out whether alJ these 
directives are effectively or partially imple-
mented or not, they appointed one Joint 
Secretary of the Government of India. His 
name waf., Mr. Lakshmi Dhar Mishra. 
a capable and competent Joint Secretary 
of the Government of India. He was appo-
jnted by the Supreme Court Judges and 
the terms of reference given to him were 
that he must go on the spot, find out 
whether tht! Supreme Court Judgment is 
being impleml'ntcd and find out whether 
the Industrial Tribunal award at Chandi· 
garh has also been implemented. That was 
the directive given by the Supreme Court. 
Me. Lakshmi Ohar Mishra produced two 
important repons to indicate as t~ what 
is happening at Faridabad stone quarries, 

and in tho lWI) reports submitted by Mr. 
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Mishra it was found that most of the 
directives that were given by the Supreme 
Court were observed only in the brea~h. 

Most 0 f the directives were violated and 
most important among them, that is, pay-
ment of the minimum wage of Rs. 71/. 
was not at all implemented and as a result 
of that aJl the bonded workers, migrant 
workers were Iiv.ing on a paltry wage of 
Rs. 22/. 

There was Ii Central Industrial Tribu-
Dal at Chandigarh and it is here again that 
Centre comes into the picture. The ruling 
given by the Central Industrial Trihunal 
at Chandigarh was that a minimum wage 
of Rs. 71/. be implemented without auy 
directions. Under the garb of some amount 
cut against the fCicililics no deductions 
are to be made. That Was the ruling given 
by the Ct:Dtral Indutsrial Tribunal. To 
demand its implementation the workers 
launched an agi lation. On 11 th of March 
1985, unitedly the workers launched an 
agitation. On 16th uf March, I myself, 
Sudhir Roy and one Member of the Rajya 

, Sabha visited the spar, We met the police 
officers, we had a very fine discussion with 
the police officers, and we made some 
eoncretc suggestions to rhr:m. \Vt: told ,hem 
that on MOlJday-becllus\: Sunday happened 
to be a holiday--Ict them \:all the owners 
and the represcntati\'~s of the' contractors, 
let police authorities be present and let 
representatives of the ban dUll moreha, Muktl 
morcha, be present and they should try to 
sort out. But instead of doing that we 
found that on the 17th there was firing that 
had taken place. Eighteen truckloads of 
men were brought. Sir, our Chief Minister 
had been informed and told by the: Chief 
Minister of Haryana that it was essentially 
a clash between two groups of workers. 
Sir, I myself had visited the spot. When 
We were having a demonstration in front 
of the D.C. ts office, we found truckloads 
of people coming. They di d not march 
like other workers, they were brought in 
the trucks of the conlraclors and owners, 
At halJ a furlong tbey were asked to SlOP 
and from there t hey were asked to 
Illarch and aD their face there was no con .. 
fidence. there was no delermipatioD to filht. 
It "'0 DO indication that they were scnuine 
workers. It was obvious that they were black· 
Ie,., determined and nwanl to break the 
IOlhimate struggle of tbe Bandhua workers 

Impo'fa"ce 

bonded 1abour. There were the 18 trucks 
full of contractors' men and they started 
attacking the genuine workers. 

I am sorry the statement that is made 
by the Chief Ministt!r appears to be a state. 
ment made by the contractors, a state. 
ment made by the quarry owners anu at 
least a statement made by a police officer. 
If he had scnt his rcpresentativtls. his 
officers to find out what has happened. I 
don't think, he would have come out with 
such a sta femen!. I think, an ordinary 
police conslable also is capable of pl'oducinl 
a statement of this type. Tbat is the 
tragedy of the statement. 

I want to bring home to the notice of 
the House that on this qu~sljO[] of bonded 
Jabour, the House is not divided between 
the ruling Party and ,the Opposition Parties. 
I am going to produce before the House a 
ktter written by two MPs. I will deli-
berately not mention thdr names. Bu·t I 
will produce the original Jetter wriften to 
the former Prime Minister, Mrs. Indira 
Gandhi. I must compliment the former 
Prime Minister, Mrs. Indira Gandhi as she 
was rrompt in replying to the letter. A 
copy of the letter i~ also in my possession. 
Sir, for tht: information of the Millister 
a nd the House I I sha 11 read ou t the Ie Iter 
of Mrs. Indira Gandhi. Thm: is nothing 
c(lnfid~ntial. Th-:rc is nothing )leeret. There 
is something that wOllld b.: c\)fuplimclllary 
to the Goverornenl and therefore there is 
no damage donl: in fl.!adlng thut letter. I 
am going to read that letter also. 

On the 16th of March, 13 MP:; saw the 
situation with their own l:YCS. We had 
conversalion and talk with the bonded 
labourers. When the firing [oak place 
again some M~mbers visited the site and 
we found that Ihe attacking people were 
not the genuine wi)rkers, They were sup. 
porters of the contractors. 

There is one more aspect to which I 
would like to make a reference. There is 
~ mafi~ gang that is operating. Mafia ganl 
IS plaYIng havoc in different parts of the 
~oulltr.y. There is a matia gan8 operating 
In Farldabad also. II i" these people wbo' 
extract commission from the poor peasants, 
from the poor labourers and from the poor 
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villaacrs. They insist upon 50% com-
mission. The other day when we were 
demonstrating in front of the" DC's office, 
h is the same mafia gang people who were 
filled in the trucks. They tried to demon· 
strate. Tbat was only a first part. That was 
the pilot project of armed gang attack the 
next day. On th 17th, the same mafia gang 
organised an armed attack witb latbis and 
lIuns on the loyal workers who were 
aaitatlDg for the implementation of the 
decision of the Supreme Court. The workers 
who were agitating did Dot a~k for the 
moon. The workers who were agitating 
simply demanded, "We do Dot want to ask 
anything more. Whatever dilective is given 
by the Supreme Court, you implement the 
directive, the decision or the judgement of 
the Supreme Court. The Supreme Court 
is the highest court of land and their judge-
ment or their rulirig becomes the law of 
the land in lhe country. Therefore, we 
want the implementation of the law of the 
land, the ruling of the Supreml! Court". 
This is what they said. 

Who are the persons who arc prominent 
in trying to bring about attacks on the 
bonded labour? One was Kartar Singh and 
the other was Avtar Singh. These are the 
two mafia gang leaders who were thlOUghout 
instrumental in blackmailing the workers, 
in intimidating the workers and in 
terrorising the workers. 

, Mr. Deputy Speaker, Sir, for the 
information of the members of the ruling 
Party in the House, 1 want to take the 
entire House into confidence and not to 
embarrass. Certain MPs belonging to the 
ruling Part)-I will not reveal their 
names •.. 

SHRI BAPULAL MALA VIYA 
(Shsjapur) : rose 

MR. DEPUTY-SPEAKER: You please 
sit down. Your name is not in the list. 

PROF. MADHU DANDAVATE: Sir, 
I did not want to go into that controver&y 
because in ]981-82, when I raised this 
qUClStiOD, I read out from the concerned 
Jaw rderring to bonded labour and what 
exactly constitute a bonded labour. I do 
Dot want to educate th('se learned Members. 
So many neW learned Members have come 
and only few a ignorant men like me are 

here. I need not try to educate so m,ny 
learned members who have come to tbe 
House as to what exactly is meant by 
Ubonded labour". I read out in the last 
bebate during 'he Calling Attention motion 
what exactly constitutes bonded labour. 

MR. DEPUTY ·SPEAKER : You are 
going to read out a letter. 

PROF. MADHU DANDAYATE: There 
is nothing damaging. 

MR. DEPUTY-SPEAKER! You just 
give a summary of it. That is enoush. 

PROF. MADHU DANDAVATE : Mrs. 
Indira Gandhi was always in the habit of 
writing small letters. So, my summary 
might be bigger than the letter itself. I 
would, therefore, prefer to read it out. 

MR. DEPUTY·SPEAKER : You can 
summarise that also. 

PROF. MADHU DANDAVATE : Tbere 
is nothing damaging. I will not giv: the 
names. The rule is that nothing can be 
placed before the House which damages 
anybody's reputation. 00 the contrary, it 
enhances Ihe reputation of the Prime 
Minister. 

MR. DEPUTY.SPEAKER : You just 
tell us what she has said. That is enough. 

PROF. MADHU DANDAVATE : It 
says: 

"I have received your leIter of January 
27 regarding the alleged anti-national 
aud anti-social activities of Shri 
Kartar Singh and Shri AVIar Singb 
of village Anandpur. The Chief 
Minister of Haryana is being asked 
to have this matter looked into. 

Yours sincerely, 
Indira Gandhi" 

I checked up the signature. It is DOC 

a fake letter. It is a genuine letter. laivo 
my thanks 10 Mrs. Indira Gandhi with 
retrospective effect. It was a aood step 
which she had taken. She bad asked the 
Chief Minister of Haryana that he must 
take cognizance of this particular aspect 
and do the needful. In spite of that, tbe 
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mafia sang is going on with their mefarious 
activites and attacks are taking place. 

So many women with tears in their 
eyes told us wha t some members of the 
mafia gang said, "You are working here. 
But tbe work will be over at some point of 
time. You will have to run back to your 
husbands. But you will not reach them. 
You wHi be molested and raped. It has 
happened in the past and it will happen 
again." That is what the women were 
told. There were molestations; there were 
rapes; there were threats of blackmailing. 

I do not want to give any name be-
cause unless we give notice in advance I 
should not refer to the names according 
to the parliamentary practice. One police 
officer, when we read out the Supreme 
Court judgment of Justice Bhagwati, said 
"Oh ! He does not seem to be a Judge. He 
seems to be a Professor of English who 
indulges in flowery language. What is the 
use of such flowery language and the burst 
of emotionalism? That will not work as 
far as practical problems are concerned." 
This is what has happened. I do not want 
to take more time of the House. I know 
that thi~ is not a debate. It is a Calling 
Attenllon notice. Therefore, to fulfill the 
technical requirements, I will pose certain 
questions. 

I would like to know froOl the hon. 
Minister whether the Supreme Court direc-
tives given not only to Haryana Slale but 
also to the Central Government will be 
implemented in letter and spirit. There are 
21 directives given. The han. Minister can-
not say that these were the directives 
received at the time of the previous Labour 
Minister. The Government is a continuity. 
The Ministers may come and the 
Ministers may go. But the Government 
continues all the time. Even when the 
party in power changes, the Government 
continues. Tberefore t he will have to take 
cognisance as to what directives wt're given 
to tbe Government at that rime. Will the 
Supreme Court directives be implemented 
effectively 1 Will he use his good offices 
with tbe Haryana Government fO ensure 
tbat the Supreme Court judgment and the 
Central Industrial Tribunal Award of 
Chandigarh is implemented In loto ? 

Secondly. will ,be mafia lanl leaders 

ImportanCf 

whose names I have mentioned be arrested 
and dealt with firmly? I know that when 
I talk of smugglers and when I talk of 
malia gangs, we do run our lives in danger. 
But to tbose of LIS who belong to the mass 
movement, the interest of the masses is 
far more important and far more preciou3 
thaD the, existence of our physical lives. 
Therefore, I am not worried. I may tell 
you that I have received telephone calls 
this morning and I was told. "If you refer 
to the mafia gang and, if you mention 
the names, you will have to pay the price. It 

From tbe highest forum of Parliament, I 
want to tell those gangsters that Madhu 
Dandavate is prepared to pay the highest 
price in this land of Mahatma Gandhi if 
justice is to be given to the bonded labour. 
I am not worried about it. I have 
mentioned their names. I would like them 
to be booked and action to be taken 
against them. 

Will the innocent workers who bave 
been arrested at the instance and provo-
cation of the contractors and mine·owners 
be released unconditionally? 

Will the prescribed minimum wage of 
Rs. 75/- per truck to be given to every 
worker be implemented without any deduc .. 
tion towards commission or towards mafia 
gang or towards contractors? The 
Supreme Court order is extremely clear. 
Industrial Tribunal award of Chandigarb 
IS extremely clear that Rs. 70/- must be 
paid without any deductions per worker 
per truck. I would like to know whetber 
that will be implemented or not. 

I would like to know from the hon. 
Minister for Labour whether he will lUke 
the initiative in calhog a tripartite meetiDI 
consisting of the owners of the quarr, 
mines and the representatives of Govern-
ment and the reoreseDtatives of the 
Bandbua Mazdoor Morcha, tbe institution I 

set up for the liberation of bODded labour. 
This is a constructive suggestion tbat I am 
making. If the Labour Minister is able 
to do that, the problem cat be solved 
probably across the table. 

I must warD the Labour Minister "You 
are the Labour Minilte'r. Continue to be 
the Labour Minister and Dot a~t as In 
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anti-Labour Minister. tt I do nQt want to 
make that allegation. The Labour Minister 
is our old friend. I know him very well. 
His heart is with the labour. I do,- Dot. 
exp.ect him 10 be anti·labour, 1 would 
like him to act as labour leader, as Lanour 
Minister and not as .anti·labour Minister. 
Therefore, he should take cognizance of 
the complaints that have come to him. 

In a democratic polity. Supreme Court 
is the highest law of the land. That has 
to be implemented. Showing disresp~ct to 
the Supreme Court is actually showing dIs-
respect to the Constitution of India and, 
therefore, I hope and trust that the 
Labour Minister will not give a cursory 
reply but try to givt~ reply to the specific 
and pointed qUl'srion that [ have raised 
so that justice can be done to Bandhua 
Mazdoor Morcha, to bOllded Jabouras. 
You can deal with us in any way you like. 
But dOD't try to deal with the blJnded 
labourers ill this way in this land of 
Oandhiji where the liberation of bonded 
labour is re~ard(d as the liberation of the 
lowest of the low and it is the first priority 
for our country. Gandhiji always said 
"Unto the last. That is my word." If 
the la~t man in the sot:iety is lifted. the 
entire society is lifted. 

I want that process to be commenced. 
Adequate answen. should be givl'n by the 
Labour Minister to my question,;. 

[Translation] 

SHRI T. ANJIAH : Mr. Dt:puty 
Speaker, Sir, I agtce on many of rhl' lJoints 
raised by Prof. Dandav:!tc. So mar,y 
things arc haprcning th.rc including the 
exploitation of the labourers. I also know 
about them. Only one contractor has 
taken base there and he hus been changing 
the name of the company after evtry six 

, months. Whenever there is any awurd, 
he SlIYS thaI no sUl'h company is in exis-
tence. 1 have come to know that wmc 
very pe(.'ple tire the partners. I think that 
.u,h people ~hould be given the severest 
punisbment, ye:,tclday I had n discu~sion 

with the officers ~ho visittd the area. 
206 prosecutions have been Jauched in im· 
plementalion of Supreme COUTt AW8rd, but 
Ifeel that it will serve no purpose, be-
cause only minor fine is imposed and th~re 

is no prOYISlon for imprisonment. Thus. 
the offenders always escape proseculioD. 

We are soon conbening a meeting with 
you, in which Morcha leaders and the 
contractor would also be invited. If no , 
solution is found, the State GOVt. of 
Haryana would bt! approached and asked 
10 nationalise the quarry to avoid constant 
exploitation of the labourers there. The 
State Government should ensure the im-
plementation of Minimum Wages Act and 
Suprl'mr: Court Award, if any, should also 
be implemented. Th~ State Government 
should also ensure that the directions siven 
by Indllstrial Tribunal:, from time 10 time 
are implemented. The person who fulfils 
all these formalitiC's and conditions should 
only be awarded the lease of the quarries. 
If nobody agrees to accept these condi· 
r ion~. I fully agree with you that this 
!t'a5e syHem should be abolished. 1 quite 
agree wirh you on this point. 

So far as th;-bombl labour system is 
conc:rn:.:d. it has been included in the 
20 Point Programme of Smt. Indira Gandhi. 
We have been making efforts to secvre the 
release of many bonded labourers. A dis-
(.;lISSinll wa) hdd in the meeting held 
r('g:llding bonded labou!' and it was found 
that ther!.! wen: three types of labourers-
One i.; contract labour which includes 
kmpurary workcl'~. other is casual labour 
and then there is the bonded labour. We 
are vcry seriously thinking about it and as 
far as pos~jblc. labour law~ would be 
amended so that bonded labour system 
could be abolished. A sum of Rs. 2000/. 
is g_iven to the bonded labour by us and 
on equal amount is given by the State 
Gov~rnmcnt. We have mooted a proposal 
that in addition to this total sum of Rs. 
4000/-. They should be given loans from 
the baDk~ so that they could start their 
own business. We arc taking all the steps 
towards abolition of bonded labour under 
20 Point Programme of Smt. Jndira Gandhi 
and we arc marching towards thle goal, 
but total abolition of bonded labour system 
would take some time. We would soon 
conbl.:l1e a metting in which oPPosl'ition 
leaders and labour leaders would be invited. 

[£"Ili"lI] 
SHRI MAL1AREDDY RAGUMA 

REDDY (Nalgonda): The most unfortu-
nate thiAS happened 00 17th' of 'his month 



I" Calling Att,nlion '0 
Matter 

PHALGUNA 2~. Jt96 (S..4''') 0/ Ur"nt Public 1$8 

in Anand Nagar near Faridabad. I know, 
the present Labour Minister was first a 
labourer. tben a labour leader and today 
he is the Labour Minister. The contractor 
brought bonded labour, and in'stead of 
paying Rs. 71 as directed by the Supreme 
Court and the Tribunal, he was paying only 
Rs. 22 and sometimes Rs ~2. The 
labourers demanded Rs, 100 for crushing 
and grinding. Even the wage or' Rs. 71 
is very much less compared to the position 
in other States. In our Statt', for ]50 eft. 
load, we arc paying Rs. 200 to Rs. 250. 
Fout pairs have to grind 150 eft. So, 
they are getting onl, Rs. 6 or 7 per day 
here. The hon. Minister has already assu-
red the House that he will look into the 
matter personally. But giving only an 
empty promL,e will not do. With the 
help of the State Government, he should 
instruct the officers concerned and he 
should sec that the wages are paid and 
the compens~tion is paid to the berraved 
families and to the injured persons. A~ 

Prof. Dandavate requested, the labourer~ 
should be released immediately. Utmost 
importance should be given in future to 
release thet bonded labour wherever they 
arc in this condition, and the labour, should 
be protected from the clutches of the 
quarry·owners. Bl'cause he was first a 
labourer and then a labour leader, I know 
he will do justice to the labour. I request 
the hon. Minister to take immediate action 
against the goondas who are behind the 
scene and who are taking undue advantage 
of the situation. I request the Minister 
to arrest them immediately and take what-
ever action is possible under law, 

[ Translation] 
SHRI T. ANJIAH : Just now, Reddy 

Saheb bad spoken about the problems of 
bonded labour. I am giving him categori-
cal assurance. I have already said that 
a meeting would be conbened in which we 
will discuss what action should be taken. 
r seek your co-operation also for the aboli-
tion of bonded labour system and every 
effort would be made to abolish it. 

I would call in contractors, represen-
tatives of the worker's union and quarry 
Owners for discussing the maNer regarding 
quarry workers. crushing workers aDd 
casual labourers and fry to see what settle-
,lDent 98n be readied. If no solutioll is 

Importanc, 

. found, I roel the Government should 
nationlise them. 

[Engllsh1 

SARI V. SOBHANEDREESWARA 
RAO (Vijayawada) : I am sorry to state 
that we have received a statement from our 
hon. Labour Minister (who is considered as 
a friend or the Labour-Karmf!tka Ba"dha) 
which I think, unfortunately before presen" 
ting it to this August House, he did not 
think it fit to go through. It has been 
~ouched. in slIch a way as to give a wroDe 
ImpreSSion about the actual problem there 
and giving scope for the Members of tbis 
House to think tha t the quarry workers are 
also at fault. In fact, my bon. Friend. 
Prof Madhu Dandavate has dealt iD detail 
and I will Dot repeat what be said. I would 
only like to pinpoint one or two points to 
the notice of this House, to you and to 
the ~on Minister. While the Deputy 
Commissioner for Labour has fixed 18th 
March 1985 as the date for the meeting of 
the contractors. the labourers and the 
concerned officers of the Slate and Central 
Governments to discuss and to resolve the 
problem concerning the quarry workers 
and while there is a lot of tension in that 
place. I wonder why the quarry owners 
were permitted to operate the quarries 
because it is a matler over which the people 
and the workers are very much agitated. 
The workers have stopped working in the 
quarries to grind to stone. So, in tbe 
absence of allY amicable settlement, it is 
but natural that the workers wlll prevent star .. 
(ing of the quarrying. In fact, the administ. 
ration I.e the District Collector or the 
Superintendent of Police should not have 
permitted the contractors to start the 
quarrying operations-which has led to 
this unfortunate incident. Aftcr all they 
hlve not demanded anything iJlegal or ~ven 
more but only they requested implementa-
tion of the award by the Central Indu§trial 
Tribunal as well as the implementation of 
the Supreme Court judgment. In tbis 
statement also the hon. Minister has said 
that the companies which have participated 
in the labour proceedinss have since beta 
closed down and in that way they have 
e8cap~d. from tbe responsibility of payi. 
tbe mlDlmum rate fixed by the TCibunaJ or 
the Supreme Court of Is. ,71 per 150 cubic 
fl, :o~ material. It ,is quite asloQis~iq. tbat 
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tho DepartmeDt has allowed these people 
to 10 away like that, denyiQI the workers 
tbeir Jeg.itimate dues. Our information is 
that aaain the same people are operatin8 
there and are running the show in different 
names, cbansina the names of the company 
and tbe rame persons are in the field. 

So I request the bon. Minister to kindly 
take jmmediate action against tbese people 
who have refused to pay the workers tbeir 
leaitimate dues as per the award given by 
the Tribuoal as also as per the latest awar~. 
Tbe amount due to the workers which was 
nol 8iven to them should also be calculated 
aad it should be giv",n tJ tho workers. My 
submission to the hon ~{ioister is, tbe 
Police are trying to mislead about the eotire 
situation. Our information i4J that they 
Ire hand in sJove with those people whose 
names were,mentioned by the hon. Member 
here. There are some other contractors 
who are managing the police people. The 
aenuinc workers as well as the goons. 
hoodlums and cbamchas or the contractors 
arc treated on the same footing, whicb is 
unjustified. They say they have J)ut tbe 
cross cases. It is unjustified. I request 
the Minister who is interested in the welfare 
of Jabour to remove the false cases foisted 
on genuine labour. Stringent action is to bc 
taken Ilgainst those people responsible for 
tbe death of one harijan, namely, Dhoon 
Dass and injuries to several others including 
some women. We will be very happy H he 
takes prompt action in this regard, Mr. 
Dandavate has narrated· his experience (bat 
ill 1982 itself he brought to the notice of 
the House regarding the injustice done to 
bonded labour. In spite of the judgment 
of the Supreme Court there is ncgligent and 
indifferent attitude on the part of the 
Government of India in implementin8 the 
judgment. The judgment is binding on the 
Government as well as every persoo in this 
laDd. So, it shouJd be implemented for tb 
with. I request the Minister to inform the 
House about the action taken in this reaard 
before our Budget session is over. 

( 71tm~ lation 1 
SRRI T. ANJIAH: Mr. Deputy 

Speaker. Sir, I bave already said tbat a 
mcctin, would be convened vcry loon in 
wbicb all tbeae matters would be disculled. 
The members have asked as to why the 
date 18·3.s5 bad been Bled for boldiD, tbe 

':JIr1".'flp]';~~~jJ)r_~II"""'a"'''''~'I'''I''' ~ ~ ... ~m,""',·."",;""~,,,,., .. ,,,,·, ,._-,. __ ---. 

meeting. The meetilll was Bxed to be held 
on 18~3·198S as the date for enforcement 
of award was expiring two days letter. I do 
nol want to go into the details of the matter 
further ..• (lnferrup,'ions) 

fE",lish] 

SHRI V. SOBHANADREBSWARA 
RAO : He is speaking about other things. 
I am following translation in English. I 
have not asked why the date was fixed 00 
18th. 

SHRI T. ANJlAH : This is to be after 
3 months of the Industrial Tribunal Award. 
Th~t is why we fixed the date on 18·3-85. 
Before that date they cannot fix the meeting. 
I agree with you that there must be 
implementation of the decision of Supreme 
Court and Industrial Tribunal-They must 
be implemented. I agree, exploitation is 
th.:re, I have already told you about it. I 
will convey the meeting. I will in invite 
Prof. Dandavate, I request you also. We 
can tli t together and discuss this. 

SHRI V. SOBHANADREESWARA 
RAO : Mr. Deputy-Speaker, Sir, you mu~t 
come to our rescue. I have not questioned 
the validity of the meeting which is called 
on 18th. I asked why these officials have 
permitted the contractors to start the 
quarrying and crushing operations on the 
17th. 

SHRI T. ANJIAH : These are separate 
things. 

[ Translation] 

PROF. MADHU DANDAVATB 
(Raja pur) : The Supreme Court had diverted 
that its Judgement should be implemented 
within 'six weeks of the date when it is 
given. Why was it not implemented and 
bow much more time would it take to 
implement the judgement-is it possible for 
you to give any indication in this realrd ? 

Secondly, are you ready to give an 
assurance that the innocent perSODS who 
were arrested would be released before the 
tripartite meetin8 or not? 

SHRI T. ANJIAH : Mr. Deputy 
Speaker, Sir, Jbe hon. Member belie .. 81 
if I am running tbe Government abere. 
Still, I have beard you but I cannot II, 
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anything about it bere. I am not the Home 
Minister to give an, directive to tbem. 
Stm l I would try to look into all these 
matters and I had called tbe concerned 
S.P. yesterday aDd discussed these things 
and I would discuss it later in the meeting 
also. No good will come out by disclosing 
those things before the House. I know all 
tbe facts about the workers who have not 
been apprebended, why they have not beeD 
apprehended and the names which you have 
mentioned, but I do not wish to disclose 
them. I will take action on it. I will call 
a meeting within 8·10 days, before this 
session ends. 

[EnglIsh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHlJLAM NABI 
AZAD) : Mr. D(~puty·Speaker, Sir, I would 
request you kindly to consider skipping the 
Lunch Hour of the House to enable us 
complete the business of the House. 

PROF. MADHU DANDAVATE 
(Rajapur) : We can skip the Lunch Hour 
but we do not want to skip our lunch. 

MR. DEPUTY·SPEAKER: Is it the 
pleasure of the House to skip Lunch Hour 
of the House today ? 

SOME HON. MEMBERS: Yell. 

MR. DEPUTY·SPEAKER : So, we will 
continue. Next item-Matters unacr Rule 
377. 

lZ.58 brs. 

MA TIERS UNDER RRLES 377 

[Trons/at iDn] 

(I) Scarcity of drinking water particularly 
In billy areas of U.P. 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speak~r, Sir the Government 
of India have been providing ample finances 
to the U.P. Government for implementing 
ambi'tious drinking water sch:mcs in 
problem-villaaci of U.P. under the Minimum 
Needs PrOll'amme. Under this proaramme. 
U.P. Jal Nigam and Jal Sallsthan have been 

catru.ted with tbe responsibility of water 
supply. The work of the these two BocU. 
in hilly areas aod particularly in my 
constituency has been completely uDsatis. 
factory. The Nethna drinking water projecc 
and Pithoragarh.Almora, Tinli-Cbachroti-
Kharhi drinking water projects are faciD, 
crisis. Wa ter supply i, being made on paper 
only; taxes are being collected from the 
people but the reality is that they do not 
get even a drop of water through the 
taps. 

The lal Nigam formuJates tbe scheme 
and hands it OYer to the Jal Sansthan 
which is responsible for its implementation. 
The scheme is not formulated accordiog 
to prescribed norms. The lower staff iD 
both these organisations effect tbe traosfer 
of the work of the scheme. La ter OD when 
the scheme does not work, the Jal Sansthan 
blames the Jal Nigam and lal Nigam io 
turn blames Jal Sansthan for not effectively 
implementing the scheme and thus evade 
responsibility. It is the people who suffer 
consequently. I would, therefore, suggest 
that the Union Housing Ministry should 
direct the State Government: 

1. That the formulation and imple. 
mentation of drinking Water schemes 
should be the responsibility of only 
one organisa tion. For this purpose 
the Jal Nigam and Jal Sansthan 
should be amalgamated. 

2. That a crash programme should be 
undertak:n to surve y and rectify the 
defective drinking Water Schemes 
and suitable funds be provided for 
the same. 

3. A high level enquiry be made into 
the working of these two organisations. 

[Engli,h] 

(II) Need for establishing aD Agriculture 
University at Jobner, Rajasthan. 

SHRI BANWARI LAL BAIRWA 
(Tonk) : The S K.N. College of Agriculture 
at Jobaer is the oldest collclo in Rajasthan. 
The leAR visitinl team, in its report baa 
admitted there is no p'ro~r plan for tbe 
development of lobner campus in the Uni· 
versity of Udaipur. This learn bas recom· 
mended that tbcr~ should be a separa.te 
Aaricuiture University in tbe State. The 
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realon for establishing an Agriculture 
University at Jobner are :-

(i) Jobner occupies a ceAtraJ position 
in the State being situated in a 
typical rural environment. 

(ii) Texture of the soil is typically 
representative of the Jand of Raj-
asthan spreading over an area of 
2090 bigas (400 acres) for instruc-
tional purposes. 

(iii) It is very near to the State capital 
and thus provides a better coordi-
nation between the Universi(y and 
the State. 

(iv) As the Agriculture Univerity at 
Udaipur has since been COllverted 
into a multi.purpose faculty, the 
abjectives of agricultura I university 
in the State j .c. ngricullural and 
educational, resenrch remain largely 
unfulfilled. 

(v) There is no separate Agl'iculture 
University ;n Rajasthan. 

rn view of by the recommendatiolls 
of ICAR and the views expressed by the 
authorties of World Bank, the Jobner 
College of Agriculture deserves to be 
developed into an AgricultUre University. 

(iii) Scarcity of fodder and Drinkhlg 
water In certain districts of Himachal 
Pradesh. 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : The failure of rains has I.:allsed 

a very heavy damage to crops in Hamirpur, 
Uns, Bilaspur. Kangra and some other dis-

tricts of H.P. There is acute scarcity of 
fodder and drinkining water for hum3n 
beings and the ca It It'. The draught has created 
panic among the people. 

I, therefore. request the Ministry of 
Agriculture, Government of India, to corne 
to the rescue of the people and the Govern-
ment or Himachal Pradesh immediately and 
provide immediate rclerc and compensation 
• 0 aa to avoid the worsening of situation in 
the State. 

[Translation] 

(Iv) Need to declare Gyanpur Tebsll of 
Varaoasl District aad Sad.r Teball 

of Mirzapur District as Industrial areas 
ror production lod export of carpets 
and brass ware. 

SHRI UMA KANT MISHRA (Mirza-
pur) : Mr. Deputy Speaker, Sir, Gysnpur 
Tehsil of Varan8si District and Sadar 
Tehsil of Mirzapur District in Uttar 
Pradesh are mainly engaged in the manu· 
facture of carpets and utensils and also 
export of carpets. Apart from this, agri-
culture is the main occupation. Foreign 
Exchange worth crores of rupees is earned 
through manufacture and export of 
carpets. Similarly, utensils are manu-
factured in Mirzapur and supplied to vari-
ous pans of the country. The production 
of carpets, utensils and agricultural com-
modities is adversely affected due to ir-
regular and short supply of power. If this 
area is provided power for 2~ hours, it 
would help in increasing the production of 
carpets, utensils and Foreign exchange 
worth crores of rupees can be earned. 
Besides, agricultural production wiIJ also 
increase and as a result the income of lakhs 
of people will increase and their standard 
of living will also go LIp. 

In view of these facts, I would request 
the Government to declare Gyanpur Tehsil 
of Varanasi and Sadar Tehsil of Mirzapur 
as industrial areas and they should be 
provided electricity round the clock so tbat 
the manufacture and export of carpets 
could be increased helping in earning more 
Foreign Exchange· and manufacture of 
utemils and agricultural production could 
also be increased. 

[English] 

(,) Broadcasting news bulletin In regina I 
languages from AIR, Deihl. 

SHRI P. PENCHALAIAH (Nellore): 
Delhi is the capital city of India. Persons 
in thousands who belong to different 
regions come and stay here. Businessmen, 
students and employees and many others 
come here and settle down here fO,r a cODsi· 
derable time. Thousands of such penon. 
do not follow either Hindi or EnSlisb well • 

At prescnt. DeWS bulletins in reaiOJl&I 



\116~ Matters Under Rule 377 PHALOtiNA 29, 1906 (SArA) Railway Budget 1985.86- i~ 
General Discu,fSion 

languages are being relayed only by tbe 
Radio Stations situated in that particular 
State and people staying at Delhi do not 
get the opportunity to listen to, the news 
in their languages. Thus, many persons 
who are interested in knowing what is 
happening around the world every day do 
not get opportunity to know as they cannot 
set news in regional languages from All 
India Radio. 

Hence, I request the Ministry of In-
formation and Broadcasting to direct the 
All India Radio to relay news bulletins in 
the regional languages at least morning and 
evening from Delhi Station of All India 
Radio. 

[Translalion] 

(vi) Sea erosion in South Canara District 
(Karnataka) and need for constructiOD 
of a sea wall on entire Sea Coast. 

*DR. V. VENKATESH (Kolar) : South 
Canara district in Karnataka State has a 
sea coast of more Irao 130 kilometres. 
Durin~ monsoon due to sea erosion the 
people living in the coastal area lose their 
buts and other small belongings and become 
paupers. The State Government has sanc· 
tioned money to construct sea wall to 
contain sea ero3ion. The work has already 
begun, but the amount sanctioned is in-
sufficient. In some places of this coastal 
area where the sea erosion is more serious 
in spite of the wall, the destruction of the 
properties is continuing. Recently, Kodi 
of Kundapura Taluk, Tldiyur, Uddavara, 
Kapu, Muluru of Udipi Taluk have b\!en 
affected by the sea erosion repeatedly. The: 
people living in the above mentioned places 
of tbe coastal area have lost their homes 
and hearths. 

The only remedy (or this is the cons-
truction of sea wall all along the sea coast 
of South Canara district. But for such 
huge project the financial assistance of the 
Central Government is very essential. There-
fore. r urle the hon. Minister (or Rural 
Development to take necessary steps for the 
CODatructiOD of sea wall on tlIe entire sea 
eMit tn atlnd l,aialt sea erosion. 

(English] 

(vii) Pollution io Delbi particularly io 
CbandDI Cbowk and need to sugKest 
ways and meaDS to solve tbe 
problem. 

SHRI JAr PARKASH AGARWAL 
(Chandni Chowkl : Delhi is the capital 
of India. Chandni Chowk is the heart of 
Delhi. However, with the economic aod 
technological achievements over the last 
generation which have undoubtedly brought 
immense and worthwhile benefits 10 lakhs 
of people, this Heart of Delhi. Chandai 
Chowk has become a major victim of the 
environmental pollution. Protection of 
environment which has become rather a 
global issue, needs immediate safeguards 
for the Chandni Chowk area. 

With the increasing population influx 
the variouc; kinds of pollution of air, water, 
land, noise, radiation and odour are in-
creasing in the area day by day. N~edless 
to say, the increasing urbanisation effect, 
in general of Delhi, has in fact fallen 
heavily on Ihis area. Traffic jams, irregu-
larity in water supply, increasing noise, 
radiation and odour, all have brought un-
told misirics to the people of this area. 

Even though there are constitutional 
provisions and several enactments on the 
subject of checking pollution, it is sugges-
ted that immediately an expert body should 
be appointed to give succour to the resi-
dents of this ancient area. J t has been 
repeatedly stressed that development and 
envifl'mmel"!t preservation should go hand 
in hand. The Parliamentary Environmen-
tal Forum needs 10 be revamped 10 take 
up the task of saving Chandni Chowk from 
the Ghost of Pollution. 

13.12 hrs. 

RAILWAY BUDGET J985·86 
GENERAL DISCUSSION-Confd. 

[English] 

MR. DEPUTY SPEAKER: Now, we 
will take. up Discussion on Railway 
Budaet. 
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S8RI V.S. KRISHNA IYER (Bangalore 
South) : Mr. Deputy Speaker, Sir, I would 
lite to make a few observations with 
rqard to tbe Railway Budget. Post-eJec-
tion budset will be generally hard. But 
tbe budget of the Railway Minister has 
been tbe hardest. The increase in the 
passeoler fare and freight charges would 
definitely bit the common man. Only yes-
terday I received a message from my 
constituency, that is Bangalore, that though 
these rates will come into eff~ct only from 
15 April, the prices of a II essential 
commodities have already begun to rise. 
You can as well imagine what will happen 
after this is gi yen effect to. 

The hon. Minister has stated that the 
rise would be only marginal. I am afraid, 
it will not we marginal. As you (;ould see, 
the price rise has been unprecedented. We 
can understand if. the hike is marginal. 
But it is not. 12.5 per cen t rise in fare 
would adversely aff~ct the people. It is 
really unbearable. The co~mon man is 
very much bard hit. 

I would like to point out the injustice 
meted out to the State of Karnataka. 
Many of the hon. members who have 
spoken, have stated tbat their respective 
States arc neglected. But here in tbe case 
of Karnataka, not only is the State of 
Karnataka neglected, but a lot of injustice 
has been done to it. 

I am concious of the fact that very 
limited time is at my command. I would 
like to point out a few items wherein the 
State hal been neglected. First of all, I 
would like to remind the Railway Minister 
that he has mentioned in his speech several 
times that he would give priority to 00-
going projects. I would like to bring to 
his notice two or three important projects 
which are going on in the State. 

First, I would like to mention about 
the conversation of Mysore-Bangalore 
line into broad gauge. This was started in 
1976. Nine years have already lapsed. 
This project costs about 24 cror,,! of 
rupees. I understand that last year a sum 
or Rs. 2 crores was allocated. But tbis 
year ooly Rs .. '0 lakhs bas been provided. 
I d,) not know the reason why it is so. 
Rs. SO Jalcbs Is only a token amount. I 

been done to the State of Katnataka in 
reaard to this project. 

The second on-going project is a new 
line between Chitra-durga and Raj-durga 
which costs about Rs. 18 crores. Last 
year more than a crore of rupees has been 
provided. But this year, only Rs. 10 laths 
have been provided. 

I should compliment tbe Railway 
Minister for whatever good he has done. 
I am prepared to concede that. In his 
speech he has mentioned about the Konkan 
Railway. It is long due and tht: people of 
Mangalore and Bangalore will be bappy. 
It is a welcome step. I am sure, the 
Railway Minister will take up that project 
Soon because the survey is over. The 
railways have taken up surveys of certain 
other railway lines. Some of the surveys 
are going in for the past severa I years. 
There is a preliminary cngincering-cum--
traffic survey going on so far as Hubli-
Bangalore line is concerned; it was taken 
up long back. I am surprised, this year, 
to know that no provision has been made 
for tha t for conversion of metre-gauge 
line into broad-gauge line. I do not know 
for what Teason that bas been omitted. 
I request that it should ,be expedited. Th~n 
another survey for conversion of a narrow-
gauge line into a broad-gauge line from 
Alankar to BengaJore is going on. I re-
quest tbe Railway Minister to ~xpl!dite it. 
Then another survey for conversion of 
line from Cham:uaja Nagar to 
Mettupalayam was announced. But no 
amount has been provided for that during 
the current financial year and the next 
year. I want to know why it has been 
deleted 1 Then another survey for conva-
sion of a line from Mysore to Markar-ISO 
km.-is going on. I request that it should 
be expedited. Tben another survey for 
conversion of a line from Kolar to 
Chikamag&lure is going 00. I request that 
it should be expedited. We have got a 
metre-gauge line between BaDgalore and 
Salem. That has become most unecono· 
mical. Nobody uses that. There is ooly 
a siosle goods train and ooe passanger 
train io rhe eveniDg; and It is mo,t uopo-
pular. No survey has been ordered for 
conversion of this line and no amount has 
been t>rovided in the budaet for that. That 
is a very importa·nt line. I ~quest the, 
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for that. Then there is another line for 
electrification between Bangalore City and 
Jalarpct. The nerve of South India IS 
Madras and Bangalore City for economic 
activities. That has been n~glccted. N0 
amount has been provided for during the 
current finallcial year. It has come UPIO 
Jalarpet. The linking of Jalarpet to 
Bangalore is very very essential for the 
economic develooment of both the States·· 
Tamilnadu and Karnataka. Rs. 24 crores 
have been provided in the 6th Plan. Last 
year, I understand that Rs. 1 crore was 
provided in the budget, but no amount ha., 
been spent. I undcr5tand that the entire 
project has been shelvl!d. I want to know 
(rom the Minister categorically why no 
amount has been provid~d for Ihe current 
year? 

I had brought it 10 th~ notice of th~ 
Railway Minister during llll! lli~(.'llS'llln 011 

th~ supplementary dl!malllls, bur i I hao; flot 
found a place in the hudgd this yt.:ar Ihal 
is mass rapid transil system for lllngalorc 
City. Bangalore, as tlK! hun. Railwl.lY 
Minister is awarl', is the fifth largest 
metropolitan city in the whole of the ~l)un­
try. w~ have br.-ell ur~ing f(lr [h\! m~tr(l· 

railway for the Bangalorc City for the pa~1 
several decades. Th~ Govnl1m~nt of 
Karnataka have ordered a ~urvl.:y through 
your tcans port organ isa t ion a nd I he survey 
has b~en conducted; and the survey l\:pllrt 
is ready and bas beell submi tted t(l Ih.: 
Planning Commission as well as !o the 
expert committee in the rJilway. But I 
find in the plan no pmvisioll has been 
made. The salient fl~atun! of that report 
is came to electrify tllr!!t: existing llnt:s 
that is between Bangalorc Ory and White 
Field, between Ballgalor(! City and 
Kengreri and between Bangulorc Cily and 
HMT. There should be a provision for a 
circular-Railway in the Bangalorc CilY and 
also linking of important parts of the city 
through railway as also underground rail-
way. The whole project costs about Rs. 
650 crores. Rs. 25 crores are to be spent 
aODually spreading over 25 yzars. This 
is very important. Nearly one-third of 
the B:lngalore City has got Cenlral Govern-
ment industries, defence esrabli'ihmcnts 
and a dozen major indmtries. I! IS an 
important city and the Ceorral Gov.:rnment 
n!ust lake special interest in the expansion 

I amglad that you have taken care of big 
cities like Bombay tlnd Calcutta, but I do 
not understand how you have neglected 
Bangalor'!, Th~lt is very strange. I 
earnestly urgl! the Railway Minjster to 
make a survey of Hangalore city aDd subu-
rbs also. Bangalore City is growing like 
anything now. No other city in India is 
growing so fast. The last census shows 
that there was 78 per cent of growth as 
compared to other cities. I would 
request the Railway Minisfer to consider 
the feasibility of Circular Railway and 
this report which I mentioned may be im-
plemented. 

I would earnestly ask Ihe hon. Minis-
kl' to Withdraw the increase in farcs on 
Ihe Second Class tickels. 

SH RJ BIIOLA NATH SEN (Calcutta 
South, . Mr. Dq)Uty- Speaker, I support 
Ilk Railway Budget, but never-tile-less, 
I h:lVI: (l f~w l"\)f]IIllCn(s 10 make for consi .. 
de! alion of the Railwuy Minister and th~ 
Planning Cornmj~sjoll as well. This very 
morning ) was r~ading in the newspapers 
about Ihe 'rail·roko' movement in West 
IL'n~'al nnd I was trying to rd,esh my 
m~mory, Ihil1kit~g, what has actually gone 
wrong with Bengal so far as th~ R.:lilwayS 
a rc concerned. 

Now, at the outset J would J,k~ to say 
Ihal b~tw"lll 1976·77 and 1983-84 in Uttar 
Pradl:sh 176 km. of railway was increased; 
in 1977·78 in Andhra Pradesh 106 km. of 
railway was increased al:d in Tamil Nadu 
129 km. was increased, but in W4!st Sensal 
:0 km. was df'creased. Th,l! is to say it 
gol rcdllc~d thrl)Uf:"h out of lht.! population 
of West Bengal increased wilh' the lotal 
popuJ:lIi~n of India, if you take thaI alto 
a account, West Bengal's popUlation is 
about 8 per cent and Calculfa is the largest 
city in India. Calcutta caters for rbo 
organised sector, and 55 per cent of the 
labour force comes from the neighbouriDB 
Slales of that sectorby in flow every 
day. Pl!ople com~ from places Jike 
Durgapur, Bardwan, and Kalyani -aU 
these arc more than 50 km. aW~ty from 
Calcultl. Those people who arc commutin. 
for their service, for tlleir existence, they 
will have 10 pay morc than what thC'y were 
paying earlier. whether it is monlhJy tick·et. 
or the daily fare, With relard to daiJ\I (.Ir 
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of the speech as well as the memorandum 
explaining the proposals for adjustment of 
freight rates and fares. 

Now, 12 and a half per ceDt surcharge 
has been imposed. but it has not been 
stated whether it is the maximum or the 
minimum surcharge. The figures that I have 
collected from this very book, show that 
if a man is travelling in Second Class, 
Ordinary, he will have to pay for the first 
100 km. lS.6 per cent, then 200 km. 16.6 
per cent, whereas in the case of 100 km. the 
increase for the air-conditioned class is 
13.48 per cent, while for the 100 km. the 
second class pasienger ~ill have to pay 
16.6 per cent more. 

So far as the first class AC 2-tier is 
concerned, the increase is 14 28 per cent 
for the 6rst 100 km. Similarly, for 
200 km. the second class passenger will 
have to pay 16.6 par cent increase and for 
the airconditioned class the increase is 
13.13 per cent, and for First Class AC 2· 
tire it is 13 per cent-all above 12 and a 
half per cent. Then again, if a person 
trave1s 400 km. in second class he will have 
to pay 13.63 per cent; more air-conditioned 
class will have to pay 12.55 per cent in· 
crease and First Class AC 2-ticr the increase 
is 12.9 pr:r cent. If w~ go further down we 
will find tha t for 1000 kms. the incn:asc 
is 13.33 per cent for second class, 12.60 per 
cent for air-conditioned class and 12.75 
per cent for first c1ass/A.C. two tier. If 
we go to 2000 kms thc increase is 13.15 per 
cent, 12.60 per cent and 12.58 per cent 
respectively. And for 2800 kms the in-
crease is 13 pcr cent, 12.57 per cent and 
12.65 per cent resp~c ively. [f we go to 
4000 kms the increase is 12.50 per cent, 
12.59 per cent and 12.91 per cent respec-
tively. There seems to be a little bit of 
anomaly so far as rates are concerned. I 
request tbe hon. Minister to consider this 
aspect of the matter because he has stated 
in the statement that it will be 12.5 per 
cent surcharge on all classes. I think, this 
needs a little bit of calculation before 
fixiog the actual fare. 

So far as monthly ticket is concerned, 
charges on season tickets have beet in-
creased by Rs. 3 to Rs. 12 all classes. 
Surcbarae for accident compensation, 
safety and passenger amenities fund has 
• ,... : ... IoIIIi-'~"'''''''''' L,., t' "'" .... .., ." Vc' '1 nn 

passenger tickets and 75 paise to Rs. 4 OD 
season tickets. The question will arise = 

'what are the amenities that the passengers 
are going to get 1 The amenities have 
gone down every year. I do Dot wjsh to 
d ila te on tha t point because everything 
is known to everyone how the amenities 
have gone down. After all, the railways 
cannot levy tax. It gets money in return 
for certain services. If it is specifically 
made for amenities, then it is better we 
come to know the special amenities for 
which this is being paid. 

Now, let us see the position of subur-
ban trains. If we look into the condition 
of suburban traim, either the fans, lights 
seate; and other fixtures are found missina 
or damaged. In fact, I myself have seen 
people travelling in second class standing 
UP\)rJ bags full of rice. Supposing, a man 
who is coming every day from Burdwan 
which is mOI-: than 100 kms from Calcutta, 
Sriraillapur, Kancharapar, Kolyani and 
Kharagpur which are more than 50 kms, 
for carrymg out his savice, he has to stand 
in the same compartment with the goods. 
The passengers have to stand with or upon 
the gOi)d~ and the vegetables. They have 
to stand on the vegetables. Daily fight, 
daily quurel, daily irritation is taking 
place. Railway is the nation's property. 
So, people remove fans, etc. because as 
th~y SlY everyb0dy belongs to the nation. 

MR. DEPUTY-SPEAKER: Please 
wind up. 

SHRI llHOLA NATH SEN: My 
suggestion is that the benefits of not in-
creasing the fare upto 50 kms, should be 
given to the commuters travelling upto ISO 
kms. because Calcutta Metropolitan tOWD 

is 540 square miles. Peoples living in 
these 540 sq. miles cannot afford to Jive 
in Calcutta because neither the Govern .. 
ment nor anybody can provide accommo .. 
dation to them. Therefore, this has to be 
considered. 

Regarding ticketless travel, I have 
found that in 1983·84 61.99 lakh cases 
were detec~ed and Rs. 10.69 crores were 
realised as fine. If the ticketJess traYel 
could be stopped, either by proper check-
ing or by reorganising or rebuildins "the 
stations, then, of course, it might havo 
"'101",.", th .. """"'UI ... 
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With regard to the freight rate, it has 
been mentioned in tbe Railway Minister's 
Budget speech that there will be an in-
crease of about 4.4 paise per kg. in respect 
of, grains and pulses from 1st May. It has 
also been said that there will be a levy 
of supplementary charge of ten per cen 1 
on goods traffic except goods moving up to 
a distance of SOD kilometres. By virtue 
of reclassification mentioned in paras 36 
and 37 of Annexure V, page 12, the freight 
rates on fooJgrains have been increased 
by 4.4 paise p~r kilogram for average dis-
tance. But I have gone through the figures 
and find that since some of these goods, 
such as pulses, grains. paddy, salt. etc. 
come from Puojab or from Andhra 
Pradesh, the distance travelled by them 
will be about 1,000 kilometres or so. 
Therefore. the additional cost for bringing 
these commodities will be about 16.5 per 
cent. Similarly, if the average di~tance to 
be covered is 1,500 ki loml:, I res or 2)000 
kilometres, the increase will be 16.5 per 
cent. It will, therefore, be impossible to 
bring paddy, ctc. without realising tht~ in-
creased cost from the customers. This 
increased will be 16.5 per cent and not 4.4 
paise as is mentioned in the Budget 
Speech. 

Now I would like 10 say something 
with regard to electrification. As the hon. 
Railway Minister knows. only one per cent 
of the total railway track could be electri· 
fied during the period 1980·81 to 1983·84. 
Now that the price of diesel has gone up, 
we will be in real Irollbk. Please elec-
trify more and quicklY· 

13.33 brs. 

[Shri Zainul Rasher in 'he rhair] 

So far as the Metro Railway is cancer. 
ned, the recommendation of the Railway 
Reforms Committee was that the project 
should be finished by 1987-88 by spending 
Rs. 100 crOTes every year. In spite of 
that recommendation, the amount that has 
been allotted by the Planning Commission 
or by the Railway Minister is much less. 
tba t is, about Rs, ]0 crores. I would, 
therefore. request the hon. Railway Minis-
ter to kindly expedite the work. This is 
a gaping wound in Calcutta which is the 
largcst city in India, with a population o( 
nearly one crore. Only six per cent of 
the built up area consists of road and the 

line is going under an arterial road. We 
cannot travel on this road because it js 
completely opened up and is crealinl 
obstruction to the traffic. Therefore. tbis 
poi nt has also to be considered. Another 
aspect of the matter is that from Tolly 
Gauge to Garia, thrre kilometres of the 
line will be underground and the remainio. 
five kilometres will be overground. So, 
the completion of this portion will not cost 
very much; it will be Jess than Rs. JOO 
crores. This portion should, therefore, 
be completed as quickly as possible. The 
other two projects which have been reco-
mmende'd and which are on the envial. are 
Salt Lake to Ramrajatala and 
Dakshineshwar to Thakurpukur. The ini-
tial work on these projects, that is, survey. 
acquisition of land. etc. wherever necessyar, 
should be started because otherwise the 
cost will go lip and we shall be lagging 
behind. People who have' to go around 
Calcutta, are not able 10 move in these 
sections easily. Sometimes it takes them 
one hour to J ~ hour just for travelling two 
to three kilometres. It is earlier to walt 
than to travel by car. The buses are over. 
ful, the taxies you cannot get and it is 
now becoming very difficult to move about 
in the largest city I)f India. 

I have gone through the recommen-
dationns of the Railway Reforms 
Committee says that we are lagging behind, 
we anticipate that the population will in-
crease vastly and, unless we take advance 
action, Calcutta will not be able to 
breathe, what to speak of moving about 
smoothly and quickly. Only this morning 
our Prime Minister said, though of course 
in a ditTerent context, that Cak:llta must 
be improved; he was speaking in connrc. 
tion with the foreign tourist traffic. 

The whole world has abandoned Calcutta 
airport, which was the busiest airport, the 
best airporr, the first construckd interna-
tional airport in India. It is being abandon-
ed internationally, because at the Calcutta 
airport the conditions are bad. So, 
Calcutta has to be improved, the first thing 
that has to be done by the Central Govern-
ment ill to improve the ,ra nsport system, 
espeCially the railway ~ystem. and do it 
fairly quickly. 

The original estimated cost for tho 
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tIlC,tro was h. 120 to 140 crores. Now 
t'be latest estimate is Rs. 7S0 crores. If 
We 10 on delaying taking a decision and 
(ben its implementation, the expenses witl 
10 up and it will be found impossihle to 
implement it. 

MR. CHAIRMAN: He has taken too 
much time. He should conclude now. 

SHRI BHOLA NATH SEN: I will 
conclude in one minute. 

1 bave got figures from Government 
publications 91 lakhs is tbe population of 
Calcutta, as against 82 lakhs of Bombay, 
whereas in nearby Patna it is only 8 lakhs. 
Why do people come to Calcutta? People 
come to Calcutta for various purposes. It 
is the gateway to the cC1stern States. People 
in search of employment from the rural 
areas flock to Calcutta. 

In this contexl, I would request the 
Mlnister to consider the feasibility of mono 
raUs in Calcutta, though 1 have not studied 
it ni~self. It is difficult to acquire land in 
Calcutta and it is impossible to build roads 
or railway lines, because of the existence 
of 10 many old houses in narrow lunes. 
There are so many hOll'ieS in the 9 km. 
municipal area. So, th;,' mono rnil seems 
to be the anSWI.!T for it. When a foreigner 
8~ts down at Dum Dum, he can go to South 
of Park street, m~idan sid~, by mono rails. 
I had an occasion to usc them while I was 
in Germany. It does not touch the land 
at all, it moves on ropes. I am not saying 
that you should immediately slart the work. 
But the Minister may advise the Planning 
Commission that this is anot1l(~r mode that 
cao be considered. 

I was talking of the bent'flls given to 
commuters of the 50 km stretch. It should 
be increased to ISO km and made co-
extensive with the monthly ticket. 

I was going lhrollgh Ihe records and 
I found that intra-city transport is being 
subsidiztd by very many States in Europe-
iD Barcelona, London, Berlin everywhere. 

MR. CHAIRMAN: Will he conclude 
now 7 He has takell too much time. Muuy 
other Members arc wailing for their turn. 

SHRI BHOLA NATH SEN: I am very 
sorry. But West Bengal is the only 
Stare ...... 

MR. CHA IR MAN: The bon. Minister 
h aware of the problems of Calcutta, we 
are all aware of Calcutta's problems. 

SHRI BHOLA NATH SEN: Rail roko 
has startl:d only in West Bengal. We are 
afraid of that. 

MR. CHAIRMAN ; You have made 
your point very well. Please conclude. 

SHRI BHOLA NATH SEN: I have 
been waiting for the last three days to get 
an opportunity to speak. 

Well, my request to the Hon. Minister 
is to consider the poht that the intra-city' 
transpl.)rt is always subsidised. The income 
from the passengers and freight is always 
more than the expenditure. Even in the 
advanced European cities like Barcelona, 
Helsinki, Berlin, everywhere they have been 
subsiding the intra .. city transport. not inter-
city, Sl), I hope the Hon. Minister will in 
consider my observations and subsidise 
commuters travel the city of Calcutta which 
is about 540 square miles in area. 

SHRI VIJA Y N. PATIL (Erandol): 
I would like first to complement the Hon. 
Minister for presenting such a good Budget. 
He deserves complements especially for the 
concessions given to the Youth and plan-
ning for increasing the, goods traffic by 
about 30 million tonnes. Although there has 
been :I reduction In the number of accidents 
-c.g. in 1981-82 there were 1130 accidents, 
in 1982-83 there were 797 and in 1983-84, 
they further came down to 654-he has pro-
posed to increase the contribution to 
safety fund from Rs. 9 crores to Rs. 27/-
crOTes. He has also kept in mind the 
application of modern technology in the 
working of the Railway!:. but I would like 
to caution him that while thinking of 
purchasing computers, especially for coor-
dillation of the goods movement. there is 
a need fur first' increasing the goods traffic. 
We are not able to increase the speed of 
the Railways and we are purchasing the 
computels. Wl,alcver the speed was there 
(or the Super-fast railway earlier, that 
even has been cut down. We are not able 
to replace majorily of the outdated rail 
tracks and even (or some more years we 
will have 10 face this problem of arrtan in 
track renewals. The Railway Reforms 
Committee has SUllcsted that tbe iotfO"; 
duction or 4.SOO tonne beavy raHway ltD" 

.,' 
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is not possible. With aU this aDd. when 
tbcro is very slow increase iD the· goods 
traffic, I fail to understand the role of the 
computers in coordinating tbe goods move-
menl, Moreover we will have to purchase 
tbcic computers after taking a World Bank 
loan. While on this we are also to think: 
in another term for applying this techno-
logy. My friend, Sbri Bhola Nath Sen 
bas also spoke about the electrification of 
JiDcs, In 1951 we had started with 338 
kilometres of electrification lines and by 
1984 we eould reach only up to 5,000 kilo-
metres. The major amount of electrification 
lines was done only in the Third Plan 
period. During that period 1,700 kilo-
metres of lines were electrified. But the 
pace has been slowed down since then. 

Thc increase in the price of diesel and 
coalal50 leaves us with no other alternative 
but electrification. And if the railways are 
electrified, the speed of the trains will also 
increase. The long plan for electrification 
of the Bombay·Delhi line via Bhopal or 
via Kota has not yet been done and it seems 
it will take a loog time for completion of 
this' job. I hope the Hon. Minister will 
devote his attention to this and see that it 
is completed at the darliest. 

Now. I come to the question of steam 
cngines. In the First Plan there were 8,000 
stcam engines and we have been able to 
reduce their number to 600. My suggestion 
is that if Wt produce more or diesel engines 
and electrical locomotives, it will be a good 
conversion and contribute to real moder-
nisation. There is already sufficient capa-
city in the Chitaranjan plant and in that 
factory we can produce more diesel loco-
motives. There also we have to give proper 
attention. 

Lately we see that the growth in the 
passenger traffic is very stunted and there 

.a180 I would like to suggest that proper atten· 
tion sbould be given to the movement of 
passenger trains It is a regular phenomenon 

. cbat passenger trains run hours aDd hours 
late so that the short di9tance travellers who 
uso these passenger trains find it very 
.difficult and they will try to· use other 
meaQi of transport like buses and trucks 
aad lometimes . they travel even on foot 
betweon short distance stations. 

.. Lately we have seeD that although 

accidents have been reduced, a new factor 
has come into existence leading to accidcnts. 
The new factor is that the axle gets heated 
because of lack of proper lubrication and 
we find that some bogies are set OD fire. 
H also happens more in the case of goods 
trains. Also because of less lubrication 
the axles get bent. because of which tbere 
are many cases of derailment. We fiod 
that derailment is on the increase day by 
day and we do not ca eulate the number of 
man-hours lost because of derailment. the 
amount of money indirectly spent because 
of the lale running of trains or sometimes 
cancellation of trains because of derailment 
of goods trains. So. here also I would 
like to request tbe Minister to see that 
proper punishment is given to persons who 
are re~ponsible for sucb type of smaller 
accidt:nts and derailment of goods trains 
and passenger trains. 

Regarding the development of States 
as far as Railways are concerned, 
different friends from different States 
have suggested some measures and 
some lines. I come from Maharashlra 
and as you all know, 130 years ago the 
first Railway was started between 
80ribandar and Thane. It was only a 
35-kilometre distance that was covered at 
that time. But if you see from the time 
of Independence, you will find that 
Maharashtra has Dot aot its due sbare. 
What I see in the allocation of railway 
budget for construction of Dew tracks 
is that three criteria were adopted. The 
first criterion js strategic point of view. 
If there are b"rder States like Rajasthan . . 
U.P. or Punjab. from the defence point of 
view we plan. The other criterion is that 
we plan tracks for the movement of coal 
and minerals. And the third criterion is 
the home State of the Minister. If tbe 
Railway Minister happens to come from 
some State, that State gets some considera-
tion ·iD the starting of new lines and after 
he goes, again the construction stops at 
that. I have seen the same in the case of 
Prof. Dandavate also and OD this side allo 
we find the same things happening and be. 
cause of that many projects which are talcen 
in hand, the on-ioing projects, are Dot 
completed and new projects are taken up, 
as for example, JI1e Etawah-Owalior line. 
and other projects you have proposed in 
tbit Plan. So, I would like to requcst 
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that let us have the emphasis on complo· 
tion of the on-going projects, and in that 
tbcre IS a projeCl, Manmad·Hydcrabad 
convcrsion of metre gauge into broad 
auale. There is the Konkan railway' pro-
ject. I am slad that you have SUIsclted 
Bombay to Mangalore line. You are goini 
to revise the iurvey and allocation also. 
At the satne time, as tbe Railway Reforms 
Committee suggested, in hiah density areas, 
)Ou have to double the track. I 8uasest 
one more line for Surat-Busbaval which 
falls en·route Ahmedabad··Bangalorc, 
Ahmedabad--Calcutta and Ahmedabad· 
Hyderabad. As far as Maharasbtra is can .. 
CHnrd, there are so many Railways which 
run passenger trains and goods trains in 
this Slate. But a~~ I have mentioned earlier, 
since independence, excepting t1ie Bombay 
Metropolitan Railways, Maharashtrll has 
not f1ceived allocations for construction of 
new lines. We have not add even 35 
miles of railway line, to what was first 
laid 130 years ago. So, for the State of 
Maharashtra, we request the hon. Minister 
to look into the matter of construction 
of new lines. 

or course, the overall addition of 
track is very limited. It is nOI up to the 
exptctation. We situated with 53,596 kms. 
railway track in 195] and now we have 
reached 61.460 kms. in 1984. Our invest. 
ment in the Railways has increased 10 
times from Rs. 85,552 millions to Rs. 
88,822 millions tbat is about 10 times we 
have increased the investment. Our Plan 
allocation has also grown from Rs. 217 
crores in 1951 to Rs. S,IOO crores in 1981, 
Le. 25 timeR. But if you compare the fiaure 
of passengers travelling, it has only increa-
sed three times. That is, (rom 1,284 
million passengers who were travelling in 
1951, it has come to 3,300 and odd million 
passengers traveJling today. We have to 
find out the reasons for this growth. w~ 

have moved 93 million tonnes of goods. in 
the First Five Year Plan. Now, we have 
come to 237 million tonnes of goods traffic 
in the year 1984. You are proposing to 
increasl" it by 13 million tonnes. If we 
fall short in achieving this tarlet, we only 
blame the strike-s in coal mines or breaches 
in communication and other factors. But 
1 would request the bon. Railway Minister 
to have co·ordination between the various 
Minl~trit"s. We should have co· ordination 
between the Coal Ministry and the Railway 

MiQistry. There should be co-ordi.aatioD 
between tbe Communication Ministry 'and 
the Railway Ministry. Tbcn o~Jy. we can 
minimise, the cost and increase thc effi-
ciency. Men like Sbri Bansi Lalji \l' ho 
has got the experience of handlin, tbe 
State affairs, bringing co-ordination bet.' 
ween various Ministers as the tben Chief 
Minister of Haryana, would improv~ 
matters a lot in this regard. I am sure he 
will be able to bring in a ca.ordination 
between different Ministries at the Ceatre. 

At the same time, I also want to 
suggest that there should be Rood co-ordi-
nation between the States and tbe Centre 
for the construction of new lines and jf 
some proposals are taken with tbe bell' of 
the States, wherever the State may come 
forward by giving free land, ry providing 
earth ('mbankment undfr Employment 
Guarantee Scheme for the employment of 
labour there and provision of metal, if 
Dew lines are taken, tha t would be very 
good. I would tequest. the Minister to 
consider these Ihinss. 

Our Railways are tbe fourth largest in 
the world and largest in Asia. But the 
concept of; mono rail or running at a 
speed of 250 kms. and above is stiJJ a 
dream. Our Railway Budset is the 
Budget of rehabilitation and consolidation. 
I hope, with tbe bold decision of Bansi 
Lalji and guidance from the young Prime 
Minister, Shri Rajiv Gandhi, within ]0 
years, let us have a Budlet of developmeo' 
and march-forward instead of a Budlet 0 
rehabilitation and consolidation. 

With these words, I support the Budget 
~repared and presented by the bon. 
Railway Mjnis~er. 

SHRI V. KISHORE CHANDRA S. 
DEO (Parvilhi Puram): Mr. Chairman, 
Sir, as I rise to speak on the Railway Bud. 
get we are almost at the end of the deba·te. 
I would not like to repeat what other ~on. 

Members have said duriQI the last ,two 
days. I would like to stress only OD a few 
aspeCls which I hope tbe bOD. Mioistc(aod 
his Ministry wiJl take note of. ,. 

I would lik& to mention tbat this 
Railway Budget has imposed the hiabest 
nike in recent times as far as (reilht and 
passenacr traffic il concerned. 1;be in .. 



crease in freisht is bound to have its 
repercUJaioos on tbe commOD man because 
this will directly affect the prices of even 
essential commodities. While increasing 
the fares, the hon. Minister has given an 
exemption upto SO km. for Second Class 
passengers. But the season ticket fares 
ha YO been increased simul taneously. So, I 
would like to bring to the notice of the 
hon. Minister that those who hold season 
tickets are the ones who normaJly 'commute 
between SO km. or may be Jess. So, the 
exemption which has been given for passen .. 
gers upto SO km. will not be enjoyed by 
many scnuine travellers. This is a short 
distance which is normally covered by 
season ticket holders. I would, therefore, 
line to appeal to him to remove the hike in 
season tickets and increase to exemption 
from SO km. to 150 km. or 160 km. or 100 
miles. 

The hon. Minister has projected Bn in .. 
crease in the movement of both passenger 
aDd freight traffic during the next few years. 
Along with this, I hope, the maintenance 
of tracks which have been in bad condition 
will be undertaken by the Railways on a 
war footiog. There was a proposal by the 
Railways to replace wooden sleepers 
specially in certain areas where the 80il is 
weale by concrete sleepers and also by 
havins welded fish plates instead of the 
present ones which Bre fitted with nuts and 
bolds, 1 would also like the Railways to 
introduce automatic safety signalling system 
at least at important junctions. I earnstly 
hope that the Railway Ministry will take 
these matters seriously and step up their 
activities in order to keep its pace with an 
increase in the traffic movements that are 
expected. 

Tho Railways is the larlcst public under .. 
takioa in our country. I am one who per .. 
sonally feels that computerisation is some-
tbios which is absolutely necessary specially 
in tbe railways sector. If one has to loot 
at IbiD" witb a slilbt foresightedness, I 
persuoaU, feo) tbat computerisation will 
in tllo 1001 run only facJJitate and improve 
tbe ,freipt and the passenger· movementJ. 
Tbere is. Jot of confusioo due to lack of 
c~ordiDation, due to time lap and due Joo. 
dl.tancea. It il hi,h time tbat we 10 in 
for ;OOIDJ)Itcra now, This has been done 
in ~,.tIJ other countriet. EYen we Ire 
loi. fa fpr _'" ......... _ : .... --!---- __ 0 

fields. I tbink, the Railways should give 
top priority 10 compulerisation in the Rail-
ways and I hope, the Home Minister will 
take steps to see that at least in a pbased 
manner the computerisation is undertaken 
by the Railways to regularte both freisht 
and passengers movements. 

While talking about,new railway lines, 
the hon. Minister in his Budget Speech has 
mentioned that due to the constraints in 
finances it may not be possible to take up 

. new raiJway Jines. But however he had 
also stated that the Jincs which arc already 
in proaress will be given priority and tbese 
will be undertaken expeditiously. I would 
like to mention that there was one railway 
line from Koraput to Rayagadha, The hon. 
Minister had mentioned in Ihis speech that 
Koraput-Machigida station will be taken us 
in the coming year. 

I wo~ like to bring to the notice of 
the han. Minister that initially two surveys 
were undertaken. One was for a direct 
line from Koraput to Rayagadha and an-
other was for a line from Koraput to 
Rayagadha via Parvathipuram. The line 
via Parvathipuram is actually 85 km. 
shorter in distance and would have obvi .. 
ously,cost less for the Railways. But due 
to unknown reasons, although I had several 
times represented this matter to previous 
~inisters .holding the portfolio of Railways, 
It .was given a go-by and the RaIlways 
ultimately took a decision to have a direct 
line from Koraput to Rayagadha. The 
reason which I was given for ntJn.feasibiJity 
of a shorter line was that the ruling gra-
dients were not favourable. The line from 
Rayasadha has ]/100 gradient while the 
shorter route from Rayagadha would have 
1/80 gradient. I would like to bring to the 
n~tic~ of the hon: Minister that 1/80 gra .. 
dlPnt IS aot a rafhng gradient. Already, 
on the Kurando) linc, gradients of 1/60 and 
1/40 exist. There is not mucb difference' 
between 1/80 and 1/100 gradieOl of 1/80 
would at best apply to shorr stretch of only 
2 km. 00 the ahorter route. ' 

14.00bn. 

The line will have to go via Machliauda 
and ror both routes it will be common up 
to Machli,uda. I request the hon. MiDi.'er 
earnestly and sincerely to re.examj~e the 
~rop!»IJ of this new railway line and to lee 
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Machliauda Via Parvatipuram because Par· 
vatipuram-Raigarh line already exists. This 
line is mainly used for freight movement. It 
is mainly to cater to Nelco and to other 
industries that arc coming up in that area. 
8S MK is quite a loog stretch. Ultimately it 
wlll be a loss, t he Government will have to 
bear this extra freight cost, for all time. 
There arc other constraints like diesel and 
coal which cao be saved by shorter routes 
I bope that the bon.' Minister would set 
this proposition re·examine~ and tben 
restore tbis old lioe which was originally 
surveyed and also about to be sanctioned 
from Koraput to Raigarh Via Parvatipuram 
ratber than the present line which is much 
lonler. This new line also goes through 
forests. While the shorter this line would 
open up certain tribal areas in both Orissa 
and Andhra Pradesh to railway traffic. 
This· is an aspect which I had represented 
as early as 1978 and Prof. Madhu Danda-
vale had got the route surveyed. I had 
been continuously bringing this to the 
notice of the Government. I had given 
various representations in the Railway 
Consultative Committee. I am not con-
vinced with the replies that I have got and 
I hope that the hOD. Minister will give me 
an assurancec on this. 

Apart from tha t, safety is one thing 
which has been haunting Indian railways, 
the ~afety of passengers and certain lim's. 
As the hon. Minister knows, there are 
certain priority routes and certain routes 
which are actually giVen the go-by in 
practical terms. I hope the hon. Minister 
will take necessary steps and also personal 
interest to see that not only these main 
Jines, the trunk lines, the priority Jines but 
also the other several interior lines, tbe 
backward areas are given priority arrd that 
measures are taken f 0 see tha t there is 
passeoler safety in these lines even though 
they are less important and they may not 
be ft'tcbing larger revenue to the Govern-
ment. 

Tbis is all I want to say. Other matters 
have been m('ntioned by the earlier Mem-
bers. I hope that the hOD. Min:ster who 
is very dynamic and practical will allo 
live a specific direction to the railways and 
see that it progresses to provide the neces-
sary infra-structure for the country d~ve­
lopmeot aad, proaress. 

[Translation] 

SHRI KEYUR BHUSAN (Raipur): 
Mr. Chairman, Sir, I rise to support the 
Railway Budget and would like to e~prcs8 
my views on it. 

Each hon. Member who bas spoken bas 
felt that the Minister of Railways has 
adopted a constructive approach and there 
is unanimity about it among tho' ruling 
parly Members and the Opposition. I 
congratulate him for this. The reason is 
that till now, due attention had not been 
paid to the backward State of Madhya 
Pradesh where there is pre·dominance of 
Harijans and Adivasis. AI this Sta te is 

, located in "the middle of the country, only 
those railway lines passed through it which 
were essential, but it is for the first time 
that provision has been made in this budget 
for certain backward areas of this State. 
Besides. improvement has also been made 
in Chhatisgarh Express, which was a 
neglected train. Earlier this Express train 
was run by using old and rejected rolling 
stock. The appearance of this Express 
train now conforms to its name. I 
congratulate you because the trains passes 
through my constituency. 

I would also like to draw your attention 
to tbe incr~ase in fares an~ freight. If tbis 
increase serves your purpose, then everybody 
in the Lok Sabha as we1l as outside will 
support. it. If the proposed increase in 
fares and freight is intended to be used for 
the development of tbe Railways, and jf the 
revenue is used properly then I fee) the 
entire complexion of the Railways and the 
Railway Department will transform. 'But 
tbe si tuation so far has been just the 
reverse of it. 

During the last budget the realisation 
of revenrue had been le.s than tbe IDVilMl.ed. 
You will have to look into the reasonl 
therefor. There is increase in the traflic 
but according to your figures there haa flat 
been any consequent increase in revenue. 
You must look into the reasons as to wby 
it is so. Now, if reveoue is realised I. 
aoticipated in the budget aDd it is utilised 
for .tbe items for which it is earmarked I 
there can be tremendous improvemeDt io 
the Railways, 

I would like to draw your attentioll to 
the prescot state of affair. in ,the Rail.,..' 
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You try to improve its management. There 
has been some improvement particularly 
in punctuality of trains. But there is still 
muth to be done in this regard. 

The people do Dot take the Railways 
seriuosly anymore. Twenty years ago people 
used to correct their watches with the 
timings of the trains. For the labourers 
in villages, trains used to serve as a clock. 
With the arrival of a train tbey used to 
know bow much of duty they have done. 
But no~ the situation is Quite different. Now 
people take it for granted that the train 
would be late by two to four hours and if 
perchance tbe train is in time they are not 
able to catch it. You will have to correct 
this image of the Railwa}'s in the minds of 
passengers by restoring punctuality. 

There is arranlement for breakfast, 
lunch, milk and tca in the trains. There 
was a time when people lIsed to prefer 
meals in the trains (0 lheir own food, 
because they expected better stuff there. 
But today the situation is' qUite different. 
You don't get Milk in the trains these days 
aDd jf at a)) it is provided the mothrr 
things twice before giving it to the children, 
lest they should fall ill. People used to go 
to the RailYfay Station to get good tea and 
milk but now people are afraid of buying 
eddibles from the Railways lest they fall 
sick. You will have to change Ihis situation. 
When you are levying taxes on the common 
man you will have (0 prOVIde them better 
facilities. 

I would like to tell you tbat you are 
providing minimum facilities to the class 
you are representIng. People traVelllDg 
by passenger trains belong to weaker 
sectloDs and therefore kindly provide them 
more facilities. The increase made in the 
passeDger train fares should be withdrawn 
completely because only such people travel 
by it who have no other facility. The 
travcJ)ers of passenger trains should be 
provided tbe same facilities as one aiven 
in other trains In tbe passenger trains, 
passengess are left to their fate. The 
condition of toilet is so bad that no gentle-
man would like to use it. There is DO 
prOVISion of water and electricity there. 
The l seals are not is a proper condition. 
There is also first class Compartment in 
the "pasacnaer train but ahc condition of 
aeais there aJso as unsatisfactory. It is my 

submission that it is the Cornman man who. 
travels in passenger trains whose facilities, 
should also be taken care of and the increaso 
in the fares should be withdrawn. 

The Railways should not be run with 
profit motive. Similarly, several otber 
departments are also not being ruo on 
profit basis. such as education and health" 
services. This service is for the weaker 
section so this should not be run on profit', 
or loss basis rather it should be run with a' . 
view to give more facilities to the people. 

Now I want to draw your attention to- '" 
wards backward areas. I represent the back- . 
ward area. Chhatisgarh is a backward 
region with Vlhich you have also been con· 
neeted. You have some affection for that 
region so I want 10 say something about it. 
Firstly, there is an industrial belt aDd 
secondly the alea known as Hastar a back· 
ward area inhabited by lribals. The area 
abounds in mineJals. There are deposits 
of iron. Baladilla project and Bhillai arc 
situated there. BOlh of them should be 
connected. This will result in the develop· 
ment of Ihe area. Similarly [he otber 
area is Cholta NagpuT of Bihar where 
there are Coal deposits. It should also be 
connected with Chhultisgarh. By takina 
Ihis step, the development of this area caD 
be ensured. Sarnbhalpur is a backward 
area of Orissa. It should also be connec-
ted with Chhattisgarh. All these areas 
abound in minerals and 1"0n::)(5. The trans· 
port probltm is acute there. By cODnectins 
these places, the developmt!llt of the area 
can be ensured. Besides, the Railways will 
earn revenue on account of minerals and 
forests wealth. 

You should also give due attention 
to the workers of the Railway department. 
What powers you have given to the guard. 
who have been possted for· security purpo-
ses? They have to take the help of thd 
Police. The securit) guards should be given 
enough powers to enabJe them to detect 
thefts in their areas and to bring one culpa 

rits to book. Similarly, the Central Govern" 
ment employees working in cenlraJ services in 

the States do not enjoy the facilities provi. 
ded by the cODcerned Slate. For example, if 
employees belonging to scheduled castes 
and scheduled tribes working in the RaH. 
way department arc posted in Madhya 
Pradesb, they are deprived tbe facili tiel 



MARCH 20. 1985 General D/~CUl$Io" 18' ' 

lM'e¥icied by tbe State Government. Thil 
.boold paid due attention so that the em .. 
ployoes are not deprived of the 
'acilities. 

Lastly, I will draw your attention 
to a recent incident of fire in a train. 
Most of the passangcrs who lost their lives 
in this fire belonged to my area. A marri· 
I,e party had arrived in my area Raipur. 
The bride was ,oins to her in· laws for the 
fil't't time witb areal expectations. But 23 
persOIl. out of the whole marriage party 
consisting of 26 persons died on spot. Bcsi-
del, those labourers also perished who 
were travening to earn them livelibo'Jd. 
You might be knowing that the people of 
Cbbatis8arh 80 outside for earning their 
livelihood. Whenever the issue of bonded 
labourers is discussed, this area recives 
maximum coverage; those bonded labourers 
were also killed in lhc fire. It seems 
that an enquiry into the causes of the fire 
is ,oing to be held. But what has b~C(lme 
known seem'! to be Vl!fY pathetic. It is 
understood that the short-circuiting caused 
the ire or the fire was caused by the burn-
ing coal and everything was ri!duced to 
asbes~ You should ensure that such tragedy 
does not recur. 1 think the improper 
maintenance is the cause of it. In 
case the bolts comes out, there is nobody 
to cbeck it. There is a wagon repair fac-
tory in Raipur. ,You propose to set up 
wa,oo repair factories at other place~ also. 
001)' a ftw wagons arc turned out in 
Raipor. You can expand it. Raipur falls 
iD the centre, so its expansion will' benefit 
tbe whole country, There is no dearth 
of Jand these. It can be developed fully. 
You should pay attention to backward 
are.s. The incomple&e project should be 
completed expeditiously. Raipur is divi. 
ded' into two parts. A railway bridge is 
lyiDI incomplete there. It was ten years 
back that the work on it was startca. That 
area wu known as Te1shaninaka but now 
it is known as place of ghosts. The 
accidents take place there quite often. 
Some days back, two deathes took place 
there as two persons ended their Jives by 
tbrowinl themselves before the trains. So 
itl name is beioalinked with ahosts. This 
bridle should be completed expeditious]y, 
The incomplete works sbould be completed 
wltbout dtlay. Wjtb these words I support 

tbe buttaet. 

I Bn,It"h] 

DR. A.X. PATEL (Mebs8n&) : Mr. 
Chair~an, I am t~ank{uJ to you for aiviD' 
Ole thIS opportuOity of expressing my Views 
on tbe Railway Budget which tho hOD. 
Railway Minister has presented to this 
House. Sir, the bon. Minister baa propo-
sed ttie rile in freight and fare rates whicb 
will fiaally atf~ct the poor masses in the 
country. I fear that UDder the pretext 
of rise in diesel rates. which was proposed 
in the General Budget, tblre may furtber 
be rise in th~ freight and fare rates. I 
request the hon. Minislcl' to give an assu. 
rance that there will I]ot be any furtber 
rise in freigbt aDd fare rates in the name 
of th~ increase in the rates of diesel. 
Actually, there was no necessity to increase 
these rates. There would not have been 
any need to take this step had they practi-
sed economy in operation and also fuller 
utilisation of the capacity, There appears 
to be an alarming increase in the percen. 
tage of electric and diesel locomotive lying 
idJe in the workshops. 00 page 37 of 
the Annual Report of 1983-84, it has becn 
m~nl;oQed that 24% of broad.guBae elect. 
triC locomotives remained idle and about 
~4% of the diesel locomotives remained 
Idle. The percentage in respect of die~el 
~ocomo(ive lying idle is not. small. If you 
ImprOVe upon the performance of tbe two 
fYPlls of the rolling stock, you will be able 
to decrease the exp.:nditure both on diesel 
and electric engines considerably. I have 
a su.spicion tbat. there is a conspiracy to 
retal? steam eoglnes unnecessarily becauge, 
first IS ensures demand for high positions of 
the mechanical people on the Railways and 
s~cond, there is every danger of Jarge.scale 
pllfer~ge of coal from the Loco Sh~d!. 
W,: want aD assurance that tbe hOD. Minister 
~ould take steps to stop tbe malprac. 
tl,ce of pilferage of coal and even of 
dIesel. On rhese two items you can save 
cr~res of rupees. every year I r you take 
stringent measures in plugging the pilferage 
of coal and diesel. 

Your officers will tell you that there is 
an actual shortage of passeoier coaches 
You pl~age also a~k them why these passen: 
ger train!. are kept idle at terminals for a 
v~ry long tIme, I would eile ao eumplc. At 
Bombay vr station, the train Bombay. 
Fer~zepur Mail. that is Punjab Mail, i. 
detllQed for more thaD 28 hours. Wby' 



don't you better utilise the passenlers 
rac.ks and provide more rolling time for 
tbo rolling stock givina facility to passen· 
lors. 

I would also request you to treat the 
railway passengers as your customers and 
not as your servants. They are tbe pay 
masters. There is total absence of any 
customer service by the railways. If you 
10 OD increasing tbe freight and fares every 
year and this slate of affairs does not im· 
prove, I waro you that the peoples would 
not longer tolerate this. 

The Railway Reforms Committees hHS 
strongly pleased for broadgaugc line from, 
Delhi to Ahmedabad. Why has no money 
been provided in the budget this year for 
tbis expansi on 7 In fact, this time no 
money has been provided for development 
of railways in Gujarat State. Why this 
step.motherly treatment for Gujarat 7 In 
fact, Gujarat pays maximum taxa lion and 
contribules a lot in terms (If freight and 
fare to railways. 

14-20 brs. 

[Mr. Deputy Speaker in the Chair] 

A number of accidents have occurred 
during the last one month. Special care 
need to be paid to prevent these accidents. 

I would also like to mention that a 
number of trains have been following a 
very old time-table: This needs to be reo 
vised. 1 would cite an example. The 
distance from Ahmedabad to Yijapur in 
Gujarat is 7S kms., and train takes almost 
five hours to cover tha t. For the last 
$cveral years, railways pas~{~ngt"rs' associa· 
tions have been Writing to the Railways. 
but no notice has been taken of thai. 
May I expect some response? 

Then, cities like Ahmedabad should be 
provided with suburban railways. The 
peopJu are faced with a lot or difficulties 
because of increased population. A subur-
ban railway ~ould rake care of thar to a 
larle extent. 

provide unpolluted drinkinl water: to the 
passengers. In the end, I would req_t 
the hon. Minister to thiok about these 
points seriously, provide more faciJities to 
the passengers aDd obtain better ulJlizatiOD 
of electric and diesel los8, passcnlcr train 
makes and wagons. 

[ Translation] 
*SHRI V.S. VIJAYARAGHAVAN 

(Palgbat) ! Mr. Deputy Speaker, I stand to 
support this Budget. Our Railway MiDistor 
is a very experienced administrator aad I 
am sure that he will be able to steer the 
railw8)'s towards greater progress. It is truo 
that the Railway Budget does not contain 
any new project. Of course, it is a meaniu.-
less exercise if new schemes are takeD up 
without completing the ongoing one •. Tbat 
is why he has decided to complete tbe 
ongoing projects within the resources 
available. The allocation for 1985·86 clearly 
bears out this fact. The aUocation for thi. 
year is only Rs. 1650 crores wbich is tho 
same as of last year. We can see tbat 
constraint of resources is the main reason 
behind it. However, this situation must 
change. Many States in our country have 
not been developed to the eltent necessary. 
This is the reason why regional imbalance 
is growing. Railway is not merely a com· 
mercial undertaking. The bisgest public 
undertaking in the country. Le., Ihe railways 
has certain social responsibilities to fulfil. 
If these rcsposnibilities are ignored that will 
lead to disintegration of the counlry. 

So far as the increase in passcnler 
fares and freight is concerned I mUlt SlY 
that this will adversely effect the 10DI 
distance passengers as well as the consumers 
of essential commodities who are IIvinl in 
far oft' places. A person who travels from 
New Delhi to Trivandrum in 2nd class hal 
to pay Rs. 20 more as a result of iocreuc 
in the fare. This is rather a heavy burdom, 
Therefore. 1 would request the hon. Miniller 
to reconsider this increase. Similarly, 'reisht 
rates have been raised 10% whicb will pUsb 
up the prioes of essential commodities. 
When tbe RaiJway Minister Jevies 4 paJIO 
on kilo of rice the CODSumer wilt bave to 
pay 40 paise. This beinl the experllllCd 

A word about unhygienic conditions in of the common man I would request the 
tbe railways. The stalls provided at tbe Minister to exempt the essential CObI. 
Italions are in :t State far (rom hygienic modi ties, (rom tbe increased rre'''', 
conditions. Railways must take care to charps. 

'The speecb wu Of lain ally delivered in Mi'iiYalam. 
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I refer to regional imbalance earlier. 
'tn thrs' context T can't help drawing the 

" attention of the Minister of the general 
. . feeling in Kerala that it is being neglected 

in the matter of railway development. . 
Durins lhc last two decades not a single 
new lin~ could be completed in Kerala. 
There was a proposal for the construction 
of the coastal railway between Ernakulam 

, and Atleppy. Of course l some Itmount has 
. been provided in this year's bu dget but T 
I want the hon. Ministet to provide adequate 
! funds for the completion of this Railway 

line. Similarly, there has been a demand 
for the construction of the Kuttippuram· 
Ouruvayur railway line. Shri Kamlapathi, 
Tripathi the then Railway Minister had 
assured that this line would be constructed. 
A survey was conducted but nothing further 

, : has' happened. If this line is constructed it 
will help lakhs of pilgrims who visit the 
famous Ouruvayur temple. Therefore. I 
would request the Railway Minister to 
include this line at J.:ast in next year's 

.. budget. 
Another propnsal for the construction 

of a new line is lhe Madurai·Palaoi line. 
This line if constructed, would li'nk famous 
temples in Kcrala like Guruvayur, Paramekvu. 
Tiruvamb·Adi etc. with the important temples 
in Tamiland. This would also serve the 
areas like Kollengodt Altur, Trichur etc. So 
far no decision has been taken in this 
respect. I want the hon. Minister to order 
8 survey of this Ime. 

Sir, Kerala is a State where the problem 
I of unemployment among educated youth 

is very Betue. Employment opportunities 
are very scarce in that State. 
Railway can solve this problem to some 
extent if some investment is made there. 
There was a request from Kerala for setting 
up a railway coach factory . tbere. The 
ocilbbouring Stales have more than one 

, railway undertaking whereas Kerala has 
,nODe. Kerala contributes substantially to 

; ~he railways revenues but it bas not received 
adequate attention from the railways. The 
Goverruncnt has taken a decision to set 
UR· a coach tactory a nd a Commi ttee was 

, appointed to examine the probable bites for 
this 'actory. . The Committee has been of 
the opinion that Palahat is a very suitable 
place for this purpose. A final decision in 
this regard has not been taken and I would 
request Shri Bansi Lalji to set up Ihis 
factofY in Palsbat itself. 

I now come to the question of electri· 
fication of railway lines in Kerala. lCerala 
in fact supplies electricity to the neighbour • 
ing S(at~~ wh!r! electrification has made 
somj pr\)gr~s~. But not a single line in 
Kerala has been electrified so far. Requests 
after requests have come from the Govern-
ment of Kerala for electrification. I fact the 
State Government has promised to bear 
50% of the power charges but I really fail 
to understand why no decision has been 
taken in this regard. The Budget provides 
for electrification on trunk routes only: I 
would request the Minister to undertake 
measures to electrifY the lines in Kerala in 
the 7th Plan. 

Finally, I must say a word about the 
condition of tbe coaches in the trains 
running in Kerala. Most of these coaches 
are old and dilapidated. These coaches 
should be replaced by new coaches and more 
amenities like drinking w~ter, lighting etc. 
should be provided. Before I conclude ( 
want to bring to the notice of hon. Minister 
the need for introducing an AC coach in 
the Parasuram Express which runs from one 
end of Kerala to the other. A large number 
of tourists travel by this train and AC coach 
will attract more tourists and thus will help 
the railways earn more revenue. Therefore 
Parasuram Express should be provided with 
an AC coach. 

I hope the hon. Minister will consider 
favourably the points which I have raised. 
I conclude by supporting the budget once 
again. 

SHRI CHITTA MAHATA (Purulia): 
Mr. Deputy Speaker. Sir, I want to say a 
few words about the Railway Budget 
presented by the Railway Minister Shri 
Bansi Lal. After getting unprecedented 
mandate in the Lok Sabha electiton~. the 
Railway Minister has reciprocated 'the 
gesture shown by the CommoD man by 
enhancing railway fares and freiabts! It is 
the second steep like in the history of 
Railways. The earlier increase was 1S percent 
and now the fares have been increased by 
12.S percent and the freilht by 10 percent. 

The Railway Minister has stated that 
a revenue of Rs. 153 crores aod Rs. 342 
crores will accrue from passenger f,ues and 
freiaht respectively. In this way tbe Railways 
will earn a total revenue of as. 495 cram. 
Had tho stepa been taken to eliminato 



pUf_le and Qorruptio,n rin • .tbe Railwaflys, 
thase would ,Iilot have ,been, ao)' need to 
increase the f.1~eight to su~ ·.anextcnt, The 

com-mon mao would not bl'w been bu'rdeQCld. 
'f,hc increase ill tho freight would rotult 
in the enhancement of cost of transporta-
tion. The burden will rail on C00sumers. 
Tais shows that' the fi[]ancial POSitiOD of tbe 
R.ailways is gettjng worse day-by·day. This 
year is beiDa celebrated as International 
.year of the Youth. The Railway Minister, 
Sbri Bansi Lal has provided facility to the 
YQuth but he bas treated the youth like a 
trader. T he trader enhances tbe rate of 
merchandise and gives reduction at the 
time of sale e,g., they give IS or 20 percent 
discount for purcbains goods worth Rs. 100 
Similarly. Bansi Lalji has enhanced the 
train fares and given excursion facility to the 
youth. But a condition bas been attached 
to it that for availing of this facility a group 
of ten persons must travel to getber and 
the distance should not be less than 1,000 
kilometers I will urge upon the Railway 
Minister to reduce the Dumber and also the 
minimum limit of 1,000 kilometers. 

The former Railway Minister, while 
presenting tbe last years budget, had said 
that his motto was· safety, security and 
punctuality. But the past year was marked 
with railway accidents. The incidents of 
loot and dacoities continues. Reaarding 
punctuality, tbe less said the better. The 
Rajdbani Btpress a\ways rups late resulting 
in tbe inconvenien ce to the passengers, 

Now, I come to West Bengal. The 
Railway Minister has meted out step 
motherly treatment to West Bengal. The 
Railway Minister had given assurance that 
the ongoing' projects will continue. But 
surprisingly thre is no mention of projects 
in the railway budget. The Chief Minister 
of West Bengal, Shri Jyoti Basu had sent 
S.ODle proposals on .tAe reconmclldations of 
tbe: State OQvernmeat such as railway, liae 
from BkJakliQ &0 BeJurghat ,and New 
J~~pai.uri. to Sili&pti, RiDS Railway e~o. 
BUt" .. , ,the case of Ring Railway chi-
Y'lr the all~.tion haf".jtSJJ reduced to 
50 ~ percent. Only RI •. 4 c:rotea 80 la~ 
haw been alJ~ted. 
, Mr. ':De'puty S.-,ker, Sir,' my 

constituency is"Purulia atea of Wftt 8 • .,..1. 
It Is &tl<*tJy . htbatited by' adi\li.i.. hariljos 
~, ~o;le of' 'back.atd clanet. The 
fortior'Ita ..... ' MiI.laW Silri Kedar P • .-

had liven 8D auurance that tbe lioe from 
Purulia to KotsbiUa will be cooverted from 
narrow aauge to broad gauge. But DO 
provision htl been made in the budget 
for .if. 

{Englbh] 

MR. DEPUTY SPEAKER: Already, 
we have taken more than ten hours for dis-
cllssion. The time allotted was only tcn 
hours. After the Minister's reply, we are 
going to discuss another item on Railways. 
At tbat time, the members, who have given 
their names, caD continue and speak re-
garding Railways. Therefore, due to lack 
of time, I cannot caU other members to 
speak now. Now, ( shall request the 
Minister to reply to tbe debate. 

THE MINISTER OF RAILWAYS 
(SHRI BANSILAL) : Sir, I am very grare· 
ful to the Hon 'ble Members of this House 
for the keen interest they have shown in the 
discussions on the Railway Budget and for 
the valuable suggestions they have made. 
Their suggestions have been noted for 
examination and further actioD. It may 
not be possible for me to cover each and 
every point raised, for want of time· I 
shall try to cover some of the more impor· 
tant issues raised. 

Tbe railways provide basic the infras-
tructure for the growth of the economy. 
The beneficial effects of good performance 
by other lectors of tbe economy will set 
diminished jf the Railway§ do not provide 
the necessary support. Hence it is very 
essential that the railway system is main-
tained in 6nefettle. both physically and 
financially. 

Opening 'he debate Shri Bhat tam 
Sreeram ,raised a very fundamental question 
of why there is a separate Railway Bud,et 
and ,wbat special purpose is served by this 
arran.ement. As Sbri Sreeramamurthy 
may be aware, the Railway Finances were 
aeJ)lntcd from the General Finances by a 
Resolution adopted by the Leai,lative 
Anem&tly ia 1924. The separation of the 
bit .. , PioloceJ from tbe Geoeral Fillaaces 
wu II1Ide .cocraUy with an idea of intro· 
dud" a sYltem of finance which. whUe 
maia1alDiDl Wl-impaired the cotro of the 
Parliament on Ranwa, Finances and while 
'1IIlIrill to Quer.' FioaDQCI a fair return 
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on the money invested by the Govern-
ment, would at the same time be more 
suited to the needs of a vast commercial 
undertaking. The most notable features 
of the "Separation Convention" are firstly 
the fixation of a definite Benual cODtri .. 
bution from the Railways to the General 
Revenues and secondly the establishment of 
Depreciation and other Reserve Funds. It 
was expected that the arrangement would 
introduct the necessary flexibility in the 
administration of Railway Finances so 
essential in the case of an undertaking of 
a commercial nature. This arransement 
has been generally approved by the later 
Railway Convention Committees of Parlia· 
ment with modifications in the method of 
calculating dividend and reliefs as was 
found necessary. These considera tions 
still hold good and I am of the view that it 
would not be in the interest of the General 
Finances as well as the Railway Finances 
to merge the Railway Budget again with the 
General Budget. 

There is a near unanimous view held in 
the House that the Plan allocation for the 
Railways in 1985·86 is inadequate, I am 
able to appreciate the Hon'ble Members' 
anxiety to speed the pace of completion of 
on·going works as a Iso of track renewa Is 
and other replacements, not to speak of 
taking up new lines in different States. 
While noting their sentiments in this regard, 
I would like to draw attention to what I 
had stated in the Budget Speech, viz, that 
I am seeking adequate outlay in the Seventh 
Plan on essential schemes that cannot be 
postponed. In the meantime, in 1985·86, 
due to severe scarcity of resources, we have 
live within the limits of finances allotted to 
the Railways. 

As Hon. Members are aware. the Plan 
outlay on the Ruilway consists of two 
components namely tbe budgetary support 
given by tbe General Revenues and the 
internal resources generated by the Rail· 
ways, As I have already mentioned, even 
though the Plan allocation for tbe year 
1985·86 is at the same level as in tbe current 
financial year, the component of Plan out· 
lay financed from internal resources hiS 
lone up to Rs. 9-'0 crorC8 and correspoo· 
dlnlly the component of the budletary 
support recived from the General Reyenues 
hal comr down. The budg(,'tary support is 
U$~d to finance works lucb al new lines. 

electrification. doublinll. la11le convenioDi. 
metropolitan transport project, and other 
Dew items of work. With the reduction in 
this component in 1985·86, the ftnancin. of 
such works bas been affected to tha t extent. 

In this context, I note that Profe •• or 
Dandavate referred to what he oonsiden 
•• the unproductive use of scarce resources 
by comparing the Plan head·wise allocations 
made in 1985·86 with thOle in 1984·85. He 
referred particularly to the reduction in 
allocations under 'New Lines', 'Gau.e 
Conversions'. 'Rolling Stock', and 'Signal 
and Telecommunication'. As I have already 
mentioned in my Budget Speech, the total 
allocation for 1985-86 is at the same level 
as for 1984·85. In drawing up priorities, 
I had to give importance to 'Track-Rene. 
wals' and 'Electrification' and consequently 
it became absolutely neces~ary to review 
and reduce the, allocations under other 
heads. 

While makina such redutions great 
care has been taken to see that even with 
the reduced level of allocations, the distri. 
bution between works is done in a judicious 
manner so that project oriented lines, 
strategic lines, works in an advanced stase 
of progress, etc" are not very adversely 
affected. Besides, minimum pro. 
duction programmes in· the various pro-
duction units of the Railways like 
Chittaranjan Locomotive Works Diesel 
Locomotive Works and Integral Coach 
Factory had to be provided for, in order to 
enable large traffic envisaged in 1985.86, 
to be carried. I quite appreciate that with 
additional allotments, track renewals could 
have been stepped up further. So also ;s 
the case with electrification. and severol 
other important Plan heads. 

Shrimati Jayanti Psrnaik and S/Shri 
G.L. Dogra, R.S, Yadav, Basudev Achary., 
Prof. Prashar, Narain Choubey, P.R. Das 
Munshi, Dighe and other hOD. Members 
had expressed u'nbappines& over tbe low 
aUotments made in respect of some of the 
rai Iway projects in their States. I would 
like to assure th: bon. Members tbat the 
allotments to tbe various projects have been 
decided upon followiQI the .,wdclincl indi. 
cated in my Budiet speech. Tbe overall 
constraint of resourcea has been sucb tbat 
we h3\'C beC'n rorced to make lakeD allot· 
ment 10 many projeclI. some of t11Oao 

• 



pendinl clearance from the PlanDlnl 
Commission. We have necessarily to be 
guided in such matters by the PJanninl 
Commission wbo take an overall view of 
the transport requirements and develop· 
ment of tbe country. 

Some projects in West Bengal come 
uDder this catelory, where PlanDinl 
Commission's approval is awaited. 

Some Members bave expressed un-
bappincu at the sbortfall in acbieviq 
taracts in the Sixth Plan particu'arly in 
regard to track renewals, electrification, 
new Iincs, etc. As tbe hon. Members are 
aware tbe oriainal outlay in tbe Sixth Plan 
I'or tbe Railways was Rs. 5100 crores. It 
now expected tbat the outlay during the 
Plan period would end with about Rs. 6572 
crores. In spite of utilisation of allotted 
monetar), resources fully, there have been 
shortfalls in physical achievements in some 
areas, mainly because of rise in prices as 
was the case with rails and othet track 
componentes. 

Shri Banatwala was extremely critical 
of the performance of the Railways point. 
ing out tbat it hardly showed any growth 
as compared to the performance of 1976·77. 
It may be recalled that the Railways after 
achieving a target of loading 212.6 million 
tonnes of revenue-earning goods in that 
year crashed down to 193.1 million tonnes 
in 1979·80. It was onl, in 1980·81 that 
the recovery began when the new Govern· 
ment came into power. As Members will 
appreciate, it takes time to effect recoveries 
ooce a system has slided backwards. 
Nevertheless there were remarkable in-
creases in the subsequent years. 

PROF. MADHU DANDAVATE 
(kajapur) : Do not consider the movement 
of traffic in terms of million tonnes, but 
consider it in terms of tonne kilometres. 
10 tonne kilometres 1977·78 performance 
was the record performance. That bad 
been stated in the bonus agreement lilned 
with tbe employees. 

SHRI BANS[ LAL : But what happe-
ned in 1979·80 ? 

In 1984·85 we hope to ichieve a loadio. 
ft,ure' of 237 rnmion tonnes in ,oods traffic 
which is 21 per cent more than the level 
achieved in 1980.81. This. to my mind, 

ia a lood achievcnsent. In passenger kilo-
metres also there is an appreciable in· 
crease. 

The achievements in regard to opening 
of new lines, gauge conversion, doubling 
electrification, track renewals, acquisition 
of rolling stock, aDd introduction of new 
trains have been enumerated in my Budget 
speech as also in my predecessor's Budget 
speech while presenting the Budget for the 
year 1984-85. These are no mean achieve-
meDts considering the allocation made to 
the Railways and also the fact that nearly 
SO por cent of the Sixth Plao outlay 
which works out to more than Rs. 3000 
crores, are met out of internal resources 
gencrated by the Railways. 

In addition, th~ Railways are payiul 
dividend to the Genera I Revenne to the 
elltent of about Rs. 1,580 crores during the 
Plan period. I am sure, Shri BanatwallA 
would appreciate all this. 

I am quite aware of the fact that we 
have still a long way to go in the matter 
of providing adequate amenities to passen. 
gers. Improvements to existing amenities 
and provision of additional amenities, such 
8S, provision of waitfng rooms, retiring 
rooms, refreshment rooms, water supply 
arrangements, etc, are carried OUI on a 
programmed basis in accordance with the 
availability of funds. This is a continuous 
process. Railways have been spending 
annually about Rs. five crores on the pro. 
vision of such amenities. Even thoush 
there has been no increase in the total 
Plan outlay for 1985·86, the allocation for 
passenger amenities has been increased 
from Rs. five crores to Rs. six crores. I 
have noted the feelings of the Members in 
relRrd to improvements in passenger ameni-
ties. It shall be our constant endeavour 
to see tbat more and better amenities are 
provided. 

Sbri Manvendra SipSh referred to the 
unsatisfactory state of railway catering. 
Railways are constantly striving to improve 
the standard of catering services, including 
the quality of food. Steps taken in this 
direction include preparation of meals 
under bYlicnic conditions in the base 
kitchen equipped with modern pdlCta, in-
tensive checb of ca terinl units, procure-
ment of food inarediellts tbrouah standard 
storel, traillina of staff, etc. 
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Sbri Tapeshwar Singh referred to an 
important point regarding provision' or 
suitable protection to Railway staff and 
officers. who have to deal with anti·sociar 
elements. I shalJ have this looked into. 

,Shrimati Krishna Sahi, referring' to 
the conversion on the Katihar-Barauuni 
Section, stated that there were no additio,:, 
Dal services being fun on these: sections 
aod that the Assam Mail was being termi· 
nated at Barauni even after the conver· 
sian. ' 

For Jack of adequa te coaches and a Iso 
line capacity on the route, it may not be 
possible to accede to these requests Imme· 
diately. However, as soon as the position 
improves, the feasibility of introducing 
more trains and extending the Assam Mail 
will be taken up. 

I am very grateful to the hon. Mem-
bers for their suggc:stions regaJ'ding safety 
measures. As a matter of policy, Rail-
ways are laying onlys hort·wl!lded fails or 
long-welded rails wherever renewals arc 
beinl carried out. Up to 31 3.1984. about 
43,000 kilometres of track have beeD laid 
with welded rails. More and more welded 
rails are being laid every year. 

Railways have been manning bazard-
uous love I crossing at their own cost. In 
1982, additional 1,600 hazardous level 
crossing were identified for manning in a 
pbased manner and the Railways undertook 
to man 1,200 level crossings at their own 
cost. Of these, 500 level crossings bave 
'already been manned. 

Due to inadvertant clearance of sigoals 
witbouot physical verification of the recep-
tion lines, serious accidents can take place. 
It wall, therefore. decided that as safety 
aid, provision of track circuits on the run-
through lines should be progressively 
provided. Out of 2,400 stations, about 
1 950 stations have already been equipped 
~ith main line track·circuidng and tbe 
remaining stations arc ,proposed to be com-
pJeted during the next few years. 

The work of providing Awiiliary Warn-
iDa System is in proarcs8 in Howrah-BurdwllD 
chord and main line section of Eastern 
Railway and Churchsale-Virar suburban 
section of Western Railway. With the 
introduction of Auxiliary Warning IS),stem, 
,be acctdcnts due to driv~r·. paisiQl the ... - .... _ .... -.-
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sisnals in the '00,' ~ositioD would be con-
trolled. , 

So'me of the han. Members ba"ve SU8S'cS': 
ted t~at Railways should~ by' improvlo$ 
efficiency and bringing about economies, 
be ablt! to keep the expcndit~re low in' the 
interest of the travelling public. I may 
assure the hon. Members that we hi\lt 
tried our utmost to restrict workioll expenl" 
ses as also to increase earnings. Several 
economy measures' are already in (aroe on 
the Railways. Creation' of new 'posts, 
filling up of vacancies, etc. is subject to 
severe restrictions. 

Several innovations have also beec 
made to economise 011 materials and energy 
in the railways to make optimal use of 
thefr assets-segregation of freight stock, 
end to end runnins, closure of intermediate 
yards, phasing out of steam traction, 
closure of sleam sheds ill a big way, intro-
duction of heavier freight and longer 
passenger trains etc. Constant revirws arc 
undertake n to locate <lrcas wht:re further 
economy i~ possible. The accent is on 
improvement in productivity. There is a 
pressing need to improve productivity in 
tb~ context of the new and improved forms 
of traction, modernisation of workshops 
and track maintenance ctc. 

Prof. Dandavate referred to the need 
for fixation of monthly targets for earnings 
and closely monitoring them along with 
expenditure. I may inform the hon.' Mem-
ber that there is already a system of 
monthly appraisal of performance, both 
physical and financial, wirh reference to 
the hudgcted targets, so as 10 take correc-
tive actions whenever adverse (rends are 
notice.d. 

Some hon. Members have expressed 
concern over what they called 'the unprece-
dented hike in fares and freights.' I bad 
already explained in my budget speech 
the reasons 8S to why this became nece-
ssary. With the current financial year 
closing with our inability to pay dividend 
to the General Revenues to the extent of 
Rs. 166 crores. r came across a situation 
where. in spite of the projected increase 
in ,paSscna!:f and goods traffic to be carried 
in 1985·86, the ratr of growth in earnings 
was less than that Qf ex.penditure. In 
otber words, IbiS mea,ot tbat the input -



~ts, which go into the operation of the 
raiJw,8YS, bave risen more steeply. Added 
to ,that, I bad to provide realistical.1y for 
depreciation. so thai our current replace-
ment needs of important assets, like tracks, 
brjdge, rolling stoclc, plant and ma~hinery 

etc. are taken eire of. All tbtse would 
bave left the railways in the next financial 
year with a deficit of Rs. 403 crores at 
current rates of tariff. A commercial or-
ganisation, like the Indian railway system, 
ought to be healthy, capabJe of 8eneratina 
sufficient resources to met tbe cost of 
operation and to enable it to reoder satis-
factory service to the travelliol public. I 

'am awar~ that raising of fares is not it 
very pleasant task, but hon. Members will 
appreciate that there is no option for me. 

Even while raising the passenger fares, 
I have taken care to exempt from the in-
crease, those trave !ling upfo 50 km by 
second ClilSS mail, express or ordinary 
trains. The distance of 50 km may look 
small, but I may mention to the hon. 
Members that the majority of the pa~sen­

gers in the Indian railways trav.!1 only 
upto about 50 kms, and (hus, tbey have 
been exempted from the levy of the 
surcharge. 

Tbe proposecj increase in passenger 
fares has made it possible for me to allo-
cate a sizable amount Co Accideot Compen-
sation. Safety and Passenger Amenities 
Fund, out of which we meet tbe expendi· 
ture on important safety works. This is 
in conformity with our policy of giving 
importance to safety. 

I Quite appreciate the IlDxiety of the 
bon. Members in regard to the hike in 
freight on the essential commodities. As 
I mentioned in my budget speech, the 
lowest three classes in the Goods Tariff, 
namely, classes 6S, 70 and 7S, bave become 
uneconomical, because of constant escala-
tion in tbe cost of inputs, thus resultitlg 
in sizabJe losses in their transport. The 
social burdeD, which .be railways are bear-
ing on account of passenger traffic and 
carrying low-rated commodities, is incrcss· 
ina year by year. Hence, in order to 
,educe the lap between the expenditure 
involved in carcyioi such commodities aDd 

\ the frci,ght carned, it beca[J1c absolutely 
necessary 10 re·classify tbem as proposed. 
As I have already mentioned, even after 

tbis re.olassificatioD, the impact ot the, ';0-
trease ill freigbt is very mar,iaaJ, beoautc 
the element of frei,ht in maD), ite.IllS (0_ 
a small ptr~enta8e in the COSI of the itt.,. 
itself. The incidence on .be prief of 
essential commodi,irs would ranse from 
1.57 paise to 3,7 paiSe per kg. at a distance 
of 1,000 km. I hope the hOD. Members 
WIll appreciate the compulsions which have 
necessitated rC'·classification, without un. 
duly burdening the consumer. 

I may mention here that tbe railways 
carry sizable quantum of parcel traffic. 
consisting of commodities, which are re-
quired in the daily u~e of tbe common 
man, such as milk, vegetables, fish, meat, 
eggs, medicio{'s, stationery etc, Though 
the transport of this traffic is resultin, In 
a loss, r have not proposed any increase In 
the freight rates (or 'he parcel traffic, with 
a view to avoiding a further burden on the 
common man. 

Some Members have referred to the 
encrease in monthly season ticket fares. 
Because of the highly concessiona) nature 
of the monthly season tickets, Railways 
have been incurring continuing losses over 
the years which are as follows :_ 

J970·11 

1975-76 

19BO-81 

1983-84 

Rs. 12 crores. 

Rs. 24 crores. 

Rs. 34 crores. 

Rs. 70 crores. 

As Members will appreciate, this can-
not be allowed to continue indefinitely. 
Several committees which went into this 
subject have come to the same conclusion 
tbat tbe concessions which the season ticket 
holders now elljoy cannot be allowed to 
cODtinue in the preseot form. 

EveD after tbe proposed revision. the 
season ticket holders will continue to 
enjoy a substantial concession when com. 
pared wi rh passengers on single journey 
tickets. 

Wbile eJaboratinB on the social aspect 
of the increase in ahe monthly sellon dcket 
fares, Prof. Dandavate had SUilcsted sepa-
rate fegis'a tion ror (Dabling contribution. 
trom the employers towards the cost or 
suburban travel in urban areas. J am told 
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tbat tTBe bad mad3 a similar recommen· 
dation. but after examination in the Board 
ttlil wal dropped in view of practical diffi· 
culties Bncicipated in tbe implementation 
of such a recommendation. 

PROF. MADHU DANDAVATE: Why 
DOt refor it to the State Governments 1 

SHRI BANSI LAL : We will examine 
tbat as well. 

There have been repeated request from 
botb sides of the House for a reconsidera· 
tion oC the proposed increase in fares and 
freishts. Any reduction in the enhancement 
propos~d would affect adversely the resour· 
ces position of the Railways. Nevertheless, 
in deference to the numberous appeals 
made, I bave decided to reduce the proposed 
levy of surcharsc of 'twelve and half per 
cent on all classes of passenger tickets to 
ten per cent. I am sure the Hon. Members 
will appreciate the difficult position the 
Railways are in and woald not press for 
any further reliefs in the proposed increases. 
I am not for tbe prescnt reducing the 
budact figurea of earning and tbe figures 
of dividend payable etc. in the hope that 
the resultant effect on net revenue will be 
covered by increased earning and reduced 
workiDI expeo.es in the coming year. 

I once aaain thank the Hon. Members 
for tbe valuable suggestions they have made 
in the course of the general debate 'on the 
Railway Budget 1985·86. 

14.58 brs. 
RESOLUTION RE : RAILWAY 

CONVENTION COMMITTEE 
AND 

DEMANDS FOR GRANTS 
(RAILWAYS), 1985·86 

AND 

SUPPLBMENTARY DEMANDS FOR 
GRANTS (RAILWA YS)t 1984·85 

[E.",II.rh] 

MR. DEPUTY·SPEAKER : The House 
will not lake up the Resolutions regardiog 
constitution of the Railway Convention 
~"'"" ... :H .... 1Q!Z'; "'iQI'I'Q~inn Anti vntinlZ on 

Demands·for·Grants, Railways. for 1985·86 
and Supplementary Demands for GraDts, 
Railways for 1984.85, for whicb four hours 
have becD allotted. 

Hon. Members whose cut motioDs to 
the Demands for grants have been circulated 
may, if they desire to move tbeir cut 
mOlions, send slips to the Table within lS 
minutes indicating the serial numbers of the 
cut motions they would like to move. Tbose 
cut molions only will be treated as moved. 

A list showing the serial numbers of 
cut motions treated as moved will be put 
up on the Notice Board shortly. In case 
any Member finds any discrepancy in the 
Lisf t he may kindly bring it to the notice 
of the Officer at the Table without delay. 

THE MINISTER OF RAILWAYS 
(SHRJ BANSI LAL) : I beg to'move : 

(i) "That this House do resolve that a 
Parliamentary Committee consisting 
of 12 Members of this House, to be 
nominated by the Speaker, bc ap· 
pointed to review the rate of dividend 
which is at present payable by the 
Railway UndertakIng to General 
Revenues as well as other ancillary 
matters in connection with the 
Railway Finance vis·a·vis the 
General Finance and make recom-
mendations thereon." 

Oi) "That this House do recommend 
to Rajya Sabha to agree to associace 
6 members from Rajya Sabha with 
the Parliamentary Committee to 
review the rate of dividend which 
is at present payable by tbe Railway 
undertaking to General Revenues 
as well as other ancillary matters 
in connection with tbe Railway 
Finance ,Is·a·vis the General Finance 
make and recommendations thereon 
and communicate the names of the 
members so appointed to 'his 
House." 

MR. DEPUTY ·SPEAKER; MOlioDS 
moved: 

"That this House do resolve tbat a 
PJrliamentary Committee consistiol 
of 12 Members of this House, to be 
nominated. by the Speaker, be 
appointed to review tbe rate of • 
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dividend which is at present payable 
by the Railway Undertaking to 
General Revenues as well as other 
ancillary matters in connection with 
the Railway Finance vis-a-vb The 
General Finance and make reconi"-
menda tions thereon." 

"That this House do recommend to 
Rajya Sabha to agree to associate 
6 members from RajY8 Sabha with 
the Parlirnentary Committee to review 
the rate of dividpnd which is at 
present payable hy the Railway 
undertaking to General Revenues 
8S well 8S other ancillary matters in 
connection with Railway Finance 
vi.l-a-vis the General Finance and make 
recommenda tions thereon and com-
municate the names of the members 
so appointrd to this House." 

"That the respective sums not 
exceeding the amounts shown in the 

third colulDn of the Order Papet be 
granted t. the President of India, 
out of the Consolidated Fund of 
India, to defray tbe chartes that will 
come in the course of payment durina 
the year ending the 31st day 0' 
March, 1986, in respect of tbe beads 
of demands entered in tbe second 
coJumm thereof against Demand Nos. 
1 to J6." 
"That the respective supple-
mentary sums not exceeding the 
amounts shown in the third column 
of the Order Paper be granted ,to 
the President of India out of the 
Consolidated Fund of India to derray 
the charges that will come in course 
of payment during the year endinl 
the 31st day of March. 1985, in 
respec t of the heads of Demands 
entered in the secound column 
thereof-Demand Nos. 1,3,4 and 
7 to 13. II 

Dtmands/or Grants (Railways)/or 1985·86 submitted to the Vote 0/ Lok 5abll '. 

No. of 
Demand 

Name of Demand Amount of Demand for 
Grants submitted to the 

Vote of the House 
-------- "v_ ---~-___ ...._ ....... ___ ~ ,, ___ • ___ ~_'~'T __ "a,.~ _____ _ 

2 
---_._-- ----

1. Railway Board ... 

2. Miscellaneous Expenditure (General) ... 

3. General Supperintendence and Services on Railways .•• 

4. Repairs and Maintenance of Permanent Way and Works". 

5. Repairs and Maintenance of Motive Power ... 

6. Repairs and Maintenance of Carriaaes and Wagons, .. 

7. Repairs and Maintenance of Plant and Equipment. .. 

8. Operating Expenses-Rolling Stock and Equipment ... 

9. Operating Expenses- fraffie ... 
10. Operating Expenses-Fuel ••• 

11. Staff Welfare and Amenities ••• 

12. Miscellaneous Worklna Expenses ... 

13. Provident Fund, Pension and Other Retirement Benefits ... 

14. Appropriation to Funds •.. 

3 

Rs. 
5,39,34,000 

34,52,29,000 

~258.47 ,36,000 

532,68,66,000 

412,24,00,000 

593,36,76,000 

294,02.71,000 

470,19,27,000 

526,43,27.000 
1028,27,68.000 

179,76,19,000 

264,47.76.000 

280,66, ",000 

) 275.53.31.000 
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'll 2 3 

lS. J;>ividend to General Revenues, Repayment of loan 
. taken frorn General Revenues and Amortization of Over-
Capita liza tion ..• '46.85.31,000 

16. Assets-Acquisition Construction and Replacement 
Revenue ... 14,99,00,000 

3962.30.39,000 Other Expenditure ... 

Supplementary Demandl for Graills (Railways) for 1904·85 submitted 10 VOle 0/ Lok 
;S~""a. 

No. of 
Demand 

Name of Demand Amount of Demand for 
Grants submitted to the 

Vote of the House 
----.--.-.--"""--~ .. --... - --. ----_-_-... __ .. ---'--'---.~------

2 3 
~,' , 

Rs. 

1. Railway Board ... 

3. General Superintendence Services ... 

4. Repairs and Maintenance of Permanent Way and Works ... 

26,55,000 

12,32,92,000 

40,52,35,000 

7. Repairs and Maintenance of Plant and Equipment ... 

8. Operating Expenses -Rol1ing Stock and Equipment. .. 10,41,81,000 

20,51,71,000 

45.41,76,000 

9. Operating Expenses-Traffic ... 

10. Operating Expenses-·-Fuel ... 

11. Staff Welfare and Amenities ... 

12. Miscellaneous Working Expenses ... 

13. Provident Fund, Pension and Other Retirement Benefits ... 

4,19,95,000 

18,18,65.000 

35,30,57,000 

IS .• brl. 

MR. DEPUTY·~PEAKER: Dr. 
Saradish Roy may speak. 

DR. SARA DISH ROY (Bola pur) : Sir, 
I am not feeling well and so I may be per· 
mitted fO speak while sitting. 

15.01 tan. 
(Shri Vakkom Purushottaman in the 

Chair) 

At tbe outset I want to say that the 
mortey aUNted to Ihe privately owned rail· 
"ay. ,hal not betn disclosed jn tbe Budlet 
d<Mjuments-,he detail,; regarding how much 
lublidy is beina paid to privately owned 

~", __ :""I'I 1QQ< _"iClI"IIQclinn ~nn Vtlllnil UII 

railways run by the Government in the 
previous years. By these documents, 
you wiIJ know how these Rail\\8Y Board 
people are. lust now I am told that this 
year tbis amount bas not been give,n. How 
much is this amount? There are she pri· 
vately owned railways managed by the 
Government. In the third Lok Sabha when 
J was a Member I moved for the nation .. 

alisation of Ahmedpur.Katwa RaHway (A.R. 
Railway) and Burdwan·Katwa Railway (B.K. 

Railway). Tbe B.K. RaHway Waq nationalised 
during the Third Laic Sabbs aod since then 
a subsidy is paid to the Company. A1ld 
~.K. Railway's managemeDt was taken 
over and tbe company is being paid a sub-
sidy. Tbe leDlth of the AI( ·.nd BK Railways .. ., ........ -._- . -



, 209 Rtlollliion Re : Railttoy PHALGUNA 29. J906 (SA.KA) Convention Committee 210 

"ut together is round about 52+53= 
lOS kms. Tbe company owning the AK 
Railway is paid annually a sabsidy of 
Rs. 60,340. Then Bankura Damodar River 
Railway is paid annually a subsidy of 
Rs. J ,19,000 ; the Central Provinces Rail· 
way was paid a subsidy of Rs. 8,75,613.23 
in 1981·82, Rs. 14,15,808.44 in 1982-83 and 
Rs. 13,18,373.91 in 1983-84. For Futwah-
Islampur Railway, the subsidy was Rs. 13, 
62,515.67 in 11981.82, Rs. 9,55,687.54 in 
1982·83 and Rs. 14,32,634.89 in 1983-84. 
• 

Sir, the narrow guage lines jerve no 
purpose because the engines and bogies are 
not DOW manufactured in the railway work· 
shops and you have to purchase them at a 
bigher rate from the one private company 
which is manufacturing them. 

After nationaJisation of tlte B.K. Rail-
way in the Third Lok Sabha, you }\ave 
introduced two narrow guage diesel engines 
and changed some bogies, iut thereafter 
there is no improvement. My plea is this. 
You have given so much subsidy to the 
privately-owned railways managed by 
Government. Now, they should be takcn 
over and transformed into broad guage 
lines so that there is no wastage of money 
and diversion of railway fund in the name 
of subsidy/rebate to the privately owned 
railways managed by the Government 
should be Slopped. 

Sir, only, on the 6th of March, a letter 
was addressed to me by the Secretary, 
Railway Board. I may be permitted to 
read this letter : 

uKindly refer to your letter dated 21st 
March, 1984 regarding disparity in 
charging the rere between Howrah 
and Siuri. (It is my district head-
quarters,) 

"The matter has been enquired i.nto 
and it came to light that the station 
Siuri made the correct charge where· 
as the sta tioo Howra h realised an 
excess charge of Rs. 2/- i.e. Rs. 19 
(instead of Rs. 17). The lapse is 
being taken up with the Divisional 
Railway Manl@er, Howrah. 

"You will be J(lad to know that 239 
passengers will be eligible to get 
refund of Rs. 2/- per ticket. Neces· 
sary notification in ~bis rClard is 

being issued by the Railway in the 
local newspapers." 

What is the background of tbis? Right 
from the British regime, it was the tradition 
that for a uavel from district headquarters 
10 the State capital. whatever route you 
may travel, the fare will be the same. So, 
in this case the distance differential from 
Siuri to Howrah via Andal is less than IS 
kms. They have revised thi!! order. In tbis 
connection, the note received from tbe 
Railway Board says: 

"Based on the recommendations of 
Rail Tariff Enquiry Committee, it has 
been decided by the Ministry of Rail-
ways that the passenger fares over 
all Indian Railways should be charged 
by the route actually travelled in-
cluding certain sections enjoying the 
benefit of alternative routes over 
certain. " 

" ... Railways vide their letter No. 
TCII/20J3/77, dated 4-7-1981. A 
copy, thereof is sent herewith. Due 
to certain difficulties, these orders 
could not be implemented from 
1.8.81. However, these were implemen-
ted in stages. The first phase where 
the distance differential byalterna-
tive longer route was 75 kms or more 
was implemented w.e.f, 1-9-83. tbe 
second phase where the distance 
differential was more than 50 kml. 
but less than 75 kms was implemented 
w.e.f. 1.1.1984 and the third phase 
where distance differential was less 
than 50 kms. was implemented w.o.f, 
1·4· t 984. " 

Sir, with much funfarc, just before 
eJections, the two Ministers from West 
Bengal, Shri Abdul Ghani Khan Choudhury 
and Shri Planab Mukherjee inaugurated on 
26.184 an express truin from Saintia to 
Howrah via Siuri and Aodal. At that time, 
he enhanced the fare inviolation of the 
order issued by the Railway Board vide. 
Their letter no TC 11/2013/77 dllted 4·7 .. 81 
and 'excess passengers farcs have been 
charaed since 26-1·84 till 31-3 .. 84 in additior. 
to your decisions to refund extra Rs. 2/ .. to 
239. Passengers and the entire amouDt 
bill he spent for the benefit and welfare of 
the travelling Public as per my 8ugcstioDS. 
We protested. We wanted tbis express 
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train to be converted into fast passenger
train with limited stoppages. And it was
conceded within three weeks. At that
time, it was not only I who protested.
Even the local Congress people supported
me openly in the statement.

'In the middle of February, the train
.was converted into a fast passenger train.
Because the distance was longer, they en-
hanced the fare. But according to the
Circular where the distance is less than ~O
krn., it will come into effect only on or from
1·4·84. But much ahead of that date, with
the reins of the two Ministers, it was
implemented earlier. We protested against
that in several meetings. We wrote several
letters and reminders were also sent. At
'long last, this year, on 6.3.85, I was in-
formed that Rs. 2/- each will be refunded
to 239 passengers.

As it was impossible to refund the
money, we had demanded that let them
deposit the extra amount collected from
the passengers at the Siuri station, let a
Committee be constituted consisting of
Members of Parliament, Members of the

. Legislative Assembly and members of
Panchayat Samities and let the money be

'spent for the benefit and welfare of the
travelling public.' They have not given any
'heed to it. Such is the behaviour of the
Railway Department. They are always
'increasing' fare in one way or other. I do
not want to say anything more. I hope

'the hon. Minister will give a thought to it.
'Since the inception of Railways, certain
traditions have developed and these tradi-
tions -are being broken by the so-called
Congress-I Government.

I With these words, I hope, the hon.
Minister even at this late hour will consider
our demands.

SHRI SAIFUDDIN CHOWDHURY
'(Katwa) : I beg to move:

t'That the Demand under the Head
Railway Board' be reduced by Rs.
100."

[Need to withdraw the hike in rail-
way fares and freights.] (20)

"That the Demand under the Head
'Railway Board' be reduced by Rs. 100."

[Need to check railway accidents.]
(21)

-- ---------

"That the Demand under the
'Railway Board' be reduced by R!. lOIi.

[Need to introduce adequate sa
measures for the passengers.] ('

"That the Demand under the
,Railway Board' be reduced by Rs.I

[Need to improve the qualily
food serve to passengers.] (23)

"That the Demand under the
'Railway Board' be reduced by
100."

[Need to provide better
to passengers.] (24)

"That the Demand under the
'Assets-Acquisition; Constructiea
Replacement' be reduced by Rs. lOO,

[Need to fill up the vacant
in the railways.] (35)

"That the Demand under the
"Assets-e-Acquisi tion, Construction
Replacemen t' be reduced by Rs. 100 •

[Need to step malpractices iD
appointment of employees in
railways.] (36)

"That the Demand under the
'Assets-Acquisition, Constructioa
Replacement be reduced by Rs. 100,

[Need to double the Bandel-Ka
line of Eastern Railway.] (37)

"That the Demand under the
'Assets-Acquisition, Construction
Replacement' be reduced by Rs. I

[Need for electrification of Ba.
Katwa line of Eastern Rail
(38)

"That the Demand under the
'Assets-Acquisition. Constructlon,
Replacement' be reduced by Rs. J

[Need for introduce more
coaches in the suburban trai••
Eastern Railway in West Bel
(39)

';That the Demand under the
'Assets-Acquistion, Constructioa
Replacement' be reduced by Ra.!1
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[Need to regula rise tbe casual 
workers in the railways.] (40) 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) = I beg to move : 

"Tbat tbe Demand under the Head 
'Railway Board' be reduced by Rs. 100." 

[Need for taking up doubling of 
railway lines in Andbra Pradesh.] 
(2S) 

"That the Dl!mand under the Head 
'Railway Board' be reduced by 
Rs. 100." 

[Need for taking up conversion 
of metre gauge lines into broad 
gauge lines in Andhra Pradesh.] 
(26) 

"That the Demand under (he Head 
'Railway Board' be reduced by 
Rs. 100." 

[Need for taking up the survey of 
new lines proposed by the Govern-
ment of Andhra Pradesh.] (27) 

"That the Demand under the Head 
'Railway Board' be reduced by Rs. 100." 

[Need for taking up the construc-
tion of railway overbridge at 
Dhone ill Kuroool District.] (28) 

"That the Demand under tbe Head 
'Railway Board' be reduced by 
Rs. 100." 

[Need for providing an over-bridle 
at Kamalapuram in Cuddapah 
District.) (29) 

"That the Demand under tbe Hcad 
'Railway Board I be reduced by 
is. 100." 

[Need for laAing new railway 
line between Cuddapab and Raya-
drug via Kadiri Madakahri, at 
Kalyanadurg in A.P.] (30) 

"That the Demand under the Head 
tRailwy Board' be reduced by 
RI. 100." 

[Need for immediate electrification 
of railway line in Rayalseema in 
Alldhra Pradesh.) (31) 

"That the Demand unjcr the Head 
'Railway Board' be r('duced by 
Rs. 100." 

[Need for providing adequate 
amenities to passengers.] (32) 

"Tbat the Demand under the Head 
'Railway Board' be reduced by 
Rs.100." 

{Need for providiog a direct train 
from Anantapur (AP) to Delhi 
via Hyderabad.] (33) 

"That the Demand under the Head 
'Railway Board' be reduced by 
Rs. 100." 

[Need to supply good quality 
tiffin and coffee at stations between 
Kadiri (Andhra Pradesh) and New 
Delhi.] (34) 

SHRI HANNAN MOLLAH (UJuberia) : 
I beg to move : 

"That the Demand under the Head 
'Railway Roard' be reduced by 
Rs. ]00." 

[Need to allow hawkers evicted 
from Sealdah and Howrah stations 
to resume their business] (41) 

"That the Demand under the Head 
'Railway Board' be reduced by 
Rs. 100." 

(Need to check harassment by 
RPF of ha wkcrs at Howrah and 
Sealdah stations.] (42) 

"That the Demand under the Head 
'Railway Board' be reduced by 
Rs. 100." 

(Noed to provide licence to hawkers 
at Howrah and Sealdah stations.] 
(43) 

"That tbe Demand under the Head 
'RaHway Board' be reduced by 
Rs. 100." 

"Need to give preference in leasing 
the vacant railway land the 
hawkers for tbeir altcraotive 
livelihood.} (44) 

"Tha t tbe Demand under the Head 
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'R.ailway Board I be reduced by 
Rs. 100. II 

[Need ~o provide licences to 
hawkers during business in trains,} 
(45) 

"That the Demand under the Head 
'Railway Board' be reduced by 
Rs. 100." 

[Need to absorb bl'arers working 
on commission basis in mail train.] 
(46) 

IjThat the Demand under the Head 
'Railway Board' be reduced by 
Rs. 100." 

[Need for a stoppage of 134 Up 
Ahmedabi:ld Exprc~s or 2 Or 
Bombay Mail at M(~heda station 
for taking betel-leaf baskets.] (47) 

"That the Demand undl~r the Head 
'Railway Board' be rcductd hy 
Rs. 100:' 

[Need for a stoppage of 30 Up 
Bombay EKprcsfI at Ragnam and 
U1uberia stations for taking betel-
leaf baskets.} (48) 

"That the Demand under the Head 
'Railway Board' be reduced hy 
Rs. 100." 

(Need for stoppag~~ of 49 Up 
Amritsar Express at Scramporc 
and Sheoraphuly statious for laking 
betel-Ie af baskets.] (49) 

"That the Demand under the Held 
'Railwa y Board' be reduced by 
Rs. 100," 

[Need for a stopage of 463 Up or 
464 Dn' Halia Fast Pa~scngcr ul 
Uluberia, Begnan, Mechcdo, 
Pan~kura Iwd Bati~hClk lItalions 
for takillg betel-kat baskets.] 
(SO) 

"That the Demand Ul:ucr Ihe Hcau 
IRailway Board' be reduced by 
Rs. 100." 

[Need to provide bookinS facilities 
for betel buskets on 83/101 UP 
AC Expr~ss, I Up Kalka Mall and 
9 Up Dl!hradun Express at Howrilh 

station and on Pathankot Express 
at Sealdah.] (51) 

ICThat the Demand under' the Head 
'Railway Board' be reduced by 
Rs. 100." 

(Need to make arrang~meDts for 
rest of loading.unloading staff of 
betel baskets.] (52) 

"That the Demand under the Head 
'Railways Board' be reduced by Rs. 
100." ' 

[Need co regularise the casual 
workers within a specified period,] 
(53) 

"That the D~mand under the Head 
'Railway Board' be reduced by Rs. 
100." 

[Need to fill up all vacancies in 
Railways all over the country.] 
(54) 

"That thl: Demand under the Head 
'Railway Board' be reduced by Rs. 
100." 

[Ne~d to recruit stail' for all posts 
through Employment Exchanges J 
(55) 

"That the Demand under the Head 
'Railway Board' be reduced by Rs. 
100. " 

[Need to extend booking facilities 
for betel-leaves in mail and ex· 
pres~ train~ from Uluberia, 
Begnan, Mechcdia, Panskura 
stations on S.E. Railways.) (56) 

"That the Demand under the Head 
'Railway Board' be reduced by Rs, 
100," 

[Need 10 I:xlenu the over-bridge at 
Bauria station on S,E. Railway,] 
(58) 

[Need to constarct a flag station at 
Chackasi on TE Railway.] (57) 

"That the Demand under the Head 
'Railway Board' be reduced by Rs. tOO." 
"That the Demaod UDder the Head 
'Railway Board' be reduced by Rs. 
100." 

[N~ed to construct a fly over at 
Maurigram on S,B. Railway.] (59) 

IIThat the Demand under the Head 
'Assets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100." 
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[Need to complete construction of 
broad-gauge line between Howrab ., 
Amts.} (71) 

"That tbe Demand under the Head 
'Assets-Acquisition, Construction and 
Replacement be reduced by Rs. 100. II 

[Need to complete construction of 
broad-gauge line between Howrah 
and Sheaklada.J (72) 

"That the Demand under the Head 
·Assets-Acquisition. Construction and 
Replacement· be reduced by Rs. 100." 

[Need to construct railway line 
between Digha and Tamluk.] (73) 

"That the Demand under the Head 
'Assets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100." 

(Need to construct a new railway 
line from Maida-Hili West 
Dinajpur via Balurghat.] (74) 

ClThat the Demand under the Head 
'Assets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100." 

[Need to construction Dew broad-
gauge·cum.metre gU,age line bet .. 
ween New Jalpaiguri and Siliguri 
via Rangapani.] (75) 

"That the Dl!mand under the Hcad 
'Assets-Acquisition, Construction and 
Replacement be reduced by Rs. 100." 

(Need to construct new line bet-
ween Budge.Budge and 
Namkhana.J (76) 

"That the Demand under the Head 
'Assets-Acquisition, Constru(.:tion and 
Replacement' be reduced by Rs. 100:' 

[Need to construct railway line 
from Ranigunge to Bankura via 
Mejia.] (77) 

"That the Demand under the Head 
'Assets-Acquisition, Construction and 
Replacement' be; reauced by Rs. 100." 

[Need to construct double line bet-
ween Dum Dum and BanlaoD.) (78) 

"That the Demand under the Hcad 
'Assets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100:' 

[Need to construct Howrab-
Amta Champada nga broad gaUlc 
line.] (79) 

"That the Demand under the Head 
'Assets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100. tt 

[Need to construct Dew line bel-
ween Dankuni and Sheakhala.] 
(80) 

IIThat the Demand under the Head 
IAssets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100. It 

[Need for modernisation of Bandel 
-Katwa Section of Eastern Rail· 
way.] (81) 

"That the D~mand under the Head 
'Assets-Acquisition, Construction and 
Replacement' be reduced by Rs. 100." 

[N~ed to comric1e construction 
work of Calcutta circular railway.] 
(82) 

"That the Demand under the Head 
'Assets-AcqUisition, Construction and 
Replacement' be reduced by Rs. 100 .. • 

[Need to reduce railway freight (or 
bl!tal leaves by 50 per cent.] (83) 

"That the Demand under the Head 
'Assets·-Acquisition, Construction and 
Replacement' be reduced by Rs. 100." 

(Need to provide better conditions 
for booking of belal baskets at 
di[t,!rent stations particularly at 
Howrab Sealdah and Kharagpur 
stations J (84) 

SHRI MALLAREDDY RAGHUMA 
REDDY (Nalgonda) : I beg to move: 

IIThat the Demand under tbe Head 
Ra ilway Board be reduced to Rs. 1. H 

[Failure to establish a coach fac-
tory at Kazipet under South Cent-
ral Railway.] (103) 

"Tbat tbe Demand under the Head 
Railway BOUI d be reduced by is. 100. tt 

(Need to complete expeditiously 
Bibinagar and Nadukudu railway 
line in Andhra Pradesh.] (122) 
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"That the Demand 'under the Head 
Railway Board be reduced by Rs. 100." 

[Need to take up the construction 
of railway line between 
MiraYi;laguda and Vishnupur in 
Andhra Pradesh.] (123) 

"That the Demand under the Head 
Railway Board be reduced by Rs. 
]00. ,. 

[Need to take up the construction 
of railway line between Macherla 
and Raichur via Devarakarda 
Nagar, Kurnool]. (124) 

"That the Demand undcr the Head 
Railway Board be reduced by Rs. 100." 

[Nl!ed to allot more funds to elec-
trify the railway line from 
Hyderabad to Kazipet.] (126) 

"That the demand unda the head 
Railway Board be reduced by Rs. 100." 

[Need to take up the construction 
of circular railway around 

Hyderabad aDd Begumpet in 
Andhra Pradesh.] (1.26) 

IAThat the deml\nd und~r the head 
Railway Board be reduced to Re. J." 

[Failure to provide adequate 
passengers cmenitics to.] (240) 

"Tbat the demand under the head 
Genera] superintendence and Services 
on Railways be reduced to Re. 1." 

[Failure to maintain proper lye lec-
trical rolling stock, fans and 
lights.] (341) 

IIThat the demand under the head 
General Superintendence and Services 
OD Railways be reduced to Re. 1. tI 

[Failure to allocate funds for lay· 
ing Dew tracks.) (342) 

tlThat the demand under the head 
General Superintedcnce and Services on 
Railways be reduced to Re. l. II 

(Failure to ekctiry and modernise 
the railways.] (343) 

DR. CHINTA MOHAN (Terupathi): 
I beg to move : 

"That th;! Dem1nd under the Head 
Railway Board be reduced by Rs. 100." 

[Need for early completion of the 
coach repair workshop, Tirupati. 
South Central Railway.) (106) 

ClThat the Demand under the Head 
Railway Board be reduced by Rs. 100." 

. (Need to check tbe malpractices in 
recruitment in coach repair work-
shop, Tirupati.] (107) 

SHRI NARA Y AN CHOUBEY 
(Midnapore) : I beg to move: 

"That the Demand under the Head 
General Superintendence and Service on 
Railways be reduced by Rs. 100." 

[Need to check locking of all gates 
at the D.R.M. 's office at 
Kharagpur and Adra in the name 
of puoctuality and discipline.] 
(149) 

"That the Dcmand under the Head 
Repairs and Maintenance of Perma-
nent way and works be reduced to Re. 
)''' 

(Failure to do away with the prac-
tice of engaging contractors and 
contnlct labour for the works of 
deep screening re-railing and 
sleepers changing on the Indian 
Railways] (156) 

"That the Demand under the Head 
Miscelhineous expenditure (General) be 
reduced by Rs. 100." 

[Need to coo\'ert Darrow gauge 
railway into broad gauge line bet-
ween Purulia and Kotsila on S.B. 
Railway.] (190) 

"That the Demand undC!r the Head 
Operating Expenses Traffic be reduced 
by Rs. 100. II 

[Need to construct a third line 
between Kbaragpur and Panskura 
and fourth line between Panskura 
and Howrah on S.B. Railway.) 
(196) 
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ICThat the Demand under the Head 
Operating Expenses· Traffic, be reduced 
by Rs. 100." 

[Need to run more E.M.U. trains 
bctween Panskura and Kharagpur 
on S.B. Railway.] (199) 

"That the Demand under the Head 
Opera t jgg Expenses-Traffic. be reduced 
by Rs. 100." 

[Need to run more trains between 
Kharagpur and Tatanagar on S E 
Railw~lY.] (200) 

"Tha t the D.;mand under the Head 
·Operating Exp~nses-Traffic' be re· 
duced by Rs. )00." 

Need to providl! a station at 
Khemasuli in Kharagpur Division 
on S E Railway despite favourable 
SlJrvey. J (201) 

"That the D..!.mand under the Head 
·Operating Expemes-Trame' be re-
duced by Rs. 100." 

[Need to start a station at Cossye 
between Kharagpuf and Midnapur 
on S E Railway.] (202) 

"That the Demand under thc Hcad 
Assets-Acquiljjlion. Construction and 
Replacement be reduced to Re. 1." 

[Failure to include the constrution 
of Tamluk-Digha new line on 
S.B. Railway in the works pro-
gramme.] (253) 

"Th .. t theDemand under the Head 
Assets-Acquisition, Construction and 
Replacement be reduced to Re. 1." 

[Failure to include the proposal 
for a new line from Budge Budge 
to Ndnkhana on Eastern Railway 
in the works programme.] (254) 

"That the Demand under the Head 
Assets-Acquisition, Construction ami 
Replacement be reduced to Re. 1." 

[Failure to incle Bankura·Mejia 
Railway linc on the S.E. Railway 
in the words programme resulting 
in delay in excavation of coal 
from the newly fouod coni belt in 
W~t Renllal.1 (255) 

SHRI RAM BAHADUR SINOH 
(Chapra) : I beg to move. 

"That the Demaod under tbe Head 
Railway Board be reduced by Rs. 100." 

[Need to replace the 01d railway 
lines to avoid accidents and ensure 
timely running of trains.] (160) 

UThat the Demand under the H"ad 
Railway Board be reduced by Rs. 100." 

[Need to make arrangements for 
the safety of passengers and their 
belongings in trains.] (161) 

"That the Demand under the Head 
Ra i Iway Board be reduced by Rs. 100." 

[Need to increase the number of 
passenger trains in the Nortb 
Eastern Railway.) (162) 

UThat the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to regula rise the services the 
of casual labourers.] (163) 

UThat the D~mJnd under the Head 
Railway Board be reduced by Rs. tOO." 

{Need to construct a road brid,e 
on the unoperated Sadha level 
crossing on the eastern side of the 
Chhapra Kacheri station on the 
North Eastern Railway.] (164) 

I That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to regulate the closing of 
level crossings for not more than 
5 minutes for the convenience or 
persons llsing the railway crossing.) 
(165) 

UThat the Demand under the Hcad 
Railway Board be reduced by Rs. 100." 

[Need to construct a bridge over 
the Ganga river in Patna between 
Digha and Pahleja Ghat.] (166) 

"That the Demand under the Head 
Railway Board be rc.>duced by Rs. 100." 

[Need to renova t ;ve the old bridle 
over the Ghaghra river at Manjhi 
on Nortb-Bastern Railway.1 (167) 
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"That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to construct a shed for 
passeDger at Seetpur Railway 
station between Chhapra and 
Sonpur on North·Eastern Railway.] 
(168) . 

I·That the D~mand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to r~,introduce the train 
between Daraunda and Maharaj· 
ganj in North-Eastern Railway.] 
(169) 

"That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to construct a bridge over 
the Gandak river at Chhitauni 
near Bagha in NorthftEastern 
Railway.) (170) 

"That the Demand under the Head 
Railway Board be reduced by Rs. tOO." 

[Need to increase the number of 
generarl class bogies in Jayanti 
Janta E'lpress running between 
Bamuni and New Delhi] (l71) 

SARI S.M. BHATTAM (Visakha-
patnam) : 1 bed to move . 

"rhat the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to introduce a superfast 
train between Waltair and New 
Delhi via Raipur.] (172) 

UThat the Demand under the Head 
Railway Board be rcducrd by Rs. 100." 

INeed to introduce a shuttle train 
between Tuni' and Waltllir in 
Alldhra Pradesh.] (173) 

"That the Dtm~nd under the Head 
Railway Board be reduced by Rs. 100." 

(Need to change name of Waltair 
station to Visakhapatnam ] (174) 

"That the Demand under the Head 
Railway Roard be reduced by Rs. 100." 

[Need to extend the Tirumalai 
Expre'!I~ running between Vijaya-
wad a and Tiru(luti to WaJtairJ 
(175) 

SHRI R.P. DASS (Krishnagar) : I bel 
to move: 

"Th~t the D(!mand under the Head 
Railway Board be reduced to Re. I." 

[Pailure to accept the unanimous 
resolution adopted by the West 
Bt:ngaJ Assembly regarding extenso 
ion of double line from Ranaghat 
to Lalgola under E, R. Railway.] 
(176) 

"That the Demand under the Head 
Railway Board be reduced to Re. 1.'. 

[Pailure to undertake a techno. 
economic survey to determine the 
facilities required for augmentation 
of capacity of Krishnagar La}gola 
section.] (177) 

"That the Demand under the Head 
Railway Board be reduced to Re. 1." 

{Failure to take up the construction 
work of a new broad gauge-cum-
metT*': gauge line to connect. New 
Jalpaiguri with Siliguri In via 
Rangapani.] (346) 

"That the Demand under the Head 
Ra i Iway Board be reduced to Re. 1." 

[Failure to take up the construction 
of a new broad gauge line from 
Budge-Budge to Namkhana.} (347) 

"That the Demand under the Head 
Railway Board be reduced to Re. 1." 

[Need to include electrification of 
Bandel-Katwa, Krishnagar.LaJgo}a 
and Ranaghat-Gede sections in 
works programme of the Railways 1 
(348) 

IIThat the Demand under the Head 
Railway Board be reduced to Re. 1.'· 

[Failure to include Tamluk.Digha 
broad gauge rail line line in the 
works programme although 
necessary approval of the Planning 
Commission was accorded to.J (349) 

"That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to construct 8 new broad 
,auge link link from Ranipnj to 
Baokura ria Meiia.J (HOl 
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"That the Demand uDder tbe Head 
Railway Board be reduced by Rs, 100," 

(Need to undertake techno-econo-
mic survey for laying a new broad 
guage line between Krishnagar 
city Jn, and Karimpur under 
Sealdah Division.] (351) 

"That the Demand under the Head 
Railway Board be reduced by Rs, 100. It 

[Need to provide adequate toilet 
facilities in tho trains running bet-
ween Sealdah and Lalgola and 
Sealdah and Burnpur Gede.] (352) 

"That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need for vigorous checking for 
ticket less travel in Sealdah and 
Howrah Divisions.] (353) 

"That the demand under the head 
Railway Board be reduced by Rs. 100. It 

[Need to convert the narrow gauge 
from Santipur to Nabadwip 
line into board gauge line 
Ghat via Krishnagar under 
Sealda'h Division of Eastern 
Railway.] (354) 

SHRI INDRAJlT OUPT A (Basirhat) : 
I beg to move : 

lIThat the Demand under the Head 
Operating Expences Traffic be reduced 
by Rs. 100," 

[Need for electricfica lion of 
Hasnabad-Barasat suburban sec-
tion in Sealdah Division of 
Eastern Railway.] \226) 

'IThat the Demand under the Head 
Op¢rating EKpcnses Traffic be reduced 
by Rs, 100." 

[Need to introduce two additional 
Up and Dn direct train services 
between Hasnabad and Sealdah 
with existing rankes.] (227) 

"That the Demand under tbe Head 
Operating Expenses Traffic be reduced 
by Rs. 100." 

[Need for early sanction of pro-
posed Lebutala Hall station on 
HaaDab~-Barasat .~tiOD.) (228) 

IITha t the Demand under the Head 
Operating Expenses Traffic be reduced 
by Rs, 100." 

[Need 10 reduce fUDning time of 
existing train services between 
Hasnabad and Sealdah for the 
benefit of office-goers.J (229) 

"That the Demand under the Head 
Operating Expenses Traffic be reduced 
by Rs. JOO." 

[Need to ensure that Ichamati 
passenger from Hasnabad reaches 
SeaJdah station not later tban 
9.30, m,m,] (230) 

"That the Demand under the Head 
Operating Expenses Traffic be reduced 
by Rs. 100." 

[Need to exempt Icchamati passen-
ger from unauthorised stoppages 
at Madhyagram, Birati, and Dum 
Dum Contonment stations.) (231) 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I beg to move: 

"That the Demand under the Head 
Railway Board be reduced by Rs, 100." 

[Need to change the ntatus of the 
raiJwa, station at Khirai in 
Kharagpur-Panskura section, 
S.B. Railway from flag station to 
to halt st ation. ] (247) 

"Tha t the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to provide more frequent 
tra i n services between Panskura 
and Kharagpur on S,E. Railway,} 
(248) 

"That the Demand under the Head 
Railway Board be reduced by Rs, 100, tt 

(Need to supply drinking water ~o 
passenGers at Haur, fialichak and 
Radhamohanpllr stations 011 S.E. 
Railway by repairing tubewell,] 
(249) 

"That the Demand under the Head 
Repairs and Maintenance of Carriages 
and wagons be reduced by Rs, 100." 

(Need to construct a new ahed in 
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West Bengal for repairs of BMU 
coaches.] (250) 

"That the Dernstld under the Head 
Assets.Acquisition, Construction and 
Replacement be reduced (0 Re. 1." 

[Failure to include Tamluk-Digha 
railway link, S.E. Railway in the 
works programme.] (251) 

IIThat the Demand under the Head 
Assets-Acquisition, Construction and 
Replacement be reduced to Re. I!' 

[Failure to restore Budge·Budge. 
Nankhana railway link.] (252) 

"That the Demand under the Head 
Assets-Acquisition, Construction and 
Rtplacemcnt be reduced by Rs. 100." 

[N~cd to check eviction of petty 
ll'adcr~ on railway la[)d at 
Panskura. S.E. Railway who are 
doing peaceful trade for years 
there.] (256) 

"Tha t the Demand under the Head 
Assets-Acquisition, Construction and 
Replacement be reduced by Rs. 100." 

[Need to include Bankura-Mejia 
railway project ,in the works pro-
gramme of the S.E. Railway.) 
(257) 

SHRI MANIK SANYAL (lalpaiguri) : 
I beg to move : 

"That the Demand under tbe Head 
Railway Board be reduced to Re. 1. tt 

[Failure to departmantalise cater .. 
ing system in all the Railways.) 
(300) 

"That the Demand under tbe Head 
Railway Board be reduced to Re 1." 

(Failure to absorb aU the emplo· 
yees working under catering con· 
tractors in the Railways.] (JOt) 

"That the D.:mand under tbe Head 
Railway Board be reduced to Re 1. It 

[Failure to regutarise all the casual 
employees working in railways ror 
years.) (302) 

··That the Demand under the Head 
. ~.i1way. Board be reduced to Ito 1, U 

[Pailure to re.instate the retren-
ched employees.] (303) 

"That the Demand under the Head 
Railway Board be r(duced by Rs. 100." 

[Need to introduce an express 
train between Jalpajgurj and 
Sealdah via New Jalpaiguri.) (3IS) 

"Tha t the Demand under the Head 
Railway Board be reduced by Rs. 100. It 

[Need to modernise Darjeeliol 
Himalayan Railway.] (319) 

SHRI A~ANDA PATHAK (Darjeeling): 
I beg to move : 

II That the Demand uoder the Head 
Railway Board be reduced by Rs. 100." 

[Need to modernise Tindharia 
railway WOl kshop in Darjeelina 
distrticl.] (306) 

"That thl.: Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to restore and attach 2nd 
class 3·Tier coach to Tinsukia Mail 
from New Jalpaiguri New to Delhi.] 
(307) 

·'That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to check misuse of the vast 
chunk of railway land at Shiguri 
and New Jalpaiguri. J (308) 

"That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to allot reservation quota 
of some berths in Vivekananda 
Express to New Jalpaiguri station.] 
(309) 

"That the Demand under the Head 
Railway BORrd be reduced by Rs. 100." 

[Need to provide rail line between 
Maida and Balurghnt via Tapan 
and Hili.] (3JO) 

UTha t t he Demand under the Head 
Railway Board be reduced by Ra. 100." 

[Need to remove the rail gate near 
Siliguri Road station and divert 
lbe line from Ranappaoi.J (311) 
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UThat tbe Demand under the Head 
Railway Board b~ reduced by Rs. 100." 

[Need to introduce a direct fast 
train from Jalpaiguri to Delhi 
yla New Jalpaiguri.j (312) 

IIThat the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to restore crane trans-
shipment works at Siliguri.] (313) 

"That the Demand under the Head 
Railway Board be reduced by Rs. 100." 

[Need to restore AT Mail and 
Daishaki Express ex-Siliguri 
junction under N.F. Railway.] 
(314) 

"That the Demand under the Head 
R.ailway Board be reduced by Rs. 100." 

[Need to modernise Darjeeling 
Himalayan railway.) (31S) 

"That the Dcmanll under the Head 
Railway Board be rcdul:ed by Rs. 100." 

[Need to introduce a super.fast 
train at between Jalpaiguri and 
Sealdah via New Jalpaiguri.] (316) 

"That the Demand under the Head 
Rail\\ay Board be reduced by Rs. 100." 

[Need to restore the originating 
station of Darjeeling Mail to New 
JaJpaiillfi ] (317) 

SHRIMATI BIBHA GHOSA GOSWAMI 
(Nabadwip) : I beg to move: 

"That the Demand under the Head 
Assets-Acquisition, Construction and 
Replacement be reduced to Re. 1. tf 

[Failure to electrify Ranagbat-
Oede and Ranaghat-BoosaoD 
sections under Sealdah Division of 
E. Railway.] (320) 

leThat the Demand under the Head 
Anets.Acquisition, Construction and 
Replacement be reduced to Re. 1. It 

(Failure to double the Ranaahat-
Lallola section of Sealdah 
Division, E. Railway.] (321) 

uThat the Demand under the Head 

Assets.Acquisition. Construction and 
Replacement be reduced to Re. 1." 

[Failure to make provision for 
the Raniga nj-Bankura .. Mejia 
raHway line under B. Railway.] 
(322) 

"That the Demand under the Head 
Assets.Acquisition Construction and 
Replacement be reduced to Re. 1." 

. [Failure to electrify Bandel-Katwa 
line.] (323) 

"That the Demand under the Head 
Assets-Acquisition, Construction and 
Replacement be reduced to Re. 1." 

[Failure to replace outdated and 
worn-out engines and carriages of 
Sealdah Division of E. Railway.) 
(324) 

IIThat the Demalld under the Head 
Assets-Acquisition, Construction and 
R;:placement be reduced to Re. 1." 

[Failure to includl! Budge-Budge-
Namkhana railway project in the 
works programme.] (325) 

IIThat the Demand under the Head 
Assets-Acquisition, Construction and 
Replacement be reducd to Rc 1." 

[Failure to provide funds for 
construction of Tamluk-Digha 
railway line even after the founda-
tion stone has been laid. J (326) 

"That thl! Demand under the Head 
A&sets-AcQuisition, Construction and 
Replacement be reduced by Rs. 100." 

[Need to make provision for 
simultaneous reception of trains at 
Badk:ulla and Birnagar stations 
of Sealdah Division.] (327) 

"That the Demand under the Head 
Assets-Acquisition Construction and 
Replacement be reduced by Rs. 100." 

[Need to provide a station between 
Ranaghat and Sanlipur with 
crossing racilities.] (328) 

"That the Demand under * the Head 
Assets-Acquisition, Construction aDd 
Replacement be reduced by Re. 100. It 
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[Need to introduce a balt·station 
at Bathna in Ranagbat Santi pur 
section of Sealdab Division.] (329) 

"Tbat the Demand under the Head 
Assets·Acquisition, Construction and 
Replacement be reduced by Rs. 100." 

[Need to raise the status of 
Bahirgachi halt station.] (330) 

"That the Demand un~er tbe Head 
Assets-AcquisitioD, Construction and 
Replacement be reduced by Rs. 100." 

[Need to provide land for a 
Rickshaw sland at Chakdaha 
railway station in Sealdah·Lalgola 
section of E. Railway.] (331) 

"That the Demand under tbe Ht:ad 
Assets-Acquisition, Construction and 
Replacement be reduced by Rs. 100." 

[Nt:ed to construct a ct:ntil\!vcr 
and Footpath by the side of the 
Kalinarayanpur railway bridge in 
Sealdah·Krishnagar section of 
E. Railway.] (232) 

"That the Demand under the Head 
Assets.Acquisition, Construction and 
Replacement be reduced by Rs. 100." 

[Need to provide a passenger-shed 
and a lubeweJl on platform No.2 
of Badkulla Railway station in 
Scaldah-Krishnagar section J (333) 

IIThat the Dt:mand unda the Head 
A Sets·Acquisition, Construction and 

s R 00" Replacement be reduced by s. 1 . 

(Need to provide for a waling hall 
at platform No. I of Badkulla 
station.] (334) 

"That the Demand under the Head 
Assets·Acquisition, Construction and 
Replacement be reduced hy Rs. )00. " 

[Need to expand the facilities in 
the main station room at Badkulla 
station by supplying of proper 
furni lure and telephone.) (335) 

IIThat the Dt:mand under the Head 
Asstt~-I'\cquisition, Construction and 
Replacement be reduced by Rs. 100." 

[Need to complete double-lining 

of Ranagbat·Churni·bridsc span 
immediately to ease the bottJeneck 
at Ranaghat station.1 (336) 

"That the Demand under the Head 
Assets.AcquisitioD, Construction aod 
Replacement be reduced by Rs. 100." 

[Need to provide crossing facilities 
at all stations between Ranaghat 
aDd Lalgols ] (337) 

IeTbat the Demand under the Head 
Railway Board be reduced to Re 1." 

[Failure to recognise contract 
labour engaged in the four types 
of jobs identified to be of perma. 
nent nature in the railways, as 
railwayrnen.] (338) 

"That the Demand under the Head 
'Railway Board be reduced to Re 1." 

(Failure to stop malpractices in 
rc,rultITICllt particularly in 

Kanchrapara ra ilway workshop.) (339) 

"That (he Demand under the Head 
Opera ling EKpenses· Traffic be reduced 
to Re. 1." 

[Failur~ to Prevent frequent 
disruption of railway trame in the 
Scaldah·Krishnugar section of 
Eastern Railway.] (344) 

"Tha t thl! Demand under the Head 
Operating Expenses·Traffic be reduced 
to Re. J." 

[Failure to PlOvilie minimum 
regularity in the railway traffic in 
Ranagbar·Krishnagar, Ranagbat. 
Gede and Rana8bat-BongaOD 
sections ~r Sealdab Division of 
Eastern Railway.} (34S) 

( Trons/ation] 

SHRI KESHAORAO PARD HI 
(Bhamdara): Mr. Chairman, Sir, I am 
grateful to you for givinS me time to speak 
on Railway Budget. I also welcome aDd 
support the budget for' the year 1985.86 
presented by the Railway Minister. There 
are many welcome proposals in tbe budact. 
First as Chief Minister of Haryanl and 
later as Defence Minister in (he Centre. 
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he bad earned a good reputation for bim-
self. In my view, he bas included many 
proposal to make the Railways more dyna-
mic and fast. He bas replied to the debate 
and I welcome his announcement that 
surcharg~ of 12.5 per cent would be reduced 
to 10 per cent, but Mr. Chairman, Sir, 
through you I would like to make a sub-
mission to the Railway Minister about his 
assertion that most of the passengeri travel 
upto 50 kms. or less. There are many big 
cities in tbe country like Bombay, Nagpur 
etc. where people daily commiute upto a 
distance of 150 kms. to work as labourers, 
as employees and to sell tbeir goods in the 
market. I do not know as to how this figure 
of SO kms. has been arrived at_. In my view, 
the exemption of 50 kms. should at least 
be raised to 150 kms. keeping in view the 
difficulties of the poor because no mail or 
express train stops within 50 kms. Accord .. 
ing to my knowledge the workers in h:Xli~e 
miUs at Bombay or Nagpur have to cover 
even longer distance to reach their places 
of duty. Many people come to their otlkts 
from far off places. I would, then:fore, 
request that this e~emplion should be ex-
tended llpto 150 kms. which would help the 
poor. . 

1 wanted to make a request to (he 
Railway Minister before his speech that be 
should not have made the 12.5 per cenl 
hike in fares and should have spared food-
grains and pulses from hike in freight. if 
be had worked in the Railways wilh the 
same efficiencies, wbich he is reputed to 
press, the railway earning could have been 
increased without raising fares and freights. 

If ticket less travelling and other irregu-
larities as also piferage and theft of goods 
iacnecked and continuous watch i~ kept on 
the purchase of equipment for the Railways, 
then the loss of railways and shortage of 
fuods can be made up. 

During the discussion on last year's 
budget. I had said that Railway Minister 
should be the member of the Planning 
Commission, as Railways is a very big 
department. People judge the efficiency 
of Oovernment through Railways. If trains 
arc runnin, punctuany. people think tbat 
Oovernment is running well. If truins are 
not running on time, people think that 

aU is not welJ with cno Government. 

Keeping in view tbe performance 01 
Shri Bansi Lalj; as Chief Minister of' 
Haryana and as Defence Minister at the 
Centre, we hope that he would rectify the 
mismanagement and shortcomings in tbe 
Railway Department. I would request the 
Railway Minister to look toward thi8~ 

aspect. 

I would like to draw his attention to-
wards certain areas of Maharashtra and· 
Vidarbha region. For railway electrifica-
tion work, Delhi·Bombay and Delhi-, 
Madras routes have been mentioned in the 
budget. 00 Bombay·Howrah route, railway 
track has been electrified between Bombay 
Bnd Bhusawal. Electrificalion work on 
the line from Bhusawal to Nagpur is pro-
gressing at a very slow peace and a sum of 
Rs. 3.7 crores has been allocated for the 
purpose in this year's budget. If electrifica-
tion work from Nagpur 10 Durg is aslo 
completed, the entire roule from Bombay 
10 Howrah would be electrified but a meagre 
sum of Rs. 1,00,000 only h;JS been ulloca-
It'd for ek..;trifi(.'afioIJ from Nagpur to 
Durg. 1 woul~ like 10 submit tha t it 
is an important route and Bhilai as 
well ali Rourkda Steel Plants and many 
factories on Bombay side fall on this route. 
Keeping in view the importance of this 
roUle, (he enlirc rouLe needs 10 be electri· 
fied. Like Delhi-Madras and Bombay-
Delhi roules, it is necessary to complete 
this also. 

I would like to say a f~w words about 
new lines. A line alrcdy exists between 
Tumsar and Tirodj. If Kalangi. which is 
only 5-7 kms. away in linked with Ihis 
line, a route via Balaghat would be avail. 
able. which would provide accl'ss to Copper 
and Manganese mines. 

There is a narrow gaugt! line between 
GODdia and Jabalpur. A major accident 
had ocourred on this route during the last 
rainy season in which 300-400 people were 
killed. This line is Joo years old aod i. 
not fit for the engines which run on tbi! 
roule, Many MPs. who have spoken before 
me, have also urged the replacemen.t or 
this track. When this accident occurred, 
the former Railway Minister had gone 00 
the spot and he had said that Ihis work 
would be completed during Ihe Seventh 
Plan, but there is no mention about it io" 
tbis budget. 
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While presenting the Railway Budget 
in 1980. the then Railway Minister, Shri 
lamIa Pati Tripathi had said in his speech 
tbat It would be looked into, but no atten. 
tion bas been paid towards Ihis 80 far. 
I, is my bumble submmissioD that Gondia 
Jabalpur line should be converted into 
broad gauge line. 

We have been demandins for quite a 
lon8 time that a coach factory should be 
set up in Vidarbba. The Railway Depart· 
ment has also identified Bootibori near 
Nagpur for this purpose. There is no such 
Oovernment factory in Vidarbha. I would 
request that Railway Minister should pay 
attention to this matter and sanction this 
project so that a facto~y may be set up in 
Bootibori with the co operation of the State 
and the centre. 

Mr. Chairman, Sir. Mnharashtra Ex-
press runs between Nagpur and KelhapLJI". 
We. would request that it should star! from 
the borders of Maharashtra ~iz Uoodia 
and rUIl upto Kolhapur. I had mude a similar 
request to the Railway Minister earli!?r also 
that Mahara~h(ra Express should stan from 
Oondia. He had sa id that there are no 
terminal facilities at Gondia. I had my-
self visite-d the place along with Railway 
officers. There is suffich:nt space at Gondia 
and there i~ no hindrance at all. 
Maharashtra Express and Dadar Express 
should originate from Gondia so that it 
becomes convenient to Ifavel from one 
end to the other cnd of Maharashtra. Simi-
larly, a stoppage for Gl!etanjali Express 
should be provided of Goodin and a stopp-
ale (or Chhatisgarh Express should be 
provided at Satausa, 

A railway line already exists from 
Bbandara road to Jawahar Nagar. A 
passenger trains runs uplO Tirodi·Tumassar 
road. It should be extended to lawahar 
Na.ar. If it is not possible to run It upto 
Jawabar Nagar due to defence reasons, a 
passenaer train may be run upto Bhandra 
towo. which is quite a big town and the 
bead quarter of the district. There should 
be seprate train from Bhandara road to 
Bbandara town. J I was accepted a Iso, but 
ita operation hus not sta rled so far. 

The bogie attached to l·Dn, 2-Up Mail 
IIId 29·0n. 30-Up Express which runs bel-
ween Bombay aDd Howrah, is not in lood 

condition and it should be of the type .s 
is attached to Express trains at Delhi aDd 
Madras. I hope the bon. Railway Minister 
would look into tbi~ matter, with these 
words I conclude my speech and support 
the Railway budget. 

SHRI KALl PRASAD PANDEY 
(Gopa Iganj) : Mr. Chairman, Sir, I am an 
independent member in the House. There-
fore, after sifting the points raised by botb 
the sides, I would like to submit to tbe 
hon. Mini.ster of Railways impartially that 
there are 2-3 main feature of the budget 
presented by him and most disturbing of 
them all is the 3teep hike in freight and 
farc. 

One of the members hils suggested that 
malpractic:?s :Jnd corruption should be 
pradicatrd, the projecls which have beeD 
taken up should definitely be completed so 
Iha t il!Crc'lse in e1lpcndilure on projects 
could b,~ checked. I hav~ carefully gone 
thlOlIgh thl! budget. 1 belong (0 Bihar. 
Alrhough Bihar is u wry buck ward state, 
yet 110 new project have been proposed in 
the budget for Bihar. You are an experienced 
person and I hope that you will certainly 
pay atlt:ntion towards the development of 
Bihar. which is a backward State. 

The lale Minister of Railway, Shr; 
Ked,,1I' Pdndey had formulated a scheme of 
laying Chhitauni railway line in 1974 which 
provides a link with Nepal. Its foundation 
stone was laid by the latc Prime Minister. 
Smt. Indira Gandhi in 1974. It was hoped 
that the schemes will be completed, trans-
port facilities would increase, but the 
scheme remained on paper only. The 
scheme, foundation stone of which was laid 
by Smt. Indifa Gandhi, has not been paid 
attenlion. If your schemes are not com-
pleted in this way and benefits thereof do 
not reach the pl!ople. nobady will trust 
your budget. 

My another point is that survey for the 
conversion of Siwan·Gorakhpur narrow 
gauge railway line into broad gauge was 

completed in 1972-everybody knows H-but 
no work on this line has yet been started. 
Similarly, the schemes were chalked out to 
acquire land and to conduct survey in 
respect nr laying a new railway line b~tween 
Thane and Bbatni. but no concrete step. 
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have so for been taken. If keepio8 in view 
the convenience of the people who at pre-
sent go from Gopalganj and areas near 
Nepal Border to Bhatni, a link line between 
Thane and Dhatni via Gore Katya is laid. it 
will reduce ~he distance definitely by 400 
kilometers thereby providing convenience to 
the public as well as to the railways. 

Similarly. when Gandhi Bridge was 
constructed in Patna, survey for Digha 
Bridge was also conducted. Now, with 
Shri Bansi Lal taking over as the Ministry 
of Railwa)s, the people were hopeful that at 
least a provision for Digha Bridge will 
certainly be made in the new budget, be· 
cause you will find Ihat there is no transport 
facility availubk to the people who travel 
to Chhapra and areas bordering Nepal from 
there. They all have to travel via Barauni. 
If you get the construction workdone on 
Digha Bridge under the plan, YOll will find 
that the Railways will certainly rarn profit 
from Bihar. 

In addition to this, l. am to submit that 
the Nepali and other r~:sidcnts of Gopalganj, 
a newly crea tcd dislricl, are deprived of 
railway facility. Aftlf allaining indepen-
dence, 85 pcr ct.:nt pcopk living in rural 
areas had the exp,ctations that thc-y will 
get railway facilily. but what happened is 
exactly the other way round. These 85 
per cent rural people, who cannot raise 
slogans in support of their demand.~, cnn. 
not meet their rt'presentatives for redressal 
of their grievances for want of money, are 
in such a condition that if they wish to 
have a glimpse of the train at a railway 
station, it will take them two-three months 
to fulfill this wish. Therefore. I request 
that new railway lines may be laid for the 
development of rural areas. With the 
laying of Bhatni-Gopalganj railway line, 
population of 60 lakh will certainly be 
benefitted. With these words, I hope that 
tbe hon. Minister will surely consider my 
suggestions. 

SHRIMATI USHA CHOUDHARI 
(Amraoti) : Mr. Chairman, Sir, I risc to 
support the railway budget for the year 
1985·86 presented by the Minister of 
Railways. We are grateful to the hon. 
Minister of Railways for reduction in the 
levy of surcharge on rail fares from 12 per 
cent to 10 per cent, which he has announced 
Just DOW in bis II*~h. But at the sarue 

time, we had also hoped that he would 
announce some reduction in the Jevy of 
surcharge on season ticket. It would havo 
been a matter of pleasure for us, had tbe 
hon. Minister done so. Today we see tbat 
in city like Bombay, the daily life of its 
residents has become a burden on tbem. 
You said that income of the railways there 
was compart ively les~, but it is not correct. 
Income of the railways has increased to tho 
take of Cfores of rupees year after year. 
Railway travel is an essential pact of their 
daily life and you have proposed a stoep 
increase on reason tickets. I request that 
you may reconsider it. I am of the View 
that for the people of Bombay city. for 
whom life itself is a burden. lhis increase 
in fares is not justified. The system of 
realisation of fares is also not proper 
lhere and the railways always suffer loss on 
this accoun~. 

While supporting the budget, I would 
like to say that the Railways hav~ become a 

pact of the life of the peopl{~. Today, the hectic 
pace of the life of rhe common people is 
reflected in the working of the Railways. 
Railways ar~ an important medium for 
bringing about speedly economic and SOCial 
changes. But, when we view the railway 
accidents and collsequent losses, it gives our 
appearance of a sick industry, a crisis. 
stricken industry. Therefore. I want tbat 
for such a big industry, 20 percent allo. 
cation should be made for the development 
of the Railways in our Five Year Plan. 

You have announced reduction of 2j-
per cent in surcharge on railway fare, but 
at the same time, I want th:!r you re-consider 
the case of season tickels. You have made 
proVision for two new railway lines in 
Madhya Pradesh. J do not want to 
comment on iI, but this much I mllst say 
that these new lines must he given to those 
areas where they arc needed most. I 
suggest that you constitute an expect 
committee which may visit different arca. 
and submir its report. OUf Finance Minister 
has said that he wants to remove reliont! 
imbalance and we want to make industrial 
developmrnt by eSlabli.hioS reaionll 
balance. Therefor!:, I want to say that he 
must ensure that injustice is nOI done to 
any area. as has bappeoed in Vidha.bha. 
Amraoti region. We have been told in reply 
that, thlt line cannot be prOvided due to 
paucity of fund,. Poalibly. it may be ttuo. 
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,I would Jike to say that whenever a decision 
is taken by the Government here and ir the 

· State Government wants to appoint a 
committee in such a situation the decision 
Is not implemented. That is why I had 

· requested that an expect committee should 
be constituted to decide as to which railway 

, line in which particular area is 10 be given 
priority, and provision for this purpose 
should be made in the budget. Keeping 
. in view the proposed criteria, I again de-

, mand a railway line between Amraoti and 
',Narkhed and hope that you will give it 
seriou~ consideration. 

I want to draw your attention to 
snother issue which has not been discussed 

'here. During the Brillsh rule. East 
India Company used to run small lines. 
Perhaps they were narrow gauge lines. In 
my constituency, narrow gauge Jines of 
Akola. Amraoti connected by Dayapur 
and Murtizapur wC'ce under the control of 
East India Company. There are many such 
lines elsewhere in the country. These lines 
are not beiqg run properly. We want that 
Ministry of Railways should take over 
these lines, so that thes~ lines could be 
developed properly. EleClricity is also not 

· there. People travel in d:ukness in those 
trains. These railway lines should be laken 

. over by the Central Government and 
, improvrnents made there. 

You have made sufficient provision in 
this Budget for renewal of the old railway 
tracks. I would like to draw your atten-
tion towards the fact that although there 
is provision for renewaJ of the tracks, yet 
there is, good deal of mismanagement. 
There are many railway lines passing by 
metroro1itan cities and in sanitary condi· 
tions prevail on either side \1r the trach 
and stagnating water accumulates there. 
It often becomes a water of controversy 
whether the land on both sider of the 
track is under the control of th~ Railways 
in thaI of Corporation, but w:! must ensure 
tbat it is properly maintained. Many 
uDauthori~cd persons occupy that land and 
misuse it. It is nece.ssnry 10 check this 
practice. 

In your speech ~ou have said that one 
of tbe reasons for hike in farcs is 10 pro-
vide protection to the Railways to increase 

, its assets and also to expedite: Ibe imple-
· _t aotion of the n:w schemes. 10 tbis 

COQneclion I would like to draw your 
attention towards RPF and GRP. Althougb 
both are police Departments of tbe 
Railways, yet there is no co-ordination 
between (hem, Many a time problem 
about demarcation of their pOwers has 
arlSCIJ. I want that their powers should be 
clearly defined so as 10 ensure coordjnation 
between them. There is great need of in. 
creasing the staff also in these Departments . 
With the increase in the staff, it will be 
provide to provide protection to the 
Railways. 

Now I will draw your attention towards 
railway accidents. You have made suffi. 
cient provisions for compensa ling tbe 
Victims of railway accidents but this will 
rather create fear and lack of confidence. 
People will start thinking that number of 
railway accident will go on increasing 
and you will go on paying compensation. 
This is not the right attitude. Human 
life is not that cheap. It cannot be com-
pensated. It should, therefore, be your 
endeavour 10 pay maximum attention to the 
prevention of accidents. 

Two years back one lady Bhinoo, 
Dadlani was raped and then murdered in 
Tamil Nadu Express. I am myself a witnes 
in that case. An unauthorised hawker 
was allowed to sit in that compartment. 
Your T.C. did not check him. Everyone 
was in collusion. Railway police also 
showed slacknes~. When tbe attention of 
the lale Prime Minister, Mrs. Indira 
Gandhi was drawn towards this case, she 
understood the case and I remember, she 
had made inquiries from the tben Minister 
of Ralways and also made certain sugges. 
tions, You should increase the number 
of G.R.P. and Railway Police persaionneI so 
that security of the ladies' compartments 
and the laoies can be strengthened. Our 
Prime Minister, Shri Rajiv Gandhi has 
declared that there should b\: a clean admi-
nistration and this is (he need of the hour 
and we regard it as our ideal. It should, 
therefore, receive your special attention so 
that ollr Railways may progress. We are 
confident that under your abJe leadeship 
our Railways will march (orward. With 
these words 1 support the demands of tbe 
Railways. 
[E",,'iJh] 

SHRI ANANOA GAJAPATI RAJU 
POOSAPATI (BobbUi): Mr Chairman. 
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Sir I . while rising to speak on the supple-
mentary Demands of tbe Railways. I would 
Jike to make a few points. In this connec" 
tion, I would like to state that one cannot 
take a monotheistic view of the transport 
industry. The Railways are a part of fhe 
transport industry and unless they perform, 
unless they have a role to pJay, this giant 
organisation will definitely go into the 
archives by the turn of the century. At 
this juncture. I would like to mention that 
in 18th and 19th century England, you had 
tbe canal ways and you had other systems 
of transport and the railways went into the 
background after some time. In this connec-
tion, I would also mention the will of a 
rail-road giant in the Uni ted States. He 
had written a will in which he said that his 
progeny and his successors would dea I 
only with railway stock. And now today. 
those people are all paupers. Tberefore, 
on a similar basis. we only hope that this 
monument of Rs. 8.500 crores does not 
find its way into the mus~um shortly, at the 
turn of the cen tury. 

The dynamics of development requires 
innovations, innovations that have taken 
place in other countries like Great Britain, 
Soviet Union and the United States. 
Th~re is a need for upgradation of perfor-
mance. In this connection, I would like 
to mention that even though railways are 
supposed to be performing a social func-
tion. the amount of inventory which is tied 
in there, of industry. trade and agriculture 
is something very substantial and the 
carrying costs are also very high. There-
fore another urgent aspect to be tackled 
is the problem which we have been facing 
since the Second Five Year Plan, viz, the 
bottleneck between the railways the coal 
mines, the steel plants and the power 
plants. This drag on development should 
be as soon as possible. resolved. 

Increase of freight and passenger fare 
has has been done by the rule of thumb. It 
is always on a cost plug basis. But that 
would not be proper, because unle~s the 
pricing is raliona Used, we will not be able 
to find any improvement, and we find that 
evory year costs are going up and every 
year prices are going up without any conse-
quential benefits. Therefore this ad /we 
manner, the way things are going, should 
bo cbaqed and I would like to IUSP" a 

few things and term it as stray thougbts 
which I have. 

Just as containerisation has gone abead 
in shipping, perhaps some kind of innova-
tion should also be thought of in the 
railways. Then again, the social burden 
as given in the budget is Rs. 53S crores. 
But the indirect costs of track-sisnallinl 
and administration have not been absorbed 
into the accounting system. Contributjon 
accounting has not been followed, nor bave 
profit interests, cost interests and invest-
ment centres been thought of. More im-
portant, qualitative targets are also as 
important as quantitative targets. While 
seeing that the dividend liability of Rs. 475 
crores is of an ad hoc nalure, I would like 
to say that it should be put into the 
Genera I Account on some basis or bases. 

When money is being appropriated 
from the Consolidated Fund of India. I 
would request the Railway Minister 
though you, Sir, that opportunity should 
be given to members like us also to make 
a few observa tions. 

SHRI MULLAPPALLY RAMA" 
CHANDRAN (Cannanore) : Mr. Chairman, 
I am extremely happy to support the 
Railway Budget for the years 1985.86, 
Before I go into the details. I would like 
to congratulate the hon. Railway Minister 
and his colleague Shri Madhav Rao Scindia 
for presenting this development-oriented 
budget. 

While fully supporting the budget, I would 
like to draw the attention of the Railway 

Minister to the latest Report of the Railway 
Convention Committee which was presented 
in the House in the month of August last. 
I would like to say that in the recom-
mendation it was clearly stated that tbe 
railway must playa pivotal role in the 
development of backward areas. 
Unfortunately, when deciding about new 
railway track. this vital factor had Dot 
been taken into serious account. 

I come from the backward area of 
Malabar which is northern-most part of 
Kerala. We were being tantalised with the 
proposal of a railway line from Tellicherry 
to Mysore for the last 84 years. Sec, Sirt 

railway proposal is 84 year old. When the 
Britishers were ruliog the country in 1901. 
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the 6rst survey of the Mysore-Tc II i cherry 
line was conducted. The Britishers clearly 
understood the strategic importance and 
the economic viability of the railway line. 
A,ain another survey was conducted in the 
years 1910-11, but it could not be completed 
because of the outbreak of the First World 
War. After independence, varJou 
representations were made by various 
agencies (or tbe starling of this railway 
line. In the fifties also, another survey was 
made. Altogether subsequent governments 
bad spent neraly RI. 2 crores for the survey 
of Mysore to TelJicherry line. But I am 
sorry to say that nothing has been done so 
far in this connection. Sir, it is to beDoted 
that by the opoening of Ihis line from 
Mysore to TelJicherry the distance from 
North India to Kerala can be cut by about 
400 miles. The City of Mysore is already 
connected by rail to NOrlh India. Hut from 
Tc:llicherry to Mysorc one has to depend 
on road transport alone. Supposing a 
railway track is connected from Mysore to 
Tollicherry. This distance can be reduced. 
considerably. Sir, the distar.ce from Mysore 
to Tellicherry by road is J2S miles, but the 
distance from Mysore to Tellicherry by rail 
is 504 miles. From Mysore to Tellicherry, 
one has to proceed now to t he round a bOll t 
route i.e. via Jollerpetta in Tamilnadu. 

About 1000 Jorries are plying on the 
Telllch~ny·Mysorc roUle daily. Ncarly 
100 !:>uses arc running on the same route. 
So, B ru,lway line on the route will definitely 
promote the economic development of 
the area. Tcllicherry. (annaore, Badagara 
and Calicut ports on the coastal Kerala 
also wi)) greatly benefits hy this project. 
You will !ldmil that 84 years is 100 long a 
p~riod by allY yardstick. I earnestly request 
the hon. Minister to consider this plOject 
and include in the Seventh Plan. 

There is another demand for Kutlipuram. 
(luru\,ayur Line. Millior:s of pfOplc are 
roing to the farmous Shri KJ ishna Temple 
0r Gurllvayoor every year. Our beJovld 
Prime Minister )ule Incliruji and the frrmer 
Rallw:.lY Minisler, Shri Kl1malapati Tripalhi, 
wh(·n tk'Y crjme to Kcrala, had given clear 
assurances, in this regard. Unfortunately, 
nothing hilS been done so far; and not even 
a single pic has bcen illCiudcd in thi~ budget 
for the line. 

'Now, I would like to to say sOrT,ething 

about the Alieppey·Kayankulam line. Only 
Rs. 10,00 has been aHotted for this project. 
I regret to say that this is ridiculously too 
Jow. 

I would like to mention another 
important thing about a proposal to set up 
a coach factory at Kanjeklcode in PaJabat 
District. A survey was already made and 
if my information is correct, the report was 
in favour of Palghat. 

AN HON. MEMBER: Mention about 
Cochin·Madurai line also. 

SHRI MULLAPALLY RAMA· 
CHANDRAN: Yes, that also is there. 

I understand that the Coach Factory is 
going to be shifted to some other place in 
the North I am sorry to say nothing has 
been done in this regard. 

Again, I regret to state that nothing 
has been done about the proposed diesel 
engine workshop at Trivandrum. 

MR. CHAIRMAN: Please conclude 
now. 

PROF. P.J. KURIEN (ldukki): It is 
his maiden speech. Let him continue. 

MR. CHAIRMAN: There are a number 
of Members who want to make their maiden 
speech. 

SHRI MULLAPALLY RAMA. 
CHANDRAN: I am sorry to state that 
the traffic facilities and station facilities at 
Cananore, Tellicherry, Badagara, Kasaragod 
and Calkut arc awe fully inadequate. 

The commuters in MaJabar area are 
undergoing a lot of difficulties. I request 
the hon. Railway Minister to visit the 
Malabar area and see for himself the 
problemes faced by the passeDsers. 
Condemned railway coaches, rejected by 
the other Railw8) divisions are being sent 
to Malabar. Tfie faciJilics even inside the 
I Class compartments arc hopelessly bad. 

From Shoranur to MangaJore, nOlbin. 
has been done to double the raillway line. 
The Kera la Government has off'ered the 
supply of electric power at a subsidised rate. 
My humble rrquest to the Railway Minister 
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is tbat priority may be given to electri-
fication of the railway lines, espeoially the 
route from Trivaodrum to Mangalore. 

It is my humble request that the 
Railway Minister may kindly look into 
these problems and serious attention may 
be given to these proposals. 

[Tranllalion] 

SHRIMATI VIDYAWATI CHATUR· 
VEDI (Khajuraho): Mr. Cbairman, Sjr, 
I thallk you that you have given me a cbance 
to speak after a loog wait. r support the 
Budget presented by tbe Railways. Minister of 
I appreciate his courage that in spite of 
a deficit Budget, he has announced in his 
speech reduction .in thd proposed passenger-
fares from 12t p~:rceDt to JO percent. He 
has increased the freights by IO percent. 
Of course, he will not be praised for presen· 
ting a deficit Budget t rather he will be 
criticised; but Mr. Chairman. ~hat is the 
alternative. All of us want new railway 
Jines, renewal of old rail tracks and 
replacement of obsolete rolling stock, 
electrification of th.! tracks and conversion 
single lines into double lines. For doiog 
all these things. I don', Ihink the hon. 
Minister has a magic lamp. After all we 
have to find some way. Mr. Chairman, 
Sir, when we hay:! faith in democracy and 
have been elected democratically, tben we 
have sec as to who wi II be affected most 
by the proposed hike. We will have to see 
whether it is not the poor and the down· 
troddden who have been affected by Ihis. 
I would like to submit that our bon. 
Minister has treated all the classes 
equally -be it poor, backward or the weaker 
or affluent sections of she society. to per-
cent hike has been imposed on all. You 
have increased the freight for commodities 
like pulses, salt or vegetables. You have 
increased fares for air conditioned coaches; 
there ia nothing wrong in it. You may 
increase First class fare also but it is our 
duty to give ft'lief to the weaker sections 
who travel by second class. I would submit 
that I will be grateful jf you could 
reconsider this increase. If it is not 
possible to do so, then I would like to 
aUlacst that class III may be revived. This 
wHl, at least, give relief to the poor, weaker 
and backward sections of the society. I 
will be srateful if this relief is provided to 
tbelll. In tbis Year of tbe Youtb, you have 
liveD exemptioD of l' percent to the youth 

provided they travel in a group of ten. It 
will better i r this cOllcession is given to 
groups of five and above You JC!terve 
congratulations for maintai oi 11& the conces. 
sion, wbich was given to children in the 
year of the child i.e. increasing the age limit 
of children from 3 years to 5 years for frcc 
travel. My friend. Shrimati U!>ha in her 
speech has stated that thCf¢ is imbalance. 
I also feel that tbe imbalance is increasing. 
Where there are already three I ines, six lines 
are laid; where tbere is already board gaugo 
line, more broad gauge Ii nes are laid 
and that route is electrified also. 
A developed route is f,mher developed. 
But there are regions where nC' work bas 
been done and after 35 years of independence 
people have not seen a train. They too 
are aspiring to have railway Iin(!s and trains 
in tbeir areas. TJ. rem\)vl.! this imbalance 
she has suggested the comtitution of a 
Committee. You wjl1 have to rern,)VC this 
imbalance ei,her by comtilLlting it Com-
mittee or by taking some oth.!r step ... 
(Interruptions) M~mbers from West Bengal 
stand up and start shouting. PcrhJps they 
can get their d~mands conceded by shouting 
whereas p:!rcentagc of railway lines lh~re is 
more than th<1t in many biggf!r States ...... 

(lllterrupl;om) 

SHRI NARAYAN CHOUBEY 
(Midnapore) : You may also shout. 

SHRIMATI VIDYAWATI CHATUR. 
VEOI : You keep quiet. J did not disturb 
anyone. Areaswise, Madhya Pradesh i~ the 
biggest State but percentage of rhe railway 
lines is just 13% and in the adjointing State 
of Rajasthan this percentage i~ 16%. In Ultar 
Pradesh, which is the larg,~\it State so far as 
population is concerned, the percentage of 
railway lines is 30% whcr"'Js in West 
Bengal this percentage is 42. In spite of 
tbis, they are shouting the t their Slate is 
being liveD step motherly treatment and 
they raise slogans. I want that the im-
balance should be removed. I have gr~at 
expectations from the Railwly Minister. 
He has done a lot of developmznt work in 
the area, he represents. You nre well 
aware that the backward areas can be 
developed only when means of transport 
are available. You have made provi~ioo 
for Satoa aDd Rewa line. Regarding Guna 
and Btawah it hu been stated that this is 
dacoit infested area and a Railway line is ' 
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beiDI Jaid tbere to solve tbe problem. 
(lnttrruptl()"s). You may also be aware 

16.00 bu. 

tbat the a proposal for laying a railway 
Jine from Lalitpur to Banda, which is in 
dacoit affected area, has been pending for 
quite sometime. From that area not one 
but four Members of Parliament have 
apprised you of the position that there is 
poverty and unemployment in that area and 
DO industry has been set up because there 
are no means of transport. In Ihis area 
tbere are huge mineral deposits. I would, 
therefore, request you that a railway line 
from Lalitpur to Banda l'ia Khajuraho 
should be laid without further delay. 
Khajuraho is famous the world OYcr and 
all the people can neither want to go by 
air nor can they alford 10 do so. If r.:lilway 
facilities are provided you may earn lot of 
foreign exchange from that area and 
simultaneousiy, that backward area will 
also pr()gres~. The people of the area will 
also be helped in solving the probkm of 
dacoils. 

Besides. I had also written to YOLI tb~t 
you have increased the numbcr of stoppages 
of Qutab Express, which rUllS from Nizam· 
mudin to Jabalpur. These stopovers were 
not there earlier. There are a Ircady many 
trains running between Delhi and Jhansi 
and the addition of these ha Its was nol 
necessary. On the other hand after Jhansi, 
tbe Districts of Madhya Pradesh such ClS 

Tikamgarh, Chhatarpur, Panna, Rewa, 
Saloa, Shahdol dislricts etc. should be 
linked with Jabalpur On account of the high 
court and other courts whkh hold their 
sessions and many other offices situated 
there. But there is no station in Tlkllmgarh. 
I want to know how many mort: stations 
you will add. You have nOI conceded the 
request for slopping it &t Niwari which is a 
station of Tikamgrah District. J want to 
submit humbly that you should provide 
facililY of Qutab Express to those people 
also so that they roo may be able to go to 
JabaJpur. 

In conclusion, I rrquest you to work for 
the development of backward areas. If we 
talk of socialistic paftern of society then 
we will have to remove rhe imbalance and 
we will have to think of these arcas also 
where' eveD after 3S YL'ars cf independence 
no progress bas bc:C'o made. With these 

words I may also submit that the timiD8S 
of the Qutab Express should also be 
changed so that it may reach Jabalpur 
exactly at 8.30. The train should start 
early from here so that chain pulling 
may stop. It is the commuters who 
resort to cbain pulling. I have also 
sent a complaint to you. 11 is in 
connection with the transportation of 
betel leaves. 10 my arta betel-lear farming 
is done on large scale and as you know 
betel leaf is very delicate and if its trans-
portation misses one traio, it gets damaged. 
I have written to you many a time that 
betel-leaf farmers are being harassed at 
Jhansi Station. They are asked to pay 
Rs. 12/- to Rs. 18/- per basket. If it is 
not paid the consignment is held up and 
the traders have 10 suffer losses worth lakhs 
of rupees. Betel-leaf is exported to many 
countries, iDclu~ing Pakistan and Bangia 
Desh. We earn a lot of foreign exchange 
from it. Once again I draw your attention 
towards this complaint and request you 
that ~omething should be done to give 
relief to the betel-leaf farmers. With these 
words, I thank you for giving me time to 
speak and I support the Railway Budget. 

(Engli5ltl 

SHRI K.R. NATARAJAN (Dindigul) : 
Mr. Chairman, Sir, on bl!half of AIADMK 
I welcome this budget. Yet I have to make 
some suggestions for consideration and 
implementation by the hon. Minister for 
Railways. 

There is no provision for construction 
of new railway lines in Tamil Nadu in 
spite ot' genuine demands made by the 
Puratchi Thalaivor M.O.R.'s Government 
of Tamil Nadu. Tamil Nadu Government 
included important railway Jines in State's 
recommendation in Five Year Plan for 
198()'S5, oamely-

(1) Diodigul to Cum bum via Periya· 
culam railway line; 

(2) Bangalore to Pondicherry line via 
Hosur, Palacode, Krishoagiri. lolar-
pet, TiruvanoamaJai; 

(3) Chamarajanagar-Palanin lice; 

(4) Karur to Tuticorin via Diodigul 
Broad Gauge line. 

Construction of these raHway line5 is viral 
for economic development of Tamil Nadl,l ... 
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Katur to Dindigul broad Kauge line in 
Tamil Nadu has been a dream for decades 
but the slow progress on this liDe bas 
Duahed the other of Tamil Nadu to back· 
afound. Tbis project is meant for tbe 
economic development of the people of 
Tamil Nadu. So, I demand an early 
execution of this project 

Broad Gauge line Co be laid from 
Bangalore to Pondichmy via Hosur, 
Palacode, Krishnsgiri, JOlarpet and 
Tiruvannamalai is a very important line. 
This linc connects three Stales, namely, 
Karnalsh, Tamil Nadu and Pondicherry. 
It is Pondicherry which give shelter to our 
great poet, Mahakavi Subramania 
Bharathiyar and Aurobindo Ghosh. Also, 
it is the birth-place of our great poet 
Bharathidasan. Moreover, there eXISts a 
railways line between Tiruvannamalai and 
Pa lacode. So, it is easy to lay Ihis line. 

I would request the han. Minjsll~r of 
Railways (0 look into (he backwardnc~s of 
(he regions and areas Clnd also considt:r 
the need for further development in 
respect of economy, commerce and indus-
trialisalion and to make plans for fUlure 
development of railways. 

[Sbri Sharad Shankar Dighe in rhe Chllir} 

Kodaikanal is known as the Princ.:ss 
of Hill Stations. Tourists allover the 
world visit this hill station. Though it IS 

a good tourist centre, it is not served by Ii 
railway line. unlike Uthagamandalam, 
Kodaikanal j') situated in the backward 
district of Madurai. So, J demand II 

traffic survey from Madurai 10 Kodaimanal 
to be under taken and necessary steps 
taken. 

A diversion has to be taken from 
Sholavandan to Curnbum via Batlagunda, 
Nilakottai, Periyakulam Cumbum and 
connect it with the Trivandrum lioc. 

There should be another railway line 
laid from Tirumaganlam to Cumbum lila 
Sedapatty, and Elumalai and conntct it 
with tbe Trivandrum line. 

An overbridge has to be construcled 
over the railway line in Dindigul Immedia-
tely. A number of trains pass through 
this ~tction. So, the gales over (he level 
cross-ings remain closed most of 1he time 
and the traffic comes to a dead stop. The 

movement of vebiclts is virtually stopped. 
School-going children. office-aoers, vendors 
of vegetables and other artkles of daily 
necessilY are nOI able to reach thoir dcatj. 
nations for a long lime and people are put 
to a lot of suffering. So, I demand the 
immediate construction of this overbridge 
in Dindiaul. Provision has 10 be made 
in this year's budget itself. 

The melre gauge lines were laid by 
Lord Dalhousi in IB60 from Egmore to 
Tirunelvcly and Tuticorin Ilia chord line 
and the rna in fine through Tanjore. So. 
these lint's have to be converted inlo 
broad·gauge and dfluble line has to be 
provided, for \\ hich plovision has 10 be 
made in next ycar'~ blldgl'j, 

There is a Jong'§lallding dt'Ullwd (or 
doubling the line b"lwern Tambaram and 
Ch inglepet in Ordt'T 10 mcel the iTowina 
Irallk nerds of the areA. This demand 
is pending frcm the days when Shd O. Y. 
AlugesOln was the Deputy Railway Minister. 
So, 1 demand (hat provision should be 
made for this in this year's budget. 

The farc and (rl.!ight rates are increased 
year aflt:f year. The income from passen-
ger farcs is going up, but Ihcre is no 
proportionate increase in the amenities 
provided 10 pa~scngers. In many railway 
stations there j~ no provision for supPly of 
drinking water. In many stations (he, 
toilel facilities are very poor. Even in 
those stations where they are provided, 
they are not maintained properly. There 
are 00 pr0l"~r lighting arnmgements in 
many of Ihe stations and in the runnin. 
trains, The retiring room facilities leave 
much to be desired, The passengers are 
not getting decent nutritious food at 
reasooable rates in the railway stations. 

To cope with the increasing demand, 
the railway system bas to be modernised 
and computerised. There sbould be more 
and more electrification; track renewal bas 
to be done at a faster rate; metre.gaute 
and narrow·gauge have to be converted 
into broad·gaugc. Several bridges have to 
be rehabilitated, Many wagons are lick 
and tracks overaged. Hence, rehabilita-
tion work has to be speeded up. 

For instance, the railway track from 
Pcralam to Kodaikanal is more tban • 
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century old. very much out·dated. The 
track canDot carry heavy weight goods 
trlin. So, tbe track has to bl! dismantled 
aDd • new track laid. 

There is an increase in thefts in the 
yards. running lrains, loco-sheds and work· 
sbops. It is senerally said that the RPF 
mon themselves commit these thefts. So, 
they should be watched and checked and 
this malpractice put down with an iron 
bind. 

About 40 perc~llt of tbe railway 
employees are casual labourer. They have 
to be absorbed, and, made permanl!l1t 
employees and proper safeguards provided 
to them in regard to their conditions of 
work: The railway employp.es in semi· 
urban and rural areas are undergoing a Jot 
of sufferina. They should be given proper 
treatment. 

Because there is a heavy rush and over· 
crowding, more trains should be run bet· 
ween Madurai and Bodi )ine, Coimbatore 
and Bangalore, Coimbatore and Tiruchy, 
Dindigul nnd Coimbatore, Madurai and 
Tuticoria and Madurai and Tcruoelveli 
aDd Cape Comori" lines. 

Resarding appointments in the Railway 
administration, there is a provision for 
reservation of Scheduled Castes and Tribes 
people, but the percentage of appointments 
in the r~served catt'gory is not adequate. 
This should be increased further. Even 
though there is a provision for r:servation 
it appointment for the backward class 
people under Article 15 and 16 of the 
Constitution of India, tbe provision under 
Article J6 of the Constitution of India has 
become a dead letter because there is no 
provision for the:; backward class people. I 
demand there should be a minimum reser-
valion of 30 per cent for the people 
belonging to the backward classes. 

There is no reservation for the denoti-
Bed tribe people. At least fifteen percent 
of the posts should be restrved for the , 
people who belong to this category. 
Durio, the British days these people were 
treated as criminals. They were prevrnted 
from loinl from one place to another 
without passport. 

1 would also demand that tbree per' 
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cent of the posts should be reserved for 
the PiramaJai KaHan. Their population 
in Tl1mil Nadu is 35 lakbs. So effecrively 
they were prohibit~d from moving about 
and doing their business during the British 
days that they were pushed five centuries 
behind. Therefore, it i41 the duty of the 
Government to see that they are rebabi .. 
Iiated and brought up. 

I would request the Hon. Minister for 
RailwJYs to kindly talee note of the points 
thaI I have made just DOW and see that 
necessary actiolJ is taken to meet the 
aspirations of the people of the State. 

[Trans/ation] 

SHRJ R.S, KHIRHAR (Sitamal'hi): 
Mr. Speaker, Sir, I welcome Ihe Budget 
presented by tbe hon. Minister of Railways. 
MallY Members spoken about effecting 
morc and more improVl:mcnts in the 
Railways. We lalk about the develop-
ment and uplift of rural areas. Through 
you, I would like to draw the attention of 
lh~ Minister of Railways to the fact that 
the role of Railways in the development 
of rural areas is not reflected in the railway 
budget. In the last decade, roads were 
d(!veloped by selling up Rural Engineering 
Organisations in rural areas, but the 
Railways arc Dot playing any role in this 
regard. I fcel that the Railways should 
also contribute towards the rural develop-
ment. 

Mr. Speaker, Sir, I came frow Sitamarhi 
whicb is situated on the Nepal border. 
The area of 2eO kms, Darbhanga to 
Narkotiaganj lines on Indo.Nepal bordet. 
Fifty percent of produce in Bihar-be it 
maize, wheat or rice-is produced in 
Motihari, Sitarnarhi and Darbhanga, but no 
marketing facilities are available in the 
absence of a railway ]jne. When late Sbri 
L.N. Mishra was tbe Railway Minister, a 
survey of a railway line from Sitamarhi to 
Muzaffarpur was conducted, but there is 
no further progr~ss line we do not know 
the rfasons therefore. I receiveri a Jetter 
on 15th February from the han. Prime 
Minister in which I have been informed 
that my proposal for construction of a 
railwl1Y line from Sitamarhi to Muzafl'arpur 
has bl:cn forwarded to the Railway 
Minisl('r (or txamination. No mention baa 
been made about it in the ezaminatiotl 
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report presented recently. I would request 
the Railway Minister to pay attention to-
warda it in the interest of the security of this 
border area and for the growth of induss-
tries and trade ih the rural areas. With 
these words I suport the Railway Budget. 

[English] 

SHRI D.K. NAIKAR (Dharwad 
North): Sir, regarding the Budget intro-
duced by the Railway Minister, I want to 
say a few words about the railway lines in 
Karnataka State, to which 1 wanted to 
draw his attention. Unfortunately, the 
Ministrr is not here. Still, 1 believe that 
he will take note of what I say about the 
railway linl!s so far as Karnataka is con-
cerned. 

In Karnataka there are two melre gauge 
lines. One is Miraj·Bangalore line :lnd 
the other is Hospet·Hubli line. There is 
a longstanding demand of lhe p~oplt! of 
Karnataka 10 convert them into broad 
gauge lines. Several efforts have been 
made from the very beginning, but no 
tangible results have come. Unfortunately, 
although the portfolio of Railways was 
held by many Ministers belonging to our 
State, right from Mr. Da!lappa. Mr. 
Poonacha and othrcrs, yet these IWO lines 
were never conveted into broad gauge 
ones. Last year we approached the hon. 
Minister and he was kind enough to order 
a survey to be conducted and the survey 
reportlt are pending before the Ministry, 
and I expected that these two would be 
included in the present Budget. But I am 
sorry they were not included. In thIs 
conntectson. 1 may tell you that if you go 
to the neighouring Stales of Andhra 
Pradesh, Kerala and Maharashtra, you will 
flund that every line there is broad gaugl!, 
bnt s! it not so in Karnataka. I do not 
kuow why this kind of regional imbalance 
is created so far a, the RailwliY lines are 
concerned. When I c;(pecled the Railway 
Minister to do some jw;tice to rdl10Ve 

regional imbalance, it was not done. But 
I remember that he menlioned In his sp;!ech 
that he will speed up (hI! existing ones and 
will take up the new work on a highly 
selective basis. If that is the case, these 
two works along Wilh the additional work 
of Hubli-Karwar line should be taken up 
because tbere is industrialisation and heavy 
traffic there. So. they flhould be under .. 
)Ikon immediately, at least in tbe oext 

budget. 

[ Tranl/atlon] 

SHRIMATI USHA THAKAR (Kurchi): 
I welcome the Railway Budget presented 
by the hon. Railway Minister. 

Kutch area is situated on our border 
and is also a very backward area. We 
know that there is a proposal to lay a 
railway line from Gandhi Dhim to 
Lllkhpat in Kutch. I request the RaUway 
Minister to include this line in tbe current 
years budget proposals. We arc aware tbat 
survey work of this line bas already bocn 
completed from Gandhi Dham to Lakbpat. 
All the fOllr Talukas i.e. Lakhpat. Mandavi. 
Mundra and Jakbau will be covered by 
this line and the problem beiDi faced by 
the residents of these areas will be solved. 
Unemployment problem of the people 
would also be solved. Besides, loadiDI 
and unloading of lignite and salt would 
also became easy. So, 1 request tbe 
Railway Mjni~ter to include this line in 
the current year's budget proposals. The 
Railways would earn optimum revenue 
from goods and passenger traffic bandIed 
on this line and it will facilitate return on 
the capital inVl:Slml'nt of the Railways. 

I congratulate the hon. Minister for 
having introduce a super fast train from 
Bombay to Kutch Gandhi Dham. Students 
or Kutch have to go to Anand Viallabb 
Uidya Nagar for study, in the absence of 
a college there. Previously. Janata Express 
and Saurashtra Express used to stop ae 
Anand, but with the introduction of the 
super fast train that stoppage has been 
withdrawn putting the students into Ireat 
difficulty. 1 request that the super fait 
train may be provided stoppage at Anand 
and it should be named as Kutch Mail. 

SHRI RAM BAHADUR SINOH 
(Chapra) : Mr. Chairman, Sir, developtDe'u 
of a country depends on the means CJf 
transport, just as blood circulates in tho 
body through veins and actives. Bach Plrt 
of the body gets blood through veina and 
that is why the body remains healthy. It 
any fault develops in it one falls ill. 
Similarly. if means of transport of • 
country get interrupted, lhe country lep 
behind economically and socially or 
culturally. Consumer-goods are .,troduced 
in one part of tbe counlry and these arc 
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made available to consumers livina in 
different parts of the country through 
means of transport. 

Means of transport also play a great 
role in the exchange of views. Therefore, 
country's development is linked with the 
development of means of transport. Among 
the modes of transport available in OU.· 
country, Railways is the most important; 
but there is a feeling among the people 
that the trains are not punctual and there 
is lack of accommodation, electricity, 
water and security in trains. Life and 
property of people arc in danger in trains. 
Due to this feeling people are attracted 
towards motor transport. Therefore I 
would request the Railway Minister that 
if he formulates a time-bound plan aDd 
Itart work with determination only then 
be would be able to undo these impressions. 
Unless the Railway Minister takes firm 
steps alongwith a time bound plan for the 
development of Railways, such feelings 
cannot be removed from the minds of the 
people. 

A proposal for constructing an over-
bridge between Digha and Pahleja in 
Patna, Bihar has been under consideration 
for many years. I have learnt thaI efforts 
are being made to change the site of thiS 
over bridge to a place near Mahatma 
Gandhi Setu. In this cOl'lnection I would 
submit to the Railway Minister that 
Railways have got their own land in Digha 
Gbat and Pahleja, there is a railway line 
and residential accommodation is available 
in Pahelja for the Railway employees. If 
this bridge is constructed near Mahatma 
Gandhi Setu, lhou~ands or people will be 
displaced and the Railways will have to 
acquire fertile agricultural land both in 
Patna and Hazlpur sides. If the bridge 
is constructed near Mahatma Gandhi SelU, 
about 3.5 crore people living in Saran 
Commissionery and in Deoria, Gorakhpur, 
Obazipur, BaHia, Gonda, Basti and 
other district of Easter Ullar Pradesh 
will have to cover a distance of 40 kms. 
more to reach Patna. In order to save the 
money, time and energy of these 3.5 crore 
people, it is nece!sary 10 construct the 
bridge between Digha Ghat and Pahleja. 

Secondly, I would like to point out 
that at the time of conversion of railway 
fine into broad gauge line, Saradhal level 

crossing at Cbbapra Kacbbchari statioD bet-
ween Chapra and Sonepur stations of N.E. 
Railway was closed down with the lSSU .. 
rance that the same would again be opened 
after completion of the work on this line. 
Two third pare of Saran Commissionery 
lines towards North and one-third towards 
South of that level crossing. There is no 
other route for the people living on both 
sidt:s if they went to come to either side. 
I, therefore, request the Railway Minister 
to get this level crossing reopened and 
make arrangements for construction of a 
road overbridge there fo provide relief to 
the people. 

Thirdlly, when conversion of railway 
line was in progress, the line between 
Maharajgunj and Daraunda was closed 
with the assurance that it would be reopend 
after completion of the work. Maharaj· 
ganj is a very big mandi where transactions 
worth Rs. 10·12 lakhs taken place daily. 
Lakhs of people earo their livelihood there. 
The loea I people are facing a very difficult 
situation due to closure of this line. I 
request that this line may be reopened. 

Fourthly, I would like to point out 
that the revenue earned at the Shitlapur 
station is the highest as compared to that 
earned at any of stations between Chapra 
Sonepur, but no public amenities have been 
provided there. There is no shed at the 
station. I request the Railway Minister 
to pay attention towards it with these 
words I conclude. 

(E"glish] 

SHRI BIMAL KANTI OHOSH 
(Serampore): Mr. Chairman, Sir, I rise to 
suppoq the Railway Budget for 1985·86 
and the Demands for Grants in respect of 
the Ministry of Railways. 

I had many things to say but those 
points have already been thorougbly dis. 
cussed by many hon. Members of this 
House. The hon. Mioister of Railways 
while replying to the debate has clari-
fied the reasons for different proposals. 
I thank the hOIl. Minister for reducing the 
surcharge which he had proposed earlier. 

While going through the proposals for 
new railway lines, I am sorry to Ond that 
West Bengal is totally neglected. I would 
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lib to ia, that the Railway Ministry must 
carry out and complete tbe projects already 
undertaken in West Bengal and also the 
projects for which commitments have 
already been made by tbe previous Govern .. 
ment. Therefore, I am giving a list of 
projects which must be included in the 
Budget: 

(1) Construction of broad gauge lines in 
the area served by the former 
Martin's Light Railways, that is, 
Howrah·Sbeakhala Section, Howrah· 
Amta Section and Howrab-Champa-
danga Section in the district of 
Howrah and Hooghly. In order to 
remove the hardships of the rural 
people in the district of Howrah and 
Hooghly, the foundation stone for 
this project was laid by our beloved 
late Prime Minister, Shrimati Indira 
Gandhi, more than 10 years ago. 
Only a small portion of this project 
is completed for which I am grateful 
to the previous Railway Minister. 
The people of this rural area are highl, 
anxious to see that the assurances 
given by the late Prime Minister, 
Shrimati Indira Gandhi, are imple-
mented without any further delay. 

(2) Doubling of Sheoraphuli· Tarakeswar 
Section, Eastern Railway and the 
extension of this line upto Bisnupur 
via Arambagh. This project is abso· 
lutely essential for the benefit of 
rural people. 

(3) Doubling and Electrification of 
Bandel-Katwa Section of Eastern 
Railway. 

(4) Namkhana-Budge Budge Railway. 

(5) Digha·Tamluk Railway. 

(6) Bklakhi·Balurghat Railway. 

(7) Development of Railways in North 
Bengal. 

(8) Development of Darjeeling-Himala· 
yan Railway and its extention to 
different hill areas. This project is 
essential for the benefit of hill people. 
This is also necessary for the develop· 
ment of tourism because this Toy 
Train is a great attraction for tbe 
tourists. 

All tbese projects should be included in 
the Budget and work order should be issued 
at the earJiest. 

The circular railway and the Metro 
Railway, in Calcutta should be completed 
as early as possible. 

I would further like to state that the 
casual workers in the Railways should be 
gradually absorbed on regular basis. 

[Translation) 

SHRI DILEEP SINGH BHURIA 
(Jhabua): Mr. Chairman, Sir, I support 
the Supplementary Demands for Grants 
(Railways) presented by the hOD. Railway 
Minister. During the last 37 years after 
independence, we bave been able to cons-
truct only 6547 kilometer's of railway Jines 
and if this will be the pace of development, 
we would Dot be able to provide railway 
lines in hiJIy areas and those d istries which 
have so far not seen the railways. All the 
Members, who have spoken so far, have 
demanded construction of new railway lines. , 
The condition of railway track, coaches 
and signals is very bad and Chaudhary 

. Saheb is trying to improve the condtioD, 
but only time will tell how far be succeeds, 
because it is who bp.ing said that there is 
shortage of funds. Both these things can. 
not go together. You will have to differen. 
ciate betweell the villages and cities. I 
would like to know the extent of Joss 
suffered on account of introduction of rin. 
railway in Delhi. You talk of helping tbe 
urban people and tbe rich. Now you will 
not be able to impress the people liviD' in 
the villeges because they have also became 
vigilant today. I come from the country-
side and support the cause of the rural 
people. You will have to inform this House 
as to that much amount has been spent OD 
the Underground Railway in Calcutta and 
how much loss has it been incoming. You 
will also bave to take a decision as to bow 
you propose to help the people Hvins in 
the villages, Wben a villager goes to cities 
be has to pay octroi duty. He is allowed 
to enter the city only when he has paid the 
octroi. When a person from in a city, 
goes 10 villages, he bri DgS loads from there 
without payina any taxes and the villaaer 
remains poor. Shri Baosi Lal will have to 
take a decisions to bow he weDts to help 
and uplifit the rural people. Here some 
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people might be uDited aDd they caD raise 
their voice forcefuJiy and can get fhe allot· 
ment of entire fUDds to themselves, but I 
would like to tell you that there are still 
people in the villages who have never seen 
a train. You will have to formulate plans 
for hilly areas, tribal areas and Harijan 
areas and you will have to ensure tbat 
raHway facilities are provided to those 
people also, from whom you collect the 
money. The minerals, iron ore, wood and 
cement are obtained from villages, but 
there are still people in the villages, who 
walk: SO and 100 kms. on foot to their 
place of work. There are no roads there. 
I would request the hon. Minister to find 
some ways and means to help there 
people also. 

Secondly, I would like submit that you 
will have to make the railway jl)urney 
cheaper throughout the country. You will 
have to instal your own power plants. All 
tbe State Electricity Boards are running in 
losti. If you want to electrify the railways, 

, you will have to set up your own power 
plaots. 

You are going in for computerisation. 
The computer is a western concept. The 
computers are installed in a society where 
the moral values have been shatlered, but 
this is not the situation in our 
country. If a man can commit a mistake, 
how cau computer be helpful. Moreover, 
you cannot instal computers at every place 
and it would require a very huge invest-
ment. Would you instal a computer at a 
door or at the residence of a Station Master 
or at the scat of an employee who sits in 
the back side or near the seat of the driver? 
I would like to know (rom the hon. Minister 
as to how much investment be require for 
Ibis purpose? I would like submit that 
irregularities should b! checked, track 
should be replaced, rail coaches should be 
argumented in sufficient member and faulty 
signals should be set right. In addition, 
villages should be Hnked by railway Jines. 
You should spend money aD all these 
things. 

One more thing I would Hke to mention. 
The railway guard sits on an iron rod 
'throuehout the year, whether it is winter or 
summer. There is no driDkinl water 
arranacrnent for him, no proper place (0 

,It and no fresb air to breathe. Old steol 

fittings in the luard's compartment havo 
also not beeD chadgcd. These necessilie~ 
arc required to be improved. It is not 
proper to just copy the Weslern countries 
blindly. The computers are installed when 
the moral values are lost. It is the man 
who has to operate the computer. 
You should not. there were, go in for 
computerisation. You should set right the 
minor things. Obe more tbins also tbere. 
I( you are computerising the Railways. tbe 
manpower would become surplus. I would 
like to know as to what would be the fate 
of the educated youth 1 How would you 
provide them jobs? What would be the 
impact of computers in the economy of 
the country? What would be the future of 
the youth coming out of universities? We 
should think of installing computers only 
after arrangement for the employment (or 
tbe yo uth has been made. It is a western 
conce pt and I oppose computerisation. 

I would like to say one thing about my 
constituency. I come from Western Madhya 
Pradesh. There is need of constructing 
overbindges on Sailana road level crossing 
and Jawra road level crossing in Ratlam. 
You should 'construct these overbridgses. It 
is, of course, correct that when sufficient 
funds are not available and taxes are not 
levied, administration cannot be run pro-
perly. If you do not have sufficient funds, 
there cannot be any development. I would 
like to say that if you can provide more 
facilities to the people by colJecting more 
money, you should molilise even more (unds. 
but improvement in Railway is absolutely 
necessary. Our overbridges are many year 
old. These bridges should be properly 
maintained. 

Madhya Pradesh is a very backward 
State. As Mr. Chairman is ringing the bell, I 
will now speak about Bhand-Dahod Railway 
line. Survey for this line has already been 
d,one and provision should be made in the 
Budget for it. 

I support this budget and 
request the hOD. Minister to see tbat tbe 
funds are spent in a systematic man DeL 
Our Railway network is the billest in Asia 
and you should e"pand it even further. 

With these woras, r thank the hon. 
Minislcr and thank also the Chairman for 
loiDa me aD opportuDity to speak. 



261 ittlOlution Itt .' Railway PHALGUNA 29, 1906 (SAXd) Convention Committee 262 

SHRI RAM NAG INA MISHRA 
(Salempur): Mr. Chairman, Sir, before I 
speak I would like to tbank the Minister of 
Parliamentary Affairs that some considera-
tion has been shown to us after three days 
of etTorts and we have been given an 
opportunity to speak about our area. 

Sift I am m\!ntioniog only tbe main 
points. There is a demand pending for 
long to set up a coach factory in Bhatni, 
OJ.trict Deoria. We have been dema-
nding j t every year. It is the policy 
of the Government that new factories 
should not be set up in big citi(;s where 
big factories are already there. The district 
authorities of our district Dcoria have 
acquired 750 acres of land in Bhatni and 
have handed it over to the concerned 
Government. There is already a broad 
gauge line in Bhatni, District Deoria 
and other facilities are also 'avail-
able there. Therefore. justic::e demands 
that a coach factory should be set up in 
Bhatni. In Ollr State, there is no other 
suitable place than this. 1 WOUld. therefore, 
request the hon. Minister that it is the 
demand of justce that a coach factory is set 
up immediately in Bhatni. 

Secondly, a broad gauge line is being 
laid between Bhatni and Varanasi. The 
pace of work on this line is very slow. The 
construction work should be speeded up. 

Earlier, the trains used to make four 
trips between Bhatni and Barhaj. Now 
they have been curtailed to two trips. I 
request that Bhatni-Barhaj train .ervices 
should be restored to four trips. The 
facility already available to us should at 
least be restored. 

Bud'get allocations have already been 
earmarked for construction of a broad gauge 
line between Bhatni and VaraDasi. The 
progress ot work is at bery slow pace. I want 
that work on Bhatni-Banaral broad gaugc 
line sbould be expedited and completed at 
the earliest. 

,I would also like to submit that even 
after completion of Bbatni-Banaras broad 
,auge linc tbe train serviees 00 the narrow 
lauae lioe pa~alleJ to this line should 
continue. There is already a broad Iluge 
Hoe between Dhalni and Lar and tbe 
distance between Lar and Barbaj is only 15 

kms. It is situated in the banks of river 
Sarju. There is a place Deverhava Baba 
there and people in larle Dumber visit this 
plact. This place may be linked either 
with broad gauge line on parallel narrow 
gauge line should be allowed to remain in 
operation. because tbe situation there is 
already very bad. If this line is dismentied, 
the situation would become still worse. 

I would also like to bring to the notice 
of the hon. Minister that State Govern-
ment has already written to the Central 
Government about the necessity of an 
overbridge in Deoria. The people have to 
wait there for as much as two hours. Most 
of the Ministers have themselves seen tbe 
situation there. I would request that an 
over bridge may be constructed in Deoria. 
I would not take much time, I am just 
going to conclude. Sir t I have another 
submission to make, which has not been 
touched upon in the budget. The survey 
for laying a railway line between Deoria 
and Padrauna was completed three years 
back, survey report has also been submitted, 
but I am surprised to note that there is 
no mention of this li~e in the new budget. 
This Kushi Nagar is a world farmous place 
where Lord Buddha attained 'Nirvana' 
(salvalion) Keeping it in view, the then 
Minister of Railways had made provision 
for this line in the budget. I would request 
the hon. Minister that this line may now 
be laid. 

Sir, there is another surprising thing in 
the budget. Late Prime Minister, Shrimati 
Indira Gandhi had laid the foundation 
stone of bridge on 'Gandak' at Chhitauni 
8 years ago and lakhs of rupees were spent. 
BiBht years have shlce passed, perhaps more, 
but it is surprising that work on that brid,e 
hal Dot started so far although the' Prime 
Minister had Jaid its foundation stooe and 
the Ministry of Railways too must have 
cleared it after due consideration. I would 
like to tell the boo. Minister that tbe 
people have started losing faith and it i. 
natural too. In this regard. I would 
humbly requost the hOD. Minister that the 
work on tbe project, roundation stone o( 
which was laid by tbe Prime Minister, 
should be completed as 800n as possible. 
The wo.'k on Chhitauoi bridge should be 
started 8000. I will conclude in a minute. 

I just missed one thins. I w,~~,~ ,t,~_, 
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CODaratu)ate the hon. Minister for showing 
sympathy to the sugarcane farmers. There 
ia DO increase on the freight for sugarcane. 
Por this, I express my sincere on thanks 
behalf of sugarcane farmers. 

In the end, I hope thai the points 
raised by me would replied to by the 
bon. Minister when he replies to the debate. 
If reply is not possible at the moment, he 
may send written reply. 110 that when I get 
back to my di'itrict. I could tell the people 
that I have advocated their case and it is 
now upto the hon. Minister to implclnent 
the scheme. 

SHRI RAMASHRA Y PRASAD 
SINGH (Jahanabad) : Mr. Chairman, Sir. 
a perusal of tbe debate on the Railway 
Budget presented by the hon. Minister, 
in which members from both the opposition 
and tbe ruling Darty pacticipated, the 
inevitable conclusion is that we have not 
been able to arrive at a correct assessment. 
Some of the members have said that this 
is a very progressive budget and some of 
my friends have said that i! is an anti-
people budget. It could have been calh:d 
a progressive budget, had it benefited the 
workers and the working class to a maximum 
ellen. BUI, the working class~ laboures, 
service class, fee tory workers, betal leave 
sellers, class IV employees and all people 
or similar categories have beeD hit by [his 
budget. 

When it it is a deficit budget. then 
more funds are needed. When the dema nd 
a railway line or its e){tension, it needs 
money and it is not easy to raise money. 
Still, the Railways remain a m:ljor source 
of development of our country and back-
bone of our economy. This is OUf prime 
industry and its condition has deteriorated 
to the extent that the backbone of one 
economy is 011 the verge of a collapse. Our 
economy is tottering. It is necessary to 
improve it. Our han. Minister of Railways 
bad been a Chief Minister .of a State at 
one rime and at thar rime I Was also a 
member of Bihar Assembly. At that time, 
it came to light that lte was the youngest 
person to become a Cheif Minister and he 
was consideeed an efficient administrator. 
It leads us to believe that he will brin, 
improvement in the Railways also. I would 
like to say that no reason has been given 
" to wby the Railways run in loss. We 

have a vast network of railways measuring 
about 61,000 kilometres, still it incurs loss, 
why? The reason for loss, as far as I 
uQdcrstand, is the connivance. of officers 
and policemen with criminals which results 
in the theft of goods to the tune of crores 
of rupees. The railways have to sutTer 
maximum loss on this account. The people 
involved in these activities have become 
millionaire. If you can check this soil, 
tbe losses can be avoided. The entire 
existing stock of engines rUD at slow speed. 
Similarly. the tracks are also old. Tbere 
are countries in the world, like Japan, 
wbere fast trains run. Therefore, if we 
add modern equipment, it can bring about 
a lot of improvement. With the Induction 
of quality engines, fuel, coal and chemicals 
can be saved and foreign exchange can also 
be earned. You have rung the bell. so the 
time is running out and I am the last speaker 
I belong to Badh Gaya area. That is a 
famous place. Lord Buddha of one country 
attained enlightenment there. The people 
who seek such enlightenment of ten visit that 
place. ThaI is a place of entemational 
importance. There is no railway line 
there. In aUf area, we have Gaya~Patna 
line, but that is also quite old and only single 
line is there. Thp, train is the only means 
of transportation. In the month of 
Bbadrapad, a fair by the name of 'Pitripaksh' 
is organised there. Lakhs of people from 

all over the country visit that place. You must 
see how that single train carries so much 
of passenger traffic. Both the latc Ministers 
of Railways were from Bihar. Even they did 
not pay attention to it. I request that this 
liDe should be dOUbled. In our area. there is 
a narrow gauge )ine form Fatuha to 
lslampur. That is the only means of 
transporl for carrying goods of the rural 
labourers and farmers. I request that this 
lioe from' Fatuha to Bodh Gaya may be 

converted iuto broad gause. It will benefit tbe 
people of tha~ area. There is a railway 
line between Palna and Rajgir. If it i. 
extended upto Bodh-Gaya, the southren area 
whicb has no means of transport, will be 
benefited. Bus fare from Patna to Boob .. 
Oaya is about Rs. 12 or 13 whereas the 
rail fare is only six rupees. Most of the 
poor people travel by train. You will have 
to pay attention to tbis area so tbat tbe 
poor and the labolf community could tet 
relief. With these words, I request you to 
live consideration to my SUBlcstion •. 
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[E",U,,,] 

PROP. N.G. RANOA (Guntur): Mr. 
Chairman, Sir, I want to confine myself 
to a very few small things and in regard to 
these small things, the Railway Board and 
the Railway Administration have proved 
themselves to be a areat failure. One can 
understand the financial difficulties and, 
therefore, their inability to extend their 
services by establishing new lines, renewing 
their stocks, railway lines and all the 
rest of it. But how one can excuse them 
for failing to provide even the smallest 
facility for the railway users? When my 
hon. friend Shri Ghani Khan Chaudhury 
was the Railway Minister, I brought it to 
his notice that Krishna Express traiD used 
to run between Hyderabad and Guntur; it 
was extended right uJ;to Tirupati, but so 
far as Guntur is concerned, it was dropped 
as a stop. When I brought it to his notice, 
he said : uYes~ out of special consideration 
for you and your plea, I am allowing 
these things 10 be renewed again," But 
till now it has not been renewtd. 

SHRJ BANSILAL : What is that 
train? 

PROF. N.G. RANGA: It is in South 
Central Railway, from Hydcrabad to 
Guntur·Krishna Express. It has been 
dropped as Krishna Express, it is now 
Hyderabad to Tirupati Express but so far 
as Guntur is concerned, the stop is can-
celled. All tha~ I have asked is to have a 
special bogie from Hyderabad to Guntur 
and from Guntur to Hyderabad, to be 
tagged on at Vijayawada in one case and 
at Hyderabad in the other. 

This little bit, which my hon. friend 
wanted to be done and he was confident 
that his order we going to be implemented 
by the Railway board, has so far not been 
implemented. And what is worse; I do 
not know bow many times, but not less 
than three times, I have written to the 
Railway Minister or to the Chairman of 
the Railway Board. and no answer till now 
bas been vouchsafed. If tbis is the condi· 
tion of the senior-most Member in this 
House, what would be the plight of other 
Members aDd the ordinary public in the 
country? 

Secondly. there was a cyclone. This 
cyclone was laken advantaac of by tbe 

Railway staff people to deny us a facHity 
which we Were enjoying. A ~pecial bOlie 
at Tirupati used to be attached 10 
Thirumalli Express which was later on 
attached to Circar Express at Gudur, and 
from Gudur right down to Guntur tbat 
bogie used to run. That has been cancelled. 
Therefore, passengers starlins from 
Tirupati have DO chance at all of gettjn, 
into the Circar Express and gOIng to 
Guntur. The Circar Express alone touche. 
Guntur (rom Tirupati. I wrote about it 
also. Last time I spoke about it also. Six 
weeks ago, my hon. friend the Minister 
thought that he was goiDg to let it done 
immediately, but it has not been done. Not 
even a reply. Only three days ago, I gave 
him again these complaints in ,,'riring. 
Five days ago, I sent it in a letler, but 
nOlhins happens. This is the pliMht of 
Guntur. 

This is only a s~mple. Somewhere, 
Ihere is a kind ()f palalysis and palsy the 
railway adminisllation has come to suffer 
from. Railway Management is such a big, 
huge unmanagement thing that neither a 
strong past Minister, nor a strong present 
Minister is capable of attt'odiog to these 
things. They think that these are a!1 small 
things. For the Railway Board, the higb 
'nawabs', these are all small things. They 
leave everything to the Genera I Manager 
and he, in turn. leaves it to the Divisional 
Superintendent or scmebody else. Satisfa.c-
tion is not being given to the people J 
have given you only one example. There 
are others also. 

Then, thl'Y want to convert metre-gause 
into broad-gauge from Gunlur to Macherla. 
I do not know how many years it is going 
to take. If they are to do it, it would 
facilitate the development of Bibinagar to 
Nadikudi line, which is moving in a tor. 
toise-like manner. So slowly, bit by bit, 
but by the tim~ they reach upto Nadikudi. 
should there not be broadgauge from 
Guntur to Nadikudi, so that they can 10 
from Bibinagar to Guntur and save easily 
!O or 60 kms. journey between Madras aDd 
Hyderabad? But they do Dot wan t to do 
it. There is no mind there to co·ordi!!ate 
one with the other. One part of it. they 
are trying to convert meter gauge from 
OUDtur to Macherla. At the same timo, 
t~e~ are not chinking of deveJopina 
BablDagar·Nadikudi line. They should bo 
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thousht together and developed together, 
bit by bit, by all means, so that tbese two 
developments would synchronise at one 
and the same time and the whole of it 
would be turned into broad gauge. 

There is a Iso one small chord line 
between Gunlur and Sundur near my 
village Nidubrulu. It is about 20 or 15 
miles. It has been dismantled. It can be 
taken up. The whole line is tbere, land is 
there and everything else is there. It can 
be utilised even now. I do not know why 
it is not being takeD up. It will not cost 
very much. Yes, it costs the laziness of 
tbe Railway administration. If only they 
would be active, if only they would be 
practical-minded and revenue-minded, they 
would certainly be able to attend to such 
small needs of the people. 

Then I come to Katpadi to Tirupathi 
IiDe. Only (he other day my hon. friend 
from Tamil Nadu was referring to· it. It 
is now meter gauge. It can be turned into 
broad gauge, so that the journey between 
BUDlalore and Delhi can be reduced by 
about 60 KM, if not more. Why do they 
not take it up? Tht"y surveyed it. They 
do not find enough money. When will 
they find money? The World Bank wanted 
the Nizampatam rish Centre to be develop-
ed, so that Calcutta can be supplied with 
plenty of fish, cheaper. better and also 
quicker. A survey has been made between 
Nizampatnam and Nidibrolu railway 
station which is my own railway station 
and it is not gOing to cost very much. It 
is about lS or 20 KM. But that is not 
going to be taken up. These are simple 
things, small things. Why do they neglect 
all these? 

I would like to give a warning to 
various political parties in the country, for 
the wrong and anti-national manDer in 
which they have reacted to the railway 
bud.et. which is more a political thing, 
than a railway question. They have turned 
It In10 political. Just because they do not 
Jike certain imposts proposed by the 
Railway Minister, is it proper, is it patrio-
tic, ;s it nationalistic is it progressive for 
ID)' Chief Minister anywhere (It doe! not 
matter where) to protest against' it, not 
obly protest against it, but also to offer to 
Neist it with the help of the people, with 
tbe said of the public and start a campaign 

called • rail-roko , ? It it right ? Is it 
not wrong? It is Dot unpatriotic? 

(/flIerruptlons) 

The people have already given their 
verdict in favour' of this budget by givinl 
more than 400 members, who stand by 
this Government. Those peop'le have to 
mak" up their mind as to whether tbey 
want to he in Government whether at State 
level or Central or they want to be in tbe 
Opposition. If they want to play the game 
of the Opposition, let them resign from 
the Government and come into the streets. 
We will face them. If, on the other hand, 
they want to play double roles, tbe time 
has come when the Central Government 
has got to take proper action, effective 
action and see that these people are kept 
where they should be kept, back again in 
opposition. They have no business in this 
country to turn State Governments against 
Central Government. Either you have 
co-operation between the Central and State 
Governments or you will not have any 
government at all in this country, expect at 
the Centre. Bewl1re of it. Thank you. 

(Interruptions) 

17.00 hrs. 

SHRI M. ARUNACHALAM (Tcnkasi) : 
I rise to support the Railway Budget for the 
years 1985-86 presented by the Railway 
Minister. I welcome the hon. Minister's 
assurance the 12~ percent increase in 
freight and fares would be reduced to 10 
percent in deference to the wishes of the 
hon. members of the August House. 

But I would like to request Ibe hon. 
Minister to reconsider the freight regarding 
re-classification of wheat, rice, pulses and 
salt, whicn has been done in this budger. 
Pulses are to go from North only to Tami J 
Nadu where people are primarJiy vegetarian. 
The pulses are the staple food. We caOlot 
import pulses as they are nor grown any-
where else in the world. This reclassi. 
fication will increase the price of pulses in 
Tamilnadu. The common people will be 
affected by this. When our hon. Prime 
Ministt:r repeatedly stresses the importance 
of raising the status of womeD, the Railway 
Minister by increasing the price of pulses 
has brought difficulty to house-wives. I 
request the bon. Minister of Railways t'o,t 



269 Resolution Re: Rcilw ay PHAIGlJNA 29, 1906 (SAKA) Convention Committee 270

least remove the increase on puleases.

Let me now turn to the specific demands
of the people of Tamil nadu and my consti-
tuency. The allocation in this annual plan
for development of railway projects in
Tamilnadu is very meagre and even I can
say that Tamilnadu is being neglected by
the Railway Ministry.

Even though the non. Minister has felt
the difficulties about the suburban passengers
of Madras also, the allotment of 2 crores
for metro-project is sufficient. Similarly,
the allotment of 3 crores for Karur-Din-
dugal-Tuticorn line is not adequate. I am
to state here that when the survey was
taken for this project in the year 1967 the
estimated cost was only Rs. 17.85 crores.
When in 1977 a review took place, the
estimate went up to Rs. 42 crores and the
Central Government accepted on policy
level 10 implement the project. In 1982
August 30th the then Railway Minister
announced that the project will be comple-
ted within five years and financial strain
will not be considered. But I am sorry
to state that allocation of fund is not
adequate every year. The present estimate
to complete the project will be Rs. 75 crores
and the Ministry has spent only Rs. 16
crores so far. I request the bono Minister to
consider this case sympathetically and allo-
cate more funds in this budget and com-
plete the project within the stipulated
period.

I request the Minister that additional
train should be run between Madras and
Quilon via Virudhunagar, Sankarankovil
during day time and Madras- Tirunelveli.
Since there is no train on this line during
daytime which will alone help trading in
these towns and restore the passanger trc in

• which was running during daytime in this
line.

Courtallam, the poor man's Hill Station
and summer resort, is located at a distance
of 5 krns from Tenkasi Railway Station.
Courtallam is a hilly place with scenic
beauty and excellent water falls at the food
hills of Western Ghats Mountains Range.
It is a potential tourist attraction. Tenkasi
being the nearest Railway Station of this
tourist spot Courtallam, the station at
Tenkasi should be expanded to deal with
more passengers with halting retiring rooms
and otherpassenger amenities. It is to be

made fit to cater to the needs of increasing
tourist traffic to Courtallam and the water
falls scenic complex.

Mettur is a small station between
Tenkasi and Tirunelveli. This is a centre
of agricultural belt and a station meant for
handling agricultural products to Kerala.
It should be upgraded to handle the agri-
cultural products traffic which is the main
source of income of the people of this
region: and there is a railway level crossing
which was manned earlier. But now it has
become an unmanned railway level crossing.
I request the hon. Railway Minister to put
a man over there.

Another essential item to be urgently
considered is the construction of overbridge
on the railway crossing in my constituency
town Tenkasi in Madura i-Tenkasi road.
The absence of an overbridge in this level
crossi ng crea tes hardshi p to road traffic and
hence it is to be urgently undertaken by the
railways. Since this level crossing is the
Gate Way to Tenkasi and Kerala the entire
traffic into the town, and out of the town
is totally blocked for hours when all
Madras-Quilo n bound trains pass through
this level crossing.

Similarly another major town with
growing population is Sankarankovil, an
important temple town and pilgrim centre.
But the station still continues with the
facilities established in the year 1910. The
Railway Ministry should immediately
expand the station in this temple town and
a place of pilgrimage to handle the traffic
on a priority basis, and reserve at least
four first class berths and ten second class
berths in No. 106 Madras Mail and No.
138 Express.

Kadayana llur is another station in the
line between Tenkasi to Madurai. It lacks
basic amenities like bath rooms, waiting
halls, drinking water taps and so on.
Immediate steps are essential to provide
basic amenities in this Railway Sta tiori.

There is a large public demand for AC
Chair-Car coaches
Pallavan Expresses
between Madurai and
day time.

In the metre gauge section Madras-
Quilon Mail and Express trains, Nos. 105,

in the Vaigai and
which are running
Madras during the
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106, 137 and 138, are the longest distance
trains and I request the hon. Minister to in-
troduce AC sleeper coaches in these presti-
Jtious trains. I also demand an investi-
gation of a broad gauge line between Virud
nagar and Quilon in order to develop the
backward areas.

Lastly, regarding the service conditions
I am to state that the recommendations of
the various committees about the recruit-
ment of Scheduled Castes and Scheduled
Tribes are not strictly implemented. For
example, in Class I service the recruitment
of SC/ST in 1983·84 is only 9.9 percent,
and 2.4 percent respectively. Though
sufficient number of Scheduled Casts candi-
dates are available in the Engineering and
Accounts Departments in Southern Railway,
the promotions to Group-B services were
de-reserved and promotions of 'other Caste'
candidates took place.

Further, the managment of the Southern
Railway is victimising the SC/ST employees.
The Railway Ministry should take suitable
action to fulfil the backlog in the Railways,
so far as these categories are concerned.

As the President of the SC/ST employees
of the southern Railway I request the hon.
Minister to bestow his personal attention in
to this matter and to take suitableaction to

inplement the Constitutional provisionr egard-
ing reservation policy of the Government of
India.

SHRI MANI~ REDDY (Medak) : Mr.
Deputy-Speaker, the common man is badly
affected to a great extent by the hike in the
fares and freight proposed in the Railway
Budget. The impact of the freight increase
will be that the transportation costs of
essential commodities like paddy, sugarcane,
grains, pulses and salt will push up all
round.

The Railway Minister had proposed an
incr~ase i'n passenger by 12.5 percent, a
surcharge on all classes, AIC Sleeper sur-
charge is also increased by Rs. 5/- for all
distance slabs, and an increase in monthly
season tickets by Rs. 3 to Rs. 12, for Second
Class. On the plea of uniformity of mini-
mum fare in the entire eountry, he does not
even spare the Calcutta Circular Railway
Line a nd he raised it up to 50 percent.

Almost all the super fast trains reach

their destinations in one day. Keeping this
in view, the Railway Minister increased the
rate of sleeper from Rs. 8 to Rs. 10 and he
proposes not to recover any sleeper sur-
charges for the second and subsequent
nights. The Railway Minister could not
anticipate the revenue for the current
financial year. The net revenue was Rs.
378.95 crores as against the anticipated
revenue of Rs, 338.50 crores.

On the one hand the Railway Minister
blames the coal sector strikes for his
Ministry's performances and on the otber
hand he praises the Railways for extra
loading of 22.26 tonnes for the month of
January 1985. The measurs taken to curb
malpractices on the Railways are ineffective.
No new lines have been taken up.

Electrification of railway lines is a
modern and latest technique. The Railway
Minister says that the Railways have already
completed number of surveys for new lines,
but that they have not been able to take up
those new lines. There is no point in
having a survey when we cannot have the
railway line.

I request the hon. Railway Minister to
take up immediately the follwing lines
Andhra Pradesh : Pattancheruvu Pevilapalli
via Siddipet, Pattaubheruvu to Nizaoebad,
via Medak. Overbridges at Sanathnagar
and Kama Reddy are also to be taken up
urgently.

[Translarion]

SHRI MOOL CH AND DAGA (Pali) :
Mr. Chairman, Sir, when there is strong
determination, the success is bound to be
there. I feel that our hon. Minister is a
man of strong determiniation. But the
question is how the railways can be run
with sincerity and honesty ? All tbe
steam-loco-sheds should he phased out, You
have yourself admitted that there are 141
un-economic trains, the operation of which
results in loss worth Rs. 40 crores. You
had taken a decision in 1973 that tho
additional trains would be provided only to
those States who contribute 50 percent of
cost. I would like to ask the hon. Minister
whether he has ever paid a thought as 10
how much money is being spent on
establishment, leave aside the cost of
operation. Today, the number of officers
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in the Railways have increased considerably 
Barlier, there were only five officers in 
Jodhpur, today. the number has gone upto 
37. Each one of them is a master in the 
art of shuttling paper~ from one table to 
the other. Have you ever thought how much 
money is spent on these officers? 

There are 76 thousand items in the 
Railways. If they arc needed now, nobody 
knows when the purchases arc going to 
be made. How much bungling is there! 
The report of the Railway Convention 
Committee says that an item is no available 
for as 10Dg as five years. 

[English] 
In their eleventh report, the Railway 

Cove ntion Committee said: 

IIThat Committee has brought out 
cases of inordinate delay in processing 
indent') and issuing tenders. There 
have been glaring instances where 
urgcDt requirements were not 
processed for procurement for as 
long as five years." 

[Translatioll] 
If the trains start running on time, we can 

save much fuel. We can reduce the loss 
to the tune of crores of rupees ... 

(Interruptions) 

[English] 
MR. DEPUTY ·SPEAKER: Please 

address the Chair. 

SHRI MOOL CHAND DAGA: I did 
not wnnt to tax you because you have been 
!litting in the chair since long. 

[Trans/ation] 
For cffecting improvement in the 

Railways you take any aspect-the extent 
of claims filed, the value of property 
damaged, number of accidents and the 
amount paid as compensation I have 
observed that there has not been any let up 
in the compensation cases. You spend 
Rs. 70 erores on Railway Protection 
Force and G,R.P. but number of thefts is 
not coming down. The thieves are not 
apprehended and stolen property is not 
recovered. Have you ever considered as to 
how much money is spent on litigation in 
tbeft cases ? 

Your Railways Act is 100 years old. I 
am sorry to say tbat when Pandit Kamlapati 
Tripathi was the Minister of Railways, he 

had stated that the Act would be amended but 
till date not bing has been done. This Act has 
been in force since British rule. I expect 
that Shri Bansi Lal will not tolerate it and 
next time he will come with a new I\Ct. 

Innumerable statutory instructions and 
directions are issued and it looks as if the 
whole business is being done the basis of 
instructions. Do you know how many 
persons travel without tickets? Every year 
Railways lose Rs. ]2 to 13 crores on this 
account. 

You may take any aspect. Increase in 
fares is alright, you may increase the fares. 
There is no money in Depreciation Fund. 
Your motive is not bad and you cannot ·be 
punished for the things which have already 
been done because you have just been 
inducted in the Ministry. But the already 
existing mismanagement must be set right 
even If you have to incur displeasure in 
some quarters. If you become strict and 
prove true to your old image, things can 
improve and 1 can say that not only the 
losses of the Railways, which is our biggets 
public undertaking, can be checked but the 
Railways can also earn profit. 

With these words I conclude. 

[Engli.lh] 

SHRI CHINTAMANI lENA (Balasore) : 
Mr. Deputy Speaker, Sir, I rise to support 
the Demands for Grants in respect of the 
Budget (Railways) for 1985·86 and also the 
Supplementary Demands for Grants for 
Railways for the year 1984·85 and oppose 
all the Cut Motions moved in this House. 
You might be knowing that our party 
Government's motto is to remove regional 
imbalances. Railways being the binest 
public undertaking in the country. they , 
should see to it that ther egional imbalances 
are removed while implementing Railways' 
scheme and programmes, elc. But what 
we see is that those schemes and programmes 
are not implemented. In urban areas, 
where only about 20 percent of our 
population is living, Railways are investinl 
more funds but not in rural areas where 
80 percent of the population live., I 
would thererore, submit that tbe Railw.y 
Ministry should see to it that wbile inveatiQ8 
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funds in future. priority is given to rural 
areas and Dot to urban ,areas. Some of my 
esteemed colleagues from the other side and 
also some of my friends from the Treasury 

Benches have raised a hue and cry over ~he in-
crease in railway fares and freights. I strongly 
repudiate their contention, because I know 
it for certain tbat the commuters, the pas-
sengers, wi)) not hesitate to pay more 
provided we stick to the motto of security, 
safety and punctuality~ to which the present 
Railway Minister has added the motto of 
cleaniliness in trains as weJJ as in the 
stations. If they arc properly observed, 
then the travelling public will not hesitate 
to pay more. In addition to it, the trains 
should be available. What we find today 
is that the passenger~ are waiting h'ours 
together even 10 to 12 hours. but trains are 
not available. So, I would urge upon the 
Railway Minister to providi! more trains in 
1l1Ose areas where lhere is 11 felt need. 

In this connection, I would like to 
submit tbat in tbe month of October, the 
General Manager of the South Eastern 
Railways, along with thl: Chief Minister 
of Orissa, decided to ply a train between 
Bala~orc and Bhubaneswal', the capital of 
Orissa, and the first train was to run from 
the first week of November. In the mean 
while, the Lok Sabha elections Were 
announced by the Election Commission, 
followed by the Assembly elections. So, 
it was postponed. After that, even though 
several approaches were made by the State 
Government of Orissa and myself to the 
South Eastern Railway authorities, as well 
as to the Railway Board, they are not 
paying' any att~ntion to it, evell though the 
South Eastern Railway hasi announced 
that they would run the train from the 
first of November. So, I would urge on 
Ibe bon. Railway Minister that the past 
commitment of the South Eastern Railway 
to the State GJvernment should be 
honoured. 

1 am thankful to our beloved Prime 
Minister and th;: Railway Minister that 
tbe Neelacbal Express has been made daily 
from bi-weekly and it has been d!clared 
as a super·fast train. But, unfortunately, 
tbe speed of the traln is only 40 km. per 
hour in average, which is unprecedented in 
Ihe country, When you are chargina 
hiS her fare (rom the passengers, the train 
should not move at 8 snaiPs pace. 

One of the ways in which the railways 
can economize is by reduciog the pilfcrale 
from the railways, which is assumillg 
alarming proportions. For want of time, 
I Cannot go into the details. I will quote 
only one instance. While goods are sent 
to Betnoli from Rupsea when the goods 
are transferred from the broad-gauge to 
narrow gauge ncar Rupsa Junction pilferage 
takes place on a large scale, This sbould 
be checked. 

We have been asking for the last so 
many years for the conversion into broad· 
gauge the Rupsa-Bangripusi narrow-gauge 
line. I request that this demand may be 
conceded. 

[Tramlatioll ] 

SfJRI VJJAY KUMAR MJSHRA 
(Darbh:H1ga) : Mr. Deputy Speaker, Sir, 
first of all ( would like 10 draw the atten-
tion of the Minister of Railways towards 
Bihar. In this Budget the hon. Minister 
has said nothing about Bihar. It has been 
the good fortune of Bihar that after in-
dependence of the country, four Ministers 
of Railways have been from Bihar but so 
far as development of railways is concerned 
Bihar has remained quite backwar,d. 

In North Bihar on Shri Kedar Pandey's 
instructions laying of Samastipur-
Darbhanga Broad·Gauge line had been 
started but gradually the equipments and 
railway tracks were taken out of Bihar. If 
that railway line is providecl, the journey 
to Delhi and ,Bombay will b! very conve-
nient for the people of North Bihar. That 
is 3 very backward area. This will h~lp 
in it~ further development. For the pcnple 
of that area, a railway train is just a 
dream. The children there play the game 
of trains and imagine what the train is. 
Many people have gone to Bihar but they 
have not seen the railway tracks there. Th~ 
different railway works which have already 
been starlcd in Bihar should be completed 
first. The principle of 'First.come-first 
served' should be adhered to, Work on 
Sikri.Hasanpur line should also be started 
at an early date. 

I come from NC'rth Bihar. Nepal is 
adjoining In that. The Central Govern. 
ment is keen to have good relatioLls with 
Nepal. I would submit that tho Railwl1. 
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can also be a means to have good relations 
with Nepal. If we connect Darbhanga 
with Nepal via 'Kosi Barrage with a railway 
linc, this will not only help in maintaining 
good relations between Nepal and North 
Bihar but between Nepal and the whole 
country also. I hope the hon. Minister 
will pay attention towards this. 

I would also urge that a direct train 
between Samastipur and Bombay should 
be started. The ailing persons of tbat area 
have to go to Bombay and in the absence 
of a direct train they have to face lot of 
difficulties. It is, therefore, requested that 
a direct train b~tween Samastipur and 
Bombay should be provided. 

A train called Ganga·Damodar train 
runs between Patna and Dhanbad. One 
A.C. coach should be attached to it. Many 
p~nons who go from Patna to Dhanbad 
will be facilitate~ by it. 

It is also requestedt hat a railway 
line should be laid on the bridge over 
Ganga. This will connect North Bihar 
wi th South Bihar. 

All the trains going from Sonepur, 
Hazipur to Samastipur and Darbhanga 
have been cancelled. This has resulted in 
lot of difficultil!s to the people. Many 
people, including Members of Parliament, 
have written to you about this. If it is 
not possible to start all the trains again, 
at least two trains must be started again 
for the convenience of the people of that 
area. 

The hon. Minister has reduced the pro-
posed hike by 2~.% and hils made it 10%. 
1 want that hike in freight should a Iso be 
reduced' proportionately and should be 
brought down from 10% to 8% so that 
tbe difference is reduce to some extent. 

I would also hike to submit this also 
that the articles on which ta~ has been 
imposed by the Finance Minister. should 
be exempted from the increase in freight 
so that the people may conveniently trans-
port such articles. 

SHRI BHOlA RAUT (Bagaha): Mr.' 
Deputy Speaker, Sir, [ am srateful to you 
for giving me time to speak. As the time 
is sbort, I \\ilI submit before you the main 
points only. 

Through you, I would like to draw the 
attention of tbe hon. Minister of Railways, 
Shr; Bansi Lal to some points. Firstly, 
I want to tell him that there was a railway 
bridge near Chhatoni which was construc-
ted during British rule. This bridge was 
damaged due to floods. When late Shri 
L.N. Mishra was the Railways Minister, 
of cabinet rank, he had taken suitable 
measures to construct the Dew bridge. 
Foundation stone for this bridge was laid 
by the late Prime Minister Shrimati Indira 
Gandhi. It was Shri L.N. Misbra who 
had taken interest in starting tbis project. 
The testing and site selection was also 
made at that time. But today even after 
lapse of a period of 10 years tbe bridge is 
not ready. What is the reason? In spite 
of the promisses made by Shri Tripathi 
and Shri Kedar Pandey, ehha toni Bridge 
has not been constructed. During the 
Jast Railway Budget a180, we had drawn 
attention of the Minister of Railways 
towards this but nothing has been done. In 
so far as the importance of this bridge is 
concerned, you will observe tbat if the 
bridge is constructed, the Eastern part of 
U .P. and We~Iern Champaran, which is a 
backward area of Bihar, will be connected 
through this bridge and the possibility of 
development of backward regions of both 
the states will become greater. Therefore, 
once again I would request the hOD. 
Railway Minister to look into this matter. 
When late Kedar Pandey was the Minister 
of Railways, all initial works, including 
inviting the tenders had been completed 
but the equipment which had been brought 
there was gradually removed. I do not 
know what was the reason therefore, but 
people told me that we should slOP it even 
if we had 10 use force. I told them (hat 
I would discuss about it. I advised them 
not take law in their own hands. I 
would, therefore, asle my dear friend Shri 
Bansi lal to get this bridge completed and 
therebY fulfil the dream of Shrimati Indira 
Gandhi. Only then we wilJ feel that 'he 
true followers of Shrimati Indira Gandhi 
are still present here. 

I want to draw your attention to another 
point also. A proposal for construction of a 
railway bridge in Pa t na has been under 
consideration for a long time and the 
Ministry of Railways had approved this 
project long 810, but the bridge has not 
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so far been constructed. Its site has also 
been selected and hydraulic survey has also 
been completed. Despite all these things. 
work pertaining to the construction of Ii 

railway bidge in Patna has not been 
started. If some trouble develops in 
Gandhi Setu Road Bridge, the people of 
North Bihar will face lot of difficulties in 
reaching Palna. This problem desel ves 
your attention. I would like to say that 
the Railway officers, who are sitting here, 
should pay attention towards it. Imme .. 
diate action should be taken to construct 
the railway bridge. 

I would like to draw the attention of 
the Railway Minister t') the petiable condi-
tion of the neglected class i.e. scheduled 
caste and cheduled tribe railway emplo-
yees. About two lakh thir Iy thousand 
scheduled caste and scheduled tribe emplo-
yees work in the Railways. In order to 
safeguard their interests, a cell has been 
created in the Railway Board's Office. The 
function of this cell was to place the grie-
vances and demands of scheduled cas Ie and 
scheduled tribe employees directly before 
tbe Minister of Railways or the Minister 
of State for Railways so that they may 
take action on them. This cell is func-
tioning under the charge of Aaditional 
Director (Establishment) in Ministry of 
Railways. Now, this cdl has no direct link 
with tbe Minister of Railways or the 
Minister of State for Railways. Now other 
officers of the Railway D.epartrnent look 
after this cell and as a result it has b..:come 
totally ineffective. 

(English] 

MR. DEPUTY SPEAKER: You can 
write these things to the Minister. Other 
hon. Memb\:fS arc "bo writillg for their 
turn. 

(inte,ruplimu) 

[ TrUIISilJlioll} 

SHRl RHOLA RAUT: The suil cell 
should be made effective. Many cases remain 
pending. I would like to mention about 
reservation for scheduled castes. A senior 
Personnel OHicer has been UppoUltcd in 
each Zona I Railw~y to look into the reser· 
valion matters. The Ministry of Railways 
bas also issued a circular for nomina tills 
one A.P.O. in each Divisiol1. This bas 

not been done so far. Therefore. even 
rosters are not being checked properly and 
reservation orders are Dot followed. The 
cases of appointment of scheduled castes 
are al so pending. The Ministry of 
Railways has issued instructions to formu .. 
late a crash programme to remove this 
backlog, but th(!se are being ignored on 
the plea of a ban on r:cruitment,. In the 
end, I request the Minister of lQilways to 
pay special a ttention towards a 11 these 
poiots and take immediate effective measu .. 
res in this regard. 

SHRI JANAK RAJ GUPTA (Jammu): 
Mr. Deputy Speaker, Sir, the administra. 
tive capability of the Minister of Railways 
is well known. Punctuality of Jammu-. 
bound trains has improved a little and 
trains are reaching there in time for 
which I congratulate him. I would like 
to mention only two or three things, as 
the time is short. You know that people 
of Jammu and Kashmir State are mainly 
dependent on tourism. Due to Punjab 
problem or !'ome 0 ther problem, thcrl! has 
been considerable decline in tourist traffic 
to the State. I would like to ~ay that tbe 
Hill concession Passes, which were in vogue 
in the past, should be revived to attract 
more tourists. Rupees one crore have 
been earmarked lOr Jummu- Udhampur 
railway line in this year's budget. This 
is a very meagre amount. I fear that with 
the present pace, this line is not going to 
be completed even in 10·15 yt:ars. I request 
that more funds may be allocated in order 
to complete this work early. Thousands 
of people visit Vaishno Dt:vi. Jammu-
Udhampur )ine may be extended upto 
Katra-Riyasi where a very big hydro-
electric project is located. Railways and 
people will be benefited a lot there by. 
Before 1947, a survey for laying a railway 
line from Jammu to Srinagar had been 
conducted. A survey may be conducted 
again. Construction of a railway line 
from Jammu to Sri nagar via Udhampur 
will help in achieving national integration 
and attracting tourists to Kashmir. 

I would like to say one or two things 
more. It is seen that the land acquired 
by Rail-ways long ago is still lying vacant 
aod people have made unauthorised occu-
pation thereof. I feel tbat instead of 
increasios railway fares, this land may be 
put to some use. If some commercial 
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complexes are built on this land or it is 
utilised in some other way, Railways can 
earn good revenue, Railways should pay 
a ttenrion towards it. 

It is also seen that old and condemned 
wagons and coaches arc lyi ng at sta lion s 
without any usc. I suggest th"t the 
Railways should dispose of these condem-
ned wagons and earn money there from : 
There may be certain other methods by 
which Railways can earn money. If these 
are adopted, 1 feel, peopl.! will get relief 
in fares. 

The Railway Minister has worked hard 
in preparing this Railway Budget and to 
augment the revenue, but there may be 
great scope in freight. If f.reight on con-
sumer items is r\!duced, it will be helJ>ful 
to the, people at large. Otherwise prices 
are likely to increase. Mr. Deputy Speaker, 
Sir, I would like 10 point nul that the 
workers engages on daily wage basis in the 
Railways have not bt:en madc permancilt. 
Through yOll, Sir. ] would like to suggest 
that they should be made permallent su 
that they can also feel that their services 
are secured. 

.SHIH SRIHARI RAG (R<ljamundry) : 
Mr. Deputy Speaker, Sir, the Budg~t 

presented by the Railway Minister taslI.'S 
as bitter as a cup of coffee wilhout milk 
and sugar. The lack Iuslre performance 
of the Minis1rY vcry n.uch refl~cts in this 
budget. Compared 10 the Jast year the 
Minister proposes to collect 153 crores 
on passeliger traffic and another 342 crores 
through freight traffic thus totalling 
about 495 crores more thiS year. Practi· 
cally nobody whetber he is a bu~inrss man, 
a farmer, an industrial worker a Govern. 
ment servant has been spared from the 
additional levy. No section of the 
society is happy with blldget. The budget 
has disappointed all th·: people belollging 
to all sections of the society. I have no 
hesitation to say this. This budget which 
is burden some to everyone, has no plans 
to improve the services of the Railways. 
Not even a single new line in Andhra 
Pradesh find'i place in Ihis budget. 

For improv(!ment in the performance 
of Railways, J would like to n •.. kc an 

Minister to kindly note it. The Minister 
should visit the Railway stations incognito 
and inspect the things pcnonally. He 
should not inform about his Visit to his 
staff also, The moment the Minister 
comes across any failure anywhere, he 
should take action on the spot to correct 
it and also punish the persons, who are 
responsible for the lapse. He should not 
spare anybody. The guilty should be 
punished at any cost. If this j's done the 
facilities meant for passengers can improve 
considerably. The moment one gots down 
in any station he will immediately be 
surrounded by the beggars. Neither the 
statiotls nor the trains are cleaned pro-
perly. They emit foul smell always. You 
can very well imagine the catering facilities 
available on the trains. Even the animals 
hesitate to consume the food w~.ich is 
served to the passengers aboard the train. 
Nothing is functioning properly at the 
moment. Tha t is the n~ason why J fluggrst 
that the l1on. Minisln ~hould travel for 
Cit least 20 kdnml.'trrs on a tram that roo 
in a passenger train incognito. He will 
come into contact With the passengers and 
the problems they confJOnt. He can 
note personally the lapses ard take action 
against the erring officials. BUl he must 
take spot decisions. That is very much 
necessary. Otherwise, I am afraid, politi-
cians and other influenlial persons appear 
on the scene a Ild inflUt:ncc the decision. 
If the suggestion is implemellll:u, I have no 
doubt whalsovcr to say that Ihc.: entire 
railway system will improve overnight. 
Efficienry will be back on the track. 

Speaking abl.lut my constilucnr:y. Sir, 
we have been pleading from time (0 rime 
to revi.e the railway line belween KOlepalli 
and Kakinada. The bund, track, bridges 
and otber necessary buildings are already 
available. It is jmt 20 kilometrcr~ and 
does not involve much expenditure. It 
will cater to the needs of not le!)s than IS 
lakhs of the people residing in th~t area. 
This line was in operation during the days 
of British. Hence I catncsll;y request the 
bon. Minister to kindly revive tbe line 
between KotcpalJi and Kakinada. It is 
also necessary in view of ils proximity to 
tbe area where ONGC is carrying on drill. 
ing operations. 

important suggl:~tion. I request the han. Sir, there is II railw;IY crmsin& neai
r *The Speech was'-or;g-t;;aliy--deii'~ered in Telulu:-----'- '_,. ,.,-,,--- ----.. 
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Nidadadavolu, which happens to be in my 
constituency. The gates are closed too 
frequently for a quite long time resulting 
in traffic blockade. It is also a connectll'lg 
road to the ONGC drilling area. Tbe 
traffic congestion is too much there. Hence 
J reque~t the hon. Minister to provide a 
over bridge there which will serve tbe 
needs of approximately 4 to 5 lakh people. 
I want the hon. Minister to concede to this 
request of mine immediately. 

I hope the hon. Minister will take note 
of points raised by me and the suggestions 
tbat I made to improve the conditions of 
IndiaI'! Railways. Thanking you for giving 
me this opportuniry. I conclude. 

[English) 

SHRI GHULAM NAB! AZAD: We 
should extent! Iht! time of the House by one 
bour so Iha t we can fiojsh these Demands 
for Grants. 

MR. DEPUTY SPEAKER: Today we 
are extending the time of the House 
from 6.00 PM. to 7.00 PM. We are 
going 10 continue the discussions up to 
7.00 PM. and pass this Appropriation Bill 
also today. 

PROF. MEIJ INLUNG KAMSON 
(Outer MUlllpUr) : Sir, I rise to support 
the Railway budget. It contains many 
good mcasun .. ·s for the improvement of the 
Indian Railways. For instance, there are 
some proposals for COllversion of narrow 
gauge into broad gauge and change over to 
electronic system from this coal-driven, 
diesel-driven and petrol-driven system and 
there is also a proposal from the hon. 
Minister for giving concession to the youth 
between age groups of 13 to 33 years of 
age. It has been made free for children up 
to the age of 5 years. In spite of conces-
sions, there have been many complaints 
from many hOD. Members that new Jines 
have not been extended to their areas and 
that no cold drinking water has b.~en pro-
vided in the railway station~. Such com-
llaints arc thcr~. However. in this 
:onnection, I would like to remind all the 
100. Members of this august Hou,c and I 
.. ould like to draw the attention of the 
on. Minister to the fact that there are 
liII liome Stales where the railway nct 
'ork is not extendtd. 

Speaking about the North-Eastern 
region, there is no railway Jine in Mizoram, 
Manipur, Nagaland, Arunachal Pradesh, 
Tripura and MeghaJaya. There is DO railway 
line in Jammu & Kashmir also. 

So, this is Quite an imbalance in the 
development of the railway network. I 
should like to draw the attention of the 
Railway Minister to this and would req ues t 
that there should be a special scheme for 
extending the railway network to these 
areas in the nearest future. 

Another point I would like to say is 
this. The Indian Railways have been in 
existence for the last 130 years and; t has 
covered more than 60,000 kilometres. It is 
also the second largest undertaking in the 
world. We are proud of that. But in 
spite of this fact, it is very shameful to 
nolc that there are many States, seven or 
eight States, which are yet to be c~vi:rt'd by 
the Indian Railways which are supposed to 
be one of the oldest establishments In the 
world.. Therefore from this point of view 
also I would request the hon. Minister of 
Railways that this imbalance in the develop-
ment of the Indian Railways should be 
dont' away wito. 

I would also like to point out-the hon. 
Minister may kindly make it apoint to 
notc-this that wherever there is no raIlway 
in India, there is insurgency. I do not 
mean to say that, where there is no railway 
insurgency must corne there. But as a 
mntter of fact WI! have seen that, wherever 
there is no railway, there is insurgency; for 
instance, in Kashmir and in Nagaland you 
have this ocessionist movement from the 
very day of independence, you have got 
this movement since 1966 in Mizoram, you 
have this movement in Manipur since 1965; 
and you have this in Tripura where also 
there is no railway system. I think this 
absence of railway system must be one of 
the important factors which may lead to 
frustration t dis~ontent and also to what is 
called, insurgency. Therefore, I would like 
to request the hOD. Minister of Railways 
to have special schemes so that the. railway 
network is extended to these arras also. 
Jt will serve not only tbe economic purpose 
bet a Iso the politicaJ purpose. I should 
say in this respect that the Indian Railways 
are carrying not the social burden only. 
In these areas, Dsmely tbe north·eastern 
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area and western border like Kashmir, the
Railways have to carry the political burden.
also. What I mean to say is that, for
security ar.d defence purposes also, these
areas have to be connected by the railway
system.

Then I would come to emotional inte-
gration. You have left all these States un-
covered by the railway system. Mizoram
has been secluded and so also Manipur,
Nagaland, Arunachal Pradesh and Tripura,
because of absence of railways. Railways
are a principal mode of transportation.
Who can afford to travel by air? Only one
in a thousand can afford air-travel. And
since there is no railway connection, people
in these areas have no chance to go to the
other parts of the country. These people
are secluded, are left behind, for lack of
communications and, therefore, they deve-
lop a sense of isolation. Because of this
sense of isolation, emotional integration
cannot be developed. Therefore, from
this point of view also. I must make this
appeal to this august House and I must
urge upon the Government through the
Chair, that special schemes or special allo-
cation of funds must be made for the
development of these areas.

I would like to remind you of one thing.
There has been a plan for extension of
railway from Silchar to Jiribarn which 'is on
the western fringe of Manipur State. It is
only 50 kms. from Silchar to Jiribam, For
the last one decade, they say that they have
been constructing this, but so far we have
not seen anything. Even Jiribam is far
away from Imphal, about 220 kms. away.
At present, the nearest rail-head from
Manipur is 216 kms. on the north, that is
Dimapur, which is in Naga land, So the
people of Manipur have to pass through
another State from the nearest rail-head.
I would like to suggest that the railway net-
work should be extended to the capitals of
all the States in the north-eastern region
which are considered to be insurgent States.
Unless and until you bring economic parity
as well as development, it is very difficult
to solve the political problems.

Though it is political, basically it is
economic also to some extent. Therefore,
where there is no railway network, you
cannot expect economic development. This
dispropotionate and imbalanced development

leads to what is called discontent and frus-
tration and in such a situation people are
tempted to resort to violent means. There-
fore, I want to say tha t a railway con-
nection to this area has not only an eco-
nomic purpose, but it has a social purpose
also and it has also political implications
which the country is facing to-day. There-
fore from this point of view, I would like
to draw the attention of the hon. Minister
tbat tbis area should be given more atten-
tion in respect of development of the
railway system.

With these words, [ support the
Demands for Grants.

SHRIMA TI BA SA VARAJEWARI
(Be llary) : While supporting the Demands
for Grants for Railways or 1984-85 as
introduced by our Minister of Railways, I
would like to make a few: suggestions.
Many Members have spoken and I do not
wants to repeat the points which have
already been made by hon. Members.

I am glad to inform thisa august House
that many works have been undertaken in
Karnataka in the previous years out of
which the most important one is the Wheel
and Axle Plant which is going on at a high
speed. This year the power position in
Karnataka will be very critical because the
State authorities have stated that they are
going to incearse the power cut for HT
consumers to the extent of 85%. Our State
Minister has insisted on the Government
of India to make avaliable power from the
Ramagundam power station or from
Kalpakkam atomic power station. He says I

that power should be made available from
either of these plants wherein Karnaraka
is entiiled to as hare. From each station I

Karnataka is entitled to have 100 to 120
Megawatts of power. But because the
transmission lines are 110t drawn, the power J

cannot be made available. At the moment I

in Karnataka for high tension consumers '
the power cut is 65% which may even become
worse during this summer season and it may
go upto 85%. In that situation I am
afraid that the Wheel and Axle plant may
stop for want of power, Therefore, this may
be noted and remedia I steps taken.

Another important work which they
have undertaken in the previous year is the
construction of a new line from Roydurg to
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Chitradurg8 in the Karnataka State. Last 
year about Rs. 2 crores was provided and 
a lot of work has been already undertaken 
from Chitradurga. This year I am surprised 
to see that only Rs. 10 lakhs have been 
provided. In that case. I am afr'aid, whatever 
infrastructure has been constructed may 
disappear after some time. Therefore, 
lufficient amount should be provided for 
this work which they have taken up in the 
previou9 Yl!ar. 

1 would like to draw the attention of 
the august HOll'ie that Karnataka is having 
8 very small amount of Broad Gauge line. It 
has only 315 km of BG line and BG and MG 
put together it has 4106 km. As such the hon. 
Mr. Ghani Khan Choudhary, the previous 
Railway Minister has written a letter to the 
Karnataka Governmt!nt saying that compared 
to other Southern States, it is very much 
low and that, therdore, he was interested 
in taking up survey for 2100 km of railway 
Ii nes in Karna taka and a fler I he technica I 
scrutiny and approval by the technical 
Board, these may be included in the next 
Plan. He has written a c.ltegorical letter 
to the Chief Minister of Karnataka. 
Therefore. I would suggest that wherever 
they survey ha~ been completed and 
techincal scrutiny is over, those lines may 
be included in th~ n;:ar future. 

18.00 hrs. 

One more suggestion I want to make is 
that there is a b;oad·gauge rrnin running 
from my constituency, B~lIary to Bangalre 
direct. But this train runs during the day 
time. It is not convenient for the passengers 
boarding the train at Bellary. We have 
already brought to the notice of the 
authorities the difficulties faced by the 
passengers. Even the people living in that 
area have written for changing the timing 
or this train, that is, instead of running 
this train during the day time, this should 
be run during tho.! night hours, which will 
be more convenient for all the people 
including the working class. Sir, thc:re was 
one more work which was taker) in hand 
for speedy complelion during last year, tha t 
ii, conversion of meter Ilauge line into broad 
gauge from BangaJore to Guotakal. This 
has helped people from Bangalore to have 
direct train running right from BangaJore 
to Hyderabad, Bangalore to Bombay and 
Ranaa)ore to Delhi. This kind gesture has 

to be ap;Jreciated very much by all sections 
of people in Karanataka. 

Sir, in the train running between 
Raichur·HyderabJd·Bangalore, there is only 
one 2- tier sleeper coach. This is hardly 
sufficient for the large number of people 
wanting to travel in sleeper coach. The 
people of the areas a re put to inconvenience 
because of non-availability of sleeper 
coaches in the train. I would therefore 
request the Government to add one more 
coach at least, in this train, I may point 
out here that Raichur, being a commercial 
place and one of the colton growing areas, 
is faced with a huge rush of people wanting 
to travel to other Important cities. I would 
request the hon. Minisfor kindly to consider 
introducing one more coach, either a two-
tier or a three-tier coach, in this train. 
For Raidurg-Chitradurg construction work 
which was undertaken last year, sufficient 
amount was provided, that is, Rs. 2 crores 
were provided. After completion of this 
work, the train that would run on this line 
would go into the most interior parts of 
Karnataka. For such an important work, 
this year only a token amount of Rs. 10 
lakbs has been provided. It is a very 
meagre amount. 

Sir, between Bangalorc and Mysore, for 
conversion of mettre gauge line into broad 
gauge, very little amount has been provided 
in this year's budget. Moreover, no amount 
has been provided for the construction or 
bridges in these lines. Therefore, I would 
plead with the han. Railway Minister to 
provide sufficient amount for all these on· 
going works and see that these works are 
continued with full swing and completed 
as per the schedule. I rna)' also inform the 
hon. Minister that survey for conversion 
from M.G. to B.O. has already been 
completed in Hubli.Hospet area wht!re we 
are expecting the Vijayanagar Plant to come 
up. Therefore I would request the HOD. 

Minister to take up work immediately. 
With these words I support (he demands. 

SHRI A G. SUBBURAMAN (Maduarri) : 
Mr. Depuly·Speaker, Sir, while replying to 
the debate on the Demands for Grants for 
Railways we were anxious to hear from the 
hon. Railway Minist~r, Sbri Bansilal, tbat 
he would mention about tbe provision of 
additional fund for Karur.DiodiIUI. 

Madurai·Tuticorin B.O. lioc construction. 
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But he bas not mcntjoned anything OD this 
project. He has replied to the various 
points raised by other Members of the 
States ,excepting those points raised by the 
Members belonging to Tamilnadu. Sir, in 
the Jast year's Railway Budget, the then 
Railway Minister, Shri Ghani Khan 
Chaudbury, at first allocated Rs. 4 crores, 
but subsequently he raised the aJJocation to 
Rs. 10 crares. Sir, even now it is not too 
late. The hon. Minister in his final reply 
may kindly consider allocating more funds 
for tbis work. 

Sir, in the Vigai aod PaIJav8n day trains 
we have been pleading for inclusion 
of a A.C. Chair-car. But every time we 
get a reply from the Railway Ministry that 
there is no provision for AC Chair car in 
the metre-gauge trains. In this connection, 
I may point out that in the metre-gauge 
train~ running in this area, AC two-tier 
coach is provided whereas inclusion of AC 
Chair·car in the same trains has not been 
considered. I do not know wby the 
authorities turn a deaf ear to this request. 
Again at Madurai, the construction of 
three railway bridges has been pending for 
the last twenty years. At least this year 
they must COO'ltruct the railway bridge near 
Villupuram, because that leads to Madurai 
airport. There is a lot of traffic congestion. 

With these words, I conclude. 

MR. DEPUTY-SPEAKER: I am going 
to allow the Members to speak upto 6.30, 
I would request the Members to cooperate. 

SHRI K.D. SULTANPURI (Simla): 
Mr. Deputy Speaker, Sir, I support the 
Railway Budget presented by the hon. 
Railway Minister. I would like to place a 
few points before you. 

Himachal Pradesh is famous for pro-
ducing apples and potatoes. The concession 
given in freight on sugarcane should also be 
extended to apple and potato in order to im .. 
prove the economic condition of the farmers 
of Himachal ,Pradesh. Not even one foot 
of railway line has been extended in Simla 
after independence. Our Chief Minister 
bas promised to provide a sum of Rs. 10 
lakhs for BrBhampur-Rampur Bushahr 
railway line, but no action has been taken 
in tho matter so far. Similarly, a survey 
".. already been conducted rCiardiD8 

Jagadbarj·Paqntasahib railway link, where 
cement factories and an industrial estate 
have been set-up, but no action has been 
taken in this matter also. I request that 
the Minister of Railways should also be 
i ndueted as a Member of the Plan ning 
Commission so that he may be able to seek 
more and more (unds to implement tbe 
schemes meant for country's development. 
Similarly, Kalka-Parwanoo railway line was 
proposrd to be constructed. The Railway 
Minister had made a mention about it in 
the last session but this work has not so for 
started. J hope the Railway Minister will 
keep all these things in view. 

When there was British rule in India, 
there was a railway line between Sarhand 
and Nalagarh in 1926. But that track was 
dismentled as the people of the hilly region 
were agitating against the British rule and 
were forming Praja MandaI and raising 
their voice against the Britishcrs. When 
I wrote the former Railway Minister, Shri 
Kamla Pati Tripatbi about it, he said in his 
reply that the track was dismentled as tbere 
was no need of stones then. The stone was 
required for laying railway lines and that is 
why this line was laid there. Now I request 
the hOD. Railway Minister that he should 
pay his attention towards this. There are 
industries now, which may supply goods to 
the markets of Himachal Pradesh. I would 
request the hon. Railway Minister to restore 
the Railway line. I would also request the 
Railway Minister to extend the railway 
line from Ropar to Nalagarh so that people 
of Himachal Pradesh could be benefited. 

In addition to this, I would abo submit 
that suitable steps should be taken to com-
plete the work on on·going projects for 
construction of railway lines, about which 
the Railway Minister had referred to in 
his speech. 

I would also like to add that concession 
given to the sugar-calle growers, should aJso 
be ~x\endcd to other filfmers like vegetable 
growers, banana growers and apple growers. 
The farmers have to pay a very huge 
amount as rreight, as they have to transport 
their goods from far flung areas tbrougb 
trucks and other means of transport. I 
request that tbis concession should speci .. 
fically be extended to the people of hilly 
areas. 
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There is large scale encroachment on 
the surplmi railway land. When one goes 
from Kalka to DbarmpuT, one would find 
that persons belonging to opposition parties 
have constructed S to 6 shops each and 
they have managed to obtain a 90 )ear 
lease tbereon. This matter should be in-
vestigated and the responsibility should be 
fixed on the officers who are covering loss to 
the Railways. I would like to suggest that 
such surplus land should be distributed 
among the poor. 

The sleepers are brought from Himachal 
Pradesh and other States. It has been 
found that officers in collusion wilh con-
tractors approve the worn out and rotten 
sleepers for laying railway Jines. In this 
way a large scale bungling is going on. You 
should enquire into this matter. The 
Railway Mlllislcr's reco~d in the matter of 
lll]ministrati(ln has b<:en excellent. I hope 
that he will providr;: clean administration in 
the Railway Department also and strive to 
take the country forward. 

With these words, T support this Budget. 

[English] 
SHRl H.A. DORA (SrikakuJarn) : Hon. 

Deputy S(ll~aker, Sir at the very outset I 
mtlY be permitted to say that this is my 
first speech on the floor of the House, 
which is termed as trnaidcn speech'. 

At the very outset. I may be p:.:-rmitted 
to submit that the railway budget or the 
supplementary budget failed to reflect the 
hopes of the common m:w in India. In 
other words, the interests and cxpections of 
the common man arc exposed 10 manife:tt 
peril, if I may say so. 

1 may be permitted to bring fO the 
notice of lhe hOIl. Minister that Srikakulam 
district is a backward district. I hail from 
Srikakulam Parliamentary Cons!i tuency. 
My reverend gum Shri Rangaji WilS also 
elected from Ihe same constHu~ncy in the 
yeur 1967 as a Member of Parliament, and 
Rangaji knows what SrikakuJam dislrict is. 
There are innumerable villages in the dis-
trict and it has a population of morc Ihan 
twenty lakhs. The railway track that is 
there today, has been there from ils incep-
tion without any improvement. There is 
no improvement in the. stations of the dis-
trict. My revereD! guru Ransaji is aware 

that the people of SrikakuJam are very 
backward and the district is situated in the 
extreme northern part' of the State of 
Aodbra Pradesh. Most of the villages are 
not provided even with earthen roads. 
There was a revolution, which could Dot be 
termed as a green or a white revolution In 
the year 1969 in the said district. It was 
a bloody revolution. The existence of tbe 
district was not only known to the country 
in that year, but it was also known to the 
entire world. 

The people of Srikakulam District hav-
ing been fed up witb the attitude of the 
rulers and having been agitated for a long 
time to satisfy their basic needs, they 
thought that there was no other option 
except to bring about a revolution in that 
particular District through barrels of guns, 
This was known (0 the entire country in 
the year 1969; and the country is aware that 
para-military forces were deployed in the 
year 1969 to suppress that particular revo. 
lution. The money spent for the para-
military forces is much more thaD what it 
requires and it up more Ihan adequare for 
the development of this particular District 
during that period (1969-)972). 

Why I am submitting this point is that 
with this background 1 would like to bring 
to Ihl! notice of the hOIl. Minister that this 
District j~ a backward District and bad 
been very badly neg Ie ted by the emperors 
who ruled it, by the kings who ruled it. 
Even after indendence also, the govern-
ments in succession have nol taken care of 
this particular district. Therefore, I would 
like to suggest to the hon. Minister the 
following steps that may be taken in the 
light of the history 1 narrated before this 
August Body, 

There is a narrow gauge railway line 
from Naupada to Gunupur, which is situ-
aled on the Soulh·Eastern Railway via Par-
lakhemundi. That line was orignally held 
by erstwhile zamindars of Parlakhemundi 
which was subsequently purchased by 
BengaJ.Nagpur Railway Company. There-
after, it was vested with the Union Govern-
ment of IDdia, After independence, in and 
around Parlakhemundi Oirijans dwelt in 
ionumberable numbers. Ounupur was also 
surrounded by villages predominently in-
habited by Girijans. It connects two States-
ADdhra Pradesh as well as Orissa. Tbe, 
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agitated for this particular line to be 
converted either into a broad-gauge line or 
at least a metre-gauge line. Any amount of 
agitation had been made by but them, hither-
to no action has bee n taken by the Centra I 
Governmeni in this particu lar line. 

SHRI SOMNATH RATH (Aska) : I 
also support what the Hon. Member has 
sa id about the Parlakhemundi Railway line. 

SHRI H.A. DORA: Therefore, I 
request the hon. Minister to consider this 
in the light of not only the integration of 
this country but also in the inrerest of 
justice, this particular aspect may be taken 
into consideration_ And that apart, 
Srikakulam is a town, is the headquarter of 
Srikakulam District; it is situated 10 km 
away from Srikakulam road, which is the 
railway station. There is also an agitation 
to extend the railway line upto Srikakulam 
Town, but no action has been taken so far.' 
I would request the hon. Minister to extend 
the line from Srikakulam road to Sri-
kakulam town which has not hitherto been 
connected with tbe railway line. Thank 
)ou. 

[Translatio,,] 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : Mr. Deputy Speaker, Sir. I 
rise to support the Railway Budget. As 
there is shortage of time, I would put 
before you just a few points only. 

The Railway Minister has nol made 
my provision for the creation of new 
Zones. 

Our State, Rajasthan is the most back-
ward State. Madhya Pradesh and Gujarat 
are also backward States. In all these 
three backward States, there are metre 
gauge lines. There has not been any ex· 
pansion of this metre gauge system. You 
have not provided any new metre gauge 
railway line. A ~urvey for one broad 
sauge line and two metre guage lines was 
undertaken. How could these surveys be 
implemented when you have not given your 
clearance to it. We have bigh hopes (rom 
the Railway Minister. Just as be had 
developed Haryan8, he sbould develop 
Railways alao. I would request that out 
of thoac lUrvey, survey for a broad gaulC 
line from Kola to Deolarh may please be 

approved and this Rai Iway line may be 
constructed. If it is not possible to give 
clearance to all the three suvreys i.e., from 
Kota to D:ogarh, Toda Rai Singh to 
Nathdwara and Lambia to Beawar, clear-
ance may at least be given to Kota-Deogarh 
broad gauge line. If provision cannot 
be made ill this year's budget, it must be 
made in the next year's budget so that 
people could feel that we have done some-
thing for them. If our demand goes un. 
heeded, who will note for us. If you 
want us to be elected, clearance may be 
given to a broad gauge line from Kola to 
Deogarh. It will provide a link to 
Ahmedabad via Udaipur and thus, entire 
area would be covered. 

Many minerals like mica. zinc. rock-
phosphate, marble, sandstone, asbestos 
and chalk are available there. There is 
an urgent need for laying this railway 
track. It is my humble submission to you 
that our request may be granted. 

The oldest loco-shed is at Ajmer. 
Railway-coaches and wagons are repaired 
there. A Jot of repair work is done there. 
We have been demanding for long that a 
factory for bui Iding coaches for meter 
gauge liDe may be set up there. As a 
broad gauge coach factory is not being set 
up there, at least a metre gauge coach 
factory may be sut up there. There art 
loco-sheds at Jaipur, Ajmer, Bikaner and 
Jhodhpur. If a coach factory is set up 
at any of these places, there may be jJ lot 
of develop-ment there. 

Gulampur slation is a flag station-and 
a station has been given· to convert it into 
a full fledged station, but work has not 
been initiated in this direction. It is an 
industrial area. Three or four mills have 
been set up there. A textile mill has also 
beeD set up there. It should be converted 
into a full fledged station at the earliest. 

Similarly, sanction has been accorded 
to convert Bhilwara station into a first 
class station and some money has also 
been spent for this purpos~. But complete 
facilities have not been made available 
there. Bhilwara is the biggest district and 
it is district headquarter also. Ita popula-
tion is not lesa tban J ,50,000 and it is all 

industrial area also. Amenities of a nr¥t 
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class sta lion should be provided at that 
statioD immediately. 

Bhojras and Rupahali stations are very 
close. The passengers board the trains 
from Bbojras station and nut frOlD 
Rupahali Slution. Even if this station is 
abolished, it will not make my difference. 
Bbojras is a nag station. It should also 
be converted into a full fil!dgl!d statiun. 
You have appointed a contractor there 
for the sale of the tickets. He charges 
SO paise extra on each ticket. Arrange-
ments should be made to check this irregu-
larity. After converting Bhojras into a 
full fledged station, 581 Up and 582 Down 
trains should be proviul!d a stoppage there, 
as many big businessmen go 10 far away 
places from this station. The people going 
to far away places for business and trade 
experience gera t difficulty. 581 Up and 
582 Down trains should, therefore, be pro· 
vided a stoppage there. Secondly, Raila 
haa been converted into a full fledg~d 

Itation and all the facilities have been pro-
vided including the railway line and station 
building, but 71 Up and 72 Down trains 
do not stop there which causes great incon-
venience to tbe people of the area. I wiU 
therefore, request that 71 Up and 72 Down 
trains should be provided a stoppage 
there, which will provide much relief to 
tbe people. Regarding Meenakshi Express, 
my friend Balkavi had said that it should 
be operated for five days in a week. 
Meenakshi Express is the only express 
train in our area and it should be operated 
on all the days of the week. If it is not 
run daily, the necG of our people would 
not be met. It is, therefore, my request 
tbat Meenakshi Express should be operated 
daily so that people can get the maximum 
benefit. You have been kind enough to 
reduce the fare hike from 12.5 percent to 
10 percent, but my demand is different. It 
will not make any ditrc:rence if fares of 
First class and A.C. class are are raised by 
25 percent instead of 12.5 percent, but 
the hike for second class in Mail, Express 
and ordinary trains should be further 
reduced. It should be reduced from 10 
percent to 5 or 6 percent which will benefit 
the COlDmon people and the demand of the 
people will aslo be met. It II reduction Is 
made, Ihe pcople who ar~ saying that it 
would create inflation and difficulries, wiJI 
also be satisfied that it would not lead to 
price rise. If the Govermeot fecls tho 

difficulties of the people, a reduction &hould 
difinitely be made. Similarly, tbe in-
crease in fares for travel upto 50, 100 and 
150 kms should also be reduced. There 
should not be any increase at all. The 
freight hike and surcharge of )0 percent 
in essential items and the items used by 
the poor, specially on food articles needs 
to be reduced. The massive mandate, 
which we have received, has raised the ex-
pectations of t he people very much and if 
this will be our attitude, the people wiJJ 
definitely doubt our intentions and it would 
affect our efforts to raise the standard of 
Jiving of our people. Keeping in view 
all tbese things and with a view to helping 
the poor and to control the inflation, it is 
necessary to reduce the hike in fares and 
freights. I think that some specific steps 
would be taken in this direction. I hope 
the hon. Railway Minister will certainly 
consider the points raised by me and at 
'least railway line from Kota to Deogarh 
will definitely be sanctioned. 

In the end, I would like to mention one 
more point that previously a first class· 
coach coming from Khandwa was attached 
at Cbittur, which milY be rt!~torcd so that 
people of Bhilwara and Chi £lor could get 
the fad lity of reservation. With these 
words, I support this budget. 

SHRI RAMDEO RAJ (Samastipur) : 
Sir, you have been kind enough to give me • 
two minutes, time to speak. I would 
like to draw your attention only to tbe 
urgent problems wi th regard to my own 
constituency, Earlier, there was a D.S. 
office in my constituency-Samastipur, 
which was shifted from lbere all of a 
sudden. There i.s a strong resentment in 
the people of tha t area on this score. 
Therefore, I would request the hOD. 
Minister of Railways that D.S. office in 
Samastipur may be reopened for which 
a spacious building alrtadd exists there, 

My second point is that SathajagBt, 
Samastipur, Pusa, Muzaft'arpur and Sarai 
Railway lines should be brought under 
Samastipur Division in order to have 
efficient management. It is a sad commen. 
tary that even the Western signal cabin of 
Samastipur is Dot under the Samastipur 
Railway Division. 

Mo~t important point is that there 
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were 3800 workers working in Samastipul' 
Railway Factory in 1981. But, at present, 
only SOO workers are worki ng there. Some 
of the employees have been transfered else-
where which, you can understand, is a 
gross injustice to them. J would request 
tbat justice muy be done to them and all 
the workers my be provided with jobs. You 
know there have been as many as five 
Railway Ministers from Bihar and late 
Satyanarayan Babu and Lalit Narayan 
Babu were two or tbem. For the develop· 
ment of North Bihar, it i; necessary that 
store depot at Samastipur should be expan-
ded to facilitate repairs of broad Kauge 
and narrow gauge railway lines, bogies 
and engines. I would like to draw the 
attention of the hon. Minister to accord 
approval to Indira Railway College which 
is pending for a long time. Tht! Central 
Government should accord recognition to 
it so that the railway employees could 
benl:fit. Besides, concessional hostels' 
should be constructed for the dependents 
of the railway employees. Diesel Engine 
Factory and a Railway Shed, which have 
been approved by the Railway Board, 
should be constructed in Samastipur. A 
provision has been made for concession 
of 50 percent to the students after 1000 
kilometres in the Railway Budget. I 
request that the distance limit may be 
reduced to 500 kilometres. Special con-
cession may be given in respect of students 
belonging to weeker sections of society. 
There is no question of incuring loss if the 
work is done with sincerity and devotion. 
If you pay attention to the convenience 
of tbe people, they would cerfainly accept 
the burden of tbis loss gladly. The hike 
in freight affec~ the common man. In such 
a situation we shall have 10 look into their 
difficulties. The hon. Minister of Railways 
has been nn efficient administrator. I 
would request him to show some miracle 
so that the aspiration of the people of the 
country are fulfilled. Witb these words, 
I concJude. 

[EngliSh] 

MR. DE.PUTY SPEAKER: I have 
received intimalion from Members Sbri 
Suresh KUfUp. Shri A.K. Sahu. Shri 
SaiffudiD Choudhury and Shri Vijay Kumar 
Yadav, of tbeir intention to speak on the 
Appropriation (Railways) Bill In this 
cODnection, I would rCnJn.d the Members 
tbat such intimations should bave been 

Sfllt by 10 A.M. so that tbe Minister for 
Railways could find out the POSilioD in 
respect of the points to be raised by the 
Members. Anyhow, in Ihis special case 
I am asking them to speak now (or two 
minutes each. They can put the points 
and the Minister can answer those points. 
Now Shri St.;resh Kurup. 

SHRI SURESH KURUP (Kottayam) : 
Mr. Deputy Speaker. Sir, 1 shall confine 
myself to the points. Taking the national 
average into consideration, I would like 
to point out that only one·third of the 
national average of the total route is there 
ir. Kerala. Even if aU the proposals put 
forward by the Kerala Government and 
other proposals before the Central Govern-
ment are taken up and completed, our 
rail routp, lenglh would not be up to the 
national average. For the mu~h-talked 

about Ernakulam·Kayangulam line, a very 
litll~ sum, has been provided in the 
Budget. There is a line from Kcarla pass· 
ins through different States. You know 
that Himsagar Expres'i is supposed to be 
running on the largest route in India, that 
is, flOrn KanYJkumari to Kashmir. There 
is not even a pantry car provided in the 
Himsagar Express. I humbly request that 
sufficient catering facilities should be pro. 
vided immediately in the Himsugar Express, 
which is the longest distance train in 
India. 

In Ihe Bombay .TaY~lllti from 
Trivalldrum to Bombay, there arc 110 cater-
ing facilities and thr bogies arc old. In 
fact, all thl! old bogies arc given to Kerala 
for all thr trains, including the prestigl.'Ous 
trains like the Himasagar Expre~s. 

There is a train plying from Eroakulam 
to Trivandrum, know as the Executive 
Express. Up to the Lok Sabha clectiona, 
it used to stop at Changanasseri, 
Thiruvella, Mavelikkara and Kayamkulam. 
Immediately after the eJections, all these 
stops were withdrawn. I request that all 
these stops may be r{"-introduced. 

SHRI AJiT KUMAR SAHA 
(Vishnupur) ~ I have already submitted Illy 
suggestions to the hon. Minister. So, I 
do not want to speak now. 

SHRI SAIFUDDIN CHOWDHURY 
(Katwa) : Sir. I want to draw the atten-
tion of the Minister to certain demand. 
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of West Bengal, which bave been raised 
by the Government of West Bengal also. 
These are the minimum demands, about 
which tbe people of West Bengal were told 
that the Central Government will take up 
and complete these projects. These are : 
Disb·Tamluk broad-gauge line, Buj Buj· 
Namkbana broad-gauge line, construction 
of the Raniganj·Mejia line aDd electrifica-
tion of Bandel-Karua line. These are the 
(our immediate demands, about which 
promises were given earlier. So, I would 
request she Mini§ter to take up these pro-
jects in right c:arnest. 

Secondly, 500 doctors are working in 
the Railways on an ad hoc basis. I know 
you have your difficulties in making regular 
appointments through the UPSC. But 
this ad hoc ism should Dot continue. So, I 
would request the railways to make them 
permanent unlil they are able get to doctors 
through the UPSC. 

Thirdly, by the application of st:ction 
14(2) of tht: Railway Act, any employee 
of the railways can be sacked wi thout a 
cbarge-sheet. This is the most primitive 
stction. I would appeal to the Minister 
to repeal this provision of the Act and 
live natural justice to the railway 
employees. 

[Tram'lation] 

SHRI VIJAY KUMAR YADAV 
(NaJanda) : Mr. D~PLlty Speaker, Sir, I 
would like to raise two or three important 
points on Railway Budget. First of all, 
I would like to say a few words about 
railway c1eClflfkation. The railways 
should frame its policies in such a manner 
that they must appear to be framed with 
a view to actually serving the people. Mr. 
Deputy Speaker, Sir, tbe Howrah·DeJhi 
raiJway line has been electrified between 
Howrah and Asansol but the section bet-
weeD AsansoJ and Mugalsarai is yet to be 
electrified. The further section between 
Musalsarai and Delhi is also electrified. 
As a result, the engine is required fO be 
changed at two places which affects the 
speed of the trains leading to delay of 
about two hours. Although a d~cision is 
this rc,ard was taken by the Governmtnt 
maDY years 8g0. Yet no action has so far 
been taken in this direction. Therefore, 
my first request is tbat the section between 

Asansol aod Mugalsarai of DeJhi·Howrah 
Railway line should be electrified. 

Another point, which' I went to raise 
about laying of new railway lines is that 
it should not be based on political consi-
deration or on the consideration of nursing 
of one's own constituency. 

In our Bihar State, Rajgir is a very 
famous place. There bas been a long 
standing demand for a railway line bet-
ween Rajgir and Bodb Gaya and another 
between Islampur and Bodh Gaya. Yet 
another railway line between Bihar and 
Varsaliganj needs to be laid. I think. 
this is a very important place and the hon. 
Minister of Railways should pay attention 
to it. Survey of this line was conducted 
many years back, but it was told that it 
would not be a viable unit. I do not 
know, how this conclusion was arrived at. 
If u line between Rajgir and Bodh-Gaya 
is laid, it will be viable. 

There are complaints from all quarters 
about the catering services in the trains. 
The contract system, which we have in fhe 
railways, should be completely abolished, 
and the railways should take it over at the 
places where it exists at present in order 
to improve it and make it accountable. 

In our area, Bakhtiarpur and Rajgir are 
very important religious places. Pawapuri 
of jains and Rajgrih of Budhists are 
situated there. I demand tbat stoppages 
may be provided for Tinsukhia Mail lind 
Deluxe trains at these places. 

At the sametime, the former Members 
of Parliament who have lost, should be 
prO\'ided free railway pass. J had also' 
asked a question on this issue. but no 
specific assurance has been given in reply 
thereto. I hope, the Minister of Railways 
wiJ) pay attention towards it. 

[English] 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : Mr. Deputy Speaker, 
Sir, not many new points have arisen 
since I replied to the Debate on Railway 
Budget in the afternoon. or course, some 
small new poiDts have beeD raised. 

Shrimati Usha Praksh Chaudhari 
referred to tbe crimes in Railways. Tbo" 
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pGSitioD is that the law and order is a 
subject of the State and whatever we can 
do is to seek the help of the State Govern· 
ments in this connection; and whatever 
help tbey render to us, we are availing that 
to lee tbat such incidents are obviated. 

SHRI VIlA Y KUMAR YADAV : RPF 
themselves are commiting crimes. 

SHRI BANSI LAL : Another point was 
raised by Shrimati Vdyawati Chaturvedi. 
She wanted that the concession given to 
youth should be applicable to a group 
cven of five persons. I accept her suggestion 
but it will be applicable to a group of six 
and more. 

SHRIMATI VIDYAWATI CHATUR· 
VEOI (Khajuraho): I had raised 
another point regarding Lalitpur to Banda-
Khairada Junction. 

SHRI BANSI LAL: I will examine 
tbat. 

She has already pointed out that the 
hon. Members want that the faif and 
freight should be reduced, but at the same 
time they say that some new railway lines 
should be started, or they ask for conversion 
from metre gauge to broad gauge or 
something else. That can be done only 
when money is available; and money can 
be made available only by increasing the 
fare and freight charges. 

A new point arose regarding the 
absorption of casual workers. We are 
absorbing the ca:iua) workers in a systematic 
manner. 

SHRI NARAYAN CHOUBEY: There 
are cases where many persons have died 
before they are regularised. 

SHRI BANSI LAL : CPM people want 
to make political use of everything, but I 
can assure you that they will never be able 
to exploit these things. 

SURf NARAYAN CHOUBEY: Is it 
political, Sir? 

SURI BANSr tAL: They are always 
out to txploit the political sifuation. 

SHRI NARAYAN CHOBBEY: Many 

persons have died as casual labourers before 
they were regularised. Let him say no. 

SHRI BANSI LAL : Shri Mool Chand 
Daga talked about the RPF and the Railway 
Police. He pointed out that thieves are not 
caught and the culprits are not brought to 
books. Even the goods stolen from the 
railways are got recovered. To some extent 
we are trying our level best and some of 
the goods are recovered. and some people 
are killed in exchange of fire sometimes 
while the RaHway Protection Force people 
have to fire in their self·defence and some 
properties are recovered from them, and 
some properties are recovl!fed from thieves 
even outside the railway boundary as well. 

Shri Daga pointed out that by maintain-
ing punctuality of the trains fuel can also 
be saved. I agree with him and we are 
trying our level best to bring punctuality 
in the running of trains. 

About Bihar many demands have comet 
but none of them is new. ShriVijay Kumar 
Mishra from the Opposition Benches has 
pointed out that Bihar had privilege of 
having four RJilway Ministers. I think 
after having four Railway Ministers, Bihar 
people should have no complaint. 

Shri Sultanpuri pointed out about 
encroachment on the railway land. I will 
get that particular calle examined and Shri 
Suresh Kurup said about the percentage of 
rail route in Kerala. Kerala is well placed 
in the percentage. The percentage is 23.56. 
It is very well placed, although not like 
West Bengal which has 41.98 percent. 

SHRI NARAYAN CHOUBEY: What 
about Punjab ! 

SHRT BANSI LAL : Punjab has 42.47 
percent. You are the second best and stiJI 
are kind? 

Then, Shri Kurup also mentioned about 
the dining car in liimsagar Express. I will 
get it examined. 

About the catering system, I agree that 
there are lots of complaints. About the 
cateriog system we have not been able to 
improv! much of it. Sir. r will try my best 
to see that the ca tering system is improved. 
Whatever possible ways can be adopted. we 
will do tbat, but we wi II improve the 
catering system. 
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lTralU/alion] 
SHRt NARAYAN CHOUBEY : Some· 

time travel is a train, pleas!", 

SHRI BANS[ LAL: The catering on 
your side may be faulty. But in Western 
Railway, the catering service i~ alright. 

[En,Jish] 

SHRI NARAYAN CHOUBEY : All the 
Haryana people are in Bengal ... 

(Interruptions) 

SHRI BANSI LAL: Sir, with these 
words, I cOllclude. 

MR. DEPUTY· SPEAKER : I shall now 
put the Resolutions regarding the 
constitution of the Railway Convention 
Committee, 1985, moved by Shri Bansi Lal 
to the vote of the House. 

The question is : 

ClThat this House do reRolve that a 
Parliamentary Committee consisting 
of 12 members of this House, to be 
nominated by the Speaker, be 
appointed to rcvi,'\Y the rate of 
dividend which is at prescnt payable 
by the Railway Undi!rlaking to 
Genera I Revenues as well as other 
ancillary matters in connection with 
the Railway Finance via-a· vis the 
General Finance and mnkt! recom· 
mendations thereon." 

The ReJolution was adopted. 

MR. DEPUTY -SPEAKER The 
question is : 

"That this House do recommend to 
Rajya Sabha to agree to associate 6 
members from Ra,iya Sabha with the 
Parliamentary Committee to review 
the rate of dividend which is, at 
prescnt payabie by the Railway 
Undertaking to General Revenues as 
well as other ancillary matters in 
connection with the Railway Finance 
vis·a.vis the General Finance and 
make recommendations thereon and 
communicate ~he names of the 
members so appointed to this House." 

The a'$olutlorJ Wtu atJopttd. 

MR DEPUTY -SPEAKBR : A number 
of cut motions have been moved by Members 
to the Demands for Grants (Railways) for 
1985·86, (shall put all the motions to 
the vole of the House together unless any 
hon. Member wants that his cuI motions 
be put speara tely. 

Allihe cut motions were put and negatived. 

MR. DEPUTY·SPEAKER : I shall now 
put the Demands for Grants (Railways) for 
1985·86 to the vote of the House. 

The question is : 

"That the respective sums not 
exceeding the amounts shown in the 
third column of the Order Paper be 
gran!ed to the President of India 
out of the Consolidated Fund of 
India, to defray the charges that will 
come in the course of payment during 
the year ending the 31st day of 
March, 1986, in respect of the heads 
or demands entered in the second 
column thereof againts Demand 
Nos. 1 to 16." 

The mOlion was adopted. 

MR. DEPUTY·SPEAKER : r shall now 
put the Supplementary Demand~ for Grants 
(Railways) for 1984-85 to vote. 

The question is : 

"That the respective supplementary 
sum~ not exceeding the amounts 
shown in the third column of the 
Order, Paper be granted to the 
President of India out of the Consoli-
dated Fund of India to defray the 
charges that will come in course of 
payment during the year ending tbe 
31st day of March, 1985, in respect 
of the heads of Demands entered in 
the second column, thereof-

Demand Nos. 1 t 3, 4 aod 7 Co 13." 

The motion was adopted. 

MR. DEPUTY ·SPEAKER: The Sup-
plementary Demands for Grants (Railways) 
for 1984·85 are passed. 
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18.51 ••. 

APPROPRIATION (RAILWAYS) 
NO.3 BILL., 1985 

(Engli.h] 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): I beg to move for 
leave to introdute a Bill to authorise pay· 
ment and appropriation of certain sums 
from and ou1 of 'be Consolidated Fund of 
India (or tbe services of tbe financial year 
1985-86 for tbe purposes of Railways. 

MR. DEPUTY ·SPEAKER : The ques· 
tion is : 

"That leave be granted to introduce a 
Bill to authorise payment and 
appropriation of certian sums from 
and out of the Consolidated Fund 
of India for the service of the 
financial year 1985·86 for the purposes 
of Railways. " 

The motion was adopted. 
SHRI BANSI LAL: I introduce·· 

the Bill. 

I beg to movet : 

"That the Bill to authorise payment 
and appropriation of certam sums 
from and out of the Consolidated 
Fund of Jndia for the services of the 
financial year 1985-86 for tbe purpose 
of Railways be taken into consi· 
deration" . 

MR. DEPUTY ·SPEAKER : The ques· 
tion is : 

UThat the Bill to authorise payment 
and a~propriation of certain sums 
from and out of the Consolidated 
Fund of India for the services of tbe 
financial year 1985·86 for the pur· 
poses of Railways be taken into 
cODsideration". 

Th. motlo" ria, adop"d. 

MIt DEPUTY ·SPBAKER: We shall 

now tako up clause-by,clause consideration 
of the Bill". 

The question is : 

IIThat clauses 2 and 3 and tbe Schedule 
staDd part of the:BiII." 

The motlo" wal adopted 

Clau", 2 Qlfd 3 and the Sch,dllit wert 
added 10 lire BfIJ. 

MR. DEPUTY ·SPEAKER: The ques· 
tion is : 

"That clause I, tbe Enacting Formula 
and the Title stand part of the BiW'. 

The mol ion tIIal ado pled. 

Clause J, . Ih' Enacting Formula and lhe 
Tille were added 10 tire Bill. 

SHRI BANSI LAL : I beg to move: 

"That the Bill be passed." 

MR. DEPUTY -SPEAKER : The ques-
tion is : 

"That the Bill b" passed". 

The motion wal adopted. 

11.54 brs. 

APPROPRIATION (RAILWAYS) 
NO.4 BILV", 1985 

THE MINISTER OF RAILWA YS 
(SHRI BANSI LAL) : I beg to move for 
leave to introduce a Bill to autborisc pay-
ment and appropriation of certain further 
sums from and out of the CODloJida ted 
Fund of India for thc services of tbe 
financial year 1984·85 for the purposes of 
Railways. 

MR. DEPUTY·SPEKER: The qua-
tion is : 

"That leaVe be granted to introduce 

.Published in Gazette of India Extraordinary Part II, Section 2, dated 20·3-1985. 
"Introduced with the recommendation or the President. 
tMovod witb the tbe recommeodalion of the Pre.ideDt. 
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Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated 
Fund of [ndia for the services of the 
financial year ]984·85 for the purposes 
of Railway~". 

'11Ie motion was adOpltd. 

SHRI BANSI LAL : I introduce" the 
Bill. 

I beg to move* : 

"That the Bill to aUlhorise payment 
and appropriation of certain further 
sums from and out of tbe Consoli-
dated Fund of India for the services 
of the financial year 1984-85 for the 
purposes of Railways be ~aken into 
consideration ". 

MR. DEPUTY·SPEAKER : The ques-
tion is 

UTha( the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of India for the services 
of (he finandal year J984·85 for the 
purposes of Railways be taken into 
considera lion". 

.~ 

The motIon ",us adopted. 

MR. DEPUTY·SPEAKER: WI! shall 
now take up clause·by-clausl! considl!ration 
of the Bill. 

The question is : 

IIThat r.lau')c~ 2 and 3 and the Schcduk 
stand part of the Bill". 

The molioll was adopted. 

Ciouses 2 alid J and rhL' 5chrdule were 

added the BtII. 

MR. DEPUTY·SPEAKER: Th~ ques· 
tion is: 

IIThat clause I, the Enacting Formula 
and the Title stand part of the Bill". 

The mof{on M'OS adopted. 

Clause 1, the Enacllng Formula and lh' 
Title were added to the Bill. 

SHRI BANSI LAL : I beg to move; 

"That the Bi!1 be passed." 

MR. DEPUTY·SPEAKf R : The ques. 
tion is: 

UThat the Bill be passed". 

The motion was adopred. 

-- ..... --

18.55 brs. 

BUSINESS ADVISOR Y COMMITTEE 

Third Report 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABf 
AZAD) :Sir I beg to presenf thr Third 
Report of the Business Advisory Commit tec. 

18.56 hrs. 

The Lok SaMa then adjourned till Eleven 
o/the Clock 011 ThursdoJ'. MaTch 21, lY~SI 
PhalgurlQ 30, J 906 (Sakaj 

*IJlntrlXlucl.'d. with th,~ r,:,;olu~nd,j(ivn of rhe President . 
• Moved with the recommendation of the President. 
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